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LOK SABHA 
Wednesday, 22nd May, 1957

The Lok Sabha m et at Eleven of 
the Clock.

[Mr. S p e a k e r  in the Chair.]
MEMBERS SWORN

Mr. Speaker: Such of those hon.
Members as have not taken the oath 
or made the affirmation may now do 
so.

Shri B. C. Ghose (Barrackpore).

ORAL ANSWERS TO QUESTIONS
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Mr. Speaker: The answer may be
read in English also.

Shrimati IJtteshml Menon: (a) Yes.
(b) The matter is receiving atten

tion in the Central Board of Revenue.

Shri Shree N a ray an Das: May I
know what are the difficulties experi
enced in the present procedure with 
regard to Afghan goods being carried 
through India?

Shrimati Lakshmi Menon: There was 
a provisional procedure which was 
followed till 1955, and then 
Afghanistan wanted certain changes to 
be made and these changes were a 
little cumbersome. And the Govern
ment of India suggested alternate 
procedures, simpler and more speedily 
available and these are under con
sideration now. At the moment, there 
are representatives of the two Govern
ments considering the changed proce
dure.

Shri Kasliwal: It appears that some 
o f the difficulties with regard to 
Afghan goods were due to the 
intransigent attitude of Pakistan with 
regard to trade between India and 
Afghanistan. May I know whether 
Pakistan Government have relented in 
their attitude?

Shrimati Lakshmi Menon: It is quit*
true that a good deal o f the difficulties 
has been due to the attitude of 
Pakistan and that is not the question 
at all as far as we are concerned.

Shri Keshava: Is there any decrease 
in the import of goods from 
Afghanistan to India?

Shrimati Lakshmi Menon: This ques
tion deals with transport procedures.

Shri Shree Narayan Das: May I
know whether there are any difficulties 
in taking planes loaded with Afghan 
goods through the sky over the terri
tory of Pakistan?

Shrimati Lakshmi Menon: That also 
does not arise from this question.
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Transportation o f  S a w  Jute
*2*8. Shri L. N. Mishra: W ill the

M inister o f Com m erce and Industry
be pleased to  state:

(a ) w hether Governm ent have e x 
am ined any proposal to set up some 
kind o f  State A dvisory  Committees 
fo r  dealing w ith the transport diffi
culties o f raw ju te during the busy 
season;

(b ) if so, the result thereof; and
(c )  whether it is S fact that the Jute 

E nquiry Commission had suggested 
setting up o f such Committees to meet 
the transportation problem  o f jute in 
rural areas?

The M inister o f Com m erce (Shri 
K anungo): (a ) Yes, Sir.

(b )  Governm ent have not consider
ed it necessary to set up such C om 
mittees.

(c )  Yes, Sir.

Shri L . N. Mishra: May I know
whether the attention o f Government 
has been drawn to the fact that there 
is no fa ir relation between the prices 
oftered to the grow ers in prim ary 
markets o f  Bihar and the prices pre
vailing in the markets o f Calcutta; 
and, if so, what steps do Governm ent 
propose to take to ensure fair prices 
to the growers?

Mr. Speaker: This refers only to
transport difficulties.

Shri Kanungo: The matter has
been thoroughly discussed in the re
port o f the Jute Commission and my 
friend is also aware o f it. As far as 
transport is concerned, there is no 
necessity fo r  a sub-com m ittee because 
the standing committee o f the Central 
Board o f Transport meets every 
month and the farm ing interests are 
represented there properly.

Shri L . N. Mishra: M ay I know
whether the attention o f the G overn 
ment has been draw n to the fact that 
the grow ers o f  ju te in Bihar, especially 
jute grow ers’ association, have been 
com plaining fo r  years together that

the grow ers in N orth B ihar did not 
get adequate w agons fo r  transporting 
their crop to Calcutta? D oes the 
Governm ent propose to  m ake any 
special efforts fo r  the transport o f  jute 
from  Bihar to Calcutta?

Shri Kannngo: The latest inform a
tion from  the Railw ay M inistry has 
been that loadings have recently been 
in excess o f quotas.
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Pakistan Foreign M inister’s 
Statement

*233. Shri D. C. Sharma: W ill the 
Prime Minister be pleased to refer to
the reply given to Starred Question 
No. 146 on the 19th Novem ber, 1956 
and state:

(a ) whether any reply has been 
received to the letter sent to the 
Prime Minister o f  Pakistan protesting 
against the allegations made against 
India by the Pakistan Foreign Minister 
in a statement on the 4th o f October, 
1956; and

(b ) if so, the nature thereof?
The Deputy M inister o f  External 

Affairs (Shrimati Lakshmi M enon):
(a ) No reply has been received so far.

(b ) Does not arise.
Shri D. C. Sharma* May I know  if 

there has been any breach o f  diplo
matic etiquette or international 
etiquette on the part o f  Pakistan 
Prim e Minister or  Foreign M inister in 
not sending a reply?



The Prim e M inister and Minister o f  
External A ffairs (Shri Jawaharlal
N ehru): So fa r  as diplom atic etiquette 
is concerned, I should think that the 
original statement b y  the Foreign 
M inister o f  Pakistan was not in con 
form ity w ith  any etiquette, diplom atic 
or other. The other matter, that is, 
not> receiving a reply, I suppose, also 
m ight be considered unusual. I sup
pose it was difficult to reply and so 
they did not perhaps rep ly to it.

Shri D. C. Sharma: M ay I know  if 
any rem inder was sent to the Pakistan 
Prim e Minister during this period 
when the first letter was sent and the 
reply was not received?

Shri Jawaharlal Nehru: In this
particu lar matter, instead of sending a 
form al note, I sent a message m yself 
to the Prim e M inister o f Pakistan on 
this subject and to that there has been 
n y reply. I am not sending any 
rem inders because I do not think it 
necessary to send rem inders on this 
question. Since thgn, there had been 
other speeches w hich also might be 
considered rather unusual for the 
Ministers o f that Governm ent to make 
in regard to another Government.

Safety Measures in Coal Mines

*234. Shri T. B. Vittal Rao: W ill the 
M inister of Labour and Em ploym ent
be pleased to stSte:

(a ) whether a decision has since 
been taken regarding the appointment 
o f  a ‘High P ow er Com m ission’ to 
enquire into the safety measures in 
the coal mines;

(b ) i f  so, when it is likely  to be 
appointed; and

<c) if not, the reason thereof?

The Deputy M inister o f Labour < Shri 
A b ld  A ll ) :  (a ) to (c ). The matter is 
receiving consideration.

The M inister o f  Labour and E m ploy
m ent and Planning (Shri N anda):
Since the time this answer was drafted, 
w e have given further consideration 
to  the m atter and w e have com e to
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decision that w e should m ove in  this 
matter soon.

Shri T. b . V ittal Rao: W hat w ill be  
the com position o f the Commission as 
and when it is appointed? W ill any 
representatives from  the Central Trade 
Unions b* taken in?

Shri Abld A ll: One representative o f  
the workers will be taken on the Com 
mission.

Shri P. c. Bose: May I know if the 
G overnm ent has ratified the conven 
tions and recom mendations o f the
I.L.O. in regard to the prevention o f  
accidents in mines?

Shri A bid  A li: The I.L O. conven
tions were taken into consideration 
w'.bile drafting thi' regulations.

Shri Keshava: M ay I know if the 
Governm ent contem plates the appoint
ment o f  similar High P ow er Com mis
sions fo r  manganese and mica also?

Shri Atjid A li: Not at present.

W orld Youth Festival

''236. Shri Radha Raman: W ill the 
Prime Minister be pleased to state:

(a) whfother it is a fact that India 
will be represented at W orld Y outh  
Festival at M oscow  by our youths; 
and

(b ) if so, the procedure proposed to 
be adopted to select representatives 
of various Indian youth organisations?

The Deputy M inister o f  External 
Affairs (Shrim ati Lakshmi M enon):
(a) Yes.

<b) Eleven recognised youth and 
students Organisations, which have an 
all-India character, have been request
ed to select their representatives.

Shri Radha Raman: M ay I know
whether the Governm ent has restric
ted the num ber o f  youths going to  this 
festival representing India and, i f  so, 
what is that num ber?

Shrimati Lakshmi M enon: Yes, S ir; 
the num ber is 80.
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gh ri Radha B a n a n : M ay I also know
whether any National Preparatory 
Com mittee has been form ed in India 
representing these eleven  organisations 
and, if so, is it ta lly  represented, and 
has the Governm ent any hand in 
direr tins it?

Shrimati Lakshin! M enon: The G ov- 
ernment has no hand in these things. 
In  fact, there are tw o Preparatory 
Com mittees; one National Preparatory 
Committee, and recently another one 
was form ed called the Indian National 
Preparatory Committee.

Shri Shree Narayan Das: M ay I
know  whether any controversy has 
arisen between these tw o committees 
and, if so, what is the nature o f  that 
controversy?

Shrimati Lakshmi M enon: It looks 
as though there must be some contro
versy, otherwise there w ould not have 
been tw o organisations w ith the same 
name.

Shri Ansar Harvani: In view  o f the 
fact that in the past certain youth 
organisations sent representatives to 
such festivals and they w ere finan
cially stranded with the result that 
the foreign  countries had to give them 
financial help, is the Government 
satisfied that these Preparatory C om 
mittees have ample funds to send these 
young men to this festival?

Shrimati Laksbmi M enon: The G ov 
ernment has no financial responsibility 
as far as these delegations are con 
cerned. In the current M oscow 
Festival the W orld preparatory C om 
mittee is offering about seventy free 
passages, and these organisations are 
collecting funds in India to m eet their 
air passage from  India to Moscow.

Shri Snbblah Am balam : May I know 
the name o f the organisation in the 
Madras State, i f  any?

Shrimati Lakahml M enon: I do not 
know  whether these organisations are 
in Madras or elsewhere. I can read 
out the list. Sir, if you so desire; it is 
a long list. There are 16 in the case 
o f one and 11 in the case o f the other.
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Shri C. D. Pande: Som e tw o y e a n  
back a similar rendezvous took  place 
in M oscow  and the G overnm ent did 
not look  at such m eetings w ith  favour. 
M ay I know  whether the Government** 
opinion has changed since then?

The Prim e M inister and M inister o f  
External Affairs (Shri Jawaharlal
N ehru): The G overnm ent are not
opposed. Sir,’ to delegates or repre
sentatives o f  India going to inter
national gatherings. It depends on the 
nature o f the international gathering, 
the scale o f it and all that. One 
general rule that w e made was that 
people should not go from  India at 
the expense o f  some outside authority. 
They m ay be treated as guests in the 
country to w hich they are invited, but 
they or their organisation here should 
pay for their travel exjjgnses. O f 
course, w e may in some cases, som e
times when there are conferences in 
which Governm ent are interested, 
sponsor delegates; that is a different 
matter, in such cases Governm ent 
send people, but in other cases the 
question only is o f our giving the 
normal facilities for people going or 
not going. That is generally a case to 
be looked at from  the point of view  
o f the individual w ho goes.

Secondly, w e do not norm ally like 
v ery  large numbers o f  people to go. 
They create problem s apart from , 
sometimes, foreign exchange and other 
problem s too. That . is  w hy in this 
case— of course, w e did not wish to 
com e in the w ay— an ad hoc num ber 
of 80 was fixed. The original num ber 
asked for, I believe, ran into many 
hundreds.

Shri Panigrahi: May I know
whether the Soviet Youth Organisa
tion w hile extending the invitation to 
the G overnm ent o f India fixed any 
quota and if  so, how  the quota has 
been distributed am ong the different 
youth organisations? M ay I also 
k n o w ...........

Mr. Speaker: A t one time there must 
be on ly one question.

Shri Jawaharlal Nehru: W ell, Sir, 
first o f  all the organisations that are 
considered to be functioning were
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selected. The m atter was considered 
by the Education M inistry and the 
M inistry o f  H om e Affairs. A t a 
departm ental meeting, in consultation 
'With the M inistry o f External Affairs, 
th e Education M inistry and the M inis
try o f Hom e Affairs, they decided 
about these quotas. The figures are 
here. Should they all be read out?

Mr. Speaker: They need not be read.

Scientific Instruments
*237. Shri Bahadur Singh: W ill the 

Minister o f  Com m erce and Industry
be pleased to state:

(a ) the steps taken by G overn 
ment to prom ote the m anufacture o f 
scientific instruments;

(b )  w hether G overnm ent have made 
any assessment about the require
ments o f the country of the scientific 
instruments; and

c) whether Governm ent con 
template to appoint any Committee 
for the classification o f  instruments 
for the benefit o f  the consumers, 
manufacturers and the traders?

The M inister o f  Industry (Shri 
Manubhai Shah): (a ) to ( c ) % A  State
ment is laid on the Table o f the House. 
(See A ppendix II, annexure No. 15.]

Shri Bahadur Singh: M ay I know  if 
any request has been made by  the A ll- 
India Instruments M anufacturers’ and 
Dealers’ Association fo r  m onetary 
help from  the G overnm ent to give aid 
to them?

Shri Manubhai Shah: Yes, Sir. A
deputation cam e and recently m et me 
and we have assured tHem o f all 
assistance.

Pandit D. N. T iw ari: In the state
ment, one o f  the items given is the 
"appointm ent o f  Extension Service 
Centres for the sm all-scale sector” . 
May I know  whether any extension 
centres have been opened and, if  so, 
where, and w hether foreign  experts 
have been  called fo r  this w ork?

Skr1 ManUbhal Shah: They are
reallv m ulti-purpose centres and there

are about 12 such centres in all parts 
o f India. A bout half a dozen foreign 
experts are attached to them.

Shri Keshava: M ay I know  whether 
in addition to the com ponent parts o f  
telephone instruments, the Telephone 
Factory at Bangalore is also m anufac
turing some scientific precision instru
ments?

Shri Manubhai Shah: This question 
o f course is not relevant to the main 
question tabled on the Order Paper. 
But I might say that we are also try
ing to develop, as ancillary to the 
m echanical engineering factories in the 
public sector, certain manufactures o f 
precision instruments.

Shri S. M. Banerjee: May I know
w hether the ordnance factory at 
Dehra Dun w ill also be  utilised fo r  the 
purpose o f manufacturing all such 
instruments?

Shri Manubhai Shah: For the pre
sent there is no such idea.

Publicity Literature
*238. Shri H. C. Mathur: W ill the 

Prime M inister be pleased to state:

(a ) the inform ative literature which 
has been brought out by  the External 
Affairs Ministry and various Indian 
Embassies abroad during the last one
year; and

(b ) the M inistry’s schem e for the 
distribution o f  such literature?

The Deputy M inister o f  External 
Affairs (Shrim ati Lakshm i M enon):
(a ) A  list o f the publications brought 
out during the last one year by  the 
Ministry and by  the Indian Missions 
abroad is placed on the Table o f  the 
House. [See A ppendix II, annexure 
N o 16.}

In addition to  these publications, a 
num ber o f  Missions publish periodical 
publications in the language o f  the 
country. On the Republic Day special 
publications are issued.

(b )  The publications issued b y  th* 
M inistry are distributed through the
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M issions abroad; those issued b y  the 
M issions are distributed b y  them  
loca lly  and in the neighbouring cou n 
tries.

Copies o f  a ll publications,, issued b y  
the M inistry and b y  th e  Indian M is- 
rtons abroad, are also supplied, regu
larly, to the Parliam ent Library, the 
Libraries attached to  the State L egis
lature and the Inform ation Centres in 
India.

Shri H. C. M athur: M ay 1 know
w hether the G overnm ent’s attention 
has been draw n to  Mr. Aneurin 
B evan ’s (L abour leader’s) com plaint 
in so m any w ords that India ’s case 
on  K ashm ir was never explained to 
the British public?

Shrim ati Lakshm l M enon: G overn 
m ent have noted that.

Shri Hem Barua: M ay I know  w hat 
are th e subjects in w hich  inform ation 
is sought to b e  given  by  our Indian 
Embassies abroad?

M r. Speaker: Do you  w ant a ll those 
subjects to  be  m entioned on the floor 
o f  this House?

Shri H. C. M athur: “G overnm ent
have noted that,”  but how  do the 
G overnm ent account fo r  such situa
tions?

The Prim e M inister and M inister o f 
External A ffairs (Shri Jawaharlal
N ehru): It is a very  difficult m atter
to deal w ith in  answer to  a supple
m entary question. M aybe, it is due 
to errors o f the G overnm ent or  our 
M issions abroad to som e extent, but 
they are also due to  various other 
causes. W e are always trying to im 
prove the publicity apparatus. I f  the 
hon. M em ber has any particular idea 
on the subject, w e shall w elcom e it.

Shri H. C. M athur: The complain*
w as specific. The com plaint was thtit 
the case had never been explained to 
the British public, ttnd from  the list 
w hich  has been now  supplied to me. 
I find that there is nothing in it to 
atio'w that anything has been done in 
Alls direction. This confirms the ob- 
w rvations m ade b y  the particulai 
gentleman.

M r. Speaker: That is not the sub
ject-m atter o f  the question. W h at all 
w as done through  one o f  those o r  any 
o f  those magazines, etc., is not the- 
subject-m atter o f  this question.

Shrim ati Lakahml M enon: I f  th e
hon. M em ber reads the list, he w ill 
find that item s 9, 10, 11 and 12, speci
fically deal w ith  the K ashm ir question.

Shri H. C. M athur: 8 also.

Shrim ati Lakshm i M enon: Y es:
item  8 also deals w ith  the K ashm ir 
problem .

Pilgrim age Centres in Pakistan
*239. Pandit M . B. Bhargava: W ill

the P rim e M inister be pleased to  
state:

(a ) the num ber o f  places o f  w orship 
and pilgrim age belonging to Hindus, 
Sikhs and other com m unities other 
than M uslim s situated in the W estern 
and Eastern Pakistan;

(b )  w hether these places are being 
preserved, protected and maintained 
b y  the G overnm ent o f  Pakistan or by  
any other authority; and

(c )  w hether visitors from  India are 
allow ed free  access to  those places?

The D eputy M inister o f  External 
o f  A ffairs (Shrim ati Lakshm i M en on ):
(a ) G overnm ent o f  India have no 
definite inform ation, particularly 
about East Pakistan. A ccord ing to 
reports received from  various 
religious organisations. State G overn 
ments, etc., there are about 900 Hindu, 
Sikh and Jain shrines in W est 
Pakistan.

<b) It is not possible to say how  
m any o f  these places o f  w orship are 
protected and m aintained b y  the G ov 
ernm ent o f  Pakistan. A ccord in g  to 
the G overnm ent o f  Pakistan, som e of 
the im portant shrines o f  Hindus and 
Sikhs in W est Pakistan are being kept 
in proper repair and their sanctity 
preserved. T he Indian H igh Com m is
sioner has draw n the Pakistan G ov 
ernm ent’s attention to  78 places o f 
w orship in  K arachi w hich  are under
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occupation or being used fo r  non- 
religious purposes. In East Pakistan, 
it is learned that steps have recently 
been taken to  repair a num ber o f 
'Hindu tem ples and restore regular 
w orsh ip  in them.

( c )  The Indo-Pakistan A greem ent 
o f  1953 provides fo r  according facili
ties to pilgrim  parties from  one 
country w ishing to  pay visits to their 
shrines in the other country. G ene
rally these facilities continue to be 
granted by  the Pakistani authorities 
to Indian pilgrim  parties.

Pandit M. B. Bhargava: M ay I
know w hether there was any recip ro
cal agreem ent arrived at at the time 
of partition and if so, w hether that 
agreem ent still exists?

Shrimati Lakshmi M enon: R ecipro
cal agreem ents have been arrived at 
in eptember, 1947 betw een the repre
sentatives o f  the G overnm ents of 

r Iftdia and Pakistan. These agree
ments have been strengthened and 
sometimes modified according to the 
needs o f  the tw o countries.

Shri Radha Raman: May I know
whether recently a batch o f Sikh 
pilgrims w ho wanted to go to Pakis
tan was refused perm ission to  visit 
certain places o f  pilgrim age and if so 
w hy?

The Prim e M inister and M inister o f 
External Affairs (Shri Jawaharlal 
N e h ro ): The questions asked in this
House on the subject have been 
answered at length.

Pandit D. N. Tiw ari: M ay I know
whether the attention o f  the G overn 
ment has been drawn to the news 
item in today ’s Tim es o f  India w here 
it is said that som e Sikh pilgrim s 
w ere  prevented from  visiting the 
shrines in Pakistan?

Mr. Speaker: That is the exact
question w hich  has been answered.

Shri Jawaharlal Nehru: If it refers 
to the same incident, I have given the 
answer; i f  it is a new  one, I do not 
know about it.

Shri Bhattacharyya: W ill the hon.
Minister collect inform ation about the 
shrines in East Pakistan as they have 
done in the case o f  W est Pakistan?

Shrimati Lakshmi M enon: W e have 
requested certain voluntary organisa
tions to collect the inform ation about 
W est Pakistan...........

Mr. Speaker: The hon. M em ber
wants to know  if  any similar steps 
w ill be  taken to collect inform ation
regarding the tem ples in East Pakis
tan?

Shrimati Lakshmi M enon: The pro
blem  is not the same in the case o f 
East Pakistan.

aft VOHtfi afTT *t<:7 ? fa
q-fcTlT TTf-TT PTR =TT <T<TT
"Tiffin it ijtt % ?

Shrimati Lakshmi M enon: In my
answer I have already said that cer
tain places o f worship are used for 
non-religious purposes.

E xport Risks Insurance Corporation
*240. Shri S. C. Samanta: W ill the

M inister o f  Com m erce and Industry
be pleased to state:

(a ) when the Export Risks Insur
ance Corporation is going to be 
established;

(b ) who w ill be the mem bers o f the 
Corporation Board; and

(c ) whether there w ill be any non
official representation in the Board; 
and

<d> w hether any change has been 
m ade as regards ‘risks’ recom m ended 
to be covered b y  the E xport Credit 
Guarantee Com mittee?

The M inister o f  Com merce (Shri 
K anungo): (a ) The Export Risks
Insurance Corporation is expected to
be established in the third quarter of 
this year;

(b ) and (c ) .  The com position o f  
the Board o f  Directors is under consi
deration.
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(d )  The C orporation  w ill cover the 
risks recom m ended b y  the Export 
Credit Guarantee Com m ittee, subject 
to  the m odifications contained in the 
G overnm ent o f India Resolution 
No. E P /5 6 (ii) , dated the 25th March. 
1957, a cop y  o f  w hich  is laid on  the 
T able  o f  the House. [S ec A ppendix
II, annexure No. 17.]

Shri S. C. Sam anta: M ay I know
w hether G overnm ent intend to turn 
this bod y  into a statutory corp ora 
tion?

Shri K anungo: N ot at present, as
has been stated in the Resolution.

Shri S. C. Samanta: M ay I know
w hether any branches w ill be opened 
in any other ports, besides Bom bay?

Sbri K anungo: As business in 
creases branches w ill com e up.

Shri K eshava: W hat is the capital
invested in this Corporation? W ill 
anybody else other than G overnm ent 
b e  a llow ed to  subscribe?

Shri K anungo: The entire capital
is subscribed by  Governm ent. T o  
start w ith it w ill be  about a crore.

Shri K asllw al: W hat w ill b e  the
estim ate o f  the value o f  goods which 
are  lik e ly  to  be  insured annually by 
this Corporation?

Shri K annngo: W e have got to sec 
one year’s w orking before  w e can 
say that. But the Com m ittee says 
there is scope and dem and fo r  such 
insurance.

Shri S. C. Samanta: M ay I know
h ow  the Corporation w ill cope w ith 
the collusion that w ill exist betw een 
exporters and importers, fraudulent 
practices and losses due to the fault 
e ither o f  exporters or o f buyers?

Shri K anungo: As far as collusion
is concerned, it  w ill be  com pletely  e x 
cluded, according to  the recom m en
dations o f  the Com mittee. The C or
poration  w ill o f  course And out ways 
and means to  detect such collusions.

Shri M ohladdln : M ay I know  w h e
ther any arrangem ent has been  made

fo r  reinsurance o f  the risks under
taken b y  this C orporation?

Shri K annngo: W e are in  first
stage o f  insurance; w e  shall think o f 
reinsurance w hen business increases.

P aper M ills In Orissa

*241. Shri P. K . D eo: W ill the M in
ister o f  C om m erce and Industry be
pleased to  state:

(a ) the num ber o f  licences granted 
fo r  the construction o f  paper m ills in 
Orissa and the persons to  w hom  these 
have been granted; and

(b )  the progress m ade so far?

The Deputy M inister o f  Com m erce 
and Industry (Shri Satish C handra):
(a ) and (b ) .  A  statement is la id on 
the Table o f the House. (S ee  A ppen 
dix II, annexure No. 18.]

►

R adio-active M inerals

•242 f  Bharucha:
^ S h ri S. C. Samanta:

W ill the Prim e M inister be  pleased 
to state:

(a )  w hether it is a fact that the 
Indian A tom ic E nergy Department has 
located deposits o f  Thorium  or other 
radio-active minerals in North-Eastern 
parts o f  India;

(b )  i f  so, w hat is the analysis o f  
the ore and w hat is the concentration 
o f  radio-active minerals in the find;

(c )  w hether Governm ent have 
made a detailed survey o f the area;

(d )  what is the nature and quality 
o f  the minerals capable o f  extraction 
on com m ercial basis; and

(e )  w hether G overnm ent have any 
plans fo r  the m ining and processing 
o f  the ore found in the area?

The Prim e M inister and M inister o f 
External Affairs (Shri Jawaharlal
N ehrn): (a ) Yes.
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(b )  It is not considered desirable in 
public interest to  give out the analysis 
o f the ore and the concentration of 
radio-active minerals in the find.

(c )  and (d ) .  Detailed survey and 
prospecting w ork  o f  the area is in 
progress w ith  a view  to assessing the 
nature, quality and extent o f  the 
minerals available from  the deposit.

(e )  The plans for  the mining and 
processing o f  the ores w ill depend 
upon the final results o f  the investiga
tions mentioned at ( c )  and (d ) abovje.

Shri Bharucha: May I know  if any
part o f the prospecting o f these radio
active m inerals is in private hands?

Shri Jawaharlal Nehru: That is
entirely done by the Raw Materials 
Division o f the Department o f A tom ic 
Energy.

Shri S. C. Sam anta: M ay I know
*<hat are the w orks done at Bhilwara 
in Rajasthan at present for this pur
pose?

Shri Jawaharlal Nehru: I do not
quite understand. The Raw  Materials 
D ivision o f the A tom ic Energy Depart
ment carries on these explorations 
and investigations in various parts of 
India. The area m entioned by  the 
hon. M em ber is one o f those areas.

Mr. Speaker: What particular acti
v ity  is going on there?

Shri Jawaharlal Nehru; The acti
v ity  norm ally is w ith the help of 
geiger counters and geiger scintilla
tion m etres fitted to jeeps or placed 
in aeroplanes. A ll the recent dis
coveries have been made through this 
apparatus, sometimes in aeroplanes 
and sometimes in jeeps.

I m ay add, fo r  the inform ation of 
the House, that this electronic euip- 
m ent has itself been made entirely in 
the production unit o f the Atom ic 
Energy Department.

Shri H. C. Mathur: May 1 know
whether any new finds w ere reported 
from  the Bhilwara area during the 
last few  months?

Shri Jawaharlal Nehru: As fa r  as
I know, the main finds thus fa r  re
ported have been from  the eastern 
Bihar area.

«KT<tT?

fir :

(*p) *  •*m?T-f<T3?rT

^  fa i l  fVw'r ^
t  ’

it-jt «rt fa crq - 'nr
fararr sttttt 5  f3r*r<r ^  *mr p n
f?*TTT szriTTT ferePTT *T3T #  I 
q f r f w  STHWtSf ? « . ]

(*T) JT«rfa 3qi<Tr< ?HTT
szrmftirr

^TOrTT 9FT# f ,  cf^rf'T
!t r -  w i  %r*r

m  JTTWT V-rldT: W W lft IT TT 557^7
1

«ft wrw arcfrr ; n s w r r  v  «rnr 
w jt?  srrf f  s r f ^ r  
**071 Fwt ^  fasam ^  s fk

5  tfrr s jk  * f H<#rt
srfa r̂q- gr^ n ^-vi ?  ^  ^  ^  ^
M t - t t  ftrfa armt m  *WcfY t  ^  

s t r  jt ejrtf siT3r?«rr ^  ^mnfr ?

^  5T̂ T IT
?fr 5  far *r? ?nr * r m  •rercr:

O W lfl *rlT 'TT *17 t  •

*ft h«ri * i h r ; w r  *r*rtHz #  « tp t  
q- zrp ^T?r « n f  t  fir *rrf <rf<rsnft faMar
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*r «mrbF f m r r  ^  «r ifig .irxr 
f«P ^  w v r  *Pt tfY *ft?r h« tt 

y t r r  <̂ =rr $*rr |  sr*ra *m T fw fr 
v fsrrW  $t<ft £  ?ft wt v t i 

fr^ V  fsr t r jfz  m  t t
«rf^«FTf)1 f*WJRT <P ST?ST <TT f^TTT

farcrr art T?T t  t

«ft : f^ r r r  m  f  # f ^ r
*TfT *TT STTTTT *T*T ^  fwr %f|T 3HTCT 
WPT«ft T T # spt 5T¥T?t ?T$f TT^H
? > f t £  I
Shri Rhattacharyya: Sir, m ay 1

request you  to ask the G overnm ent to 
give the replies in English also?

Shri C. D . Pande: For the proper
understanding o f H indi-speaking
peop le also!

Mr. Speaker: V ery-w ell. Shri
Bh&kt Darshan.

*TWT vsta : WT >F raTFT
JT JT̂  5TRT W f  % f̂ P •RTCT fW5^rf ^
tN - *f f̂t sirmT 5 stpt: srf̂ r̂ 'T 

srr t s t  f  *ftr s ffftn j w t  
it? ftr̂ TT T’STcfr t  ft7 *!**«? £ **

TTfft rrifr^ j ftvq-r tsvm m fa  #  
v[ WTfe =^3T SffT s w

5B*>T ^  7  ST ^  S2TRTT VJPP7 *T *PT
?

«ft *TTWT HT’FT^’
??tT TT ?4Hfl ’TJTT #  *ftT T*T <TT fV^TT 

Tirr f  i
Shri Subblah Am balam : M ay X

know  the nature o f  the articles im 
ported from  Tibet into India?

Shri K ann nfo : A  long list has
already been laid on the Table.

Pakistan Occupation o f R iver Fenl
*244. Pandit D. N. Ttw ary: W ill the 

Prim e Minister be  pleased to state:
(a )  w hether it is a fact that Pakis

tan has occupied the entire breadth

o f  river “ Feni”  and “ char”  land and 
“ Island”  in the river bed  and 
has nam ed it as Pakistan ‘Island’ ;

(b )  w hether Pakistan G overnm ent 
has also evicted  Indians from  Belonia 
w hich is an Indian trade centre;

(c )  w hether Pakistan has taken 
aw ay m any Indian boats carrying 
m erchandise articles; and

(d )  if  so, the value o f  articles seized 
and taken aw ay?

The Deputy M inister o f External 
Affairs (Shrimati Lakshm i M en on ):
(a ) and (b ) .  N o Sir.

(c )  There have been som e incidents 
on the Feni river in Sabroom  Sub
division and on the M uhuri river in 
Belonia Sub-division o f obstruction 
by  Pakistani police to Indian nationals 
m oving in boats and the seizure o f  
boats. Protests have bi;en lodged in 
some cases with the G overnm ent o t  
Pakistan and in other cases w ith  the 
East Pakistan Governm ent.

(d ) Value o f  goods seized by Pakis
tani police from  the boats is about 
Rs. 5,400.

Pandit D. N. T iw ari: May I know
what is the rep ly o f  the Pakistan 
G overnm ent to the protests o f the 
G overnm ent o f  India?

Mr. Speaker: Has any reply been 
received at all?

The Prim e M inister and M inister o f 
External Affairs (Shri Jawaharlal
N ehru): On the general question or
on this particular matter, Sir?

Mr. Speaker: O n this particular
one.

Shri Jawaharlal N ehru: Usually
these protests need rather prolonged 
correspondence.

Pandit D. N. T lw ary : M ay I know
w hether Governm ent is aw are that 
the passage o f  Indian boats was ob 
structed and is still being obstructed 
there?



gbrim ktt U fcrtm il M enon: Yes, Sir.
n n d i t  D . N. T lw ary: M ay I know 

what steps Governm ent has taken to 
facilitate the passage o f boats and to 
restore trade there?

Shrimati laksfam l Menon: W e have 
already said that protests have been 
lodged and correspondence is proceed
ing.

D ock and Coal W orkers in Madras 
Port

*245. Shri Tangamanl: W ill the
Minister o f  Labour and Em ploym ent 
be pleased to state:

(a) w hether the Dock-workers, 
under the Madras Dock Labour Board 
in Madras Port are being given 
w eekly-off w ith pay; and

(b ) whether the un-registered coal 
workers o f Madras Port have been 
requesting the Government o f India 
td» see that the payment o f agreed 
wages is ensured?

The D eputy M inister o t  Labour 
(Shri A bid  A li) : (a) No.

(b )  A  representation was made to 
the General Manager, Southern Rail
way for ensuring paym ent of agreed 
wages before accepting tender for 
1957-58 and a suitable clause was put 
into the agreement between the Rail
way administration and the contrac
tors.

Shri Tangamani: In today’s news
papers there is a report that a tri
partite committee presided over by 
Mr. Jeejeeboy is w orking on a scheme 
in Calcutta and such a com mittee ijiay 
be appointed for Madras. If there is 
such a proposal, could the hon. M inis
ter tell us when the com mittee is 
going to be  appointed for Madras?

Shri A bid  AU: A fter the receipt o f
the report concerning Calcutta, we 
will consider the Madras question.

Shri Narayanankutty M enon: May
I know  whether the Government pro
pose to establish Committees for the 
other m ajor ports in India?
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Shri Abid A ll: For Bombay, this
scheme is already in force. For Cal
cutta, a Committee has been appoint
ed. I have said that with regrad to  
Madras, we will consider the question, 
after receipt o f  the Calcutta report.

. .Shri Narayanankutty Menon: There 
are two other m ajor ports. May I  
know whether the Government have 
considered the question o f appointing; 
a committee for the two other ports 
also?

Shri Abid A ii: Not at present.
Shri Tangamanl: What is the clause

that is being introduced in the case 
o f contract labour engaged by the 
railway authorities in the M adras 
harbour?

Shri Abid A li: The same as was
demanded by the Union that the 
agreement between the workers and' 
the contractors should be im plem ent
ed.

Film Institute
*246. Shri Keshava: Will the M in

ister of Information and Broadcasting
be pleased to state:

(a ) whether a working party under 
the Chairmanship of Shri B. N. Sircar 
was appointed by Government to g o  
into the question of starting a film  
institute:

Cb) if so, whether they paid a visit 
to the Chamarajendra Occupational 
Institute at Bangalore; and

(c )  whether they have submitted a 
report?

The Minister o f Inform ation and 
Broadcasting (Or. K eskar): (a ) to ( c ) .
Yes, Sir.

Shri Keshava: Is it not a fact t lu f
adequate material and personnel tor 
start an institution of this type is 
available in this Occupational Insti
tute in Bangalore?

Dr. Keskar: I have not understood
the trend o f the question. I f  the hon. 
Mem ber implies that instead o f  trying
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Jo  start a Film  Institute, the G overn 
m e n t might adopt or adjust the Insti
tu te  referred to in the question fo r  
that purpose, I m ight say that the 

■Sircar Com m ittee visited not on ly this 
Institute but som e other institutes 
also for the purpose o f finding out 
•whether the institutes that w ere 
w ork in g  are adequate or  what other 
experience w e can gain from  them. 
■That was not meant to m ake any re- 
•commendations for  this Institute. 
T h a t was only advisory.

Shri Palaniandi: W hat is the func-
~tion o f  the Film Institute?

D r. K eskar: The Film Institute is
yet to com e. There is a B ill pending 
'be fore  the R ajya Sabha, the National 
F ilm  Board Bill. In that, a proposal 
fo r  a Film  Institute is included.

S bri Keshava: W ho are the M em 
bers o f  this Com mittee? W ill the 
•Government please place a copy of 
th e  report on the Table o f the House?

D r. Keskar: This is not a type of
C om m ittee w hich was meant to make 
any recom m endations to the G overn 
m en t about the possible Film Insti
tute. A  draft proposal for a Film 
Institute is already before  Parliam ent; 
as I said, it has been introduced in 
the other House. As far as this re
p ort is concerned, it is a small techni- 
- c a l  report giving inform ation regard
ing the Institutes that exist. That is 
a ll. There is no Committee existing. 
It has been dissolved already. It does 
not exist any more.

Indians in Singapore

•*48. Shri Bibhuti Mishra: W ill the
P rim e M inister be  pleased to state
w hether proposed Constitution for
Singapore provides any safeguards 
•for Indians in that State?

The Deputy M inister o f External 
A ffairs (Shrim ati Lakshmi M enon):
N o  separate safeguard has been pro
v id ed  fo r  Indians in Singapore, but 
th e  constitutional arrangements re-
conunend that it shall be  Singapore 
G overnm ent’s responsibility constant
ly  to  care for the interests o f  racial 
and religious minorities in Singapore.

f i w  : TUT

*rrc?jWr ft? ^  
v s r w T , f^ r f  T«rr
t  w m  #  fTBTrt
f  *nrf «rr

jhtpt ?rwr
(*ft 3 ? * )  : ^r^TT ?

fipn  *mr |  f*F ^  »rfir 5
fr j? F?r«rr t  far >j;<r

TOT =*crfw, 1

Urban Agricultural Land for Displaced 
Persons

*250. Shri A jlt Singh: W ill the
M inister o f  Rehabilitation and M inori
ty Affairs be j^eased to state:

(a ) whether it is a fact that ur £tn 
agricultural land in the Punjab has 
not been allotted to Displaced Persons 
w ho le ft the same kind o f land in 
West Pakistan;

(b )  i f  so, whether it is a fact that 
there has been lot o f  unrest and agita
tion on this account;

(c )  the policy  being adopted in dis
posing o f this land to the Displaced 
Persons; and

(d ) whether it is a fact that indus
trial establishments having the value 
o f less than Rs. 20,000 w ould  not be 
auctioned and w ould be allotted to 
■occupants against their verified 
claims?

The M inister o f Rehabilitation and 
M inority Affairs (Shri M ehr Chand 
K hanna): (a )  to (c ). Urban agri
cultural lands are being treated in the 
same manner as other urban proper
ties. Claims o f displaced persons In 
respect o f sim ilar lands in W est 
Pakistan have been verified and com 
pensation fo r  them  has to  be  .paid on 
the same basis as other urban proper
ties. So far, urban agricultural lands 
w ere not allottable. There w ere some 
representations on this point. To
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bring urban agricultural lands at par
with other urban properties, it has 
now  been decided to m ake urban agri
cultural land holdings o f the value o f 
pa. 10,000 and less, aUottable.

<b) Yes. Evacuee industrial estab
lishments valued at Rs. 50,000 or less 
are allottable.

Shri A . S. S v h t d l :  May I ask w hy
this discrimination between industrial 
establishments and blocks o f urban 
agricultural land? W here as the 
value kept for  industrial establish
ments is Rs. 20,000 in the case o f agri
cultural land it is Rs. 10,000.

Shri M ehr Chand Khanna: I said
in the case o f  urban agricultural lands 
we are treating them on a par with 
the urban evacuee property. For that 
the lim it o f allottability is Rs. 10,000 
and less.

Shri A. S. Sarhadi: May I know
th£  areas o f the blocks that are being 
prepared for the purpose o f assessing 
their value?

Shri M ehr Chand Khanna: If the
value o f a building allotted is 
Rs. 10,000 or less, then it becomes 
allottable.

Shri A . S. Sarhadi: What is the
area of that holding?

Shri Mehr Chand Khanna: The
area w ill depend on the valuation 
which is done on a cash basis.

HWI THT :
z n m ii ’T f v  f’Rr«fV f ,

«T3r, aft Vft ^  Hff
l * t  ?

. 4  3  vr*fV >sm 
ftrswa #  frm  fa vr*fr fre? ir?

TTtr fip VTtn ^
ht 7T *rr i 

*rr< fa m  £  5
^  1 ? o ,0 o »

"FTTT faUT f  I
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Evacuee Property

•252. Shri M ool Chand: Will the-
Minister of Rehabilitation and M inori
ty Affairs be pleased to state:

(a ) whether Government have- 
received any representation from  
Evacuee's unsecured creditors and 
Muslim Evacuee Unsecured Creditors 
Association, K am al, in connection 
w ith the realization o f  decretal 
amounts against evacuee’s;

(b )  whether Governm ent’s attention' 
has been drawn to numerous com 
plaints o f  these creditors in the Press;

(c )  whether Government has co l
lected figures of the total amount o f  
the claims o f these creditors in the 
shape o f  court decrees against eva
cuees;

(d ) whether Government has taken 
any action on these representations;

(e ) if so, nature of the action taken 
thereon; and

( f )  if not, the reasons thereof?
The Minister o f Rehabilitation and' 

M inority Affairs (Shri M ehr Chand
K hanna): (a ) Yes.

(b )  Yes.
(c )  No.
(d ) Yes.
(e) Suitable replies to parties in

form ing them that no payment could 
be made in respect o f  unsecured third- 
party claims w ere sent.

( f )  Does not arise.
Shri Moot Chand: May 1 kn ow

what action has been taken in connec
tion with part (c )  o f  the question?
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Shri M ehr C h u d  Kbanna: I  s a id
suitable replies to the parties have a l
rea d y  been sent.

A ll  India Sericultural T n U n taf 
Institute

*253. Shri Thlmm aiah: W ill the
'M inister o f Com m erce and Industry
"be pleased to refer to the rep ly given 
■to Starred Question No. 479 on the 
'27th N ovem ber, 1956 and state:

(a )  w hether the location o f the A ll 
India Sericultural Training Institute 
lia s  since been finalised; and

(b )  if so, w here it is going to be 
'located?

The M inister o f Com m erce (Shri 
’K anu ngo): (a ) No, Sir.

(b )  Does not arise.

Shri Thimmaiah: Is it not a fact
:that the Central S ilk  Board has recom 
m en d ed  the location o f  this Sericul
tural Training Institute at Bangalore?

Shri K anungo: Yes, it has recom 
m en ded  that an institute m ay be esta
blished at Bangalore.

Shri Thlm m aiah: M ay I know when 
i t  is going to be established?

Shri K anungo: It w ill be  estab-
lish ed  after the plans and estimates 
-are approved.

Shri Thlmm aiah: Has not the plan
’been  sent by the Central Silk Board 
>up till now ?

Shri K anungo: No.

h  I t  m m
% fsrm r furtTT ^tt t $t

m ;  TT t  I

: w  arncf ^
"ftnrr n m  £ m r lr w g r
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Rural Housing

*854. Shri Supakar: W ill the M inis
ter o f  W orks, Housing and Supply beu
pleased to state:

(a ) w hether any am ount has been 
allotted to  Orissa for  expenditure on 
rural housing during the Second Five 
Y ear Plan period; and

(b ) if  so, the am ount spent so far
in Orissa on rural housing pro
gram m e?

The Deputy M inister o f  W orks,
Housing and Supply (Shri A nil K . 
Chanda): (a ) and (b ) . The sum or
Rs. 10 crores  available fo r  rural
housing in the Second Five Y ear Plan 
has not so fa r  been allocated to  States, 
as the rural housing program m e nas 
not yet been finalised. T he pro
gram m e is likely  to be finalised soon. 
In the meantime, allocations o f  a toK en  
character have been made to States 
in the current financial year. A  sifm 
o f Rs. 1-50 lakhs has been allocated 
to Orissa.

Shri Supakar: May I know if there 
is any proposal to give the same 
a m o u n t  o f loan for rural housing as 
for housing in urban areas?

Shri Anil K . Chanda: The alloca
tions w ill be made according to the 
needs in particular States.

Shri Ranga: W hat is the total
amount o f m oney that is allocated for 
this rural housing for the w hole of 
India?

Shri Anil K . Chanda: The amount
is Rs. 10 crores.

Shri Ranga: Is it proposed to make 
special provision for  constructing 
these houses for the Scheduled Castes 
and village artisans especially?

Shri Anil K . Chanda: Certain sums 
have been provided for  in the M inis
try o f Home Affairs for  housing for 
Scheduled Castes and Scheduled 
Tribes people.

Shri Thlmmaiah: May I know
w hether the rural housing scheme is
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to be executed b y  the com munity 
developm ent authorities?

Sbri A nil K. Chanda: It w ill be
fftainly done through the Ministry o f 
Com m unity Development.

Shri Dasappa: M ay 1 know  w hy
out o f Rs. 120 crores allotted for 
housing in general on ly Rs. 10 crores 
is earm arked for rural areas?

Shri A nil K. Chanda: That is what 
is provided for  in the Second Plan.

Sbri Dasappa: That is exactly my 
question. May I know w hy it is only 
Rs. 10 crores out o f  Rs. 120 crores?

The Minister o f Finance (Sbri T. T. 
Krishnam acharl): I w ould like to say, 
if I may, that this question is being 
re-examined now and very possibly 
the rural areas might get a sub
stantial sum from  out o f this. A ctual
ly Rs. 128 crores is very sdd ly  placed 

spread over a very w ide area. 
We are thinking o f  integrating the 
whole thing. The matter is now 
being discussed by the Ministry o f 
Works, Housing and Supply with the 
other concerned Ministries. It is quite 
possible that in a few  months’ time 
we shall be able to put forw ard an 
integrated policy for housing.

Shri Thanu Pillai: May I know the 
basis o f fixation o f allotment for the 
various items?

Shri Anil K. Chanda: No basis has 
as yet been fixed, because the pro
gramme has not yet received the 
sanction o f  Government.

Shri Ranga: In view  o f the fact
that only a small part of the country 
has been covered by  these national 
extension service blocks, may I know 
why G overnm ent wish to spend this 
m oney mainly in those areas? W hy 
[should they not think o f the rest o f 
the country also?

Shri A nil K . Chanda: As I said, the 
programme has not yet been finalised. 
But there Is a different atmosphere 
-altogether generated in the com m u
nity project centres and the national 
Extension service blocks, and we

would have better results in those 
areas.

Shri T. B. Vlttxl Rao: Already, one 
year o f  the Second Plan period has 
elapsed. May I know what steps 
have been taken by Government to  
see that the targets are achieved in 
the Second Plan period, especially in 
view  of the fact that we failed to 
achieve the targets, and we fe ll far 
short of the targets in the First Five 
Year Plan with regard to housing?

Shri Anil X . Chanda: The pro
blem is immense and it bristles with 
all sorts o f difficulties. Various autho
rities are concerned. Therefore, w e 
have had to have a series o f  con 
ferences between these different 
authorities.

Shrimati Manjula Debi: M ay I
know how much has been allotted to 
the State o f  Assam?

Shri Anil K. Chanda: Nothing has 
as yet been finally allotted. But, 
temporarily, just as an advance tor  
getting the machinery ready, Assam 
has been allotted* Rs. 1 -35 lakhs.

Shri Supakar: May I know whether 
those areas which are subject to fre 
quent floods and outbreaks o f  fire 
w ill receive any special consideration 
in respect of allotment of m oney for 
rural housing?

Shri Anil K. Chanda: This is one of
the proposals.

Educated Unemployed
*255. Shri Vasudevan Nair: W ill the 

Minister of Labour and Employment
be pleased to state:

(a ) the amount o f aid given or 
allotted to different States during
1956-57 and 1957-58 so far in the form  
o f grants, loans and subsidies etc. for  
schemes to provide employment to 
educated unem ployed; and

(b ) the basis on which the Central 
aid is given to different States?

Tbe Deputy Minister o f  Labour 
(Shri Abid A ll) : (a ) During 1989-57,



Rs. 2-69 lakhs have been  sanctioned 
for  a W ork  and Orientation Centre 
and Rs. 2-83 lakhs fo r  the training o f  
persons fo r  absorption in tw o P ro
duction Centres to be established in 
Kerala. In addition, Rs. 16-9 lakhs 
w ere sanctioned for establishing P ro 
duction Centres in that State.

1957-58— Rs. 3 ‘04 lakhs have been 
sanctioned for  a W ork and Orienta
tion Centre at Delhi.

(b )  P ilot projects are started in the 
States w here the problem  of un
em ploym ent is acute.

Shri Vasudevan Nair: May I know 
w hether the Central G overnm ent 
have called for  the schemes prepared 
by the State Governm ents?

The M inister of Labour and Em 
ploym ent and Planning (Shri N anda): 
Yes.

Dr. K. B. M enon: M ay I know the
• names o f the States w here this p ro 

blem  is most acute, and also whether 
G overnm ent have any proposals to 
meet the urgent needs of these States?

Shri A bid  AH: I have already m en
tioned the State o f Kerala and the 
Union Territory o f  Delhi.

Shri Pat&niandi: Governm ent used
to have some technical centres for 
these unem ployed people. May I 
know  whether Governm ent are 
having any plan to continue them, or 
w hether they are thinking o f abolish
ing them?

Shri A bid  A li: The technical cen 
tres continue.

Shri C. D. Pande: May I know
whether in spite of all the efforts of 
the Governm ent o f India, during the 
last five years, the num ber o f  un
em ployed educated persons has gone 
up alm ost by a hundred per cent?

Shri A bid  A ll: That is the hon.
M em ber’s opinion.

Shri Nanda: No such statistics have 
em erged from  <jur studies.
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Shri C. D . Pande: Mas it not in
creased? That is w hat I w ant to 
know.

Shri B iren R oy : M ay I know  if  
there is any project fo r  the Calcutta 
urban area w here unem ploym ent has 
gone up by 40 per cent.?

Shri A bid  A li: W e have already
addressed the W est Bengal G overn 
ment.

^r.Wf 7 *  mrm
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%  f ÎT? «T§pT ^ T*T W R  TT <T?TT f^TrTT

I?

«fr *TT*nf HT5  : sft t  ^
v^r ^rPT t o t  t t  i m  fw ^rr 1 1 

r ^ c i K  i -  *rtr f ^ r f  n  vft qrrr <t?*jt 
fr^TTT 1 1 ^ f  t h t  ^  t t t s t r ’

t|  1 1

• + N  % ttt^st^t % 
s m m  jtot 'TT *ftr ?ft tr tfta r  
TT f*psrTT I  ?

* T *  $ vmr : *Tf WM eft w  
5TR % TWtfV I 'Tm
sqfT % f ^ r c  5  s r tr  *r?t t t  *rf?r *fr 

1 1
Sbri Palaniandi: Som e years ago a

textile factory was closed down in 
Madras. M ay I know  whether any 
step has been taken to reopen it?

Shri M anubhai Shah: There has
been recently a little paucity. About
6 factories are about to close dow n and 
G overnm ent are trying to intervene 
in the matter. W herever practicable, 
agreements are reached between the 
labour and em ployers and w e hope 
that w e w ill be in p position to pre
vent m any o f the closures. That is 
under very constant watch by our 
M inistry.

Shri Shanltariah: May I know  w he
ther any applications have been re
ceived and w hether any investigations

are going on w ith  regard to  a p*p «r 
m ill* in M ysor« Stat«T

Shri M anubhai Shalt: So fa r  no
investigations have been undertaken.

Shri Narayanankutty Menon: M ay
I know whether Governm ent is pre
p e n d  to  consider Individual cases o f  
cloaura 00  merits?

Shri Manubhai Shah: A s I said, the 
policy is that w herever Governm ent 
thinks that it is in national interests, 
they consider it. I f  b y  renovating 
machinery or taking over the adminis
tration and changing hands, it is going 
to be  profitable to national econom y, 
certainly, every case w ill be consider
ed.

Shri V. P. Nayar: There w ere only
3 or 4 units m anufacturing calcium - 
carbide and one of w hich was closed 
down in Kerala. M ay I know  whether 
Governm ent have taken any steps to 
open it?

Shri Manubhai Shah: O f course,
this does not arise from  this parti
cular question. But the hon. M em ber 
knows what efforts Governm ent are 
making in the case of calcium  carbide 
factories. W e are trying to see that 
more and m ore units com e in and w e 
hope that, perhaps, very  soon they 
m ay start production.

Shrines in India and Pakistan
*257. Shri Jhulan Slnha: W ill the 

Prim e Minister be pleased to state 
the amount the Central G overnm ent 
spends annually over the maintenance 
and upkeep o f the Muslim shrines in 
India.

The Deputy M inister o f External 
Affairs (Shrimati Lakshmi M enon):
No expenditure is incurred by the 
Central Government. The G overn
ments o f  Punjab, Rajasthan and Pepsu 
(now  m erged with Punjab) are. 
understood to have incurred an ex 
penditure o f Rs. 33,600/- on M uslim 
shrines in those States. The G overn
ment o f West Bengal are reported to 
have sanctioned Rs. 26,665/- for re 
pairs o f  mosques damaged during the 
disturbances o f  1950.
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Shri Jlmlia State: Besides the
shrines in Pakistan, m *y 1 enquire 
w hether there is any Hindu or  Sikh 
shrine in  other M uslim countries and 
how  they are treated there?

Shrimati I.akuhml Menra: There
are some shrines in Afghanistan.

The Prim e M inister and M inister o f  
External Attain  (Shri Jawaharlal 
N «h ru ): Is the hon. M em ber talking
o f Hindu and Sikh shrines in foreign 
countries?

M r. Speaker: In countries other
than Pakistan.

Shri Jawaharlal Nehru: There are 
some in Afghanistan.

tV ft W t e ?  F&evst JP«>4?
-t~

•tsiL /  sh r* V- *’ ■ Nay*r:
\  Shri K odiyan:

W ill the Minister o f Com merce and 
Industry be pleased to state:

(a) whether Governm ent have con 
sidered the possibility o f starting an 
industry to recover useful products 
from  forest w ood  in Kerala State; and

(b ) if  so, what are the prospects o f 
the industry?

The Minister o f Industry (Shri 
Manubhai Shah): (a ) and (b ). A t
present there are 12 approved p ly 
wood units in Kerala State utilising 
the forest w ood there and some of 
them are already expanding and 
diversifying their production. 15 
match factories in the cottage sector 
are also at w ork in that State. There 
is room  for many  m ore such units and 
the proposals are considered as and 
when received.

Shri V. P. Nayar: I want to know 
whether the Governm ent has investi
gated the possibilities of converting 
the w ood waste in the forest and 
utilising it in the recovery o f  useful 
products for industry.

Shri Manubhai Shah: There are
several experiments that are being 
undertaker? in the Forest Research

Institute in Dehra Dun on  this parti
cular issue. T hey are trying to  m ake 
some hard boards and plastics out df 
the wast*. w ood. So far none o f them  
have reached a stage w here industrial 
exploitation could take place.

Shri V. p. Nayar: In the process o f  
extraction o f pa pet, a large part of 
the tree is le ft in the forest and from  
such waste it is possible to extract 
cellulose, w ood pulp and peptic sub
stances \vhich are used in several 
industries. M ay I know whether G ov 
ernment has investigated the possi
bility of starting such industries in 
Kerala?

Shri Manubhai Shah: If  the ques
tion really relates to w ood pulp, there 
is a proposaf for a 10(J ton unit untfer 
consideration. The Nilam pur forest 
in the Kerala State and the forests 
near-aboijt are supposed to have got 
tw o typo, o f trees suitable for this 
type o f bulp.

Shri Heda: In the advanced coun • 
tries, abc>ut ninety per cent of the 
forest w(jod is being used for diffe
rent industrial purposes while, in 
India, th&y say that w e use only 33 or 
34 per cent. Is it a fact, and if so, 
what stefcs are being taken to exploit 
and use >nore percentage o f wood?

Shri Manubhai Shah: When our
country ialso reaches that stage o f  
industrialisation, certainly our results 
will go that much height.

Shri Kfydfygn: M ay I know  whether 
the Government has any idea o f  the 
quantity o f  w ood waste left in our 
forests?

Shri Manubhai Shah: N o idea.

sffrtr THftn

*rr«rr:

w r  *T%mr ?nrr atftn  ^  *3 1
^  *K^t f% :

(**) w r  s+ q r  (T R V im r)
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Shri H. C. M athur: M ay I know  
whether the Governm ent has exam in
ed the schem e w hich  was prepared 
as back as eight years ago and w hich 
was found to be very sound?

Shri Satish Chandra: No scheme
has been received at all in the Minis
try o f Com m erce and Industry. I am 
referring to the production o f caustic 

^oda.

U.N. Charter

*260. Shri K alika Singh: W ill the 
Prime Minister be pleased to state 
whether the G overnm ent o f India are 
recom mending any proposal fo r  
amending the U.N. charter?

The Deputy M inister o f External 
Affairs (Shrimati Lakshmi M enon):
No, Sir.

Shri Kalika Singh: M ay I know
whether, under the U.N. Charter 
‘regional arrangement’ includes in its 
purview regional m ilitary pacts like 
the Baghdad Pact, NATO, SEATO, 
etc.? If not, w ill it not be worthw hile 
to propose suitable amendments to 
the relevant articles to make suitable 
amendments to the relevant articles 
to, make suitable provisions so that 
^»ey may not be bypassed?

The Prim e Minister'•and the M inis
ter o f External Affairs (Shri Jawahar- 
1*1 N ehru): The hon. M em ber has
gone far out o f  this question. This 
is a m atter o f opinion. Som e o f  us 
think that those pacts do not fit into 
the structure o f  the United Nations.

HMMnreu  urn

f t ? :

(*>) W I T O R  Sr̂ ST V
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Mr. Speaker: The hon. Minister may 
read in English also.

Shri M anubhai Shah: (a ) Yes, Sir.
(b ) to (d ). It is too early to give 

a detailed answer.

SHORT NOTICE QUESTION 
AN D  ANSW ER

Indians in Ceylon.
f  Shri Narayanan-

S.N.Q. No 4. 4 kutty Menon:
[  Shri Palanlandi:

W ill the Prime Minister be pleased 
to state:

(a ) whether he had any discussions 
with the Prime Minister o f Ceylon 
regarding the citizenship o f Indians in 
Ceylon; and

(b ) if  so, whether any fresh assu
rance has been given to him regard
ing the settlement of citizenship ques
tion by the Prime Minister o f  Ceylon?



The Prim e M inister and M inister of 
E xternal A ll Air* (Start J«w ah *ri*l 
N eh ru ): (a ) and (b ) .  In the course 
o f  tnT'r* w ith  the Prim e M inister o f  
C eylon , reference w as m ade to  this 
problem . No detailed consideration 
o f  it took  place at that tim e and no 
fresh assurances w ere  either asked 
fo r  or  given. It was, how ever, agreed 
that both in regard to this problem  
and others, further discussion should 
take place at a later stage and both 
the Prim e M inister o f C eylon and I 
expressed our confidence that out
standing problem s betw een India and 
C eylon  can and should be solved 
satisfactorily.

A t the conclusion o f m y stay in 
Ceylon, a joint statement was issued. 
A  cop y o f  this jo in t statement is laid 
on  the table of the House. [See A p 
pendix II, annexure No. 20].

Shri Joachim  A lva : Is it the opinion 
o f  the Governm ent that a better 
clim ate exists now  fo r  the settlement 
o f Indo-C eylon  differences after the 
visit o f  the hon. Prim e Minister and 
the reception he received there?

M r. Speaker: It is a matter o f
opinion,

Shri Jawaharlal Nehru: I have just 
read out a long reply and I do not 
think this question has any relevance.

Shri Palaniandi: Out o f the three 
lakh applications for citizenship in 
C eylon only about 17,000 applications 
have been disposed of. M ay I know  
w hether the Governm ent is taking 
any steps fo r  the disposal o f  these 
applications as soon as possible? M ay 
I also know  whether the Governm ent 
o f  Madras have approached the Cen
tral G overnm ent for financial help to 
rehabilitate the w orkers w hose ser
vices have been dispensed with at 
C eylon?

Shri Jawaharlal Nehrn: The hon. 
M em ber has referred to quite a num 
ber o f  matters w hich have no great 
relevance. I d o  not know, Sir, whether 
you  wish m e to deal w ith  these ques
tion!.

f  I g j Oral A nncer*

M r. Speaker: The question consists 
o f tw o parts. O ne is that out o f  three 
lakh applications on ly  17,000 appli
cations have been disposed of, and 
the hon. M em ber wants to know  
what steps the G overnm ent are taking 
to dispose o f  the rest. He also wants 
to  know  w hether the Madras G ov 
ernm ent has approached the Central 
G overnm ent w ith  regard to  the ques
tion of rehabilitating the w orkers

Shri Jawaharlal Nehru: I have
ventured to point out that a distinc
tion should be made betw een Indian 
nationals in C eylon  and people o f 
Indian descent in C eylon  w ho are not 
Indian nationals. So far as Indian 
nationals are concerned, they norm al
ly have our passports, visas etc. W hat 
is happening is that the visas are not 
extended w hen they expire, some of 
them or even m any o f  them, and 
m any o f these people have had to 
com e back. This has nothing to ,do 
w ith  the others. This is estate labotir * 
w hich  is in a different category, peo
ple o f  Indian descent but w hom  we 
do not consider as Indian nationals 
O f course, w e are interested in them.
I cannot straightaway say that the 
figures given by  the hon. Member 
are correct, but the figures are some
thing like that. They refer to the 
people o f Indian descent there. That 
is chiefly estate labour. As for those 
people, although they have not been 
registered they cannot be sent out of 
C eylon because, w ell, they arc not
Indian nationals and so they cannot
be sent to India. Therefore, they are 
there. Their problem  remains un
solved. That is what I referred to,
that these matters w e hope w ill be 
discussed again in the future.

Shri Tangamani: In v iew  o f  tho 
fact that m any o f these people of 
Indian descent had originally gone, 
from  Madras State and a num ber o f 
them w ho are com ing back are settl
ing dow n in Madras, w ill the G ov
ernment o f  Madras be also associated 
in those discussions?

Shri Jawaharlal Nehrn: Associat
ed w ith what?

Oral Aim oer# l3^a22 M AY 1987
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Shri T m hib im iI: The hon. Prim e 
Minister waa pleased to say that there 
swill be  a further discussion w ith  the 
Governm ent o f  Ceylon. 1 w ant to 
know  whether the Governm ent o f 
Madras w ill be  associated in that 
discussion, or  at ' least the G overn 
ment o f Madras w ill be  consulted 
about the problem s that have arisen 
as a result o f  this.

Shri Jawaharlal Nehru: I m ay in 
form  the hon. M em ber that w e are 
keeping in close touch w ith the 
Madras Governm ent about this m at
ter. Essentially, the question is one 
o f people o f  Indian descent w ho have 
long been dom iciled in Ceylon, and 
it is a question betw een them  and 
the C eylon  Governm ent. The G ov 
ernment o f  India com es into the p ic
ture partly because o f historical 
causes. W e h*ve been dealing with 
ttys matter ever since the old days 
when India and Ceylon w ere both 
parts o f the 1 Iritish Empire, and we 
were supposed to be British subjects. 
Therefore, the question took a diffe
rent shape then. W e wanted rights 
for them. The question has a history 
w hich is 50 years old or so. There 
were many conferences. It is also 
partly because w e are interested in 
people not being sent here w ho are 
not Indian nationals; and finally be
cause we, as w ell as, I hope, the 
Ceylon Governm ent, are interested in 
solving a human problem  involving 
large num ber o f people.

WRITTEN ANSW ERS TO QUES
TIONS

Newsprint Factory in Andhra
*231. Shrimati Tarkeshwari Sinha:

J(77ill the Minister o f Com merce and 
industry be pleased to state:

(a) what progress has been made 
with regard to the newsprint factory 
to be established in Andhra;

(b ) the w orking capacity o f the 
proposed plant; and

(c )  the estimated cost o f  th? plant?

The Deputy Minister o f Commere* 
and Industry (Shri Satlfii C k u d n ) :
(a ) Negotiations are in progress for
securing suitable terms o f collabora
tion.

(b )  30,000 tons per annum.
(c) Firm estimates o f  the cost o f  

the project are not yet available. It 
is roughly estimated at about Rs. 5‘5 
crores at present.

Trade w ith Australia
*235. Shri A. K. Gopalan: W ill the 

Minister o f Commerce and Industry
be pleased to state:

(a) whether the attention o f G ov 
ernment has been drawn to the dis
crim inatory import duties imposed on 
Indian pepper, cashews and ginger by 
the Australian Governm ent; and

(b ) if so, whether Governm ent are 
contem plating to make any represen
tation to the Australian Governm ent 
to lift these discriminatory duties?

The Minister o f Commerce (Shri 
K anungo): (a)-G overnm ent are aware 
that certain tariff preferences are 
granted by  the Australian G overn
ment in favour o f  pepper, cashews and 
ginger im ported into Australia from  
the overseas territories o f the U.K. 
The overseas  territories which export 
these com modities to Australia and 
en joy the benefit o f  the preferential 
rates are British West Africa, the 
West Indies and Hong K ong in the 
case of ginger and British Borneo, 
Malaya and Singapore in the case o f 
pepper. So far as the Governm ent o f 
India are aware, there are no signifi
cant exports o f  cashews to Australia 
from  any o f the British Overseas ter
ritories.

(b ) The question is under exami
nation.

Tractors and Bulldozers
*247. Shri Gajendra Prasad Sinha:

W ill the Minister o f  Com merce and 
Industry be pleased to state:

(a ) the number o f  tractors and 
bulldozers im ported during 1956-87;



*§55 Written InnM n 33 MAY 1987 Written XntiMn 1356

<b) what is the approximate re
quirement o f  tractors and buUdosen 
during the Second Five Year Plan; 
and

(c) the number of tractors and 
bulldozers manufactured in India 
during 1858-37?

The Minister of Industry (Shri 
Manabhai Shah): (a) to (c). A  state
ment is laid on the Table o f the 
House. [S ee  Appendix n , Annexure 
No. 21],

Kadi* Receiving Station at 
Trirandram

*249. Shri Kumaran: Will the
Minister o f Information and Bread-
easting be pleased to state:

(a) whether there -was a proposal to 
establish a Radio Receiving Station at 
Trivandrum under the Colombo Plan; 
and

(b) if so, at what stage the pro
posal now stands?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). The Hon’ble Member is under 
some misapprehension. There is a 
Receiving Centre at each Radio 
Station for the purpose o f receiving 
programmes for relay purposes. There 
is already a Receiving Centre work
ing at Trivandrum. A  proposal for 
improving the Receiving Centre is 
included in the Five Year Plan. The 
necessary technical equipment for 
that purpose is expected to come from 
Australia under the Colombo Plan 
aid. There is no plan for another 
Receiving Station.

Indian Green Tea
*251. Shrimati Ila Palcboudhury:

Will the Minister o f Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
1755 on the 26th April, 1956 and 
state:

(a) the steps taken, if any, to im

prove the quality o f  Indian given tan 
and its export to Afghanistan; and

(b) the extent to which these step* 
have proved effective?

The Minister o f  Commerce (Shri 
Xanuoge): (a) and (b). The rehabi
litation o f the tea industry in Kangra 
Valley which produces predominant
ly  green tea is engaging the attention 
o f  Government.

As regards exports to Afghanistan, 
the matter is under negotiation with 
the Afghanistan Government.
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ment o f  Pakistan, while denying that 
there was any insult to the National 
Flag or interference with the High 
Commission’s itaff, stated that the 
police bad taken prompt action to 
disperse students who tried to enter 
the High Commission’s premises and 
also against a small group o f  ‘mis
guided and irresponsible urchins’ for  
insulting the Indian Prime Minister. 
They expressed their regret for any 
inconvenience caused to the member* 
o f the Indian High Commission during 
the demonstrations.

•MS.

Indo-Paklatan Border

r Shrimati Tarkeahwari 
Sinha:

Shri D. C. Sharma: 
Shri Kadha Raman: 
Shri Bibhuti Mishra:

W ill the Prime Minister be pleased 
to state the progress so far made in 
regard to the demarcation o f borders 
between India and Pakistan?

The Deputy Minister ot External 
Affairs (Shrimati Lakshmi M enon):
A  statement giving the information is 
laid on the table o f the House. [See 
Appendix II, annexure No. 22].

Newton-Chtkli and Amlabad Collieries

*265. Shri T. B. Vittal Rao: W1U
the Minister of Labour and Em ploy
ment be pleased to state:

(a) at what stage are the prosecu
tions launched against the Managers 
o f Newton-Chikli and Amlabad col
lieries for the violation of the provi
sions o f Mines Act, 1952 in connection 
with the mining disasters in Decem
ber 1954 and February, 1955 respec
tively;

(b ) whether those managers are 
still holding charge of the collieries; 
and

India’s Protest to Pakistan
*2«4. Shri D. C. Sharma: Will the

Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 437 on the 27th November, 1956 
and state:

(a) whether any reply has been 
received to the protest lodged with 
the Pakistan Government when the 
Indian High Commissioner’s office at 
Karachi was mobbed on the “ Protest 
Day” observed against the publication 
o f  the book “Religious Leaders” ; and

(b ) if so, the nature thereof?

The Deputy Minister o f  External 
Affairs (Shrimati Lakshmi M enon):
(a ) and (b ). Yes, Sir. The Govern -

(c) if so, what further action G o v 
ernment propose to take in the 
matter?

The Deputy .Minister o f  Labour 
(Shri Abld A ll) : (a) The cases ar* 
pending before the High Courts at 
Jabalpur and Patna on references 
made to them about the validity of 
the Coal Mines Regulations, 1928, 
under which the prosecutions are 
launched.

(b ) Yes.

(c) Courts of Inquiry under Regu
lation 48 of the Indian Coal Mines 
Regulations, 1926 have been set up t?  
inquire into the conduct o f the man
agers.
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BTestigation Units tor Irrigation 
Pow er Projects

f  Shri B aludiir S in fh :
Z®B* \  Stall L . N. Ml* hr*:

W ill the Minister o f Planning be 
pleased to state:

(a ) whether Government have 
directed the various States to establish 
the “ investigation units” to undertake 
preliminary w ork in respect o f  irriga
tion and pow er projects to be includ
ed in the Third Five-Year Plan; and

(b ) the States that have establlsh- 
- ed such units?

The Deputy Minister o f  Planning 
(Shri S. N. M ishra): (a) Yes, Sir. The 
Planning Commission has addressed 
the States in this regard.

(b ) The replies so far received in 
dicate that investigation units have 
been established in U.P., Bihar, Pun
jab, Kerala, Tripura and Manipur (by  
the C.W. & P.C. in case of the last 
two States).

Paper M ill at Kesinga (Orissa)

•267. Shri P. K. Deo: W ill the Min
ister o f Commerce and Industry be
pleased to state the number of acres 
o f private land that will be acquired 
for the construction o f paper mill at 
Kesinga in Orissa?

The Deputy Minister ot Commerce 
and Industry (Shri Satish Chandra):
M|s. Straw Products Ltd., who have 
been granted a licence for the 
establishment of a paper mill at 
Kesinga, have estimated their land 
requirements at 600 acres and have 
stated that it would be acquired 
through the Government of Orissa.

Increase in Radio-activity

*268 /  sl>ri Bharucha:
[  Shrimati Ila Palchoudhury:

W ill the Prime Minister be pleased 
to state:

(a) whether the attention o f G ov
ernment has been invited to reports

m the Press o f increasing radio
activity in the coCmtry calculated to 
affect adversely the health o f tt>» 
people;

(b ) whether any appreciable 
increase in radio-activity has been 
perceptible in any part o f  the country 
in the course o f the last tw o years;

(c )  whether any particular part of 
the country is m ore perceptibly 
affected than other parts; and

(d ) what is the strongest concentra
tion of radio-activity so far encounter
ed in any town or area and how  far 
rem oved is such concentration from  
doses calculated to cause harm, gene
tic or physiological, to human organ
isms?

The Prime Minister and Minister o f  
External Affairs (Shri Jawaharlal 
N ehru): (a ) Yes.

(b ) Yes, in the country as a w h ole , .

(c ) No.
(d ) The highest concentration of 

radioactivity in the air was recorded 
in Bombay on the 23rd of April 1957, 
the magnitude o f which was about 17 
m icromicrocuries per cubic meter of 
the air. The harmful dose o f fission 
products in the air is 200 m icrom icro
curies per cubic meter if it persists for 
a long time. The radioactive matter 
falling on the ground was maximum 
for the season about the same date. 
The magnitude was 1-7 millicuries per 
square kilometer o£ the ground as 
recorded in Bombay. This is a very 
small fraction of the harmful dose.

Effect o f Radiation
*269. Shri S. C. Samanta: W ill the 

Prime Minister be pleased to state:

(a) how many Indian expert scien-* 
tists joined the W.H.O. experts at 
Copenhagen in August last to discuss 
the effect o f radiation on human here
dity; and

(b ) whether the details o f their 
warning against nuclear energy will 
be placed on the Table of the Sabha?
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l h t  f r t » e  M inister mud M ln W w  of 
External Affairs (Shri fa y »h k rt» l 
N ehrn): (a )  One.

(b )  The W orld  Health Organization 
p r o p o s e s  to  publish shortly the papers 
that w ere submitted as w ell as the 
recommendations made by the Study 
Group.

M anufacture ot Snap Fastners and 
Snap Buttons

•270. Shri Bibhuti Mishra: W ill the 
Minister o f  Com m erce and Industry
be pleased to state:

(a ) whether Governm ent have taken 
any steps to manufacture snap fastners 
and snap buttons on small scale basis 
in various States; and

(b ) if  so, how far these, steps have 
proved successful?

Jhe Minister of Industry (Shri 
aabhal Shah): (a ) and (b ). The 

developm ent Commissioner for Small 
Scale Industries, Government o f  India, 
had prepared a model scheme on snap 
fastners and snap buttons and cir
culated it to different States. It is 
understood that small entrepreneurs 
are taking advantage o f this scheme 
and some units are reported to have 
been set up and some more units are 
likely to be put up soon.

Evacuee Houses in Punjab
*271. Shri A jit Singh: W ill the

Minister o f  Rehabilitation and Minority
Affairs be pleased to state:

(a ) whether it is a fact that the 
permanent allotment o f evacuee 
houses in villages in the Punjab has 
been stopped; and

(b ) if so, the reasons therefor?
The Minister o f Rehabilitation and

minority Affairs (Shri M ehr Chand 
Khanna): (a ) No.

(b ) Does not arise.
Land Reform s

*272. Shri Thlmmaiah: W ill the
Minister o f  Planning be pleased to

state the steps taken by Governm ent 
to implement the programme o f  land 
reforms as envisaged in the Second. 
Five-Year Plan?

The Deputy Minister o f Planning
(Shri S. N. M ishra): A statement is 
placed on the Table o f  the House. 
[See Appendix II, annexure No. 23]..

Rharathl Textile Mills, Pondicherry
f  Shri Tangamanl:
\  Shri Kodlyan:

W ill the Minister o f Labour and 
Employment be pleaded to state:

(a ) whether 450 weavers of the 
Bharathi Textile Mills in Pondicherry 
State are under lock out for the past 
five months;

(b ) what steps have been taken fo r  
restarting the mills; and

(c ) whether alternative employment 
or relief has been provided b y  G ov
ernment for the weavers thrown out 
o f  employm ent?

The Deputy Minister ot Labour (Shri 
A bid A ll) : (a ) There has been no
lock-out. But fo r  econom ic reasons 
the Bharathi Textile Mills have not 
been working the W eaving Section for 
the last four months and this has put 
450 workers out o f employment.

(b ) The Mill has been representing:
(i) that as they have to buy yarn 

from  outside, they should not 
be treated as a com plete 
factory, but as a powerloom  
factory for the purpose o f levy 
o f excise duty.

(ii) that the electricity consump- 
ption charges should be 
reduced.

Both these matters are being con
sidered.

(c) (i) Lay-olf compensation has 
been paid to the un-employed workers 
to the extent o f 46 days in a year in. 
accordance with the Textile A rbitra
tion Committee Award which is in- 
force in this territory.
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( i i )  W ages against earned l a m  
have been  paid to these w orker* on  
A p r il 3, 1M7.

(iii)  A dditionally, a loan from  the 
"P rovident Fund has been  advanced to  
■them as an exceptional case on M ay 4. 
;1*67.
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Cem ent Shortage
•*75. Shri D . C. S h u n t :  W ill the 

M inister o f Com m erce and Indnstiy
be pleased to  state:

(a )  w hether G overnm ent are aware 
o f  the shortage o f  cem ent in  the 
Punjab State;

(b )  i f  so, w hat action Governm ent 
have taken in the m atter;

(c )  w hether the Punjab G overn 
m ent have asked the C e n t r V  to 
increase their quota; and ^

(d ) if so, the action taken thereon?

The M inister o f Industry (Shri 
M anubhai Shah): (a ) and (b ) .  Yes, 
Sir. Shortage o f cem ent is being 
experienced throughout the country 
including the Punjab. Government 
are taking steps to increase the pro
duction o f  cem ent and also import 
some small quantities o f  cement. Look
ing to the present foreign  exchange 
position, the im ports cou ld  be on ly of 
a very  lim ited quantity.

(c )  No, Sir.

(d ) Does not arise.

Mr. Dulles Statement regarding 
Kashm ir

•>9i  (t S  Shrimati Tarkeshwari Sin ha:
* ^  Shri Sadhan Gupta:

W ill the Prim e M inister be  pleased
to state:

(a ) w hether it is a fact that Mr. 
Dulles, U.S. Foreign Secretary, made 
a statement at a m eeting o f  the
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Congressional Sub-Com m ittee that 
K ashm ir was ‘annexed’ b y  India; and

(b )  w hether the G overnm ent o f  
India have lodged a protest against 
that statement?

The D eputy M inister o f  External 
A ffa irs  (Shrim ati M en on ):
(a )  Yes. G overnm ent have seen the 
te x t o f  a statement on Kashm ir made 
b y  the Secretary o f  State, Mr. John 
T oster Dulles, on  Tuesday, January 29, 
1957, before  hearing o f  the sub-com - 
xnittee o f  the Com m ittee on A p p ro 
priations o f  the House o f  Representa
tives. A  transcript o f  the Statement 
w hich  was released to  the Press on 
A p ril 7, 1957 states-

"Q uestlon : Is there a likelihood 
that the Kashm ir situation can be 
resolved  in a satisfactory manner, 
o r  do you  think w hat India has 

*. done in effect closes the door in 
that particular situation?

Secretary D alles: No, I do not
think that it closes the door. As
I estimate it, nothing irrevocable 
has happened yet w ith  regard to 
the annexation o f  K ashm ir” .

(b )  Yes. The Governm ent o f  India 
* re  grieved and distressed b y  this 
statem ent w hich is not in conform ity 
w ith  the facts and com ing as it is from  
th e Secretary o f  State o f the United 
States w ith w hom  w e have close and 
friend ly  relations.

N o reply has been received so far.

Em ployees P rovident Fund

•*77. Shri T. B. V ittel R ao: W ill the 
M inister o f  Labour and Em ploym ent
fee pleased to state whether the pro
posal to enhance the rate o f contri
bution to the Em ployees Provident 
Fund from  6 i to 84 per cent, has since 
been finalised?

The D eputy M inister o f  Labour (Shri 
A b id  A ll) :  The proposal has been put 
to  the Employers* Associations for 
their views.

E xport o f  M onkeys
r  Shri P. K . D eo:

*87S. J Shri Gafendra Prasad Slnha: 
Shrimati Ila Palchoudhnry:

W ill the M inister o f  Com m erce 
Industry be pleased to lay  a statement
showing:

(a ) the num ber of m onkeys export
ed to the United States o f  A m erica 
and other foreign  countries during the 
year 1956-57 as com pared to the year
1955-56;

(b ) the total amount earned b y  
India country-w ise as a result o f  their 
exports during these years; and

(c )  whether Governm ent contem 
plate to ban the export of m onkeys?

The M inister o f  Com m erce (Shri
K an u n g o): (a ) and (b ) . A  statement 
is laid on the Table o f the House. [See 
A ppendix II, annexure No. 24.]

(c )  G overnm ent have no proposal at 
present to ban the export o f  m onkeys.

Indians in Buraia

f  Shri S. C. Samanta:
' i  Shri Raghunath Singh:

W ill the Prim e M inister be  pleased 
to state:

(a ) whether it is a fact that large 
and long established Indian companies, 
firms and individuals in Burm a w ho 
im port goods into that country are not 
qualified for registration under the 
Burm a Com panies A ct; and

(b )  if so, the steps taken to rem edy 
it and w ith what results?

The Deputy M inister o f  External 
Affairs (Shrimati Lakshmi M enon):
(a ) Yes. Under the Registration 
(Im porters and Exporters) Order, 1954 
o f the G overnm ent o f  Burma, w hich 
cam e into force  on the 1st O ctober 
1954, no foreign firm can be registered 
unless it is registered under the 
Burma Companies A ct and it had
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Imported or exported any goods into 
or out o f  Burm a b efore  the 4th 
January, 1948. U nder the same O rder 
no firm  shall be registered or continue 
to be registered unless at least 50 per 
cent, o f  its staff w hose m onthly em olu 
m ents are less than K yats 500 are 
citizens o f  the Union o f  Burma.

M any foreign  firms or  individuals, 
including Indians, doing business in 
Burma w ho are not qualified for  regis
tration under the Burm a Companies 
A ct are likely  to suffer under the new  
Regulation.

(b )  The G overnm ent o f  India 
(through the Embassy o f India, 
R angoon) m ade an approach to the 
G overnm ent o f  Burma on this subject, 
but no final rep ly has yet been received 
from  that Government.

Salt Production
*284. Shri Bibhutl Mishra: W ill the 

M inister o f  Com m erce and Industry
be pleased to state the steps so far 
taken by Governm ent in order to im 
plem ent their target for the production 
o f salt during the Second F ive-Year 
Plan?

The Deputy M inister o f  Com m erce 
and Industry (Shri Satish Chandra):
In order to achieve the target o f  p ro 
duction o f  ten crore maunds o f  salt 
per annum by 1960-61, Governm ent 
have decided to take the follow ing 
steps:—

A. Private Salt Sources.
(1) Issue o f more licences to private 

manufacturers.
(2 ) Tapping new sources in Bengal 

and Assam, w here production is low  
at present.

B. Governm ent Salt Sources.
(1) Use o f  sub-terranean brine at 

Sam bhar by digging additional pits 
and percolation canals.

(2) Construction o f  additional pens 
at Sam bhar Lake.

(3) Sinking o f  shafts at Drang 
(M andi).

(4 ) Expansion o f  the condenser* and 
crystallisers at M aigal (M andi) to  
utilise m ore brine.

(5) Construction o f  new  chambers.
and tunnels at Gum a {M andi).

Permanent Liability Camps
134. Shri A . C. GuUfc: W ill the M inis

ter o f  Rehabilitation and M inority 
A ffa irs be pleased to lay a statement 
showing:

(a ) the names o f  perm anent liabi
lity camps in W est Bengal, Assam and 
Tripura;

(b )  the num ber o f  displaced persons 
in each such camp;

(c )  the total amount spent on relie f 
and administration for  each camp with 
per capita and per fam ily grant;

(d )  the num ber o f  displaced persons 
staying there over (i) 1 year, (ii) ov er
2 years, (iii) over 3 years, ( iv )  over 4 
years, (v )  over 5 years; (v i)  over 6 
years;

(e ) whether any w ork or training is 
provided in these camps;

( f )  if  so, the num ber engaged each 
year and the post-training scheme o f 
rehabilitation; and

(g ) how  many families have been 
settled each year in gainful occupa
tion?

The M inister o f Rehabilitation and 
M inority Affairs (Shri M ehr Clutnd 
K hanna): (a ) to (g ). The inform ation 
is being collected and w ill be laid on 
the Table of the Sabha in due course.

(d ) This will need a detailed census 
in each camp and the tim e and labour 
spent in collecting the inform ation w ill 
not be commensurate w ith the results^ 
likely to be achieved.

Displaced Persons o f  East Pakistan
1S5. Shri A . C. Guha: W ill the M inis

ter o f  Rehabilitation and M inority 
Affairs be pleased to state;

(a ) the num ber o f  camps and homes 
as also the num ber o f East Pakistan
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displaced persons receiving mixed 
doles and those receiving cash doles;

(b ) the' cash value of the doles 
-per capita in these two categories;

(c ) whether any extra expenditure 
has been incurred for the carrying and 
distribution of mixed doles;

(d) if so, the total amount and the 
•per capita additional expenditure; and

(e) the reasons for keeping these 
two different systems and the diffi
culty in having a uniform system?

The Minister o f Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (e). The information 
is being collected and will be laid on 
the Table of the Sabha in due course.

DispUoed Persons of East Pakistan
U6. Shri A. C. Guha: Will the Minis- 

*ter of Rehabilitation and Minority 
Affairs be pleased to state:

(a) the number of tents in displaced 
persons’ camps and the price thereof 
in each of the Eastern Zone States 
during the last five years upto the end 
of 1956;

(b) how these tents are purchased;
(c) whether any attempt has been 

made to procure these through the 
t)irector General of Supplies;

(d) whether any attempt has been 
made to manufacture these tents 
through the idle refugee labour of 
camps and homes; and

(e) if so, the result achieved?
The Minister of Rehabilitation and 

Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (e). The information 
is being collected and will be laid on 
fhe Table of the Sabha in due course.

Displaced Persons from East Pakistan
137. Shri A. C. Guha: Will the Minis

ter o f Rehabilitation and Minority 
Affairs be pleased to state:

(a) the number of East Pakistan 
displaced persons residing in tents at

the end of ]952, 1953, 1954. 195B and 
1956; and

(b) what is the normal life of these 
tents and when they are replaced?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). The informa
tion is being collected and will be laid 
on the Table of the Sabha in due 
course.

Employment Exchanre, Lucknow

IS8. Shri Vajpayee: Will the Minis
ter of Labour and Employment be
pleased to state:

/a )  the number of unemployed 
Graduates, under-Graduates, Matri
culates and non-Matriculates registered 
with the Lucknow Employment 
Exchange (U.P.) during the years 1955 
and 1956; and

(b) how many o f them got employ
ment through that Exchange during 
the above period?

The Deputy Minister of Labour 
(Shri Abld A li): (a) and (b). The
information is given below:

(No. registered! No placed.
C a teg o ry  o f  9 
applicants

1956 1955 19 56

‘  1 2 3 4 5

G ra d u a te s  1 ,4 7 5  i>58o * 1 9  297
U n d e r-g ra d u a 

tes 1,862 2,8 55 142 2f?3 .
M a tricu la te s  5,443 6 ,525 376 3C7
A p p lica n ts  p o s

sessing q u a li
fication s o f  a 
standard b elo w  
m atricu la tion
and illiterates  17 ,6 6 6  17 ,59 8  1,6 4 7  *>*23

T o ta l 26,445 28,558 2,384 2,3x0
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M anufacture o f  Sulphur
189. Shri Shree N arayan Dus: W ill 

th e M inister o f  C om m erce and Indus
try  be pleased to  state:

(a ) w hether it is a fact that the 
G overnm ent o f India in co-operation  
w ith  the G overnm ent o f  B ihar have 
decided to set up a plant in the D is
trict o f  Sahahabad (B ihar) fo r  the 
m anufacture o f  sulphur; and

(b )  i f  so, the nature o f  the schem e 
approved?

The M inister o f Com m erce and In 
du stry  (Shri M orarji D esa i): (a ) No.
Sir.

(b )  Does not arise.

Industrial D evelopm ent
140. Shri Shree Narayan Das: W ill 

the M inister o f C om m erce and Indus
try be pleased to state:

(a ) w hether any schem e fo r  the 
industrial developm ent o f  north Bihar 
has been drawn up and considered;

(b ) if so, the nature o f such 
schemes;

(c )  w hether the G overnm ent o f  
Bihar has sought the aid o f  the Cen
tral G overnm ent for starting some 
industries in that State; and

(d ) if  so, the nature o f help sought, 
and the action taken by Governm ents 
in the matter?

The M inister o f  Com m erce and 
Industry (Shri M orarji D esai): (a )
and (b ) . A t the time o f form ulation 
o f  Second Five Y ear Plan the Bihar 
State G overnm ent included in the 
State Plan proposal for  the establish
m ent o f  a Cem ent Factory and a C o
operative Spinning M ill in North 
Bihar. These proposals w ere consider
ed at the m eeting o f  the W orking 
G roup fo r  industries in the Planning 
Commission. No provision  for  a 
Cem ent Factory was made as it was 
decided that the position w ill be 
review ed when a suitable site fo r  the

factory  has been  foun d in  N orth Bihar. 
The proposal fo r  the establishm ent o f  
a C o-operative Spinning M ill ih N orth  
Bihar is under the consideration o f  th e 
State G overnm ent in consultation with, 
the A ll India H andloom  B oard and 
necessary provision  w ill be  m ade on ly  
after the schem e has been considered 
to be feasible.

The State G overnm ent also subm it
ted a num ber o f  Schem es fo r  the deve
lopm ent o f  V illage and Sm all Scale 
Industries against an allocation o f  
Rs. 11-0 crores m ade fo r  the erstw hile 
State exclusive o f the provisions fo r  
setting up o f  industrial estates, instal
lation o f  pow erloom s and the pro
gram m e for  the norm al khadi and 
A m bar Khadi. The locations w here 
the schemes are to be im plem ented 
are still to be settled.

(c )  and (d ) . The State G overnm ent 
has recently asked fo r  a Central loan  
assistance o f  Rs. 40 lakhs during 1957- 
58 for the fo llow ing  schemes:

1. Spun Silk M ill
2. Porcelain Factory
3. Co-operative Spinning M ill
4. T w o Co-operative Sugar Fac

tories.
The request of the State G overnm ent 

is still under consideration.

National Sm all Industries Corporation
141. Shri D. C. Sharma: W ill the 

Minister o f Com m erce and Industry
be pleased to state:

(a ) the progress m ade in the sale 
o f goods by  the National Industries 
Corporation; and

(b ) the num ber o f  branches in each , 
State and the num ber o f  persons w ork 
ing in each branch opened so fa r  b y  
the Corporation?

The M inister o f  Com m erce and 
Industry (Shri M orarji D esa i): (a ) and
(b ) .  A  Statement is attached. 

A ppendix II, annexure No. 25.]
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D tap bocd  Pm m h  la  Bihar
l i t  Shri D . C . Sharma: W ill the

Minister o f ' Rehabilitation « " *  M tao-
Affairs be  pleased to lay  on  the 

le a statement showing:
(a ) the num ber o f  displaced persons 

from East Pakistan resettled in Bihar 
during 1956-57; and

(b ) the steps taken to rehabilitate 
them? .

The M inister o f  Rehabilitation and 
Minority A ffairs (Shri M ehr Chand 
Kbanna): (a ) and (b ) .  986 displaced 
families com prising 4,073 persons w ere 
rehabilitated in Bihar during the year 
1956-57. They have been allotted 
land and sanctioned rehabilitation 
loans.

Retrenched D efence Personnel
,  I  C Shri D. C. Sharma:

143. Shri A . K . Gopalan:
I^Shri S. M. Banerjee:

W ill the M inister o f  Labour and 
Employment be pleased to state:

(a) the num ber o f  retrenched 
Defence personnel given em ploym ent 
upto the end o f April, 1957;

(b) the num ber o f retrenched 
Defence personnel registered w ith  the 
Employment Exchanges; and

(c) the num ber o f  persons w ho have 
not been absorbed so far and the rea
sons thereof?

The Deputy M inister o f  Labour 
(Shri A bid  A l l ) : It is presum ed that 
the H onourable M em ber is referring 
to the personnel retrenched from  "the 
various D efence Installations includ
ing Ordnance Factories. The requir
ed^ inform ation in respect o f  a, b  & c 
is given below :—

No. actually retrenched 5356

No. o f  retrenched ordnance 
workers registered w ith 
Em ploym ent Service in 
different Exchanges. 4063

No. o f  retrenched persons 
secured alternative em ploy
ment upto the end o f  April,
1957, through Em ploym ent 
Exchanges. 2974-

No. offered em ploym ent 
through sources other than 
Em ploym ent Exchanges. 819'

No. o f persons w ho refused
offers o f employment. 208-

No. o f persons w ho fail to 
respond to various call let
ters fo r  interview /selected 
w ith em ployers and deemed 
as not in need o f special 
em ploym ent assistance. 906'

Duplicate registration can
celled. 5-

No. o f  persons not found e li
gible fo r  registration as 
their services w ere dispens
ed with due to disciplinary 
action against them. 11'

No. o f persons reported to be 
re-em ployed by  Defence 
Installations themselves. 9 ‘

No. o f persons available 
(w aiting for  em ploym ent 
assistance). 355-

Reasons for this non-absorption.
(i)  Illiteracy.
(ii) Imm obility.

(iii) Overage.

Genetic Analysis In Travancore

(Shrimati Tarkeshwari Sinha: 
Shri Raghunath Singh:

Shri A . M. Thomas:
Shri H. N. M ukerjee:

| Shri W odeyar:
I^Shri Vasudevan Nair:

W ill the Prim e M inister be pleased' 
to state:

<a) whether his attention has beerr 
drawn to a statement made by  Dr. H.- 
Bentley Glass, a m em ber o f  the G en e- 
tics Com mittee o f National Academ y'
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o f  Science, that there w as extrem e ur
gency fo r  genetic analysis to  b e  murf* 
a long the coast o f  Travancore, w here 
the fishing population are liv in g  near 
'inonazite sands, one o f  the m ain sour* 
•ces o f  fissionable m aterial; and

(b )  w hether G overnm ent propose 
to  conduct any investigation?

The P rim e M inister and M inister o f  
External A ffairs (S hri Jawaharlal
N eh rn ): (a ) Yes.

(b )  Certain investigations on  this 
-■subject have already taken p lace  and 
a prelim inary report in regard to 
them  was sent to  the U nited Nations 
in  O ctober, 1956. These investigations 
are being continued.

It m ight be  added that Dr. Bhabha, 
Chairman o f  the A tom ic E nergy Com 
m ission o f  India, has expressed his 
op in ion  that there is no fear o f grave 
genetic effects on the population o f 
K erala State because o f  radiation 
from  m onazite sand. P eop le  have 
been  living there fo r  centuries and 
apparently have not been affected.

Nevertheless, further studies are 
b e in g  undertaken.

Indo Pakistan B order

145. Shri D. C. Sharma: W ill the
P rim e M inister b e  pleased to  state the 
progress so far m ade in the dem arca
tion, by  means o f  pucca pillars, o f  the 
Indo-Pakistan land riverine boundary 
betw een  Bihar and East Bengal?

The Prim e M inister and M inister o f  
External A ffairs (Shri Jawaharlal 
N eh rn ): The length o f  the Indo-
Pakistan boundary betw een East 
Pakistan and the Indian territory, 
w hich  was transferred from  Bihar to 
"West Bengal, on the reorganisation o f 
Stages, is about 140 miles, o f  w hich 
about 46 m iles is land boundary and 
the rest is riverine. So far 39 miles 
o f  the boundary has been dem arcated 
b y  erection  o f boundary pillars. The 
w ork  along the rest o f  the boundary 
is  in progress.

T ex tt im

146. Pandit M . B . Bhargava: w ill
the M inister o f  C om m erce and Indus
try be  pleased to  state:

(a ) the total yardage and the value 
o f  cloth  (coarse, medium , fine and 
super-fine) produced  in India during 
the year 1956-57;

(b )  the total yardage o f  cloth  of 
different varieties im ported into and 
exported  from  India during the year 
1956-57;

(c )  the num ber o f  spindles installed 
in India during the above period;

(d )  the total yardage and the value 
o f  handloom  silken and cotton cloth 
produced in India in  the year 1956- 
57 and the total yardage and the 
value o f  handloom  cloth  exported 
from  India during the same period; 
and

(e ) the total yardage and the value 
o f  silk and art-silk  that was imported 
and exported from  India during the 
above period?

The M inister o f  Com m erce and In
dustry (Shri M orarji D esa l): (a ) to
(e ) .  A  statement is attached. [See 

A ppend ix  II, annexure No. 26].

N ew Suprem e Court Building
147. Shri Pratap Kesharl D eo: Will 

the M inister o f W orks, Housing and 
Supply be pleased to state when the 
new  Suprem e Court build ing w ill be 
com pleted?

The Deputy M inister o f  Works, 
Housing and Supply (Shri A nil K- 
C h an da): B y D ecem ber 1957.

Tea G arden Labourers
148. Shri P. K . D eo: W ill the Minis

ter o f  Labour and Em ploym ent be
pleased to  state the num ber o f  tea 
garden labourers recruited Irota 
Orissa in the year 1956-57?

The Deputy M inister o f  Labom- 
(Shri A b ld  A l l ) :  A ccord ing to avail
able inform ation, 2479 person*



(labourers and their dependants) 
w ere forw arded  from  Orissa to  tea 
gardens in Assam  from  the com m ence- 
n*ent o f  the recruiting season on 

| l-8 -58  tUl 10-5-57.

Atcanunodatiim  fo r  M inority 
C om m unity

149. Shri Radha Ram an: W ill the
M inister o f  Rehabilitation and M inori
ty A ffairs be pleased to state:

(a ) the G overnm ent’s policy  in re 
gard to  allotm ent o f  accom m odation 
to m em bers o f  m inority com m unity, 
w ho w ere forced  to leave their homes 
from  localities w hich  becam e unsafe 
for them  during partition and there
after tem porarily resided w ith som e 
relations;

(b ) w hether G overnm ent treats 
them as displaced persons; and

m 6$) if not, w hy  not?
The M inister o f  Rehabilitation and 

M inority Affairs (Shri M ehr Chand 
K hanna): (a ) to (c ) .  Such mem bers 
of the m inority com m unity w ere 
given all possible facilities to rehabili
tate themselves including the provi
sion o f accom m odation. A  statement 
showing the facilities given in various 
States viz., Delhi, Bihar, Rajasthan, 
Punjab, H yderabad and Jammu and 
Kashmir is enclosed. [See Appendix
II, annexure No. 27].
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( Cotton
151. Pandit D. N. T lw ary: W ill the 

M inister o f  Com m erce and Industry
be pleased to state:

(a ) whether there is any proposal to 
introduce “ Quota System” fo r  a lloca
tion o f cotton to the Indian M ills; and

(b )  the quantity o f cotton that ia to  
be imported?

The Minister of Commerce and In
dustry (Shri Morarji D eni); (a ) The 
G overnment has no proposal under
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consideration at present lo r  re
im position o f  the ‘ ‘Quota System ”  for  
allocation  o f  cotton to  m ills in  India.

, (b )  The total im ports o f  foreign  cot
ton during the current cotton season 
(Septem ber 1956 to August 1957) are 
estim ated to be  about 7 lakh bales.

Cars and Trucks
152. Shri G ajendra Prasad Sinha: 

W ill the M inister o f  Com m erce and 
Industry b e  pleased to  state:

(a ) the num ber o f  cars exported 
from  India by  loca l manufacturers 
during 1956-57; and

(b ) the total num ber o f diesel and 
petrol trucks m anufactured in India 
during the same period?

The M inister o f Com m erce and In 
dustry (Shri M orarji D esai): (a ) 10 
upto January, 1957.

(b )  12,325.

Regional Em ploym ent Exchange, 
Gurdaspur

153. Shri D. C. Sharma: W ill the
M inister o f Labour and Em ploym ent
be pleased to state:

(a) -the total num ber of unem ployed 
persons w ho have registered their 
names in the Regional Em ploym ent 
Exchange at Gurdaspur (qualification- 
w ise) during the years 1955-56 and
1956-57; and

(b ) the total num ber out o f  them 
w ho secured em ploym ent during that 
period?

The Deputy Minister o f Labour 
(Shri A bld  A lt ): (a ) and (b ) . The
required inform ation is given below :

C r.te p o ry  o f  
a p p lic a n t

|N o. re g is te r e d | N o . p ln c e d .

i 
v*

 i 1956-
57

! 1955- 
56

j 1956-
1 57

( i ) (2 ) (31 r4 ) 1 (5)

G r a d u a e s 146 2 18 33 19
U n d e r - G r a d u

are* 207 2 1 1 29 28

M a tr ic u la te s 3,024 2 ,1 9 2 209 358
6 th er» 8 ,7 1 0 1,0 4 0 1.057

T o t a l 1 0 ,2 7 6  11*3 3 1 I i 3* i 1.4 6 2

A m bar Cfearhha TraJntef O c a tn i

154. Shri D. C. Sharma: W ill the
M inister o f  C o n m e M l and
be pleased to  state:

(a )  the num ber o f  A m bar Charkha 
Training Centres opened so far in  the 
Punjab w ith  their location;

(b )  the num ber o f  such centres to 
be  opened there during the current 
financial year; and

(c )  the places w here these centres 
w ill be set up?

The M inister o f  Com m erce and 
Industry (Shri M orarji D esa i): (a ) A
statement is laid on the Table o f  the 
Sabha. [See A ppendix II, annexure 
No. 28],

(b )  25 additional parishramalayas 
(Training-Cum -Production Centres) 
are proposed to be opened.

(c ) Prelim inary enquiries are being 
m ade to select places suitable to the 
institutions and convenient to the 
trainees. It is not possible to indicate 
their location at this stage.

Extradition Treaty with Pakistan
15;'. Shri D. C. Sharma: W ill the

Prime Minister be pleased to refer to 
tho reply given to Unstarred Question 
No. 115 on the 19th Novem ber, 1956 
and state whether consideration of the 
matter regarding Extradition Treaty 
with Pakistan has been concluded.

The Prim e M inister and Minister of 
External Affairs (Shri Jawaharlal
N ehru): The matter is still under 
consideration.

Labour Disputes in Collieries
156. Shri D. C. Sharma: W ill tjbe

Minister o f Labour and Employment
be pleased to state:

(a ) the total num ber o f  Labour 
disputes in Collieries w hich have oc
curred during 1956;

(b )  the action taken by  Govern
ment; and
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(c> th e  total num ber o f  disputes?

T he D eputy M inister o f  Labour 
Abld AO): (a ) to ( c ) .  .The

‘̂ hvforxnation is being collected  and w ill 
b e  laid on  the Table o f  the Sabha 
w hen received.

B icycles Exports
157. Shri D. C. Sharm a: W ill the

M inister o f  Com m erce and Industry
be pleased to state the total num ber 
o f  b icycles exported to different coun
tries during the current year so far 
( C ountry-w ise) ?

The M inister o f  Com m erce and In
dustry (Shri M orarji .D esai): Seven
teen cycles valued at Rs. 1,794 w ere 
exported to  U.K. in February, 1957. 
Figures for  subsequent months have 
not yet becom e available.

Central Silk Board
^  1$8. Shri S. C. S&manta: W ill the
M inister o f Com m erce and Industry
be pleased to  state:

(a ) when the Central S ilk  Board 
held  its last meeting;

(b )  whether the amounts recom 
m ended by  the Board for grants-in-aid 
and loans for different schemes have 
been sanctioned by G overnm ent;

(c )  if so, whether the details o f  the 
schem e with amounts sanctioned 
State-w ise w ill be laid on the Table; 
and

(d ) the am ount o f silk waste that 
w ill be allow ed to be exported during 
the current year?

The M inister o f Com m erce and In 
dustry (Shri M orarji D esai): (a ) On 
the 26th April, 1957.
v (b )  and (c ). In pursuance o f  the 

decision taken in the Inter-State Con
ference on Cottage Industries held in 
June 1956, the schemes submitted by  
the State G overnm ents and recom 
m ended b y  the Central Silk Board for 
im plem entation during 1957-58 w ere 
discussed betw een  the representatives 
o i  the Central and State.,Governments

and the Board in February/M arch  
1957. 114 schemes w ere approved fo r
assistance by  the Governm ent o f  
India. A  statement showing the 
schemes sanctioned up to  the 16th 
May, 1957 is attached. Sanctions fo r  
the rest are expected to issue shortly. 
[See A ppendix II, annexure No. 29].

(d )  Exports o f Silk waste o f  other 
than South Indian origin are allow ed 
freely. A  quantity o f  284,000 pounds 
o f  silk waste o f  South Indian origin 
has been released fo r  export during 
January-June 1957. The quota fo r  the 
second half o f  1956 w ill be determ ined 
after assessing local stocks, production, 
consumption, etc. during that period.

«r?t «n f t m
->(M I

«T<> 5T^TT.'f : ^TT

ejTTTTT c?fy T̂TT f% :

(sp) w n  t

s r r f a w  iT ^ n fr-rl *ri f
ef qffr farrra- t t

sfVr q r  ^ err n'sr

t  ;
(j=r) ?rt, ?rt m  fevra k

:3rt^ si?r

we htt!
(«ft w w n) : ( ^ )  tftx  ( m) .

fPTT JT3T TT STPT'ft I
U nem ploym ent in Rajasthan

160. Shri Karnl Slnghji: W ill the
Minister o f  Labour and Em ploym ent
be pleased to refer to the rep ly given 
to Unstarred Question No. 92 on the 
4th March, 1954 and state:

(a ) whether an appreciation o f  the 
problem  o f  unem ploym ent has since 
been received from  the Rajasthan 
Governm ent; and
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( b )  i f  Mv w hether a  cop y  o f  the 
sam e w ill be  la id  on  the T able  to
gether w ith  th e detail* at action  taken 
thereon?

T he D q n t r  M inister o f  Labocor 
(S hri A b ld  A l l ) :  (a ) No.

(b )  D oes not arise.

W om en  Program m e E xecutives In the 
A X B .

161. K um ari M . Vedaknm arl: W ill
the M inister o f  In form ation  and
B roadcasting be pleased to  state the 
num ber o f  W om en Program m e E xe
cutives in the A ll  India R adio?

The M inister o f  In form ation  and 
Broadcasting1 (D r. K esk a r): One,
at present.

Punaloor Paper M ills Ltd.

i « z  / S h r i  V . P. N ayar:
^ Shri K odiyan:

W ill the M inister o f  C om m erce and 
Industry b e  pleased to  state:

(a ) w hether the Punaloor Paper 
M ills Ltd., Punaloor, has subm itted 
any plans fo r  increasing the produc
tion  o f  paper;

(b )  i f  so, the details o f  the plans; 
and

(c )  w hether G overnm ent have 
sanctioned the proposals o f  the mills?

The M inister o f  Com m erce and In 
dustry (Shri M orarji D esai): (a ) No, 
Sir.

(b )  and (c ). Do not arise.

D evelopm ent o f  H andloom  Industry

163. Shri Shree Narayan Das: W ill 
the M inister o f  Com m erce and Indus
try b e  pleased to  state:

(a )  w hether allocation o f  funds fo r  
th e ' developm ent o f  the handloom  in
dustry during the current financial 
year has been m ade from  the Hapd- 
loom  Cess Fund;

(b )  i f  so, w hether a  ■ftwmMtl 
show ing su ch  a llocation  to  various 
States w ill b e  la id on  tha T a b le  o f  th s  
Sabha; and

( c )  the basis an  w hich  the alloea-1 
tions have been  m ade?

The M inister o f  C om m erce and In 
dustry (Shri M orarji D esa i): (a )  Yes,
Sir.

(b )  A  statement is attached. [See 
A ppendix  n , annexure No. 30].

(c )  This is explained in paragraphs
24 and 25 o f  the First A nnual R eport 
o f  the A ll India H andloom  Board 
copies o f  w hich are available in the 
L ibrary  o f  the House.

Closure o f  T extile  Mills
. . .  f  Shri Shree Narayan Das:

\ S h r i  S. M. Banerjee:
W ill the M inister o f  Com m eree and 

Industry be pleased to state:

(a ) how  m any textile  m ills have so 
far given notice o f closure;

(b )  the reasons for  their closure;
(c )  w hether G overnm ent have 

given consideration to  the situation 
created or likely  to be created by  
such closure; and

(d ) if so, the steps, i f  any, that have 
been taken to rem edy the situation?

The M inister o f  Com m erce and In 
dustry (Shri M orarji D esai): (a)
Seven textile mills issued notice of 
closure since January 1957 out of 
w hich 3 have actually closed down, 
and tw o o f the m ills have already 
w ithdraw n notice o f  closure.

(b )  D ue to financial stringency and 
uneconom ic working.

( c )  and (d ) . The G overnm ent are 
using their good offices to persuade 
the m ills to w ithdraw  notice o f  clo
sure as a result o f  w hich  tw o mills 
have already w ithdraw n notices as 
m entioned against rep ly  to  part (a ) 
o f  the question. The G overnm ent are 
also considering the question o f
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p ect o f  the three m ills a lready closed 
under section 16 o f  the Industries 
(D evelopm ent and R egulation) A ct,
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W l.
Displaced Persons In Snnderfeans
l t t .  Shri P. N. K ayal: W ill the

M inister o f  Rehabilitation and M ino
rity Attain! be  pleased to  state:

(a )  the am ount given so far in  the 
form  o f  loan to  the displaced persons 
settled in the Sundarbans particular
ly  in Swarupnagar, Sondeshkhali, 
Hasunabad, Baslhat Thana areas;

(b )  the am ount o f  agricultural loan 
and non-agricultural loan; and

(c )  the nature o f  em ploym ent given 
to  these displaced persons?

The M inister o f  Rehabilitation and 
M inority Affairs (Shri M ehr Chand 
K hanna): (a ) to (c ) .  The inform ation 
Is being collected and w ill be laid on 
the T able  o f  the Sabha in due course.

iRrt* r o t o f  »  far<T wftwHjr *Nr 
\\\ arnTf : w  wmjtut 
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£ ;
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* « n f )  : (<*) ***** s& r  3  
viP w r %

im rw v s #  «pr ^  Pi m i -
^ T T  £  :—
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Handloom  Cess Fund
167. Shri A . K. Gopalan: W ill the

Minister o f  Com merce and Industry
be pleased to  state w hat is the amount 
o f  Handloom Cess Fund distributed 
to handloom  establishments in the 
form er Malabar District o f  the Madras 
State during the years 1954-55, 1955-56 
and 1956-57?

The M inister o f  Com m erce and In 
dustry (Shri M orarji D esai): No
inform ation is available, as funds are 
sanctioned to the State Government 
w ho are responsible for distributing 
them for  schemes in different parts o f  
the State. D uring 1954-55, however, 
a sum o f Rs. 1,12,302/8/-, was sanc
tioned to the State Government for 
the form ation o f two Industrial C o
operative W orkshops for  handloom  
industry in the M alabar District.

Cotton Imports
168. Shri K. G. Deshmukh: W ill

the M inister o f  Com m erce and Indus
try be  pleased to state:

(a ) the quantity o f  Am erican C ot
ton that has been im ported into India 
during the year 1956-57;

(b )  the quantity o f other foreign  
cotton varieties im ported during the 
same period ; and

(c )  the production o f  indigenous 
cotton during the above period?

The M inister o f  Com m erce and 
industry (Shri M orarji D esai): (a )
A ctual imports o f  Am erican Cotton 
during the year 1956-57 are 2,58,943 
oales.

(b )  A ctual Imports o f  other foreign  
cotton varieties during the year 1908- 
57 are 3,74,163 bales.

(c )  Production o f  cotton is estim at
ed  on the basis o f  cotton season whlrih 
extends from  Septem ber to August. 
F or the cotton season starting frqm  
September, 1996, it is estimated
the production o f  cotton wiU be aboat 
go lakh balaa.
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M OTION  FO R  A D JO U RN M EN T
H a r a s s m e n t  <w  S c h e d u l e d  C a sts  

C o n v e r t s  t o  B o o d h i s m

M r. Speaker: I have received
notice o f  an adjournm ent m otion from  
Shri K am ble and some others, on  the 
harassment that is going on a mass 
scale at A ligarh, on account o f  the 
Scheduled Caste peop le being con vert
ed to Buddhism . It is said that on 13th 
April, 1957, nearly a lakh o f  Schedul
ed Caste people em braced Buddha 
Dharma, etc. H ow  is this subject 
relevant here? It is a m atter o f  law  
and order fo r  the Uttar Pradesh G ov 
ernment.

Shri B. C. K am ble (K op a rga on ): 
This involves violation o f the freedom  
o f religion. P eop le are n ow  in po lice , 
custody and they are prevented from  
going out. The request is m ade that 
the G overnm ent o f  India should 
intervene and m ake an enquiry into 
this matter.

The M inister o f  H om e Affairs 
(Pandit G. B. P an t): There is hardly 
any question of any sort o f  in fringe
m ent o f any fundam ental right. 
A ccording to the m otion itself persons 
have been arrested b y  the p olice  and 
convicted by the courts. I do not 
know  how  any objection  can be raised 
to  the courts discharging their fu n c
tions and the police doing its duty for 
the m aintenance o f  law  and order. 
The m atter does not concern this 
G overnm ent at all. But I believe that, 
on  the basis o f the inform ation that 
has reached us, the p olice  w ere forced 
to  take action. They wanted to  avoid 
it, and there w ere some efforts which, 
I am  afraid, are still continuing, i?  
instal the im age o f  Buddha in the 
place o f the idol o f Rama now  existing 
in a temple.

Shri B. C . K am ble: No, Sir.
Pandit G . B . Pant: That Is -aur

inform ation. I f  it has b e y  ao, ^h*nr
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fPandit G. B. Pant] 
there has been an interference -with 
the freedom  o f the exercise o f  one’s 
own religion  and, to that extent, the 
charge can be levied  against those 
w ho have attempted to d o  so.

I  d o  not know  how  w e com e into 
this matter. I may aay that every 
person is free  to adopt whatever 
religion he likes and I personally 
have no grievance if  any m em ber of 
the Scheduled Caste chooses to ow e 
allegiance to Buddhism. I respect 
Buddhism and no one can have any 
grievance on that score. But Buddh
ism demands a peacefu l attitude 
towards everything and the avoidance 
o f violence. I hope those w ho are 
ostensibly adopting this religion w ill 
'in practice lo llow  the doctrines o l ‘fna'i 
religion.

M r. Speaker: The adjournment
m otion itself shows that som e persons 
w ere taken into custody, w ere charge- 
sheeted and punished and convicted. 
The charge is that these people w ere 
interfering and trying to rem ove the 
idol o f Shri Ramachandra from  the 
temple. The charge m ay or may not 
be  true and it is not fo r  this House to 
decide whether it is true or not. 
There are the courts. It is entirely 
a matter o f  law and order. It is 
exclusively within the jurisdiction of 
the Uttar Pradesh Government. There
fore, I am not called upon to give m y 
consent to this adjournm ent motion.

Shri B. C. K am ble rose—
M r. Speaker: I have heard him 

sufficiently.

PAPERS LA ID  ON THE TAB LE
A m endm ents t o  D isplaced Persons 

(C om pensation  and R eh ab ilita tion ) 
R ules

The M inister o f  Rehabilitation and 
M inority A ffairs (Shri Mefar Claand
Khmnna) : I beg to  lay on the Table, 
under sub-section (3 ) o f  Section 40 o f  
the Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, a copy

Calling attention to  1- 5 )  
Matter of Urgent 
Public Importance

o f each o£ the fo llow ing Notifications 
making certain amendments to  the 
Displaced Persons ( Compensation and 
Rehabilitation) Rules, 1955:

(1) Notification No. S.R.O. 300/R. 
Amdt. X I dated the 28th Jan- 
u W ,  1957.

(2) Notification No. S.R.O. 382/R. 
A m d t .  X II dated the 2nd Feb
ruary, 1957.

(3) N o t i f i c a t i o n  No. S.R.O. 434/R. 
A m d t .  X II d a t e d  t h e  9th Feb
ruary, 1957.

[Placed t«  Library. See No. S-26-57
(X V  Session).]

A m e n d m e n t s  t o  A d m i n i s t r a t i o n  o r  
E v a c u e e  P r o p e r t y  ( C e n t r a l )  R u l e s

S h r i  M l h r  C h a n d  K h a n n a :  1 b e g  t o
l a y  on tfle Table, under sub-section
(4) o f Section 56 of the Adm inistra

tion o f E v a c u e e  Property Act, 1950, a 
c o p y  o f tlie Notification No. S.R.O. 667 
dated the 2nd March, 1957, making 
certain amendments to the Adm inis
tration o f Evacuee Property (Central) 
Rules, 19i>0-
IPlaced in Library. See No. S -27/57 
(X V  Session) ]

B r o c h u r e  r e : N a t i o n a l  I n s t r u m e n t s  
F a c t o r y

T h e  M i n i s t e r  o t  I n d u s t r y  ( S h r i  
Shah): I beg to lay on the 

Table a copy of the brochure regard
ing the National Instruments Factory, 
Calcutta.
[Placed  *n  Library. S ee No. 
S -51/57.]

C A L L IN d ATTENTION TO M ATTER 
O F URGENT PUBLIC IM PORTANCE

“ G o -s lo w ”  A ct io n  or T ilxorapH  
W orkers

Shri R*ghunsth S ln fh  (Varanasi): 
Under Riile 197, I beg to call the 
attention the Minister o f  Transport
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and  Com m unleatiaas t o  the toD m rin f 
m atter o f  urgent pu b lic  im portance 
and I request that h e  m ay m ake a 
statem ent thereon:

' “G o -s low " action  o f  telegraph 
w orkers’ :

T he M inister o f  Transport and 
C w n m n n to tio iii (S hri L ai 
Shaatri): A s  the hon. M em bers are 
already aw are, the “ G o-slow ”  m ove
m ent b y  a section ot the telegraph 
traffic staff w hich  com m enced from  
the m idnight betw een  the 14th and 
15th M ay, 1957 has now  been called 
off. W hile this m ovem ent lasted, tele
graph traffic from  alm ost all the te le 
graph offices had becom e subject to 
heavy delays due to  slow ing dow n  o f  
w ork  b y  the aforesaid em ployees. 
Hon. M em bers m ight perhaps be  in 
terested to know  the figures relating 
to the messages despatched from  the 
N ew D elhi Central Telegraph Office 
ov er  the m ain circuits and b y  post fo r  
the 14th M ay, the date prior to the 
start o f  the "G o-s low ”  m ovem ent, for 
the 16th M ay, w hen the “ G o-slow ” 
m ovem ent was in fu ll force  and for 
the 20th M ay, w hen alternative 
arrangem ents w ere in operation. These 
figures w ere as fo llow s:—

14th M ay— N um ber o f tele
gram s sent over the w ire . .  8,151
N um ber sent b y  post . .  N il 

16th M ay— N um ber sent over
the w ire  . .  2,629
N um ber sent b y  post . .  2,265 

20th M ay— N um ber sent over
the w ire  . .  4,106
N um ber sent b y  post . . 975

This “ G o-slow ”  m ovem ent was 
launched and continued for  five days 
despite the fact that G overnm ent had 
already appointed a Telegraph En
quiry Com m ittee, w hich  was one o f  
the im portant dem ands o f  the Union. 
This slow  w ork  caused m uch hard
ship to  th e public. H ow ever, the A ll-  
India Telegraph Traffic Em ployees 
Union sought an in terview  w ith  the 
.Minister o f  State, Shri Raj Bahadur, 
t o  (h is connection, which was granted 
« i  tU  MO) Mar- As a result of the

discussions at this m eeting, the U nion 
agreed to ca ll oft the "G o-s low ”  
m ovem ent fo rth w ith  I  am  happy to  
in form  the hen. M em b era 'th a f tele
graph w ork in g is n ow  norm al in 
alm ost all the telegraph offices in the 
country. I am  glad  that the repre
sentatives o f  the Union took  the 
decision to  w ithdraw  the “ G o -s low ”  
m ovem ent and I hope it w ou ld  be  
possible to  resolve differences between 
the em ployees and the adm inistration 
by  negotiations and discussion rather 
than b y  resorting to m ethods w hich  
benefit nobody.

Shri N arayananhatty M r now
(M ukandapuram ): M y nam e is
w rongly included in the calling 
attention notice asking that a state
m ent be  m ade on the “ G o -s low ”  
m ovem ent by  telegraph em ployees. I 
did not want a statement on the “ G o- 
slow ”  m ovem ent; I specifically wanted 
to know  about the re fu sa l-  o f  
em ployees to w ork  over-tim e accord
ing to  the tim e-schedule m entioned in 
the Manual. “ G o-s low ”  is not m y 
point, even though it is printed on the 
form  and the hon. M inister referred 
to  it.

Mr. Speaker: I believe all these 
notices have been sent to  the hon. 
M inister. I expected a consolidated 
statement to  be  m ade regarding a ll o f 
them.

Shri Lai Bahadur Shastri: I think 1 
have tried to  cover all the points; but, 
if  there is any special point w hich  has 
not been referred to in m y statement, 
the hon. M em ber can m eet m e and 
w ill explain  it to  him. But I think 
have tried to cover  all the points.

M r. Speaker: I shall look  into this 
notice. I f it contains any paint whicfc. 
has not been answ ered here, X w ill 
send it to the hon. M inister. The hon. 
M em ber can talk to  the hon. M inister 
and obtain the inform ation, or  i f  he 
wants it  to  be  p laced  b efore  the HonM  
on ce again, I  w ill d o  so.
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CENTRAL SALES T A X  (AMEND
MENTS BELL*

The P tp rty  Minister o f  Flmutoe 
^Bferf B. K. W tapit); I beg to m ove 

tor  leave to  introduce a Bill to amend 
the Central Sales Tax Act, 1956'.

Shri BJuraelia (East Khandesh): I 
rise on & point 61 order.

The point o f  order is that under 
rule 72 of our Rules the Bill should 
have been circulated first to hon. 
Members before hon. Members can be 
called upon to say “ A ye”  to the motion 
o f  the Minister in  Charge o f the Bill.

On the last occasion, Sir, I raised 
the same point of order when you 
were pleased to say that any Member 
w ho desires a copy o f  the Bill can 
get it from  the Notice Office. Today 
I went to the N otice Office and I was 
told that I cannot get the Bill until it 
■û i been introduced.

*3 9*

Now let me turn to rule 72. 
will observe that it says:

“ If a motion for leave to intro
duce a B ill is opposed, the 
Speaker, after permitting, if he 
thinks fit, a brief explanatory 
statement from  the member who 
moves and from  the member w ho 
opposes the motion, may, without 
further debate, put the question:

Provided that where a motion 
is opposed on the ground that the 
B ill initiates legislation outside 
the legislative competence of the 
House, the Speaker may permit 
a full discussion thereon.”

N ow if I have not got a copy of the 
Bill, how do I know whether the 
proviso to rule 72 has been transgress
ed or  not?

M r. Speaker: I agree with the hon. 
Member. I have directed the office to 
m ake available copies o f  Bills even 
tj*for* the motion fo r  leave to intro- 

‘ a Bill is made in the House. They

*3 M A Y  lW t  Central Sal** T *x
(Amendment) B ill 

have got a  right to  oppose it even in 
the first stage, though the convention 
is—except in exceptional cases— not 
to oppose in the introduction stage.

I certainly see the point o f the hon. 
Member and do direct office to place 
as many copies as there are Members 
in this House so that they may take 
those copies and come prepared 
either to grant leave to introduce the 
Bill or oppose it. It is open to them 
to do as they like. I shall certainly 
make copies available.

Shri Bharudha: I am thankful to 
you for your ruling, but may I point 
out that the Bill which is sought to be 
introduced now, the Central Sales Tax 
(Amendment) Bill, is a bulky, con
troversial and complicated one and 
seeks to make changes in the Central 
Sales tax and it may not be possible 
to find out within half an hour 
whether the legislative competence o f ' 
this House is transgressed or not?

Mr. Speaker: Normally, any motion 
for leave to introduce or any other 
motion o f a similar nature requires a 
notice o f two days. This difficulty 
w ill be solved if along with the notice 
copies are made availahle to hon. 
Members so that these two days would 
be sufficient for them to go through 
the measure and make up their mind 
to support or to oppose. I shall cer
tainly see that along with the motion 
which requires two days notice, copies 
are made available in the Notice 
Office. I do not want to take hon. 
Members by surprise. Let every hon. 
M em ber go and read the B ill and 
come prepared either to oppose it or 
support it.

Shri T. B. Vittal Kao (Khanunsm ): 
So, this motion w ill stand over fo r  
tomorrow, by when copies o f Bill* 
w ill b e  made available.

Mr. Speaker: On this occasion I 
•hall put it to  the House.

The question is:
•That leave be granted to introduce

You

egMriWhed th« Gasctt* at India BxttaotdiMty Ptet II—Sactioa a, dated M-J-57 PP 181-x tJ .
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a B ill te  « m « a d  the Central Sales 
T ax A ct, 19S6*

T he m otion  w as adopted'.

Shri B. R . Bhagat: Sir, I introduce* 
file Bill.

R A IL W A Y  BUDGET— GENERAL 
DISCUSSION— contd.

M r. Speaker: The House w ill
resum e discussion on the Railway 
Budget. Shri Feroze Gandhi w ho was- 
in possession, o f the House w ill
resum e his speech.

Shri F eroze  Gandhi (Rai B areli): 
N one o f the Railw ay Ministers are 
present.

The M inister o f  Parliam entary 
Affairs (Shri Satya Narayan Sinha):
Points w ill be noted all right.

Shri Tyagi (Dehra D un): The
M inister must be  sent for.

Shri Feroze Gandhi: Mr. Speaker,
this has been a year o f  unpleasant 
surprises for a ll o f  us, a year w hich 
shall perhaps go down in history, 
though for  different reasons. N ow
that every pocket has been picked, 
m y advice to the Railw ay M inister is 
that he can very w ell do away with 
all the sign-boards hung over ticket 
w indow s declaring “ Beware o f  P ick 
pockets” .

Sir, I w ould m ake an immediate 
reference to the Report o f the Rail
w ay  Board that has been submitted 
to Government, and I take objection  
to the manner o f its submission. It 
gives the names o f the Railway M inis
ter in 1955-56, Shri Lai Bahadur 
Shaatri, then com es Shri O. V . A lage- 
san, then the R ailw ay B oard and 
R ailw ay Officers. It is a pity that 
the name o f the Parliam entary Sec
retary to the M inister o f  Railw ay has 
been omitted. (A n  Hon. M em ber: 
Sham e). I think he has done excel
lent w ork  as Parliam entary Secretary 
to  the M inister o f  Railways, and his 
nam e should have found a place there. 
And, after all, h e  is the sole survivor

o f  th* w reck  on  the M inistry o f Rail
ways. His nam e should have found a 
place in this Report.

* I*.
Sir, the year under review  m arks 

the com pletion o f  the First F ive Y ear* 
Plan on  the Railways. H aving spent 
a sum o f Rs. 424 crores it should be 
w orth w hile  to take stock o f  w hat w e 
have achieved. In the Second Five 
Year Plan w e are going to in ject a 
further sum o f Rs. 1125 crores, which 
is m ore than the total capital invest
ment in a hundred years on the Indian 
Railways. The total capital at charge 
is a littie over a thousand crores o f  
rupt.'03. W e are goinp to spend another 
Rs. 1125 crores. And w e have to see 
what w e have achieved in the First 
F ive Year Plan.

I w ould just m ake a casual refer
ence to railway finance. The ratio o f  
total receipts to capital at charge 
is falling. It has com e down from  
32-6 in 1955-56 (that is, the accounts) 
to 30' 9 in the 1957-58 budget. TFiat'*' 
is, the ratio is declining. A nother 
aspect o f expenditure is that the total 
expenditure is rising faster than the 
total receipts. I think the time has 
com e when w e should keep an eye on 
the w ay expenditure is increasing 
year by  year. The total expenditure 
in 1955-56 (accounts) was Rs. 220-99 
crores. It has risen to Rs. 258 crores 
in 1957-58. That is all that I would 
like to say about railway finance.

I would now  like to exam ine the 
First Five Year Plan and the results 
that w e have achieved. Personally I 
think something seems to have gone 
w rong som ewhere and w e have not 
achieved the desired results as far as- 
haulage o f  goods-traffic goes. There 
has been in the First F ive Y ear Plan 
an expenditure on rolling stock o f  
Rs. 242 crores, and a substantial 
amount has been spent in the replace
ment o f wagons. The m anner in whictf* 
the wagons have been replaced seems 
to be defective. N ow  that the Plan 
is com plete, w e can see exactly  w hat 
has happened. Before I explain this to  
you  I w ould like to mention that four- 
fifths o f  the traffic is -moved by  broad

•Introduced with the recommendation o f  the President.
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gauge and on ly  one-fifth  b y  m etre 
gauge. W hereas the pressure o f  
traffic w as on the broad  gauge, 
w agons h ave  increased on the m etre 

3 &uge. . From  1950-51 to 1955-56, the 
total num ber o f  wagons w hich  has 
increased on the broad gauge is 8,431. 
T he total num ber o f  w agons w hich  
has increased on the m etre gauge is 
19,500. The presure o f  traffic has 
increased in the fo llow ing  m anner: 17 
m illion  tons on the broad gauge and 
5*5 m illion tons on the m etre gauge, 
iiven  the traffic does not ju stify  this 
huge increase on the m etre gauge and 
the small addition on the broad gauge. 
H ow  has this happened? W hy has it 
happened? W hat is the justification 
fo r  this? I think the R ailw ay M inister 
should give us an explanation. The 
im pact o f  the Second Plan is also 
going to be fe lt by the broad gauge 
and not by  the m etre gauge. I think 
the M inister h im self m ade a reference 
to this in Septem ber when w e w ere 
discussing the Second F ive Y ear Plan. 
This has got to  be investigated. The 
R ailw ays w ere expected to carry 120 
m illion  tons at the end o f the First 
Plan. They have fallen short by 5 
m illion  tons. H ow  has this h ip p e-ifd ? 
I w ould like to  exam ine this question 
also.

•In the replacem ent o f wagons, a 
phrase is usually used. I think it is 
stretched a bit too far and some 
M em bers of the H ouse also have fallen 
a prey  to that: that is, ‘over-aged  
w agons’ . W hat does an ‘over-aged  
w agon ’ m ean? W hat are the specifi
cations, w hat is the criterion w hich is 
laid dow n fo r  declaring a wagon as 
over-aged. If a w agon is 40 years 
old, it is over-aged. There is no 
further criterion. Suppose a wangon 
has com pleted its 40 years today, 
w hat shall w e  do? Shall w e rem ove 
it from  the line tom orrow ? Tom orrow , 
it’ w jll com e into the category o f  over
age stock. But, still, it is good. It 
is not something w hich  should be 
rejected.

A nother aspect o f  it com es up 
vcfeea w e  consider the question at

perform ance. A ge  is the sole cr i
terion: n ot m ileage. H ie  R ailw ays d o  
not keep an account o f  the m ileage 
perform ed b y  the wagons. On the 
broad gauge, taking the w agon user' 
average at 50 miles, although it is 
on ly 46, a wagon w ould b e  over-aged  
when it has done 700,000 miles, 
whereas on the m etre gauge, it w ill 
be over-aged w hen it has done 400,000 
miles, because the utilisation o f  
wagons is very low . I cannot under
stand how  a w agon w hich has done 
700,000 miles is over-aged  and how  a 
wagon w hich has done on ly 400,000 
miles is also over-aged. I w ould sug
gest to the hon. M inister that he
should re-exam ine this question of 
over-age stock. I do not have the 
figures for  wagons. I can give the 
figures for locom otives. The percent
age o f  over-aged  locom otives has
increased, but the average age o f  the 
locom otives has gone down. T h ere- / 
fore, these figures can be very  mis-> 
leading. The definition of over-agea  
stock requires to be  clarified. I think 
the same thing is happening in the 
case o f  w agons also. Though the
percentage o f over-aged  stock might 
be rising, the average age of the
wagon m ight be going down. This 
w ould require a m ore techn ica l 
exam ination by  the hon. Minister.

H aving said this w ith  regard to 
what I think was w rong replacem ent 
or w rong emphasis on the m etre gauge 
when actually the pressure was on  the 
broad gauge, I w ould  proceed to g iv e  
some instances of defective execution 
o f the Plan.

In the years 1952-53 and 1953-54 
the railways acquired 900 m etre 
gauge coach shells. Those shells w ere  
im ported, and the springs w ere found 
to be  defective. Fifty o f  these coaches 
w ere actually assembled. They w ere 
furnished I think in som e South 
Indian railw ay workshop. A fter they 
w ere assem bled it was found that ttys 
springs w ere £00 w eek, not strong 
enough to  take the w eight o f  the 
coaches. Im m ediately the R ailw ay 
B oard probably* got into touch
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4he m m u ftM u rea . The n u a u ta c tu n n  
replied that they m anufactured the 
coach  shells accord ing to  the specifi
cations given to  them and so there 
w as no question o(  com pensation. It 

appears that the Central Standards 
Office and the Railways had bungled 

in  the specifications. They had given 
the w rong specifications w ithout first 
finding out whether these springs 
w ould  be able to  take the w eight of 
the furnished coach. It is a b ig  
-matter, but I am sorry to  say that no 
responsibility has been fixed so far, 
and the sooner it is done the better, 
because if  w e  want our railw ay w or
kers to  give their best, officers and 
w orkers should be treated on the 
sam e level. W hoever makes a mis
take must be punished.

Now I com e to  another exam ple. 
The railways im ported from  Italy 
several hundred axle boxes for loco 
m otives. On receipt it was found 
that the axle boxes w ere defective, 
that there w ere cracks, that there was 
m etal filled in, and this defect came 
t o  the notice o f the railways some 
tim e in 1951. F ive Years after the 
receipt o f the stock and four years 
a fter the defects had been noticed the 
■General Manager o f the Eastern Rail
w a y  reported this matter to the Rail
w ay Board. This, Sir, is an exam ple 
o f efficiency.

Again, the Railw ay Board purchas
e d  diesel hydraulic locom otives for  
the Sim la-Kalka railway. Locom otives 

c o i t  m oney, the tax-payer has to 
p a y  fo r  it. W hen these locom otives 
w ere im ported it was found that the 
dimensions of the w heel gauge and 
the tyre w idth o f the locom otives did 
n ot conform  to the schedule o f  dim en
sions for the Sim la-Kalka railway. 

T h e  order was placed by the Railway 
Board. A  copy o f  the order was sent 
to  the Northern Railway. But nobody 
■either in the Railw ay Board or In the 
Northern Railway detected that they 
w ere  placing a  w rong order. B ut they 
w rite tor compensation to  the manu
facturer and th ey  have to  tell the 

H allw ay B w r f  that they hawa manu
factured  A *  l»eam otiv** according to  

apecUfe«ttans given, that they are 
oat n iEHiup i  A * * *  C m tn t

Standards Office and the R ailw ay 
Board are directly r esponsible fa r  
placing such Jauttgr erderaf

A m I  M id, w hat have w e  got In tht? 
First F ive Y ear P lan? W hat have we 
achieved? W e have spent Rs. 424 
crores. W hat have w e  got out o f  it? 
Has ou r perform ance unproved? I  
w ill now  com e to  the operational 
efficiency o f  our railways.

1 w ill casually deal w ith what has 
happened to the punctuality o f  
passenger trains. In the last five years 
the percentage o f passenger trains 
arriving on time has declined from  
77 40 in 1952-53 to 70-84 in 1955-66, 
that is a decline o f m ore than seven 
points. W hat has happened on the 
metre gauge? It has declined from  
77 37 in 1952-53 to 60" 36, that is by 
17 points. This is what has happened 
to passenger train punctuality on our 
railways— an achievem ent in five 
years. j

N o doubt, the railways have m oved 
a larger amount o f  tonnage than they 
did in 1950-51. But, again, the figure 
has fallen short by 5 million tons. I 
w ould say that the main reason is 
that the operational efficiency o f  our 
railways has fallen in all directions, 
except in the case o f one index w hich 
has got no connection w ith the load 
carried in the wagon. The wagon* 
miles per wagon-day, that is, the 
wagon usage has im proved. It has 
increased. W e are now  doing 46*3 
miles on an average in 24 hours. That 
is good. I hope that next year, w e  
shall reach the figure o f  at least 55. I 
had suggested 50 last year. This year,
I think, the target should be 55.

T he net ton-m iles have also increas
ed. W e have carried m ore tonnage. 
W e have carried it to a slightly 
longer distance. But that is a com 
posite index, but not so the wagon 
user. The wagon user is the num ber 
o f  miles on an average w hich a wagon 
travels in 24 hours. That figure waa 
40 mile* on the broad gauge and 38 
m iles on  the m etre gauge.

But there is one index, which is • 
composite Index, and which la recog- 
■Im I «U over « m  world by «U the
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railways as a good composite per-
formance index, namely the net ton-
miles per goods-train-hour. That 

,~,figure gives us the distance, the load 
J"- and the performance of a goods train 

in an hour. This index has tended 
to decline. In 1951-52, it stood at 
5,272, but it has gone down to 5,245 
in 1955-56. So, here also, there has 
been a decline. I think that unless 
we are keeping a check on what we 
are loading into the wagon, we are 
likely to go astray. The average 
wagon capacity has increased during 
the last five years. We have got 
bigger wagons, rio doubt. But what 
has happened to the average wagon 
load? The averne0 y;agcn l o ~d i3 
moving down, whil e th~ r"p:; .na" , , 
going up. It was 16· 4 in 1051-52, 
while it has now gone down to 16· I. 
On the other hand, the wagon capacity 
has incx-eased. 

_.,,,.,I shall illustrate it with the figures 
~ for the metre gauge and then the 

House will understand it better. On 
the metre gauge, the average wagon 
capacity was 13· 6 tons in 1950-51, but 
it reached the figure of 15· 8 in 1954-
55. But the average wagon load has 
only increased by abouti a ton. That 
means that we are wasting space. 

Now, let us look at it in a different 
way. Let us look at the percentage 
of average wagon load to average 
wagon capacity. The percentage is 
falling and not rising. The . wagon 
capacity is increasing, but the per-
centage of average wagon load to 
average wagon capacity is declining. 
It has fallen from 73· 8 to 71·8. 

And what has happened on the 
metre gauge, in spite of the fact that 
we have replaced 20,000 more wagons 
in the course of the First Five Year 

1 
Plan? From 55· 9 the figure has gone 

i down to 54· 4. In other words, we are 
~sing just half the wagon; half the 

wagon is moving empty. Of course, 
the explanation might be given that 
different commodities give different 
weights, that light merchandise gives 
one weight, heavy merchandise gives 
another weight, and coal, manganese 
ore etc. give a higher weight. 

But I would like to point this out to 
the hon. Minister. In the l{eport of 
the Railway Board for 1955-56, · it 
has been stated that the highest 
weight for light merchandise was 
on the South-Eastern Railway; it 
stood at 15· 1 tons in 1955-56, while 
in 1954-55 it was 16 tons. Now, let 
us look at the lowest weight. The 
highest was 15· 1 tons, while the-
lowest was 12· 8 tons for light mer-· 
chandise. 

By no stretch of imagination can 
it be said that light merchandise-
weighs more on the South Eastern_ 
and less on the Central? I do not. 
think it is possible to argue on that~ 
Let us look at heavy merchandise .. 
The South Eastern is 21 · 2 tons in. 
1955-56, that is the average start-
ing load 21 ·2. The lowest on the, 
Western is 16· 2. Therefore, I say 
that there is scope for improvement. 
both in light merchandise as welL 
as heavy merchandise and , also. 
where coal and ore have been trans--
ported. 

Having said that I would like to• 
say something about the average-
speeds of goods trains. The average· 
speed seems to have gone down in 
the last five years from 10· 8 to 9· 84 .. 
This is what we have achieved in. 
the five years. The average speed. 
is an important index of operation-
al efficiency and that this index is 
contin.uously declining is bad. Let . 
us see what is the average speed of' 
goods trains on the metre gauge. It 
has dropped to 8· 43. How this has. 
happened has been explained on the· 
floor of the House as being due to> 
an increase of traffic density, due to-
line capacity, signalling and all 
sorts of things. I would like the, 
Railways to speak for themselves. 
and here is what the Efficiency 
Bureau of the Railways has ~ 
say:- • 

"It has been, however, accepted 
by the Efficiency Bureau that the . 
increase in traffic density does not 
fully explain the fall in operation-
al performance as reflected in the' 
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speeds o f  goods trains and that 
there has been  a certa in  deterio
ration in operational efficiency 
responsible tor  these poor results."
N o m atter how  you  look  at It, you  

-w ill find that the efficiency has fa l l-  
-en and I  w ould  suggest that the hon.

^M inister w ou ld  do  w ell to keep a 
"Very w atch ful eye on the operation*
*1 aspect o f  the Railw ays and to 
acquaint h im self fu lly  w ith  these 
indexes o f perform ance.

I had suggested last time that It 
is necessary to design a type o f  w ag
gon  both on the broad gauge and 
m etre gauge w hich w ould carry 
m ore or less the same tonnage. W hat 
happens is that at points w here the 
.gauge breaks the m etre gauge 
w agon w hich is small, even if it is 
fu lly  loaded has to be emptied into 
the broad gauge wagon and it is not 
Ailed and the space is wasted. There
fore, I w ould suggest that som e re 
search  should be undertaken in this 
direction also and w e should try and 
bring the wagon capacity on both 
m etre gauge and broad gauge to 
more or less the same. I have sug
gested this to the Railw ay Board and 
I received a letter from  them. It 
was very k indly sent; they argued 
that the m axim um  perm issible axle 
load does not perm it increasing the 
load on the metre gauge but then I 
got in touch with an engineer and 
he explained to m e that this coiild  be 
got over by adding m ore wheels, 
m ore axles. If today we have our 
wagons w ith four wheels, w e can 
have 8 wheels, and all the delega
tions that have com e to this country 
have recom m ended the increase in 
the average w-agon capacity. 1 hope 
that the M inister w ill do something 
111 that direction and if it is possible 
this should be done because it w ill 

..save a lot o f space at all points 
where the gauge breaks.

This m atter o f  wastage o f  capital 
-assets in terms o f  non-utilization of 
-wagons has been referred to by  the 
Estimates Committee. T hey hav» 
made som e very  harsh com m ents on 
i h ?  w ay our stock is being utilized—

very  poor- utilization—^iod I  w ou ld  
like to  bring this tq  tbe notice at the 
House.

Yesterday m y hon. friend, Mr. 
Dange, was a ll fo r  doing aw ay w ith  
electrification beciadse tt costs Its. 84 
crores. I am all fo r  electrification, 
bat I think that the railwavs them
selves by  im proving their efficiency 
can make up substantial amounts by 
intensive usage o f  the stock at their 
disposal. This is what the Estimates 
Com m ittee has to  say:

“ Had efficiency has been m ain
tained in 1954-55 at the best per
form ance o f  the previous years 
the traffic m oved in this year 
cou ld have been m oved w ith  
7,670 wagons less.”
This means that capital assets to 

the tune o f about Rs. 10-112 crore j 
have been un-utilized on the broad 
gauge— a b ig  sum not to be utiliz«fl 
properly and assets to the tune o f 
Rs. 10-1 [2 crores not utilized is not 
something w hich is going to add to 
the prestige o f the railways. Ths 
Estimates Com mittee is the highest 
Com m ittee of this House and I do not 
know  what attention has been paid 
to these remarks. Sim ilarly w as
tage of capital assets in terms o f the 
m etre gauge is Rs. 5 ’ 0 crores. The 
Estimates Com mittee has concluded 
that there w ere actually 650 broad 
gauge engines more on the line than 
w ore actually necessary to haul the 
traffic in 1954-55. This is a big wast
age. I f  w e can keep these engines 
idling on the lines, I do not think our 
perform ance is going to im prove. 
This has resulted in the capital assets 
to the extent o f Rs. 32- 5 crores not 
being utilized. During the same 
period on the metre gauge Rs. 19 
crores o f assets in terms o f engines 
w ere not utilized. N o matter which 
Com mittee has been appointed from  
the time of the Indian Railw ay In
quiry Com mittee up to the Estimates 
Com mittee, a ll com mittees seem to 
have com e to this conclusion that the 
utilization o f stock is extrem ely  low  
and unless w e im prove on it, I do 
not think .that w e  w ill achieve the
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targets set under the Second Five 
Y ear Plan. I think the target which 
the Planning Commission has set can 
(>e achieved. There is no reason w hy 
the railw ays should fa ll short. I 
think it can be done but on ly if w e 
can im prove our efficiency o f opera
tion.

Y esterday Mr. Dange said som e
thing about electrification. I am a 
little puzzled. I made some inquir
ies about the electrification in the 
Igatpuri-Bhusawal section and I was 
told  that D.C. is preferable to A.C. 
because w e have got D.C. stock there 
and w e w ould  have to switch over 
to  A.C. If -we changed it this 
w ould  increase the cost o f additional 
A.C. locom otives. This was a good  
argum ent used. Yesterday I dis
covered  what the railways w ere do
ing in H ow rah-Burdw an Section. 
The H ow rah-Burdw an Section w ill 

D.C. and Burdwan to M ughal- 
sarai is A.C. and w o have ordered 
from  the English Electric Com pany 
D.C. locom otives for a stretch o f 
about 60 miles from  Howrah to Bur
dwan. W e w ill now operate from  
Burdwan to Mughalsarai A.C. So w e 
cannot use those locom otives. I can
not understand how these things 
happen. I cannot understand it. A ll 
the w orld over, A.C. has been accept
ed  as the most suitable form  o f trac
tion and now that w e are laying down 
new  lines w e are again creating m ore 
problem s for ourselves. How is it that 
H ow rah-Burdw an should be D.C. 
and Burdwan Mughalsarai should 
be  A.C.? This is something like 
Muhammed Tughlek. The Sealdah 
Division w ill be D.C. and the Grand 
Chord, a stretch o f about 60 miles, 
w ill be D.C. There w ill be D.C. and 
A.C. both on the broad gauge.

I really do not understand how 
these things happen.

Shri S. A . Dange (Bom bay C i t y -  
C en tra l): That is just like Congress
policy..

Shri Ferase Gandhi: The Railways 
have ordered in connection w ith this

electrification engines which, in m y 
hum ble opinion, should be diverted 
to the Igatpuri-Bhusaval i g p q n  
which is going to be a D.C. section. 
Although the decision has not been 
taken— I think it w ill be taken in a 
few  days— I w ould like the hon. M in
ister himself, before final decisions o f 
this nature are taken, to look  into 
the thing himself. It is a technical 
subject, no doubt, but I m ay te ll you 
that a layman also can be helpful.

The Minister o f Railways (Shri 
Jagjivan R am ): I have delayed the
decision.

Shri Feroze Gandhi: 1 am very
happy that the Minister has delayed 
the decision. So much about electri
fication.

Now, about staff matters. W e have 
a M em ber Staff attached to the 
Railway Board. He has done good 
w ork to which reference was made 
by the hon. Minister. W e have 
played football well, hockey very 
nicely; and, in tune with the fashion 
o f the day, cultural activities have 
also increased. What has not im
proved is the relations with the staff. 
Relations with the staff seem to have 
deteriorated. I can tell you, they are 
bad, because I am daily in touch 
with railwaymen and it is no us«e 
denying it. The M em ber, Staff, 
should devote more attention to
wards achieving better relations w ith 
the staff than plalying football and 
hockey.

There is the question o f  the unions 
to which my com rade Shri Dange 
referred yesterday. There is a con 
flict. There is no denying it. There 
are two unions somewhere and there 
are three unions somewhere else. 
They are all quarrelling with the re 
sult that the Railways suffer. M y 
suggestion is that this should be done 
away with. Some solution has to be 
found to this mess w hich has been, 
if I m ay say so, encouraged by the 
railway authorities. It is encouraged.
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[Shri Feroze Gandhi] 
If there are two unions, then, you 
talk to one union something and 
something els~ to the other union. 
You allow them to fight amongst 
them selves. But, you forget that it 
is the Railways that suffer and that 
some method has got to be found out 
to fini sh off these disputes. 

My own suggestion is this. Where 
there are two or three unions, get 
the membership of all these unions 
and on the basis · of that entrust the 
matter to the Chief Labour Commis-
sioner, have an election and whether 
the communist is elected or the con-
gresswallah is elected or the socia-
listwallah is elected, whoever is 
elected, accept him. Ther e is no 
reason why we should fight shy of it. 
What does it m atter? Let Shri 
Dange become President of some of 
these unions. He will feel the res-
ponsibility as he is alrea!!y feeling it 
in K erala ; and, I think, he will b e 
h elpful. I think the time has come 
when we should trust these people 
more. All the time we are suspicious 
that if a communist gets in some-
where he does nothing but upset 
everything. We have seen them for 
5 years; they have behaved so 
nicely. Sometimes something hap-
p ens; that does not matter very 
much. We should trust them more 
(Interruption) . 

Shri Jagjivan Ram: But I have 
given recognition to communists. 

Shri Feroze Gandhi: I would sug-
~est that if an election is held on the 
joint m embership of all the unions, 
we should accept whoever is elected. 
Even if Acharyaji is elected that 
would be good. 

Shri Frank Anthony (Nominated-
Anglo-Indian): That does not hap-
pen in our politics. 

Shri Feroze Gandhi: There is 
another conflict with regard to our 
staff, with regard to the promotions. 
The channel of promotion is differ-
ent in different zones of the Rail-
ways. There should be a unjform 
way in which a worker can secure 

his promotion and he should be con-
fident that he has a fair chance. Dif-
ferent zones have different ways ot,( 
promoting their employees and this '.'.. 
also results in chaos. 

I would now like to refer to the 
recruitment of the Scheduled Castes 
and Scheduled Tribes and the Anglo-
Indians. 

Shri D. C. Sharma (Gurdaspur): 
Very good. 

Shri Feroze Gandhi: There is 
r eservation. The total number of 
r eservations for Scheduled Castes is 
5,000. But, how many have been 
r ecruited? Two thousand. Why? 
Why have these 3,000 hot been re-
cruited? The answer is: suitable 
candidates are not forthcoming. It 
is not a good excuse. I know th11.t 
there are Scheduled Caste people 
who are educated and who are fuJly · 
qualified and yet they are rejectld '-t' -
by the Commission. Look at the con-
dition of the Anglo-Indians. The 
number of posts reserved is 2,000 and 
the number recruited is 260. That is 
what has happened. I would like to 
draw the attention of the Railway 
Minister to the recruitment of Sched-
uled Castes and Scheduled Tribes 
and Anglo-Indians and I would sug-
gest that as far as possible the reser-
vations should be filled in. For the 
Scheduled Tribes, the reservation is 
1,700 and the number recruited is 
200. I think the Railway Minister 
has, probably, issued instructions to 
the Railway Service Commissions to 
fill these posts and I hope that that 
will be done. 

In the end I would like to strr!SS 
once again that the Minister himself 
should put his foot down on the 
Railways and see that efficiency is 
improved. Figures are flung out; ~ 
here and there has been 10 per cent,,, 
increase in efficiency. Look at the 
performance figures and see whether 
performance has gone up or whether 
it has gone down and, then, take 
your own d ecision. I would suggest 
here that the best performance in 
one zone should become - the target 
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[S h ri Feroze G andhi] 
fo r  n ext year fo r  a ll the other zones. 
I f  one railw ay can do it, so  can  a ll 
the others. There are som e difficul
ties on  the Eastern R ailw ay but you  
can m ake accom m odation fo r  that. 
T he argum ent is alw ays advanced 
that w e  are im proving. N ow, let us 
see h ow  w e  have im proved.

In 1925 the num ber o f  w agons 
w hich  a  goods train was hauling in 
India was 42. In 1956, after 31 years, 
it has increased to 45. From  42 to 45. 
Certainly, im provem ent has taken 
place. But, is this im provem ent? 
Sim ilarly the net average load 
per train has increased from  487 
in 1951-52, to on ly  522. Therefore, 
I w ould  suggest: Put your foot
dow n on the R ailw ay B oard as w ell 
as on  the General Managers. It is 
these peop le w ho run the Railways. 
A^d, so long as you  do not com e 
dow n on the General Alanagers it is 
a o  use going after the w orkers w ho 
w alk around with com m unist ladies. 
It is n o  use. It w ill not solve the 
problem .

Shri D. C. Sharm a: W hat is that?

Shri Feroze Gandhi: That is what
Shri Dange has said yesterday.

I have given several instances 
w here officers have bungled, where 
the Railw ay Board has bungled. But 
what action has been taken? No 
action. W ould you  have tolerated 
that in a w orkshop? If a w orker 
had m ade a m istake he w ould  have 
been chucked out w ithout even an 
explanation. N obody w ould have 
pared. N obody w ould have listened 
to him  and he w ould  have 
fct-en chucked out. Y ou  must deal 
w ith the M embers o f  the R ailw ay 
Board and the General Managers in 
the same way. D eal with them 
strongly and say, this is what they 
have got to do and they w ilt have to 
do it.

13 hrs.
Shri Frank Anthony: Sir, 1 -would

have liked to confine m y remark*
purely to the financial aspects o f  the 
Budget. U nfortunately, no tim « is 
available for  a discussion on cut. 
motions. So, I shall seek your in 
dulgence to refer to som e other p ro 
blems also. Personally, I feel that 
the Railway Budget is an anodyne 
Budget. It has been presented in an 
unrealistic w ay in order to  prod u ct 
an illusion, if not in this House, in 
the country. I think that this Bud
get does not give a correct picture^ 
either to this House or to the coun
try o f  the financial realities and the 
operational difficulties that the rail
ways are inevitably going to encoun
ter.

The M inister has admitted that 
they had already had to upgrade tha 
last estimate w ith regard to the plan
ned expenditure by  Rs. 200 crores. 
Instead o f 1125 crores, they are 
going to spend Rs. 200 crores m ore. 
They also m ake this significant ad
mission that half o f this amount, 
nam ely, Rs. 100 crores, represents 
not gainful expenditure but repre
sents m erely the am ount necessary 
to m eet the additional cost In respect 
o f  the increase in the cost o f  labour 
and other materials. W hat does this 
m ean? It means that from  the tim e 
when w e last drew  up our estimates 
and requirem ents and when w e said 
that w e w ould be able to m eet our 
requirem ents on the basis o f  an a llo
cation o f  Rs. 1125 crores, w ithin the 
period o f  these tw o years or  less, w e  
have got to  upgrade o r  revise the 
allocation, purely  on the basis o f  a 
rise in the cost o f  labour and mate
rial. W hat is happening today? 
There is a much steeper rise in food  
prices; there is this general spiralling 
o f  the general cost index. From  m y  
experience o f  the past, if it can be  
any yardstick, I say that w e  w ill 
have to allow , on a conservative 
estimate, another Rs. 200 crores fo r  
the Second Plan period m erely  to 
meet the increase in cost on account 
o f  labour and material.
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T h e M inister h s« , perhaps, induced 
the Governm ent, or  I da n ot kn ew  
w h o  h u  induced the G overnm ent, to 
revise the estimates w ith regard to 
the provision  o f  increased goods 
traffic capacity. Apparently, the G ov
ernm ent has now  gone back  to the 
original figure provided in the Plan 
and w e are now  going to m ake pro
vision  fo r  a further eighteen m illion 
tons o f  goods traffic capacity. I 
analysed this position a year ago 
and before  I analyse the position 
again, I w ould like to ask the M inis
ter how  he has arrived at this round 
figure o f an additional one crore on 
account o f  the provision o f extra 
eighteen m illion tons o f  goods capa
city. It is a nice round figure. What 
was the yard-stick  which entered in 
determining this? I sincerely hope 
that, after tw o years, w e w ill not 
And ourselves being com pelled to 
increase the amount from  Rs. 100 
crores to Rs. 200 crores. Even with 
the proposed increase o f this target 
o f another eighteen m illion tons, m y 

■ own estimate is that in the end o f 
the Plan period, when we com e to 
realities, there w ill be a short-fall in 
the goods traffic capacity o f  at least
25 to 30 m illion tons. No provision 
has been made for expansion in the 
private sector. No provision has been 
made fo r  things like irrigation, 
transport and other miscellaneous 
traffic. The position with regard to 
passenger traffic is going to be, if any 
thing, much worse com paratively 
than the position with regard to 
goods traffic. M y estimate is that at 
the end o f the Second Plan, there is 
going to be  a short-fall o f 80-40 per 
cent, with regard to passenger 
traffic. The congestion at the end of 
the Plan is going to be  at least one- 
fourth  or one-fifth  m ore o f what it is 
today. I am not blaming the Min
ister for  all these. I am only point
ing out these or underlining them so 
that the railways and the G overn
ment are not under any illusion 
about the hopeless inadequacy o f the 
provision with regard to railway ex 
penditure. Today, the business 
Com munity in m any parts is com 
plaining o f  m ere crippling b ott le 

necks. M y tear is that this w ill t ik e  
on  the character o f  a general para
lysis during the Second Plan.

The railways need every  penny 
W hy should they lay their hand on 
the railway revenue. I do  n ot know 
whether the M inister shares m j
view  but I for  one resent this nove] 
device. I am being charitable. It it 
not only novel; it is tortuous. 1 
w ould not say anything m ore than 
that. I refer to the novel device a< 
im posing a tax on the rfcllway fares 
A s you  know, there has been  consid
erable divergence o f opinion in thii 
House about the convention o f  # 11 
railways making a contribution to  
the Central revenues. N ow, what is 
this? The Minister does not raise 
the fares but the Finance Minister 
imposes a tax. I say, w ith all due 
respect, that it is nothing but a delib
erate pillage o f railw ay revenues
by an indirect, tortuous process.
What further-em phasises this p lugg
ing and this tortuous process is this. 
The Railway Minister m ay have 
similar suggestion; in spite o f the re
sistance o f  the Members o f this
House, there is a contribution to 
Central revenues. Y ou  are making 
the railways to make a further con 
tribution. In order to get over that 
argument, you divert it— I want to 
say, misappropriate— to the States, t 
am com pletely opposed to the d iver
sion o f  railway revenues even to the 
Central revenues. Now, it goes to 
the States. Ultimately, the district 
boards w ill com e along and ask. 
“What about us” ? Then, the gram 
panchayats also w ill com e along and 
ask fo r  a share. M ore and more af 
the railway revenues w ill be proli
ferated in all manner o f  directions.

I am thinking o f  the Railw ay M in
ister in this behalf. When he m eetly 
his railwaymen, as he is going to 
m eet them, how  is he going to ans
w er their argument. The flush In 
his face w ill remain; none-the-less 
how  w ill he answer their maxim: 
Charity begins at home. If the rail
ways want to be generous, let them 
be generous at home. IT you  are
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[S hri Shrank A nthony ] 
going  to  distribute it, w hat about dis

tr ib u tin g  it am ong the financially 
hard-pressed railw aym en? H ow  are 
y ou  going to  respect the dem ands of 
the railw aym en fo r  an a ll round in 
crease o f  w age scales? Y ou  cannot do 
it. They w ill say: "W ithdraw  this
charity to the States and give it to  
us.”  I can even be prepared to say 
this as a person w ho has dealt w ith 
railw ay labour and had the privilege 
o f leading them fo r  m any years 
Perhaps the circum stances are not 
opportune. But, in the face  o f  an 
action like this, h ow  are you  going 
to answer the railw aym en w ith  re 
gard to the dem and fo r  a second pay 
com m ission?

I congratulate m y hon. friend, Shri 
Feroze Gandhi, on his painstaking 
and careful analysis o f  the railw ay 

^^vqjfking. He referred  to the steep 
rise in the w orking expenses of the 
railways. He has quoted the figures. 
I want to enter a very  emphatic 
plea that, w ith  this trem endous in 
crease in the w orking expenses of 
the railways there is not on ly an in 
crease but a very steep increase—  
there must be elim ination, com plete, 
if  possible, o f all w asteful expendi
ture. W hat are the difficulties? I 
do not want the Railw ay Minister or 
the Governm ent to tell me blandly 
that there is no w asteful expendi
ture. It is an ipse dixit, which X am 
not going to accept. Every ra ilw ay
man w ill privately adm it that there 
is much wasteful expenditure. There 
is crim inal wasteful expenditure in 
the railw ay administration.

W hat are the w orking expense 
figures? From  1950-51 to 1956-57 the 
working expenses have risen from  
Ks, 180 crores to about Rs. 244 
eSpres. Shri Feroze G andhi referred 
to the fact that now  it is Rs. 258 
crores. That is, in a period o f about 
six years the w orking expense# o f 
the Railways have risen by Rs. 78 
crores, that is by over 30 per cent.

I am  quite prepared to concede 
that m uch o f  this increase ip the 
w orking expenses is due to unavoid

able circumstances and the tremen
dous inflationary pressures in the 
country. But I am also very  definite 
that a large part o f this steep in
crease is due to avoidable wastes.

Sir, 1 say this, 1 am not going to 
take away some o f the pleasure that 
the Railw ay Administration m ay 
feel with regard to this operational 
index. On a previous occasion X hBd 
said that the Efficiency Bureau had 
thrown grave doubts on the figures 
given by the Ministry to this House. 
But I say this— and Shri Feroze 
Gandhi has paraded a lot o f figure* 
before us, w hich lead to this un
answerable conclusion— that there is 
definitely a fall in general operation
al efficiency. I do not know whether 
the Minister w ould  be allow ed by 
the labour union leaders to under
take a jo b  analysis; it w ould be 3 
very  good thing. W hen I talk p r i
vately to railw ay o f  all categories, 
they say; “ Sir, w e regret to say 
that today 2 -1 12 men do the w ork  
that one man used to do before  in 
dependence” . That is their view , 
and a job  analysis w ould prove that.

Shri S. A . Dange: I do not think
so.

Shri Frank A nthony: That is the
trouble. Y ou  have this deliberately 
one-sided view  o f certain labour 
leaders. They w ill not look  at 
things from  a com prehensive point 
o f  view . They w ill not take a balan
ced view  of things. There are so 
many official declarations that defi
n itely the hours o f w ork  put in by  
the men today, the output put in by 
the men today, is falling and it con 
tinues to fall. But the labour lead
ers do not look at this. They look 
at it from  one point o f  view. They 
do not look  at the general efficiency 
o f  the Railways. I also can plead 
the cause o f railwaym en, but I do 
not deliberately blind m yself to 
this undoubted drop in output at 
railwaym en. 1 do not say it happens 
in every category. In certain cat
egories railwaym en are w orking 
m uch harder. But, I am talking uf
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an overa ll assessment. I Bay that it 
happens and it is happening every 
w here. 1 am  not blam ing the w ork 
ers only— Shri D ange is probab ly  
w anting on ly to defend in season end 
out o f  season the class o f  w orkers. I 
say this is happening everyw here. 
M en are falling over them selves. 
T here are too  m any men on a parti
cu lar job . It is happening from  top 
to bottom . 1 have not got the figures 
here but on a previous occasion I 
analysed the position w ith  regard to 
the Northern Railw ay, and I said 
that w ith  regard to  sim ilar w ork 
loads the num ber o f  officers had in
creased by  200 or 250 per cent. That 
position obtains from  the officers 
dow n to the bottom .

W ith this trem endous unpreceden
ted increase in the num ber o f  staff 
because o f  the railw ay com mitments 
under the Plan, w hat is going to 
happen? M y ow n estimate is that 
the R ailw ays are going to take in 
about 2,00,000 m ore men. L ook  at 
the opportunity! See w hat trem en
dous waste is happening! It is hap
pening on the Northern Railway. 
W hen I m ade enquiries I found that 
the D ivisional Operating Superinten
dent fixes the num ber o f m en re 
quired because o f  the alleged in
creased needs under the Second 
Plan. As far as I can m ake out, it is 
done by  some rule o f  thumb. 20 per 
cent, is what is norm ally accepted 
as the increase under the Plan; so 
they m ake a 20 per cent. indent 
w hether the men are necessary and 
the Jobs are there. I was asking one 
o f the traffic inspectors the other 
day. He said he was being honest 
w ith  m e and said that he had no 
w ork. He said there w ere seven 
new  traffic inspectors to one D ivision 
One traffic inspector is know n as 
the planning inspector. His 
only thing is to  plan to  take 
some idlers. Another fe llow  said, 
a ll that he was to do was to chase 
goods trains which was not his job. 
That is the w ay there is going to 
trem endous wastege, wastage of 
crores and crores o f  rupees which 
Hie R ailw ay cannot afford to  waste.

Then there axe other aspects, w hich  
1 raised on a previous occasion  also. 
I do  not think the M inister w as hold
ing this portfo lio  at that time. When 
I go round the country I get these 
general com plaints not on ly  from  the 
railw aym en but also from  officers. 
Because o f this trem endous expan
sion, job b ery  and nepotism  are turn 
taking a Rom an holiday o f  the G en
eral Managers. They are the greatest 
crim inals in this respect. I endorse 
the plea o f m y friend  Shri Feroze 
Gandhi, and I ask the M inister— 
w hile his portfo lio  is a tremendous 
opportunity it is a trem endous chal- 
lange, and i f  he allow s h im self as 
m ost o f  his predecessors have done to 
be  assimilated to  this bureaucratic, 
brittle tradition o f the R ailw ay A d 
ministration then the R ailw ays w ill 
continue as they have done in  the 
past— to think about it seriously.

Last tim e I referred to  the quetitio*? 
o f  G eneral Managers. The General 
M anager is co llecting round him a lot 
o f  human derelicts, junkies. A ll the 
retired, not on ly  unem ployed but un
em ployable railw ay officers are being 
given either extensions or  are being 
re-em ployed. Provision is being 
made for rank nepotism, rank jobbery  
and rank casteism. People are asked 
to what caste they belong, to what 
State they belong and so on. This is 
what the men are resenting. The offi
cers are resenting it. It is being done 
on the basis o f sham eles jobbery 
I w ould  ask the M inister to pay atten 
tion to this.

The officers w ho cam e to  see mi 
said that they do not m ind even 
handedness. But w hat is happenlni 
because o f  this increase? It is hap 
pening in every  Railway. W hen you 
m en are due to retire they get leav 
preparatory to retirement. A  njpi 
w ho is nearing the age o f  55, if  fn< 
official likes him, likes his face  or like 
som ebody else’s fa c e ..................

A charya Kripalani ( S i t a m a r h l )
W ife ’s face?

Shri Frank A nthony: M y friend I
suggesting "w ife ’s face '’ , but I am no 
saying that. He is called  and askei
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[S hri Frank A nthony ] 
to app ly  tor leave. H e applies fo r  
leave and the l~^.vc is refused. so 
the man is a llow ed to  w ork  till the 
Etge o f  55, and w hen he retires at that 
age he takes his leave a fter retire
ment. I f  his fa ce  or som ebody el9e's 
fa ce  is n ot liked b y  the official and he 
puts in a leave application, it is 
accepted and he goes aw ay lon g before 
55. It has becom e a racket on the Rail
w ays. A t least let them  all w ork  up to 
55 subject to their be ing  not m entally 
and physically derelict. W hy allow  
further opportunity for this nepotism ?

Then there is this other scope for 
w asteful expenditure. M y friend Shri 
Feroze G andhi gave num erous exam 
ples. 1 w ant to m ention one exam ple 
only. E very now  and then som ebody 
comes along— I do not say it is the 
new  Minister, it is a new  official dis
tinguished m ore b y  enthusiasm than 
b y  intelligence and com monsense—  
and he parades som e new  scheme. 
The facts are never really given to us. 
You all know  how  I opposed in this 
House— everybody castigated me fo r  
opposing it— the rank hibernating 
schem e fo r  re-num bering. W hether 
anybody likes that, I do  not know. 
Then som ebody com es along, inspired 
b y  these vague socialistic mantras, and 
says: Let us have “De L uxe”  spe
cials for  everyone. No person w ho 
norm ally travels in third class uses 
the “D e L uxe”  special. W ho is going 
to pay nine pies a m ile extra? Not 
only are the people for  w hom  it is 
intended repudiating this gesture o f  
socialistic pattern w ith  regard to  “De 
L uxe”  travel, but the G overnm ent is 
losing. The business people make 
m oney out o f  it. They at least used 
to travel by air-conditioned class. 
T hey now  say: "W hy should w e tra-
<fel in air-conditioned class, w e can 
pay second class and travel by  “De 
L uxe”  w hich  is m eat for the low  paid 
people.

I shall now  brie fly  deal w ith cer
tain grievances. First o f  all, I want 
to congratuate the M inister w ith  re 
gard to the long overdue measure,

namely, the expansion scheme. I ca *  
recall three or four years ago that 
m ine was a long voice  asking and 
pleading for the introduction o f this 
scheme.

There is one special plea w hich I 
w ant to enter. I do not know  precise
ly  when it is going to be introduced or 
from  when it is going to be introduc
ed. But 1 w ould  request the M inister 
to attempt to  give it some retros
pective effect, because there are many 
men w ho are retiring today, say, in 
three or four months and there are 
many men w h o retired three or four 
months ago, and 'they should be given 
retrospective effect. They are very  
anxious that they should be given  the 
benefit. I feel it is not an unreason
able request. 1 hope the M inister 
w ill be able to consider this aspect o f 
the matter also.

Then there is the question o f  an 
acute shortage o f  quarters. It is a m at
ter w hich  I have repeatedly raised in 
this House. Now, I am not blam ing 
the Minister. I do  not know  if  he could 
have spent this Rs. 40 crores on quar
ters. I do not know  how  m any units 
he could build. A ll that he has said 
in his budget speech is that they are 
going to provide 15,000 units in this 
year. A t the ned o f the second Five 
Year Plan w e  w ill have to  provide 
04,500 new quarters. Obviously, this 
figure is not on ly inadequate but it is 
hopelessly inadequate. A lm ost half a 
m illion railwaym en are w ithout quar
ters today. The result is, the position 
w ith regard to quarters at the end o f  
the second Plan is going to be much 
w orse than it is today. A t the end o f  
the second Plan w e expect to provide 
fi4,500 quarters. W e are going to ree- 
iu it another 200,000 men. Today, 
about half a m illion railwaym en are 
without quarters. A t the end o f  the 
Plan, alm ost three-quarter m illion 
people w ill be without quarters. This 
is the position as it emerges. W hat I 
do say to the Railway M inister is this. 
Perhaps it is necessary to point out 
one thing. It is a great evil. W hat 
happens everyw here? E veryw here.
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the loca l official com es in. I do  n ot 
m ow  w hy. This nepotism  seems to 
>e such a scourge on the railways.
* avouritism  is also there. G o any

w here; get h old  o f  a m an; he w ill say 
that the loca l boss w ill g ive  o u t-o i-  
tu m  accom m odation  to his P .A . or 
c lerk  or som ebody else’s clerk . They 
are not essential staff. But quarters are 
given  to their favourites. It happens 
everyw here. I took  it up w ith the 
G eneral M anager o f  the Southern 
Railw ay. I never got any reply. But 
there it is. I had m ade the sugges
tion and I think it is a suggestion 
w hich is w orthy o f consideration. A t 
least have a fixed quota fo r  the diffe
rent categories so that even if  a n epo- 
tistically-inclined official is inclined 
to g ive  an o u t-o f-tu m  quarter to any
body, that w ould  not hinder the 
essential staff from  getting an a llot
ted  quarter.

I say this w ith all respect, and I 
hope the M inister w ill attend to these 
things. There are certain things w hich 
are continuing scandals fo r  so long. 
T he M inister is fortunate in m any res
pects. I am expecting great things 
from  him. W ith one turn o f the pen, 
he can overnight relieve the railways 
o f  so m any black spots w ithout cost
ing the exchequer anything, even 
one anna. Take the question of act
ing periods, or the officiating periods. 
It is a thing which com es in in season 
and out o f season. I am told that 
the Pay Com m ission recom m ended 
that nobody should be allow ed to offi
ciate fo r  m ore than tw o years. But 
what is happening? I must have rais
ed this m atter feu: the last so many 
years. In the Northern Railway, for 
instance, people have been officiating 
for  m ore than 6 , 7 or even 8 years 
It is not as i f  there are no vacancies.

Take the questien o f  Traffic Ins
pectors. I enquired about the figures. 
I learnt that there are 28 to 30 per
manent vacancies o f  traffic inspectors. 
Yet, the w hole staff is officiating for  
five years. Class II officers have been 
acting fo r  m ore than five years. Earl
ier, it used to  be  14 years. T hey are

qualified but they are still officiating 
This is n ot on ly  w ron g  bu t it  is a 
m oral w rong- T h e  M in ister kn ow s ttis . 
W hen those peop le go  on leave, they 
do n ot get the benefit o f the pay in  a 1 
perm anent capacity. A s a law yer, I  
know  the other difficulty to w hich  
they are exposed. O n ly  the other 
day, I a rgued tw o  matters in  the P un
ja b  High Court. It was with respect 
to tw o railw ay officials on the N or
thern Railw ay. O ne o f  them  has been 
officiating fo r  six years and the other 
fo r  five and a haU years. They are 
m en w ith  brilliant record  o f  service, 
specifically selected to be  put again ji 
perm anent vacancies. T hey have put 
in five and a half and six years’ ser
v ice  respectively ,— an unblem ished re
cord  o f service. But som e incom petent 
or inefficient dishonest person comeB 
along and he gets into the permanent 
vacancy. These m en w ith  five and a 
hall ana six years’ service are '"■'luf .  
ed in rank also. W hat is tne position?
I vou ld  ask the Minister to ’ ook  into 
this. If they w ere permanent, they 
could not be  reduced in rank w ith o it 
charge-sheet. But these men are juv. 
reduced m  rank arbitrarilv. There ■/ 
no show -cause notice; no reason is 
assigned. A ll the five and a half or 
six  years’ service goes dow n the drain. 
Unfortunately, at least the High 
Court has decided or taken the view  
that an officiating person has no pro
tection under the Constitution. The 
matter is now in the Suprem e Court. 
As it is, an officiating person can arbi
trarily and sum marily be reduced in 
rank. A rticle  311 gives him no pro
tection. A t least I say this to the 
Minister. I f this is the interpreta
tion, I do not agree w ith  it. I hope 
the Suprem e Court w ould  not agree 
to  it. A t least, let the administra
tion from  its ow n side accept this 
m oral precept, nam ely, one cannot 
reduce a man without any reason,-^ 
a man w h o has officiated for  five to 
six years w ith  an unblem ished re
cord o f  service.

Then there is another m atter to 
w hich  I w ant to draw  the attention of 
the Minister. N o G overnm ent servant 
except those in  the railw ays has •
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‘contract!’ This thing is a hang-over 
Atom  th® o ld  com pany days. W hen it 
d id  not suit us in the com pany days, 
w e  abused the British. W hen it does 
n ot suit us, w e abuse others. When 
It suits us, w e  subscribe to  everything 
reactionary in the British days. In 
those com pany days, necessarily they 
had contracts. N ow, what is happen
ing? You cannot get rid o f  a G ov
ernm ent servant and you  cannot re 
m ove him until you  g ive him a 
charge-sheet. But what is done now? 
I f  the official does not like the face 
o f  a servant, he tells him, “ Y ou  have 
a contract” . One month’s notice is 
given and he gets rid o f the man. 
This is unfair. I w ould  ask the M inis
ter to bring the railw ay people on a 
par w ith  every other kind o f  govern
ment servant, and to w ithdraw this 
contract basis o f service.

■»
Then there is the canker o f  selection. 

I say this w ith all respect. But I say 
it without qualification; I say that the 
selection on the railways is a continu
ing and unqualified ramp. I had 
fought it in this House. 1 said selec
tion has opened the floodgates to ne
potism. I had said it unqualifiedly. As 
a concession to my request, some fo r 
mula was introduced. 30 per cent for 
record, 30 per cent for professional 
qualification and 20 per for appear
ance— what kind o f appearance, 1 do 
not know. But in the 20 per cent, 
there is so much manipulation. I do 
not understand why. Cases com e to 
me. Men have w orked as assistant 
mechanical engineers for  five years 
w ith not one adverse comment, and 
with an unblemished record of ser
vice. There w ere five o f  them. Tbmr 
went before the Selection Board, and 
thiey w ere all superseded by men w ho 
Have never w orked for even one day 
as assistant mechanical engineer. 
How do you  account for  it? Men w ho 
have never w orked fo r  even one day 
as assistant mechanical engineers, 
but perhaps as loco  forem en only, have 
all superseded the men w ho had w ork 
ed  fo r  five to six years, w ith an unble
mished record o f  service, as assistant

m echanical engineers. It happens 
every day. The men came to m e from  
the form er B. B. & C. I. Railway—  
Class II people or people w ho w ere to 
be  selected to Class II. They said: 
“ Here is the position. Here is the list 
w e have given. The selection w ill taka 
place within a fortnight from  now . 
This is how the selection w ill take 
p lace” . When the selection results 
w ere announced, that is precisely how  
the selection was made. They knew  
exactly how it could happen. The de
partmental heads, favourites are there. 
The selection is m erely a form al en
dorsement o f  the departmental head. 
It is absolute ramp; it is corroding the 
m orale of men, railwaym en and every 
class o f them. I do not know  how  the 
Railway Minister is going to apply him
self to this problem. But I w ould ask 
him to look into it.

Take, for instance, the N orthm  Rail
way. 1 had raised the matter w ith Shri 
Lai Bahadur Shastri. He said “ A ll 
right” . The point is this. W hy don’t 
you announce the results on the very  
same day or within tw o or three days? 
What happened in the Northern R ail
way? They announced the selection 
results after one month. In the m ean
time, some relative o f  the selectee has 
phoned the Chairman and some other 
person— I w on ’t say he is an M.P.— is 
also phoned, and the w hole thing is 
manipulated, and after a month, that 
selection panel takes on a com plexion 
which has em erged from  that manipu
lation during that month. That is 
what is happening. A nother device is 
this. What happens in the Northern 
Railway? When they have their selec
tion panel, they know' the num ber o f 
existing vacancies and the number o f  
likely  vacancies. Suppose there are 10 
existing vacancies, they should take 
another one-third fo r  likely vacancies. 
But they do not do it; they deliberate
ly  take only 10 and then afterwards 
the officer comes in with all his nepo
tism and in the other vacancies, he 
puts in his favourites and they conti
nue inordinately officiating without any 
semblance o f  selection. The M in iftw
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does not k n ow ; h e  is yet to  learn what 
happens on the railways.

I on ly  w ant to  refer to tw o aspects 
w ith  regard to  operational efficiency; 
m y friend, Shri Feroze Gandhi, also 
referred  to it. So fa r  as this question 
o t  dealing w ith  the grievances o f  rail
w aym en is concerned, som ething w ill 
have to be done. I hope the M inister 
w ill  not endorse the w ooden-headed 
attitude o f  the M em ber (S ta ll) ; I was 
not talking about the M em ber (S ta ff), 
bu t the general attitude and the norm al 
channel. W hat is the norm al channel 
on  the railw ays? T w o  years o f repeat
ed  representations, no rep ly  and u lti
m ately inevitably the waste paper bas
ket. So far as the G eneral M anager 
o f  the Southern Railw ay is concerned,
10 rem inders at least and then the 
waste paper basket. That is the n or
m al channel and that is w hy the men 
get desperate. They want redress, but 
they cannot get redress; there is no 
one to  give the redress. Y our estab
lishment branch is useless; you r per
sonnel branch is w orse than useless.

Then there is the question o f  the 
track. The track is in an extrem ely 
bad  condition. W hen I was in the 
south, everyw here 1 received this 
com plaint; the drivers tell m e that 
the track is going from  bad to worse. 
In V illupuram  the drivers said, the 
carriages lurch because o f  the bad 
track. Som ebody w rites to the 
G eneral M anager but nothing is being 
done. The track betw een Arakonam  
and Bangalore is not only bad, but 
it is a menace. I do not know  w hat is 
going to be  done. W hen 1 was talking 
to  the engineer, he said, “w e  need 6 
inches o f  ballast, but there is not 
even  half an inch o f  ballast” . I w ould  
ask the M inister to look  into that 
matter.

Finally, I w ant to re fer to this 
question o f  overtim e on  a m onthly 
basis. I w ould ask the M inister to 
repeal that provision in an utterly 
reactionary B ill, w hich  was passed 
last year as an am ending Bill. I 
fough t alone, but unfortunately it 
was a losing battle. I ask, is it not

on ly  fa ir  that you  shou ld calculate 
the overtim e on a w eek ly  basis? 
D eputy M inister th re w ' In m y  face  
the adjudicator’s aw ard, w hich  was 
outm oded in  itself. W hat happens in 
other progressive countries? O vertim e 
is calculated on a w eek ly  basis. The 
Factories A ct, w hich  applies to  a 
num ber o f  our railw aym en a llow s it 
on a daily basis. I am  not asking fo r  
overtim e on  a dsdly basis, bu t only 
on  a w eek ly  basis. Y ou  put this re
actionary provision  and it affects 
particu larly the locos. W h y should 
they lose? T hey put in som etim es 
trem endous w ork  overtim e in a w eek  
or  in a fortnight, but in the rest o f  
the m onth they get excesive  rest. So 
over the m onth you  deprive them  o f  
their overtim e allow ance. It means a 
lot to them. M ore then a gesture, it is 
the m orality o f  it that I am emphasis
ing fo r  the notice o f  the M inister.

M ay I say one last w ord  about \he*
question o f  quotas? I w ou ld  request, 
and I have requested, that there 
should be a quota fo r  the childern 'of 
the railwaym en. M y request was re 
jected  on the ground that it w ould  be 
contrary to article 14. A rticle  14 to
day has received such an interpreta
tion that you  can discriminate even 
in favour o f  a single individual. The 
Suprem e Court has endorsed class 
discrimination. It is not class dis
crim ination I am asking for. I am 
asking fo r  a quota fo r  railw aym en’s 
children, w ho are reared in the 
atm osphere o f  attachment and 
loyalty  to the railways. M y friend, 
Shri Feroze Gandhi, referred to the 
recruitm ent o f  Anglo-Indians. I do 
not w ant to raise it here. They are 
not being recruited and there are 
m any avoidable reasons w hy  they are 
not. That w ould  take som e tim e to 
elaborate; I w ould  take it up later. ̂

I w ant to say this to the Railway 
M inister that I feel that he has tre
mendous opportunities. A ll I ask him 
to do is to retain a receptive m ind and 
a responsive attitude and to refuse to 
be assimilated to the bureaucratic 
com plexes o f  this R ailw ay B oard and 

the General Managers; then he w ill
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tot on ly  deserve but get the respect o f  
h e  railwaym en.

Shrimati Sacheta Kripalani (New
> elh i): W hen the hon. R ailw ay M inis- 
e r  read the budget proposals, I was 
istening to his speech w ith  great 
attention and I was glad to  And that 
le  had devoted some attention to the 
question o f  staff, their service condi

tions and am enities and had discussed 
them in detail. He had even  express
ed  w ords o f  praise fo r  the w ork  done 
b y  the railw aym en— their devotion  to 
duty and their spirit o f  sacrifice.

I propose to confine m y rem arks to 
day m ainly to the grievances o f  the 
staff. 1 am glad Mr. Feroze G andhi 
b efore  m e has also m entioned about 
this subject, because it is a very  im 
portant one. The railw ays being the 
biggest G overnm ent enterprise em p
loy in g  about 12 lakhs workers, the 
Governm ent should be a m odel em p
loyer and give the em ployees the best 
conditions o f  service. Therefore, w e 
shall have to look into the service con 
ditions obtaining in the railways and 
find out in w hat w ay w e can im prove 
them. Since the new  M inister assum
ed office, I am glad to say he has 
show n an attitude o f  sym pathy to 
wards the workers. As early as 10th 
February, a new deal was announced 
and in his budget speech he has pro
posed new  schemes for  pension etc. He 
has also announced the appointment e f 
a com mission w hich w ill explore the 
avenues o f  prom otion from  Class IV 
to  Class III service. H e has also p lac
ed  before  us some schemes for  im 
proving the housing, m edical, and 
educational facilities fo r  the w ork 
ers. A ll these are good. A s I 
said, I feel the M inister has an 
attitude o f  sympathy, but I w ould  like 
to  p lace before him  certain other 
matters w hich need urgent attention. 
I shall say a few  w ords about the im 
provem ents proposed by  him. As far 
as the prinicple o f  giving pension as 
retirem ent benefit is concerned, there 
is nothing to  be  said against it; it is 
very  good. But I w ould  like to  know  
• on e  m ore details b e fore  I am  able

to assess to what extend the w orkers 
w ill be  benefited by  the change. I 
w ould like to know  w hether in actual 
terms of m oney, pension w ill mean 
greater benefit fo r  the w orkers than 
the present provident fund cum  
gratuity system. Unless I  know  that, 
the benefit m ay be on ly  in w ords and 
not real. It is good as fa r  as it goes; 
but, it m ay not go far enough.

The new  deal w ill affect 18 out o f  
731 categories o f  railwaym en. O nly
30.000 railwaym en w ill benefit pri
m arily b y  this schem e and that too 
by a few  rupees. Som e railwaym en 
w ill get less emolum ents though fit
ted in the revised scale as the rate at 
increm ent in som e o f the new  scales 
is less than in the previous scales. 
Thus actually all are not benefited.

Let us have a break-up o f  the 12 
lakh o f  R ailw ay w orkers and see how  
they are affected. A bout 6,50,900 
w orkers are in Class IV and they get 
a pay betw een Rs 30 and Rs. 60. A bout
3.50.000 w orkers are in Clas III and 
^tliere are about 2 lakhs w orkers w ho 
are em ployed as casual labour and do 
not get the railw ay pay scale. The 
scales o f  a ll those categories o f  
w orkers have to be  reconsidered. 
N othing has been done fo r  Class III 
staff; they do not get any benefit. I 
am very  glad that the M inister has 
appointed a com m ittee to go  into the 
question o f prom otion from  Class IV  
to  Class III service. It w as an old 
demand and I am glad. Som e steps are 
being taken to satisfy the w orkers. 
But I w ould like  to say a few  w ords 
about it. This matter was gone into 
tw ice before by  tw o different com 
mittees. The Staff Enquiry Com mittee 
gave its recom m endations sometime 
ago. The Joint A dvisory Com m ittee 
also has reported on the same matter. 
These recom m endations w ere not ac
cepted by the M inistry and now  this 
is the third attempt to provide op
portunities o f  prom otion from  Class
IV  to Class III service.

I w ould like to  know  w hether 
tim e at least som e tangible results
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w ould  com e out. Unless som e results 
oam c out the w orkers suffer from  a 
suspicion that this is m erely  a shelv
ing measure. W hen G overnm ent does 
not w ant to do anything a com m ittee 
is appointed. So, I w ou ld  appeal to  the 
M inister to  see that this tim e at least 
som ething is done so that the w orkers 
m ay be  assured that G overnm ent 
means business. I d o  not w ant to  be 
unduly critical at the good  measures 
proposed. I w elcom e them, as fa r  'as 
they go. But m uch m ore has to  b e  
done.

W hile I am on the subject o f  im 
provem ent o f  service conditions I 
w ould  like to enquire as to  what has 
happend to the one m an tribunal 
w h ich  was appointed som e tim e back. 
I w ould  like to explain  to  the House 
the circum stances that led to  the ap
pointm ent o f  this tribunal. A fter  the 
im plem entation of the Central Pay 
Com m ission ’s recom m endations, ano
m alies and irregularties w ere pointed 
out by  the representatives o f  the 
Federation. As a result o f that the 
Joint A dv isory  Com m ittee was form 
ed w ith  the R ailw ay Board and the 
Federation representatives. This Com 
m ittee sat for  21 months and subm it
ted a report. U nfortunately the m ajor 
decisions o f  that report w ere not ac
cepted. As a result there was re
presentation and agitation w hich  led ‘ 
to  the appointment o f  a one man 
tribunal in 1953. This tribunal did not 
m eet fo r  tw o  years. In 1955 it was 
scheduled to m eet for the first time, 
but unfortunately fo r  certain reasons 
w hich  I do not wish to dilate upon 
here, the first m eeting did not take 
place and since then nothing has hap
pened. W e do  not know  w hat has 
happened to the one m an tribunal 
and what is going to be the outcome.

N ext I w ould  like to draw  your 
attention to  a very  im portant problem  
w hich is agitating the minds o f  a 
very  large num ber o f  w orkers and 
needs abolutely urgent attention. I 
am  very glad to find that the present 
M inister has got experience o f  trade 
union and labour w ork  and with Mr. 
Nanda as the Labour M inister, it 
should not b e  im possible fo r  these

tw o  persons to  settle this v e ry  n a d  
problem . Sir, 1 re fer to the m ost 
chaotic and u nsatisfactory  condition 
o f  the Railw aym en ’s Union at the a ll-  
India level and in som e o f  the zones 
to  w hich  reference has already been  
m ade b y  M r A nthony and M r 
Feroze Gandhi. The trouble has arisen 
due to  a dispute betw een the tw o  
groups and as a result one o f  the 
unions has not received recognition. 
The denial o f recognition  to such a  
large num ber o f  w orkers is denial o f  
one o f  their m ost precious rights, be 
cause unless you  a llow  a perm anent 
m achinery fo r  negotiation, the 
w orkers cannot ever think that they 
are getting a fa ir  deal and can n ever 
be  satisfied w ith  the w orking con 
ditions.

N ow  I w ould  like to m ention that 
in 1953 unity was brought about bet
w een the A ll-Ind ia  Railw aym en ’s 
Federation and the Indian National 
R ailw ay W orkers’ Federation. The 
story o f the unity is a very  sad 
story. The instrument o f  amalgama
tion was not im plem ented. T w o years 
later a convention was called  at 
Madars under the direction  o f the 
G eneral Council o f the National 
Federation o f India. One group 
boycotted this meeting and called a 
second m eeting at Bezwada. The 
result was tw o rival groups began 
to function, but one body was given 
recognition w hile the other body 
was not recognised. Hence G overn 
m ent is charged with discriminating 
against one trade union.

A  second attempt at reconciliation 
w as m ade in 1955 w hen Shri 
Lai Bahadur Shastri him self tried 
to  bring about som e kind o f  an 
adjustment. A  fresh instrument o f 
amalgamation was drawn up and it 
was understood that it w ould be 
im plem ented by  O ctober 1956, but
so far nothing has com e out. The
result is that one union w ith  2,77,000 
m em bership is denied the right o f 
negotiation at the Board level. There 
is naturally ill feeling, and heart- 
burding on the part o f  the w orkers 
and this situation should n ot be
allow ed to continue fo r  long. A
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realistic approach is needed. Either 
you  reconcile the tw o unions and 
"bring about some kind o f adjust- 
ment; it that cannot be done, then 
the tw o separate unions should be 
recognised and allowed to function by 
regular trade union methods. Other
wise a charge o f discrimination is 
made against Government. Such a 
Charge is not good for the Govern
ment; such a charge is not good for 
the Union which is sought to be 
favoured, because if the workers feel 
that one particular union is favoured 
by  Government, it loses its hold over 
the workers. It is not considered as a 
militant union. So, nobody is benefited 
by this kind of discrimination and 
this situation should not be allowed 
to continue for long.

As I said this is the biggest govern
ment enterprise. The railway workers 

. b^ve a long tradition o f trade union 
activity. It was a w ell organised 
union. It has done a lot o f work for 
the labour in the years past. Such an 
organisation should not be 
allowed to deteriorate, because 
it brings about demoralisation 
in the ranks o f workers and 
presages trouble for the future. There
fore, I earnestly appeal to the Railway 
Minister to take up this m atter as 
something very urgent and bring about 
a settlement among the workers, be
cause the labour position is not very 
satisfactory and it is getting worse 
every day.

In this connection I would like to 
draw your attention to a smaller 
matter. The Northern Railwaymen's 
Union has been functioning since 1947. 
It is affiliated to Mr. Guruswami's or
ganisation and it has been denied re
cognition in spite o f repeated demands. 
I personally approached the Minister 
several times, but it has not been given 
recognition. Other unions similarly
placed which are affiliates o f Mr. 
Guruswami’s organisation, like the
Western Railwaymen’s Union, South- 
Eastern Railwaymen’s Union have 
been given recognition. I want to 
understand what is the rationale
Underlying this.

Skri J i| jiran  b m :  It is clear; th e n  
is no partiality or discrimination.

Shrimati Sadieta Krlpalani: There
is some partiality against this particu
lar union. I would like these enom- 
alies to be removed and the growth 
healthy trade unionism encouraged.

Now I would like to draw you atten
tion to another matter which has been 
agitating the minds of the workers—
I refer to the appointment o f  a wage 
board. This demand is a very long
standing one and it is a very legitimate 
demand. The pay scales prevailing in 
the Government and allied services is 
not at all satisfactory. Eeverybody 
accepts it. There is a growing demand 
for the appointment of a Second Pay 
Commission. It is persistent and is 
now  gathering volume. The reason is 
that when the first Pay Commission 
was appointed it was thought that 
the cost o f living index would stab
ilise somewhere about 160 to 175. Un
fortunately the cost o f living index 
today is somewhere between 350 and 
400.

Acharya Krlpalani: A t 420.

Shrimati Sucheta Krlpalani: If it is
420 it is worse. The Pay Commission 
recognised that the dearness a llow 
ance should fluctuate with the cost o f 
living index. The dearness allowanoe 
that is at present paid is quite inade
quate. Particularly after the last budg
et proposals when the income-tax has 
been imposed on the low er income 
groups, it is impossible for the poor 
workers to make two ends meet. 
Therefore, it is absolutely necessary to 
revise the entire pay scale, to give 
them a fair deal, to give them proper 
pay. I f  a second Pay Commission 
cannot be appointed I would certainly 
demand for the appointment of a Wage 
Board for the railway employees. In 
the meanwhile, the deafness allowance 
should be suitably increased and *■ 
25 per cen t, increase in the total em o
luments as relief should be allowed to 
the poorly paid workers. These w ork
ers are in debt. They cannot make
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their both ends m eet. T hey cannot 
educate their ch ildren ; they cannot 
carry  on  their other activities. I f  you  
SO to  their houses, y ou  w ill find in 
w hat condition  they live.

N ow  I w ill re fer to a quite different 
m atter. Trade union w orkers brought 
to  m y notice the latest R ailw ay Ser
vants Conduct R ules prom ulgated in 
1956. As I read the rules 1 was rather 
shocked. I do appreciate that railw ay 
servants should con form  to  discipline. 
Y ou  do not w ant them to participate 
in politics. But no attempt should be 
m ade to throttle legitim ate trade union 
activity. I f w e throttle legitim ate 
trade union activity, then trouble w ill 
com e out som ew here else.

In a socialist pattern o f  society w e 
do want w ell organised trade unions 
and w e do want w orkers to function 
in  a constitutional m anner through 
trade unions. Som e o f  the rules here 
appear to m e as an attack on, and 
m eant to hinder trade union 
activity. I w ould  refer to  clause 
4. Clause is very  interesting, 
because it says that no railw ay ser- 
vent can participate in politics. I can 
appreciate that. But it says that no 
m em ber o f his fam ily  should partici
pate in politics.

Shri Jagjivan Ram : Fam ily m em 
ber!

Shrimati Sucheta K ripalani: Y ou
better read it.

Then it goes a step further. N ot on ly 
are one's fam ily  m em bers not allow ed 
to participate, i f  they participate, the 
railw ay servant w ill have to m ake a 
report.

IS *59 hrs.

[ M r . D d >T7Ty  S p e a k e r  i n  t h e  c h a i r ]

Shri Jagjivan Ram : That is about
subversive activity. Please read it 
ence more.

Shrimati S ocbeta  K ripalani: I h av«
read it. Y ou  m ay please read it again. 
I w ill send y o u  a copy. "

I f  governm ent servants’ w ive* csl, 
participate in  politics— and here 
behind m e is a very  illustrious exam 
ple, another exam ple w hen  1 
fought the last elections, a very  p ow er
fu l governm ent servant posted in 
D elhi set up his w ife  against m e. A t 
that tim e the governm ent servant was 
able to  influence the voters— if  gov 
ernm ent servants’ w ives can take part 
in politics, w h y  should the poor rail
w ay  w ork er ’s w ife  not take part in 
politics? There should not be  any dis
crim ination o f  any kind.

I do  not w ish  to  go into all the d e 
tails. I w ill on ly  draw  your attention 
to clauses 4, 5, 6 , 9, 11, 17, 19 and 21. 
Y ou  m ay k indly read them. Clause 8 
says that he should not participate Hi 
the m anagem ent or editing o f  any 
newspaper, unless the newspaper is o f  
a literary, artistic or  scientific charac
ter. N ow , trade unions usually run 
their journals. The w orkers should 
have the freedom  to run it. B ut Trad* 
Union is not m entioned here am ong 
the exceptions.

Clause 6 says that they cannot m ake 
any statement against Governm ent, 
factual or otherwise. Suppose the 
w orkers are suffering from  a grie
vance. Cannot they give publicity to 
the same? I think they should be 
a llow ed to give publicity to the just 
demands and grievances.

Clause 9 says— and this is very 
strange, it is directly m eant against 
trade union activity— it says that ex 
cept w ith  the previous permission o f 
Governm ent, a w orker shall not asso
ciate him self with the raising o f  any 
funds in pursuance o f  any ob ject w hat
soever. Now, the w orkers raise funds, 
fo r  w hat purpose? F or trad* union 
activity.

Then clause 11 is about public 
dem onstrations and 17 about canvass
ing w ith non-officials. W e are all
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guilty o f  this offence. They com e to 
tu, w e hear them, and w e place their 
'grievances before Government; it is a 
daily occurrence. W hat I  w ould  like 
to  say is, w hy make a rule w hich is 
useless? They are bound to come to 
public men and try to get their support 
in getting their grievances redressed. 
Clauses 19 and 21 give extraordinary 
pow ers to the General Manager. There 
have been cases where the General 
Manager has, by gazette notification, 
tried to prohibit trade union m eet
ings, processions, distribution o f leafl
ets, etc., and a num ber o f  railwayman 
w ho are trade union workers have 
been penalised and victimised.

Com ing to victimisation, I have 
plenty o f  material here. The names, 
dates and the instances can be given 
where without assigning any cause 
people have been removed. Our Consti
tution says in article 311 that “no per
son w ho is a m em ber of a civil service 
o f the Union or an all-India service or 
a civil service o f a State or holds a 
civil post under theu nion or a State 
shall be dismissed or rem oved by an 
authority subordinate to that by 
which he was appointed.”  Secon
dly, “no such person as aforesaid 
shall be dismissed or rem oved or 
reduced in rank until he has 
been given a reasonable oppor
tunity o f showing cause against the 
action proposed to be taken in regard 
to him” . It is is a very legitimate 
safeguard. If you want to remove 
anybody, you have to give him a 
chance to plead his case, a chance to 
defend himself. The normal practice 
would be to charge-sheet the person, 
get his explanation and allow  other 
procedures to follow  in order to re
m ove a person. But lately what has 
happened? There are two clauses in 
your Railway Establishment Code, 
clause 148 and 3 (b ) o f 1708. Under 
these clauses extraordinary powers 
have been vested in the management 
by  which people can be removed with
out assigning any cause. Though in 
one case an appeal is allowed, but if 
a man is dismissed without assignment 
of any cause, on what basis w ill he

appeal? Therefore, It virtually 
amounts to the denial o f the right of 
appeal. I have with me here a large 
number o f cases o f victimisation and 
penalisation o f railwaymen. Here is 
a whole list relating to the Western 
Railway. If you would care to see 
it, I can send this paper on to you. 
Then there is in this little booklet a 
whole list o f railwaymen who have 
been victimised in the North Eastern 
Railway. I would particularly draw 
your attention to the case o f  Priya 
Gupta, General Secretary o f  the North 
Eastern Railway Mazdoor Union who 
has been rem oved under the special 
powers of the General Manager, with
out giving him any opportunity of 
showing cause. If you look at this 
list you w ill find a very large number 
o f  cases.

Then there are other methods by 
which trade union workers are victi
mised. There are caSes where trade 
union workers were suspended in 1949; 
those cases are still pending. The 
whole essence o f justice is that it 
should be expeditiously given. I f  
cases are kept pending in this manner, 
justice loses all its value. Therefore, 
I would like you to go into this— I am 
sorry, Sir, I am addressing the M in
ister direct. I know the hon. Minister 
has had previous experience o f lab
our. I hope he would sympathise 
with the labour cause and I would 
appeal to him to personally look  into 
these cases and render them justice, 
and thus help in the growth o f  healthy 
trade union movement.

And then a novel way of punish
ment that is imposed is in the shape 
o f  break in service. There have been 
several cases of which m y hon. friend 
the Minister is aware. I would parti
cularly draw his attention to the A lla 
habad case. A  strike took place in 
April 1956. 213 people were suspend
ed and break in service had been re
ported in their cases. In similar cases, 
exemption or condonation o f the break 
has been given, but in the Allahabad 
case it has not been given. I w ould 
like the hon. Minister to look  into i t
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I  have touched on  m ost o f  the points 
that I w anted to  cover, but I w ou ld  
ju st lik e  to touch upon on e  or  tw o 
m u l l  points w hich  d o  not d irectly  
bear on the subject I am  addressing 
m yself to. One is in regard to  Assam  
Com pensatory A llow ance. They w ere 
prom ised that they w ou ld  be given  
this allow ance, and a  com m ittee con 
sisting o f  the D irector o f  Finance R ail
w ay B oard and Secretary, M inistry 
o f Finance met. They reported in 
favour. T he R ailw ay M inister 
assured them at Gauhati, “I am 
convinced  about the dem and, and 
there is no question w hether the 
railw aym en should get this or 
not. But all that is requ ired now  
is to get form al sanction of the Fin
ance M inistry fo r  the sanction o f the 
Assam  Com pensatory A llow an ce” . But 
as yet they have not got this a llow 
ance. Though it was said on the floor 
o f  the House that this allow ance was 
given, the fact is that the allow ance 
that was given to the Assam  railw ay 
w orkers was som e other allow ance 
w hich was already in existence, w here 
there was som e difference in the rates. 
That has been given to them. But the 
Assam  Com pensatory A llow an ce has 
not been given. 1 draw  you r attention 
to it fo r  necessary action.

Then, some unrest is prevailing 
am ong railw ay w orkers o f the D arjee- 
ling-H im alayan Railw ay, as there is a 
rum our that it w ill be closed dow n. I 
do not know w hether it is going to  be 
closed. If it is closed, 2,500 w orkers 
w ill be  throw n out o f  jobs. Therefore, 
you  should try to see that this line is 
not closed. If it is proposed to  close 
thisi railw ay on grounds of econom y— 
perhaps there is a keen com petition 
betw een the buses running in that zone 
and the railw ay— some w ay should be 
devised to save these people from  
becom ing unem ployed.

Then, the Bengal wortcers approach
ed m e over the fear that the Calcutta 
people m ay be sent out to other places 
on the N orth Eastern Railw ay. Y ou  
know  the big  trouble that arose w hen 
they w ere shifted to Gorakhpur. In 
1952 the hon. Minister agreed to retain 
some o f  the offices in Calcutta to

accom m odate the e x - B A  and n -  
Assam  R ailw ay em ployee*. M ost o f  
these w orkers have farts gone their 
prom otion and opted  fo r  Calcutta. l f r  
they are disturbed— they are m ostly 
refugees— they w ill be dislodged. They 
are apprehensive about this, and so I 
w ould  like to know  w hat is your futur« 
program m e for them.

In conclusion  I w ou ld  on ly  like  to 
say this: a llow  fo r  trade union acti
vity to prevail. P roper facilities 
should be given  to  the w orkers fo r  a 
perm anent negotiating m achinery to 
function. If there is an attem pt to 
suppress Trade Union activity the 
result w ill be harm ful. W e have said 
that w e w ant a socialist State. I f  w e  
w ant a socialist State, w e should in
creasingly associate w orkers not only 
in the present field, but in the field of 
m anagement. If w e  distrust them, if 
w e  do not allow  the norm al function 
ing o f the trade union the tim e w ill 
never com e w hen they w ill be  asso
ciated w ith management. Therefore, in 
the cause of socialism  w hich is broad
cast so largely all over the country, I 
w ould appeal to you  to render justice 
to the trade union w orkers and a llow  
them to function in the norm al way.

14 hrs.
Dr. Krishnaswam y < C h ingleput): 

Mr. Deputy-Speaker, I fear that the 
rem arks that I have to offer on this 
Budget w ould  be rather critical. M y 
hope is that these rem arks w ill not 
be considered as diminishing in the 
least the high personal regard that I 
have for  my hon. friend the R ailw ay 
M inister; it is m y hope and expectation 
that he w ill rise superior to his ad
m inistrative surroundings and that he 
would be  able to initiate changes and 
that w e w ould be in a position to con 
gratulate him  in another year or tw o 
on having effected the m uch needed 
changes in our railw ay administration.

The position o f our Railways is not 
at a ll satisfactory. I do not think that 
w e have as yet grasped the unbusi
ness-like m anner in  w hich  our rail
w ays are being run. I invite the atten
tion o f  the House to the rem arks that
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t n  to  be found in the W hite Paper on 
the R ailw ay Budget. The W hite Paper 
jreints out:

“ In spite o f the large-scale pro* 
curem ent however, the proportion 
o f  over-aged locom otivgs aud 
wagons on the Broad Gauge at the 
end o f  the Plan period was higher 
than at its com mencement, 32:5% 
locom otives and 16:5% wagons 
being over-aged at the end o f  the 
Plan com pared to 2 3 %  and 13:3% 
respectively at the beginning.”

5o, on the eve o f  the Second Plan 
which envisaged and required Plan 
stantial expansion, w e find that our 
Railways have not succeeded even in 
rehabilitating wagons and locom otives. 
Onf has further to realise that these 
Igures in absolute terms are much 
larger because they are percentages 
jf  a much larger stock. Quite apart 
Irom the efficiency o f  transport deciin- 
ng as a result o f  over-aged locom o- 
:ives and wagons being used, w e have 
;o realise that there w ould be an in- 
:rease in operating expenses because 
if  the time and costs that w ould have 
to be allocated to repairs and servicing 
o f  locom otives and wagons.

When one peruses the figures, given 
in the Depreciation Reserve Fund, one 
finds that the allocations have increas
ed from  Rs. 17 crores to Rs. 49 crores 
from  1945 to 1956. It is clear that in 
spite o f larger allocations, w e are not 
keeping pace with the higher replace
ment costs. On top o f this. Railways 
w ill need m oney for  expansion. One 
understands that about Rs. 1125 crores 
vuould be allocated from  the general 
exchequer to the Railways for invest
ment. The question that I wish to put 
is: A re the Railways utilising this
m oney to the best advantage? This 
is all the m ore relevant when we in
tend borrow ing from  abroad substan
tial funds for  railway expansion. 
W here the capital at charge is more

than Rs. 1000 crores in the present 
year and where it has been found by 
the administration that the amount 
spent on replacement is inadequate as 
judged by the few  figures that have 
been supplied to us by the Railway 
administration, we have necessarily to 
increase the appropriation to the De
preciation Reserve Fund. These appro
priations w ill have to increase pro
gressively since the capital at charge 
w ill increase and at the end o f the 
Second Plan, we w ill have a substan
tially large capital at charge. W e have 
to make up the leew ay not only in the 
matter o f replacement but also to 
make provision for  expansion o f rail
w ay facilities.

There is one peculiar feature o i the 
figures given in the abstract, to which 
I invite the attention o f the House. A t 
a time when the financial needs of 
the railways are large, it is surprising 
to note the growth in the Revenue 
Reserve Fund. From Rs. 6 crores in 
1939, it has now m ounted up to Rs. 50 
crores. The Revenue Reserve Fund 
represents after all, the cash balance 
o f  the railways. W hy has this been 
allow ed to increase out of all propor
tion either to the change in prices or 
to the volum e o f  operations perform ed 
by our railways? It is time the Rail
ways functioned as a grow ing com m er
cial concern. They are now in the 
stage o f a corporate enterprise in 
which sizable proportion o f  the cost o f 
expansion will have to be met from  
out o f their funds. They have to  re
alise that the grow th o f w orking ex 
penses in recent times is disturbing. 
In fact, the growth in w orking expen
ses has been at a rate higher than the 
growth in earnings. This inevitably 
leads one to conclude that there is an 
inability on the part o f the railway 
administration to increase the rate o f 
return on the capital at charge by  
better utilisation and by suitable ad
ministrative reforms.

It would take me too far alield to 
suggest the administrative reforms are 
necessary. On a subsequent occasion, 
when I hope to have tiie opportunity
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o f  participating, w ith  y ou r k ind leave, 
in  the discussion on  Dem ands fo r  
Grants, I shall m ake clear som e o f  the 
reform s  that I have in  view . H ere, let 
m e point that during ou r tour as m em 
bers o f the R ailw ay C orruption  Enquiry 
C om m ittee som e tw o years ago, w e  
had occasion to  m eet m any ra ilw ay
m en, alm ost all o f  w hom  w ere  o f  the 
opin ion  that unless the R ailw ays w ere  
div ided into sizeable zones it w ould  
not be  possible to prom ote efficiency 
in the railw ays, and that a good p or
tion o f  the R ailw ay B oard ’s tim e was 
consum ed in attending to details, 
m atters o f  patronage, to the exclusion  
o f  matters o f  high policy.

From  the figures that have been 
given to us and from  the trends 
observable, it is clear that the R ail
w ays do not consider them selves to 
be the nation ’s largest enterprise. W e 
have to realise that w e have invested 
about Rs. 1,000 crores in the railways 
and the traffic receipts from  this in 
vestm ent are Rs. 350 crores. W hat 
w ould  have been the attitude, fo r  in 
stance, o f R ailw ays had it been run 
by  an autonom ous body? The R ail
w ays have to put them selves in that 
position and find out w hy they have 
not m oved and w hy they have not 
been able to exercise initiative. It 
was sad to witness the tone o f  m y hon. 
friend the R ailw ay M inister’s speech. 
The tone o f  the R ailw ay M inister’s 
speech, if I m ay be perm itted to re 
m ark, w ithout causing offence to m y 
hon. friend  was that o f  a poor 
relation o f  the G overnm ent o f 
India w ho has not received what 
he considers to be  his proper due. 
it  is not lack of financial resources that 
has barred the railw ay’s progress. As 
the largest single enterprise o f  the 
country, the Railw ays have not shown 
a com m endable enterprise in either 
changing their m ethods o f operation 
or  in controlling their w ork ing expen 
ses or fo r  that matter, ifi finding alter
native local sources o f  supply w hich  
w ou ld  speed up their progress. W hat 
efforts have the Indian Railways m ade 
to  see that the foreign  exchange com 
ponent o f  railw ay developm ent is re
duced significantly? The W hite Paper,

refers to  the undoubted shortages o f  
steel and cem ent w h ich  have h eld  up
Investment. But precisely  in  a  period  
w here w e  have shortage it is im pera
tive fo r  hum an ingenuity to be  exer
cised to the fu ll to overcom e there 
partially? A fter  all, w e  had ra ilw a j 
developm ent in  a period  b efore  cem en' 
was used. W as there n o  railway 
developm ent in this country w hen  w« 
did not hfive cem ent? W hy, fo r  in
stance, should not initiative be dis
played in finding out alternative 
methods o f prom oting such investm ent 
and expansion instead o f indulging in 
a w ail about shortages, saying that 
w e do r.t't have materials and there
fore, w e cannot prom ote investment.
I agree that som e o f  these shortages 
w ould act as a bottle-neck to  invest
ment. But, it is the task o f  a com 
m endable com m ereinl enterprise to 
exercise its ingenuity as far as possi
ble to  obviate the need fo r  slow ing 
dow n the pace o f  expansion. Cannot 
w ays and means be foun d fo r  ecopo-^  
m ising steel? W e have copied the 
methods o f  the U nited K ingdom . W e 
have relied on the specifications o f  
m anufacturers in the United K ingdom . 
N ow, when w e find that there are these 
shortages, should it not be open to us 
to  find w ays and means o f  econom ising 
steel and thus prom oting ra ilw ay e x 
pansion? It does seem to me that w e 
cannot afford to copy the specifications 
o f  the United K ingdom  w hich  is en 
dow ed with iron and steel and w hich 
on  that account has a bias in favour 
o f  specifications utilising steel.

But let me prdbeed with the analy
sis o f  the m anner in w hich our admi
nistration functions. One w ould  like 
to know  from  the Railw ay Minister 
what priorities the Railw ay Board has 
in v iew  for  determ ining investm ent in 
the near future. I have gleaned 
through several docum ents o f  the Rail
w ay Board, I have perused w ith  car% 
the num erous utterances o f m y friend 
the R ailw ay M inister and others in 
charge o f the railw ay administration, 
but I have not as yet been able to get 
a clear grasp o f  how  these priorities 
are determ ined. W hat are the arrange
ments, fo r  instance, for  utilising the
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undoubted talent and initiative o f  rail- 
raym en at various levels o f  responsi- 
lility? D uring our tour o f  India the 
ia llw ay  Corruption Enquiry Com - 
nittee, fou n d  in several places people 
jrith talent, railw aym en w ith undoubt* 
>d experience, finding it difficult i f  not 
jmpoasible to  find an outlet fo r  their 
nitiative and responsibility, not be
cause the railwayB cannot afford scope 
!or such exercise but because the pres
e t  adm inistrative set-up is o f  such a  
nature that talent is at a discount. 
These and several other questions 
have to be answered satisfactorily be 
fore  the R ailw ay M inister can com e 
to this House to bem oan over the 
tight-fistedness o f  the Governm ent o f 
India or com e to it to  relate hard-luck 
stories. Indeed, a pertinent criticism 
o f the R ailw ay Board can be made. 
The railways are unfortunately h ide
bound in their approach to permitting 
other form s o f  transport. A n y  one 
wlbo has perused the utterances o f  
mem bers o f  the Railway Board and 
the w ay in w hich they deal with this 
problem  w ill realise that they are fe t
tered b y  historical considerations. Just 
because in the 1930’s the Railways 
faced severe com petition from  the 
roads, those in  charge o f  the adminis
tration are even now reluctant to taka 
a constructive v iew  o f the place, for  
instance, o f  road transport in our coun
try. Their approach is analogous to 
treating an inflationary situation w ith 
weapons w hich have been forged 
during a period o f  depression.

The W hite Paper on railways points 
out that there are shortages in steel 
and cement. W hat are the inferences 
one w ould draw from  such shortages? 
The inference one w ould draw, and 
which any reasonably-m inded person 
would draw, is that in the present 
context Railways should think o f in 
creasing the alternative methods of 
transport. A fter  all, it is the transpor
tation capacity o f  the country that has 
to be  increased. Increasing railway 
capacity is only one o f  the methods o f 
increasing the transportation capacity 
o f  the country. But what has been

the attitude o f  the railw ay administra
tion to such developm ent? O bviously 
the best policy for  the railways at this 
juncture w ould be to have a full-tim e 
Member for the purpose o f augmenting 
other form s o f  transport and linU ng 
them up suitably with the railway 
system so as to minimise strain on 
the limited railway facilities. One does 
not need to elaborate this point, but 
it m ay be pointed out to this House 
that cases o f  goods being stored in 
godowns and in different warehouses 
o f the railways are not uncom m on 
and that they are not m oved for  
months together. I f  w e had, for  in
stance, a progressive point o f  view , if 
w e had a realisation on the part o f 
the railways that all these goods could 
not be m oved solely by  them, there 
w ould have been an exploring o f alter
native methods o f  transport. It is no 
use pursuing a dog-in-the-m anger policy 
and telling to the people: "W e cannot 
m ove these goods because w e are un
able to do so, but w e w ill not allow  
others to m ove them if  they do so, at 
some distant date w e might have com 
petition from  them ." Indeed, in most 
countries it is the practice to give en 
couragem ent to  automobile and other 
transport and thus divert a portion o f  
the goods to other form s o f  transport. 
This would also give the needed fillip 
to several industries; this w ould  give 
flllip to employm ent. This w ould also 
minimise the costs to industry which 
are mounting up not only on account 
o f  the increased charges in rates but 
also o f the time that is lost in having 
goods detained. As M embers o f  the 
Railway Corruption Enquiry Com m it
tee w e had occasion to go into the 
cost structure, and w e came to the ten
tative conclusion— that nearly 15 per 
cent, o f  the increases in cost w ere due 
to the delay in the transport o f  g6ods.

M aybe the railways have a valid 
excuse that w ith  lim ited transporta
tion facilities they cannot m ove goods 
quickly, but obviously when they find 
they cannot m ove the goods they ought 
to explore other ways and means o f  
having the goods moved. The rail
ways, after all, exist fo r  the consumer*
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and n ot the consum ers lo r  the ra il
w ays. Ttyis princip le ought to  be  
borne in m ind b y  the h igh  and m ighty
M em bers o f  the R ailw ay Board. I 
suggest* that the exp loration  and aug
m entation o f  a lternative sources o f 
transport, apart from  benefiting indus
try, w ou ld  also be  valuable. It w ould 
save the am ount o f  foreign  exchange 
w hich  w e are th inking o f spending. 
Let us rem em ber that o f  a ll invest
ments railw ays are the m ost capital- 
hungry, and anything that w e can do 
to save the am ount o f  foreign  exchange 
that w e  spend on  investm ent w ou ld  be  
valuable. I w ish the R ailw ay 
M inister w ould  devote som e attention 
to these matters.

I do not have the tim e to  go  into 
problem s o f  personnel, bu t I w ou ld  
like to point out that w hen w e are 
considering the question o f  adm inis
tration w e  should also consider the 
possibilities o f  tapping talent at vari
ous levels. In fact, in any service, in 
any nationalised enterprise, unless w e 
find scope fo r  people in the low er 
rungs to m ount up to positions o f 
responsibility, unless w e give them  a 
feeling  of initiative and responsibility, 
no nationalised concern  w ill thrive.

Indeed, the latest researches on this 
subject o f  nationalised concerns and 
how  they should be  operated have 
stressed tw o factors: firstly the tapping 
o f  the talent at different levels and 
secondly the spirit o f  com petition 
w hich  should pervade even  within the 
structure o f  a nationalised enterprise. 
A fte r  all, w e  should realise that a 
nationalised concern exists not fo r  the 
benefit o f  the G overnm ent running it, 
but fo r  the sake o f the com m unity: 
and the com m unity requires from  the 
nationalised enterprises to  w hich  it 
devotes funds return not only in the 
shape o f dividends to  the genera! 
revenues, but also in the shape o f  
better services, to the com m unity.

Shri Sanranna (K ora  put— Reserved 
— Sch. T ribes): As m any o f  the M em 
bers w ho spoke before  m e have dealt

w ith  the general aspects, I  shall con 
fine m yself to  the grievances and 
dem ands o t  the State w h ich  X
represent.

T he State I represent is Orissa, 
w hich  is one o f  the m ost backw ard  
and neglected States in the country. 
In the First and Second F ive Y ear 
Plans there has been  n o  m ention o f  
laying o f  new  lines o r  im proving 
existing lines in the State. The ra il
w ay m ileage in Orissa is very  lim ited 
and com es to  only about 200 m iles or 
so. The ra ilw a y  line from  G unupur 
to  Naupada was taken over from  the 
private managem ent by  the railw ay 
authorities a decade ago, but the con 
dition o f the railw ay line and the 
rollin g  stock is as it was w hen  taken 
over from  the private m anagement. 
The rolling-stock  is so obsolete and 
useless that it does not at all g ive  any 
service to the travelling public. The 
railw ay com partm ents do not contain 
any lighting arrangements. D u r ii^  
night-tim e, on ly castor oil or  kero
sene oil lamps have been provided. 
This kind o f  arrangem ent is an 
anachronism in this atom ic age. I 
have brought this to the notice o f  the 
railw ay authorities m ore than once, 
but nothing has been done up till now .

The railw ay engines are also subject 
to frequent failures. W hen I had 
raised this m atter by  w ay o f an inter
pellation in this House the hon. 
Deputy M inister o f  R ailw ays and 
Transport, Shri Alagesan had said 
that these engines had som e m ore 
longevity, and they had to serve fo r  
some more years.

M oreover, this line requires an 
extension in order to be connected to  
the W altair-R aipur line. This is very  
necessary in v iew  o f the Vamsadhara 
river va lley  pro ject w hich  is going to  
be  taken up during the Second Five 
Y ear Plan. The outlay on this project 
is o f  the order o f  Rs. 13 crores. Unless 
this lin e is extended to  jo in  the 
W altair-P.aipur line, it w ill not be  
possible to  execute this river valley 
p ro ject advantageously and econom ic
ally.
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Further, the area through w hich 

this line has to be  extended is inhabit
ed m ostly b y  the tribal people. Unless

Cia line is extended, the land-locked 
d  undeveloped area w ill not be 

opened to the plains. The Governm ent 
o f  India and the State Governments 
are very  much interested now  in the 
econom ic developm ent o f the Adib&sis. 
Unless they are enabled to come in 
contact w ith the enlightened and 
advanced people, I am a fra id ' it w ill 
take long years to im prove their lo t  
That is another reason why it is 
necessary that this line should be ex
tended.

Another thing that I would like to 
urge is that this line itself requires 
improvement. A t present, it is a 
metre gauge line. In order that it 
may be im proved, I suggest that this 
line may be converted into broad 
gauge or medium gauge.

lea k a g e  of revenue on this line is 
_lso a matter which has to be attend
ed to and checked. This line has 
been so much neglected and no atten
tion has been paid to it, that there is 
a hyge leakage o f revenue. Every day, 
there is leakage o f revenue. I know 
personally that many persons travel on 
this line without paying any money 
to the railway authorities. X have 
brought this to the notice o f tne 
authorities by means o f  interpellations, 
but nothing has been done. It ap
pears that the railway authorities have 
been taking action to check the leak
age, but the State Government are 
reported not to have co-operated with 
them. I would urge that there must 
be greater co-ordination between the 
railway authorities and the State G ov
ernment to stop this leakage o f  
revenue.

Com ing to the W altair-Ralpur line,
would like to point out that one o f 

the biggest stations on this line is the 
Rayagada station. This station requires 
to  be electrified. I have written to the 
railway authorities on this matter on 
several occasions, but no action has 
been taken so far. It is very easy to

electrify this station, because elec
tric power is available very cheaply 
from  the Machkund hydro-electric 
scheme, and it can be used with 
advantage.

Day by day, the importance o f  this 
station is increasing from  every point 
o f view. So, unless this station is 
electrified, it w ill not be able to serve 
adequately the trading and the travel
ling public.

An overbridge is also necessary at 
this station. The passenger traffic is 
increasing every day, and unless the 
overbridge is provided, it w ill not 
be possible for  the travelling public 
to go from  one side o f the station to 
another without any danger. When 
ihe harvest season is on, the vehicular 
traffic is so much that the passengers 
passing through the level-crossing 
have to wait for a considerable time 
before they can pass over to the other 
side without any danger. This is also 
a matter which has to be taken into 
consideration.

I now come to the educational as
pect o f the elementary school main
tained by the railways in the railway 
colony at Rayagada. There is an 
elem entary school there, but the rail
way authorities are not paying atten
tion to the regional language aspect. 
Although the number of students is 
very large, yet the railway authorities 
arc not taking any steps in the matter 
of the admission of the children of the 
railway employees. There is demand 
from  the public as w ell as the State 
Government that an Oriya section 
must be opened in that school; and 
although the management committee 
o f the school is taking a favourable 
attitude, yet I understand that some 
employees o f the Railway Administra
tion are putting hurdles in the way. 
This is also a matter which has to be 
looked into.

I would say a word more about the 
W altair-Raipur line. That line con
nects two big towns, namely Vizianag- 
aram and Raipur. But the timings o f  
the trains on this line are such
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it is k iot-pon ib le fo r  the p iM e n fe n  to  
catch  the connecting trains at Vtriana- 
garam  or  at K&ipur. I  w ou ld  inquest 
that the tim ings m ay b e  so  adjusted 
as to en ab le  the travelling p u b lic to  
catch the connecting trains at these 
tw o  places.

The location  o f  the divisional head
quarter* at K hurda R oad is a  matter 
w hich  has been hanging fire since long. 
W hen the then R ailw ay Minister, Shri 
I a I Bahadur Shastri, had pa id  a 
visit to  m y State, this m atter was 
brought to  his notice. A n d  it is under
stood that h e  had given an assurance 
that the m atter w ould  be considered, 
w hen the general question o f  d iv i
sional headquarters all over the line 
w ou ld  b e  taken up.

The new  capital o f  Orissa is 
Bhubaneswar. But the duration for  
w hich  trains halt at Bhubaneswar is 
so short that it is very  difficult fo r  the 
passengers to catch the trains there. 
It is learnt that the State Governm ent 
o f  Orissa have made out a case to  the 
railw ay authorities that the halting 
tim e at Bhubaneswar m ay be  m ade a 
b it longer. That shows that the 
Orissa Governm ent also are keen on 
this,m atter. But 1 do not know  what 
action the railw ay authorities have 
taken in this respect. I w ould  request 
that the matter m ay be considered as 
early as possible.

The question o f  new lines in Orissa 
is also a very  im portant one. The 
total railw ay m ileage in Orissa is so 
lim ited that new  lines are a necessity 
there. So m any new  lines have been 
surveyed, but nothing has been  done 
so far to im plem ent those surveys. 
From  the Budget papers also, I find 
that there is no mention o f  this. The 
Sam balpur-Titilagarh line was sur
veyed. Recently, but in answer to  an 
interpellation, the Railw ay Minister 
said that this line w ould  not be  taken 
up during the Second Five Y ear Plan 
ow ing to paucity o f  funds. I w ould 
urge that the construction o t  this line 
should be  taken up seriously, and it 
m ust receive priority over other lines. 
Traffic is not the on ly consideration in 
the matter o f  the laying o f  new  lines.

The econom ic condition  and th e  back
wardness o t  the peop le  a re  a lso fa c
tors w hich  have g ot to  b e  born e  in 
mind.

The State o f  Orissa is predom inantly 
inhabited b y  the A  dibasis, in  almo*f 
all the A dibasi areas, national exten
sion service b locks and com m unity 
projects a re  being launched. So, un
less com m unications are im proved, I 
am  afraid it w ill not be  possible, 
h ow ever m uch G overnm ent m ay thtnlr 
o f  having these schemes, to  im prove 
the econom ic condition o f  the Adibasis.

V ery  recently, the H om e M inister 
had been to  the K oraput district o f 
Orissa, and he m ight have know n p er
sonally w hat an am ount o f  inconveni
ence one is subjected to. H e had to  
m otor all the w ay from  Jagadalpur to  
Koraput. He had to  fly from  D elhi to  
Nagpur, and from  there he had to  go 
to Bastar, and from  there h e  to 
go to Koraput. So, he w ould  have 
known o f all these difficulties person
ally. Therefore, it is needless to stress* 
that the undeveloped areas should 
receive priority at the hands o f  the 
railw ay authorities.

M oreover, I think a survey fo r  the 
construction o f  a railw ay line from  
Raipur to Vijayanagaram  and con 
necting such im portant places like 
Jaipur, Nowrangapur, K otpad was 
proposed to  be taken up. It is not 
known w hether that survey is still in 
progress or it has been  given up. Un
less all these things are taken into 
consideration, it is not possible fo r  the 
Governm ent to im prove the econom ic 
condition o f  the people. M oreover, 
K oraput District is one o f  the areas 
w here this gram dan have been  in 
progress. The Governm ent o f  India, 
the State Governm ent as w ell as the 
Sarva Seva Sangh have ben spend
ing large sums o f  m oney fo r  the 
im provem ent o f  gramdan villages. 
Unless the railw ay authoritie# 
com e to the rescue, it is not 
possible to  develop the gramdan 
villages. K oraput is one o f  the rich 
forest producing areas and as there 
are no communications, it is not possi
ble to approach all those areas which 
are rich  in resources and other minor
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forest produce. In order to  im prove 
the econom ic condition  o f  the people 
and also to  increase the w ealth  o f  the 
developed areas, it is necessary that 
the railw ays m ust provide at least on* 
m inim um  line so far as it relates to 
the areas w hich  are predom inantly 
inhabited b y  the Adibasis. A n  hon. 
M em ber from  M ysore— I think from  
the C oorg  constituency-said that som e 
o f  th e peop le  have not seen the ra il
w ay  there in their life  time. It is 
equally  true in the case o f  the con 
stituencies w hich  I represent. M ost o f  
the people are so much ignorant and 
illiterate that they have no oppor
tunity o f  seeing the railw ay line in 
their life-tim e. A ll these reasons w ill 
go  to  show  that the construction o f  at 
least one lin e  as the m inim um  w hich 
the R ailw ay authorities cou ld con 
struct.

On account of the lacX o f  railways 
developm ent schem es w ill becom e 
expensive. V ery  recently the Mach- 
kund hydro-electric schem e has toeen 
opened. A ccord ing to  the original 
estimate the schem e cost only Rs. 10 
crores. N ow, as the communications 
w ere lacking, the authorities have 
increased the expenditure to  Rs. 23 
crores. This is the result o f lack o f 
com munications. Had there been 
com munications, these things w ould 
not have been there. I therefore sug
gest that this aspect o f  the matter 
should be taken into consideration.

Then I com e to the line connecting 
Rupsa-Road and M ayurbhanj. This 
line is so much neglected that it is 
very difficult to have regular traffic 
in the matter o f  passenger and other 
com m ercial traffic. The line requires 
extension  from  Bangiriposi to Jam
shedpur. Unless this line is also 
extended, it is very difficult to  explore 
the iron and other mines, and very  
recently it has been found that there 
is a  large find o f  iron ores in K eon- 
jher. Unless these things are there 
and unless the question o f  com m unica
tion  is there, it  is very  difficult to 
tirw r*re and exploit the natural

resource# o f  the undeveloped areas 
and to iwing real benefit to  the peo
ple w ho need them and particularly 
the Adipasis whose lot has to  be  
im proved in every respect.

Mr. D£pnty*Speaker: Before I call 
the next speaker, I shall draw the 
attention o f  hon. M embers to rule 349 
o f our JEtules o f  Procedure and Con
duct of business. A  code o f  conduct 
is laid dow n fo r  hon. Members and fo r  
the benefit o f Members, if they have 
not read. I m ight read it because I 
have fe li  that during the last three 
days sonie o f  the rules are being 
offended against very  frequently and 
one o f  them is very conspicuous:

"■Whilst toe  H ouse is  sitting, a m em 
ber—

(i) shall not read any book, news
paper or letter except in con
nection w ith the business o f  
the House;

(ii) s h a l l  not interrupt any m em 
ber w hile speaking by dis
orderly expression o r  noises 
err in any other disorderly 
i f i a n n e r ;

(iii) shall bow  to the Chair w hile 
entering or leaving the House, 
and also when taking or leav
ing his seat;*’

The n e x t  one is t h e  m ost im portant 
because that has been violated very 
frequently in the House.

“ (iv ) shall not pass betw een the 
cjhair and any m em ber w ho is 
speaking;”

I find that all throughout the day this 
is being ignored. Therefore it is that 
I have brought this to  the notice o f 
the hon. Members. These are the rules 
that have been laid dow n in order to 
maintain the dignity o f  the House and 
I hope hon. M embers w ill take care 
to read tl*ese rules and observe them.

" (v )  sltall not leave the House 
When the Speaker is addres
sing the House;,
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(v i )  shall alw ays address the 
Chair;

(v ii)  shall keep to  his usual seat 
w h ile  addressing the H ouse;

(v iii)  shall maintain silence w hen  
not speaking in the H ouse;

( ix )  shall not obstruct proceedings 
hiss o r  interrupt and shall 
avoid  m aking running com 
m entaries w hen speeches are 
being  m ade in the House;

( x )  shall not applaud w hen  a 
stranger enters any o f  the 
Galleries, or the Special B ox ;

(x i)  shall n ot w hile  speaking m ake 
any reference to  the strangers 
in any o f  the G alleries.”

Shri Ram i R eddy (C uddapah ): Mr. 
D eputy-Speaker, Sir, I rise to speak 
w ith  a sense o f disappointm ent, 
though 1 am in general agreem ent 
w ith  the proposals m ade b y  the hon. 
R ailw ay Minister. In the first instance 
I w ant to lodge m y protest to him  for  
allow ing the Finance M inister to m ake 
an encroachm ent on the source o f 
revenue available exclusively  to  the 
R ailw ay M inister. He ought not to 
have y ielded to the Finance M inister 
fo r  increasing the passenger fares and 
thus include the revenues available on 
account o f that increase in the General 
Budget. I do not mean to question 
the legality o f  the proposal o f  the 
Finance M inister to increase the pas
senger fares. I w ould on ly question 
the propriety of the Finance M inister 
in increasing the railw ay fares and 
including those revenues available on 
account o f  that increase in the General 
Budget. It w ould have been m ore 
proper if  the R ailw ay M inister had 
m ade that increase and included those 
revenues in the R ailw ay Budget, so 
that those funds w ould  be made avail
able fo r  the im provem ent o f the rail
ways. Even during the First Plan 
period the estim ated target in regard 
to  the increase in passenger and goods 
traffic had exceeded. On account o f the 
increased production in the industrial 
field as also in the agricultural field, 
the goods and passenger traffic are 
increasing at an enorm ous rate, and 
the R ailw ay M inister has stated that

the railw ays w ill be  requ ired  to  carry  
a m inim um  o f  about 190 m illion  tons 
o f  goods traffic during • the Second 
Plan period. It is also stated that for 
this purpose an additional sum  of 
Rs. 100 crores is needed, in  addition 
to the sum o f Rs. 1,125 crores allotted 
under the Second Plan. It is also 
stated that on account o f  the cost o f  
labour as w ell as the increase in  the 
costs o f  essential m aterials such as 
steel, iron, sleepers, rails etc. another 
sum o f Ks. 100 crores is necessary to 
attain an increase o f  15 per cen t in 
passenger traffic and 42 m illion  tons 
o f  goods traffic w hich  are the targets 
fixed under the Second Plan.

W hen the R ailw ays are facing such 
a huge deficit, it w ould  have been 
better and the G overnm ent w ould  
have been w ell advised if the increase 
o f  revenues on account o f  the increase 
in fare had been added to  the R ail
w ay Budget and made available ib r  
the developm ental w orks o f  the R ail
ways. H ow ever, the Finance M inis
ter has now  increased the fares and 
it is not desirable to dw ell on this 
m atter any further. I w ould  only 
appeal to the R ailw ay M inister that 
he should not hereafter a llow  the 
Finance M inister to maKe any inroads 
into the Railways in regard to increase 
in railw ay fares and goods freight.

In this connection, I want to say a 
few  w ords about the amenities to pas
sengers. Passengers are contributing 
a substantial am ount to the revenues 
o f  the Railways and the attitude of 
the Governm ent, in m y opinion, is not 
satisfactory in regard to several m at
ters. G overnm ent does not seem to 
be anxious to provide amenities pro
portionate to the contribution the pas
sengers make. To prove this, I 
w ould only bring to your notice o n e  
point. In the First Five Y ear Plat# 
Rs. 15 crores had been provided for 
passenger amenities but only Rs. 13-34 
crores have been spent. This would 
on ly  show that the R ailw ay Ministry 
is not keen on providing better ameni
ties to the passengers. This attitude 
o f  the G overnm ent during the period 
o f  the First F ive Y ear P lan would
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throw  som e light on  the fact as to
why the Finance M inister and not the 
Railway M inister has made an increase 
in the railw ay fares. The Railw ay 
M inister can now  say, ‘I have not 
increased the railw ay fares and there 
are no funds available w ith m e to 
provide better amenities to the rail
way passengers.’ The innum erable 
inconveniences suffered by the pas
sengers have been catalogued by  a 
num ber o f  speakers w ho preceded m e 
and, therefore, I need not further 
dilate on this aspect. I w ould  only 
request the R ailw ay M inistry to pay 
greater attention to the provision  o f  
better amenities to the passengers.

Increased provision  has been made 
in the Budget fo r  goods transport and 
not fo r  passenger traffic in the Plan. 
Therefore it has to be concluded that 
the passengers w ill have to  go on put
ting up w ith the inconveniences of 
overcrow ding etc. during this Plan 
period. Even the Railw ay Minister 
has explained that there has been a 
continued rise in passenger traffic and 
that overcrow ding m ight continue to 
persist for some time m ore to come. 
W hen passenger fares are increased 
and practically no attempt is made to 
solve the problem  o f overcrow ding, it 
looks to me that one o f  the objects 
o f  increasing the railw ay fares is that 
the increase m ay be a deterrent for 
passengers travelling by rail and it 
may, to som e extent, minimise over
crow ding in trains.

The Railw ay Ministry is pleading 
paucity o f  funds and shortage o f  es
sential materials as an excuse for  not 
laying new  lines and for  not running 
■nore trains for  minimising over- 
:row ding in trains. These are not 
justifiable grounds to be advanced for 
lo t  solving this problem . In this 
:onnection I w ould only suggest two 
factors that can minimise this over- 
irowding. One o f them is the check- 
n g  o f  ticketless travel and another 
s encouraging bus travel. For every 

10 passengers in the third class, there 
■re tw o or three travelling without

tickets. I f this is effectively prevent
ed, overcrow ding may be minimised 
to a certain extent.

The Deputy Minister o f  Railways 
(Shri Shahnawac K han): W hich parti
cular section does the hon. M em ber 
refer to?

Shri Rami Reddy: I am  referring to
the Madras-Bombay line.

My second suggestion is that the 
Central Government should evince 
greater interest in the developm ent of 
.roads, particularly along the railway 
lines. They should advise the State 
Governm ents to issue more permits for 
buses to ply on those roads. This, if 
implemented, w ould  to  a large extent 
minimise overcrow ding.

I now  com e to the increase in 
freight rates. In the circumstances 
prevailing in the country, if w e have 
to push through our Second Five Year 
Plan, I feel that the increase in freight 
rates is inevitable. Railways play an 
Important and vital role in he 
developm ental econom y o f the coun
try and transport is the most vital 
key for the success of the Plan. There
fore, funds must be secured from  all 
possible sources.

A n  increase in the freight rates 
seems to have been recom m ended by 
the Freight Structure Enquiry Com 
mittee also, presided over by  Dr. 
Hamaswamy Mudaliar. In this con 
nection, I want to make an observa
tion and leave it art that. This report 
has been received b y  Governm ent a 
few  months ago but the Government 
say that they have not yet considered 
the recommendations. If the recom 
mendations and proposals m ade by the 
Committee had been considered by 
now and if  the increase in freight 
rates had been made on the basis of 
those recommendations, it w ould have 
been much better. N ow  an increase 
in freight rates is being made. A lter 
one or tw o years, the Governm ent 
m ay say that the Freight Structure 
Enquiry Committee has recom m ended



an increase in fre igh t rates and, there
fore , from  12# per cent, they m ay 
increase it to  25 per cent. A ll  this 
cou ld  have been avoided i f  the recom 
m endations had been  studied b y  now  
and the increase n ow  m ade is m ade 
on  the basis o f  those recom m endations. 
H ow ever, I w ould  on ly  request the 
G overnm ent to study the recom m enda
tions as qu ick ly  as possible and com e 
to som e conclusions and im plem ent 
those recom m endations as early  as 
possible.

A nother disquieting feature o f  the 
R ailw ays is the very  late running o f  
trains. I am  referring specially to  the 
trains on  the Madras— B om bay line. 
On this line, neither the Express nor 
the M ail trains have arrived at any 
station according to  the tim e schedule. 
If  any train arrives in tim e it is on ly 
an exception ; the ru le is that they 
arrive late always. This is causing 
horrible inconvenience to the pas
sengers. There are on ly a fe w  trains 
now. I w ill quote on ly one exam ple.

I f  one has to g o  from  m y constitu
ency, Cuddapah to  H yderabad he has 
to  take an Express or  M ail train from  
Cuddapah and go to  Guntakal; change 
the train there fo r  the one that goes 
to M asulipatam and then again change 
at D ronachalam  on the Central R ail
w ay and then go to  H yderabad. I f  the 
B om bay bound train from  Madras 
arrives late by  an hour o r  so, the train 
at Guntakal w ould have left and the 
passengers w ou ld  be  ob liged to  rem ain 
there fo r  a m inim um  period o f  12 
hours. There i s ' n o  other connecting 
train. Therefore, if the trains run to 
time, the connecting trains w ill be 
available and non inconvenience w ill 
be  caused. In this connection, I want 
to  subm it that there are not enough 
num ber o f  trains in that line. I re 
quest him  to see that m ore trains are 
run in that line.

Lastly, I w ould  like to  congratulate 
the R ailw ay M inistry fo r  its po licy  
w ith  regard to  the railw ay staff. 
Housing, m edical and other facilities 
are being provided in an increasing 
measures to  the staff. W e  earnestly
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hope that hareafterw ards a t least the 
ra ilw ay adm inistration w ill  be  teftm 
to the passengers and to  ore  adm inis
trative com petence and  efficiency wiU£ 
be exh ibited b y  the ra ilw ay adm inis
tration.

GeneraI Discussion ^45®

Shri S ivaraj (Chingleput-R eserr-
ed-Sch . C a stes): Sir, one has too 
syam pathise w ith ' the R ailw ay M in
ister fo r  the predicam ent, w hich  he 
is in, on account o f  the fa c t that he 
has got a subordinate position to the 
Finance M inister. It m ay be  due to 
the exigencies o f  circum stances but 
the fact rem ains that he has broken 
the tradition w hich  has been observ
ed fo r  quite a lon g  time. T h e  ra il
ways w ere being treated as a sepa
rate entity. The railw ay adm inistra
tion was alm ost parallel in its ad
ministration, finances, execution  o f 
projects, etc. to the G overnm ent *of-- 
India. I had been, when I was a 
m em ber o f  the then Central L egis
lative Assem bly, fo r  a period  of 
seven or eight years a m em ber o f  the 
Railw ay Standing Finance Com mittee 
and as such, 'I  claim, to know  the 
procedure that was adopted in rela
tion to all matters affecting the rail
ways. The railw ay administration 
did en joy  an independence o f action 
. .a n d  exercised its, ow n judgem ent 
w ith regard to its affairs. But, the 
times seem to have changed and pro
bably the excuse is that the railways 
must contribute their part towards the 
successful achievem ent or accom plish
m ent o f the Second Plan. The Rail
w ay Budget is tagged on to the Gene
ral Budget, w hich in its turn is tag
ged on to  the execution o f  the Plan. 
Thereby, there is a definite shift in 
the arrangements and arguments for 
the various proposals made in the 
R ailw ay Budget. W hile this m ay b ^  
justified on the ground, as it were, 
o f an em ergency, it is undesirable for 
the future that the R ailw ay Minister 
should subordinate h im self to the 
wishes o f the Finance M inister. The 
Railw ay M inister in his speech stated 
the other day that so fa r  as tax  on 
passenger fares was concerned the 
Finance M inister w ill levy  it. I do

33 M A Y  1*0 7
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(Shri Sivaraj] 
jo t know  which o f the tw o was over
awed o f  the odium, he w ill thereby 
get. It would have been very much 
better fo r  the Kailway Minister him - 
le lf to raise the passenger rates and 
justify it on the ground o f further im 
provements or further provision of 
amenities to the passengers. No mat
ter how  emergent or urgent or neces
sary the execution of the Plan may 
be, I should not like the Railway 
Minister to subordinate himself to 
the Finance Minister; he should keep 
himself independent of the Finance 
Minister.

Another feature o f the Railway 
Budget is this. A ll the plans, whe
ther it is doubling of the lines or in
creasing the passenger capacity or 
goods traffic capacity, are in pursuance 
of the Plan itself. So that all tin: 
developm ent that takes place under 
this Budget takes place in areas where 
there are already big plans working 
or where the execution o f these plans 
is taking place. We find thereby cer
tain parts o f  India are getting affect
ed. It is not that they have got any 
development schemes in the new Bud
get but the schemes which normally 
would have com e into operation have 
been given a go-bye by reason of this 
fact or due to lack o f  materials or 
financial resources. Thereby the deve
lopment that is now  taking place even 
in the railways, I find, to put it gra
phically, is more or less like a tad
pole arrangement, whereby the 
northern portions of India are getting 
all the improvements and all the in 
vestments while the southern parts 
of India are losing even the normal 
investments which they would other
wise have got but for the Plan. This 
may be perfectly plain to the Railway 
Minister but he does not seem to 
bother about what is happening down 
South. For instance, many lines have 
been dismantled during the last war. 
Far from  renovating them, m y fear is 
that, as in the last year, on the 
ground o f  justifying the improvement 
o f  railway communication in these 
parts, some of these other lines may 
»Mw be removed. I must tell the

Railway Minister that even in the 
distribution of these resources, he has 
got to take into consideration the 
urgent and emergent needs of some 
parts in the South,

More particularly, attention was 
drawn yesterday by my friend, Shri 
Narsimhan, who represents one of 
the Salem constituencies that the
Bangalore—Salem line ought to b t 
taken up. I do not think that even  
the survey with regard to that line 
has been completed.

There is another matter which i 
would refer to. That is about the 
comfort for which the passengers pay 
quite a good lot these days. We find 
that compartments are only painted 
first class- Really speaking, they
are not first class compartments. 
Some hon. friend pointed it out yes
terday. It is very uncomfortable to 
travel in them with tom  cushions and 
with broken fans. The lavatory ar
rangements are very bad in some
places. Yet, passengers are called 
upon to pay these first class rates. 
Even in the vestibule, de luxe trains, 
w e find them very inconvenient for 
a first class passenger because there 
is no basin attached to the first class 
compartment; there is also no leg 
space. One has got to go ever so 
often to the bath room and if  one has 
got to wash his hand, he has got to 
go a long way.

Taking about comforts, only the 
other day, when I went to Aligarh I 
saw a pitiful sight of over
crowding in most o £ the stations bet
ween Delhi and Aligarh, more parti
cularly in i the m id-way stations, like 
Ghaziabad’ and other places. It was 
a very tragic sight to see women 
carrying children suffer; they have 
got to jump through windows to get 
into the train or to jump out of the 
windows if they want to get out of 
the train. Overcrowding was so much 
that I was wondering what the rail
way administration was doing to 
solve it. It is. far more important to 
solve this problem than to have other
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kinds o f  developm ent. I f  necessary, 
some part of the railw ay plan (ri the 
Second Plan period may be suspend
ed.

A s regards courtesy in railways, 
w hile w e  often find instructions being 
given to railway servants to  be cour
teous to  the public, w e  find that the 
servants are failing in their duty so 
often. I do not want to mention 
particular cases and take the time of 
the House. I do not have to refer to 
them especially after the Anti C or
ruption Enquiry Committee has sub
m itted its report. Everyone knows 
what is happening in the Railways. 
I do not think there is a sense of 
right and justice in the minds o f the 
railway people at all. They are still 
having the old tradition of doing 
things in the way in which they ore 
accustomed, namely, that immediate
ly on payment of some bakshish 
things w ill be done for some people 
and other people w ill have to suffer. 
I think the Railway Minister, i f  he 
wants his Plan so far as the Railways 
are concerned, to succeed, must insist 
on the people to be free Irom corrup
tion. He must see that every case of 
corruption is punished severely.

15 hrs.

Then I com e to  the subject in which 
I and my friends are interested, 
namely, the representation of Sche
duled Caste people in the various 
departments of the Railways.. A  
friend of mine over there h*s already 
referred to this point. I think w e ex 
pect. m ore than from  any other M em 
ber. from  the present Railway Minis
ter that he w ill take care to see that 
the proportions that have been fixed 
in the G.O. are being observed in re
cruitments to railways services. For
m ally, people are asked to go before 
the Railway Services Commission and 
from  what one can see, it is possible 
that a man m ay be qualified fo r  a 
particular job  but on a personal or 
oral examination he may be easily 
ticked off. It all depends on the par
ticular mood, the particular mind of 
the mem bers of the Services Com mis
sion. In m y opinion, it is very, very

essential that even on the Bailw ay 
Services Com mission there ought to 
be  a representative o f 'th e  Scheduled 
Castes. The mind that he w ill bring 
to  bear upon such ora l examinations 
is entirely different from  ihe mind 
that others w ill have. Once I had a 
talk w ith the Chairman of the Union 
Public Service Commission, w ho has 
now  retired. I was surprised to hear 
from  him  that Scheduled Caste can
didates do not satisfy their oral tests 
and are invariably below  par. I was 
surprised to  hear that Irom an I.C.S. 
man, because, having been an admin
istrator he ought to have known that 
a Scheduled Caste man cannot com e 
up to his standard. If a Scheduled 
Caste mem ber is there on the Ser
vices Commission, he knows how  to 
appreciate the difficulties o f the parti
cular person who appears before him. 
H e w ill judge the man’s m erit in view  
of that background. I hope the R ail
way Minister w ill keep this in mind*- 
and consider m y suggestion w hen the 
opportune moment comes.

I find from  the report o f the Rail
way Board that, whereas ih ?2 <’rOvem- 
ment has fixed the total number of 
vacancies with regard to the recruit
ment o f  Scheduled Castes and Sche
duled Tribes people, the recruitment 
has not com e up to the mark and they 
do not get enough people. On page 
91 oi the report I find some ngures 
are given. In this report of the Rail
way Board for 1955-56 it is said that 
the number o f posts reserved at A lla 
habad for Scheduled Caste people 
was 2047 whereas the number 
recruited was only 331. A t Bombay 
1357 posts w ere reserved and only 
635 were recruited. The figures arc 
1372 and 718 for Calcutta and 529 and 
508— thank God— for Madras. With 
regard to Scheduled Tribes the figures 
are 370 and 11 for Allahabad, t>33 and 
47 for Bombay, 612 and <34 for Cal
cutta and 139 and 137 fo r  Madras. I do 
not know how Madras hns oeen &ble 
to get a much greater num ber i f  peo
ple from  these unfortunate classcs 
than in other parts. Nevertheless, Jt 
is up to the Minister to see that these 
things are as far as possible rectified
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[S hri Siv&r&j]
H e should go  further and find out the 
reason w hy they have not been able 

arto get the quota fixed  tor these peo
ple.

I  d o  not believe in the auggestion 
that is often  m ade that the Scheduled 
Caste peop le  are not qualified either 
by  tem peram ent or by training to oc
cupy certain posts. U nfortunately or 
fortunately, I have been a professor 
in the M adras L aw  College fo r  a 
period o f  about ten or eleven years. 
Most o f  the students w ho jam e to m e 
in those days w ere students w ho pas
sed out o f  universities— they w ere 
honours m en— and they used it as a 
transit cam p b efore  they got jobs 
elsewhere. But during that period 
90 per cent o f the people w ere b e 
longing to the higher classes--m ay be 
brahmins or non-brahm ins, at any 
rate there was not even  one Schduled 
CSste man. I can say w ith confi
dence, and w ithout being contradicted 
by ' those in the know  o f things, that 
other human beings belonging to the 
so-called  higher classes are no better 
either in intellect or in industry or 
even in education than the mem bers 
o f Scheduled Caste. I am quite con 
fident about it. I am saying it w ith 
out fear or favour o f anybody. It is 
m y experience that they too are in 
com petent; they are as incompetent 
as others. I do not know  w hy the 
v iew  has gone round that suitable 
candidates are not available among 
the Scheduled Castes. No honest at
tem pt is being m ade to get suitable 
candidates and little excuses are found 
to send the Scheduled Caste man away 
and keep the vacancy to be filled up 
by others.

•T’ T T n f b r  ) :

-3,Tr^T5T ^  fHi*
H'g'fq  ^ I 3T5T 1? ^ T T  £  for 

3TR ,fm  m rr?*  sfr ^
f m  I  tfVr ftnrif tv. 

fczt -*rrTT % i t o  *tttt

m w z f  £r?rr | f*p sfcsfr % iprr*:

*rw -tk  jfTt fsnraft ^ n c
fat^TT m *** ST̂ BT JRT

’ ft f i f  f t  w m  *f =r
w rrtr^ fw T R rT  fTT$Tm
<T?T =ST?TT I ............

«r‘ A  ( TT*f ) :
»f *fr fsuT ’Frr 1 1

Shri B. S. Murthy (Kakinada-Res- 
erved-Sch. C astes): What about others?

m r a n r r  f * n * : i f  g

f%  * 3 3 - & a w  % «rr?
5 3  f  Pff ***( ''TT7T srTtn ;r$r
^  ^ = f  £  itt
*T ^ fs fc T  ^ f^ s r r c r  fix i f f  ? r m  JT ^h=TiT 
v t  5  %f(X ^ r^ ft  ^  ffsrffT  TjTTr

1 sft >rnsrT
tf sfnr I  tfYr *r«f 
sfhr cnc i f  ^  g ,

>TTTcfftr ? r fa s r P T  n ft  cTO R  
feH R T A  trnirm  g  t

«rsre %
^  •pfa’W  WTFtff ^  qgntffr

f5T?=rcr f^rrror, yncr^mt *rk  ?rr*r 
*rr«r nfr fe if £  1 *f w  

t t t t  « r n r f t r  ^ = r#  « r n r  amcr 
Jpt «flT w^f«TcT

g l  ^ r T T  ^  3 f t  f i p  f f f e f f

^  -T T  %  J K I  ^ = T T f  3TTrft I

irrfTTf ^  ̂ far^T ?tcb ^tt

spptt srr « t p t  ^  «rr 1 wrsr
^<+'K vil'K °̂fcT3Tr JT 

^  ar? q p r  f'Tss f t  f f  | *n<ft
infiTTf ^ f t r  sfr w ^ ra m t t 1

X *  IT I  f5fr q r
% fTsr*T *ri Pp? *10: mr f ,
r r p f t ^ t  i f a - * r - < f t * r £% \
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*ft *fY n f $ 1 
^  w p a- efr^V t f t  ’f f t r  | ,  %fat*r 

* f *r$ ^riprr H ip u  f a  ?*tt̂

^ " ft  % irr ft  f , f ^ r  ^f4HT wyer 
*ft # H f T  I  I T^T ^
#  « m  fnrm  *?t vvcw »t«n i«
^TT ’VT^cTT 5  I

STT ^V HT«r S' IT5  «P^TT “«n ?̂TT 
j  5 *TT̂  %*T# fsMT»r VT WTH- $ «f< U  
^ rr  *tft ar^ m?Ft ^
*nrr $ %flx m*sff tk i&i **rm, 
4vr ^m r *ftr «r  ̂ ^=mr *nft 
gZm $  1 f r s #  w f a d f o jf t
Jp  ̂ faRft if aTSTT sT̂ f <-MMT, far̂ ft
if  «TPft $1 WTT
% w nr 't t  *rrfr T w f^ rrq  £  1

^ r%  V vrm , 'k  ? j? r  ?r fjspt

£  afr ^nrYjfY ^', F̂ nr qr srft *fr
TTT& e x  (n ^ r  *fr *rfTnt) |', w ^ p t

I <T %■ (+>d(T<4T T̂T7 ^  ^ft T̂TTt ^iifl 
^  "3 r̂ ’r e  M*l <. <tic.m<*(llmc.

 ̂ *re% »<r«nt I; i ^ r
% ^ t siftf ^ r s r m  ^  1 1 ^  ^
»FT t  % UT V3 STTCftRft

sqm  srf srff s> 1 tftft
$  $  «PT# P^fHTd^ m  «*TM STTT
% I r a  s ^ n fr  «rc w m rfew T^t
«f*n ?T ^?r < r w  n ifrT q a  jr r f n  ^ t^ tt 
j  I vHir<Mn ^TT^r
|, f^RT «r: ftOfr 5W Tjfi V  ^

a rm  «ft T r m m  w ^ n s T
mz rPP" 1 - T y v  -??r <t<H> v m t ^ 1^
^ f h r  fjpfr
^  ?TT^ <T I V3T « ft f  flfjff % H M^I CI
%■ f i r f ^ ^ i ?tt, *rrft < t  ^ isnfr w v  ^rnr 
¥t»rr<t 3tpt ?r»ft §  i ^ i n j s n ^ n ^ n T  
« rtr xm ^r g x e r  v t
<»'w ftra t o  f«r ^ n rn rr  r̂ art
*m#t ^t?fV |  ^  f«»ftpn
to  %■ trnf vr snrv v r  P̂ xtt anTT ?rt

^ r  vrfW ifr v t  jtj t̂ i
iph% ipn^ f*nmr net PRfr snsrc 
^ V  < rrf«w  j j t  s r h t  Ht a v e f h i  
^  ^ s n f t  1

w r - i Y  art $r£ v^nfr  f ,  J r o  
fiiW R r  ^?rr «tt fv P n r n r  ^  
?TTB far^T OTFT *̂TT I %PPT #  ^ T T  
j  f tr  i n f r  ir t  ^ r  %  <wi<?« %  f i n t
^  V t  ^ 5  £ ,  ^  ^ f T  ? R f  %• Trft 
g t  f  CR5#  «ff I ftRT S T R  ^  V
^ * r  W  f , « m x  i n v f h r  ^ + r  
h ^ 5« *rr ir*nt f » j € t  ^m^r
*fr^v ^ r v r  v r  v * z  «p^, ?ft
TcTT <H<î li fV> >d«i *T «TT5T 'TfVTiT 4IK 
m ^ n  % frT̂ rsr r̂ t^tt Pp?fV snptr 
’ ft  ? r « r^  1 1 f^nr ^r«(ft « f t r
^  f w  «ITfT ^  f̂V Wl ^ q y ^ l ' ^ |

tt* : sn^r %?ft %  m f W f  aft 
firrr *£r s w t r  = t̂ «fr,
^ r t  cftr  ^  tgz %  ?r ?ft ̂  35Emrr 
^  *ri «ft, $■ % tr 5^

fT*Ti»r :f  ^  ^  Jpjfn Pp t t ,
h f^tt^jti^r *pt 1 ^

^  sr^sr
H eft ^-RT sftT ^  V ?  ^T'RTT 

f  f% ^ r  %-inr^T x r t  f ^ n  fCTrar^rr 
an% jrrPrflff srp - srf%pp ^ f r  ^  »r f 
^ J ^  cT) ^ T  d̂ > *r>̂  f)<r>nl ^ Pf) w  

% srftRr 5ft»T »rct t
f^rr fb p ?  ?r ^ ' 1  «rrsr

^  ^=pr ^  t o t  « m r
W  f^nmr h ^ r v t  ^ r m w : ?trt  jtt vns 
*TBf = «̂P f , %fi|vn %nr 5PP ;3̂ p t
w u f t  ^  f , *r*r ^ r  ^

?rm ^  W t  sm ft |, w  
%̂ 2Pr*r f«nn»r %  ?fr ^ r r  «rraT |  far 
v r  ^rRp^ tAsftrr <rcvn: t  <#h: sAsftv 
v c v k  v r  it^  v ^ r r  |  Pu ^ r  v r  
^rHpn- %s?ft7T y x v r x  %■ 1 1 <r w
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[ ^ * * w p a r fo r f * m ]

£  1 q tw f  t ft  *rw fc, firrrc  «rr^
*V tht $■ ^r* Jr̂ f *r̂ t5*r
%  i*T ^  <RT |  fti nl»i<iit
*ft«r ?ft £ «rtr qm ai %■ m  vr %
^ n r  fcnrm  ^  w m M K  % f ,
WT5*f ?t **ft w?r»farw A q$
ftjr £  f«p ^ an  ̂ ^  ^  sfiret*r **rr»ft 
fWr *rr sf̂ f, ^r *r #?pt ^  ft*ft *rr
=r^t 1 ar̂ rr ?w  *pr w r t  
fir€t ftPrRT *n?*r n>«aq<. jttt >ft 
£tflr sr?t ̂ rr v x  5rt*rf *t ftrf^rr 
«T^r *ft ?m> % q-wrerre ?ft fen t, 

^ r  'T^rTRr %  ̂1 -̂4  ̂ v  m
9V  Mbii4\ §TJ ^  ■i'1 >̂ ?̂PT *T
ft^ft 3TPTT ^  *jf* ^  f f  |l W
*fK f*nn»r vr <^h  t̂rt stst t̂ 
%  n r m - £  1

A *Nt «^hPr ttt sttst, «rrqr % 
im , w  «flT ^  M-w»fcra «PT?rr to tt  
g %  3ft v fr  srft srrŝ  £ ^rA eft 

TT ktpt ftmarraT 1 1 fe^r 
*rr#t r̂f̂ m *frr ?m*r

yN- riiS'fi w, A
îMwdl j*, «lid *fft iftT Vcnf WJM ;Tqt

fipiT r̂rarr 1 }?i«i <»>*i-miO «»id *fit
?T*TfT% ^ ^ *TT3fV r̂t % 5fT
£ «flr 3r̂ t *ft *T#t ^ r r  ^  *TTt *r  
*ppw f i  ?Tf art *rrc«rr £ ^
?TTfr ?r $r ^  srpft r̂iffflT grrfo- jtttt 
5ft*r *m*r ^ *m  srnr *mri T f^ - 
¥t srrrT ?pp «ftr *n# *pm 
fw iH  ?r »pt ?r^ 1

Trrtvff *F ?r^v  A ?rt 4# wft 
VT WTR’ HTVf^y VTTtTT Pp 9 1 «l 15 ^
sft nrfevf tnft ^ ft r̂̂ rar A f  f̂ rfr#

«r «rrsr ttw t̂t Bf:  ̂ *ff (
«5f A %?ft JWK W 5^TT Sf̂ t t, 
'(lf«*i\ ^  <TST3T *Rft 6̂»T 'SPT̂T

^ r  n«?r *?tK f t  w  v t r  
irm w ervr6* t r 3 t r t  <rw *nw |i 

A f  f% 5t»pt anffq- A 
HI h  mV % fi=rtr <TJT̂ VTtV
^9Tr v m  »nr gft pp srfir ^  ?fR

tftr f^frr « tht ferr t̂ptt miQj«4 i 
t?T«f fsnmr % t o  «Hrrftr
| tftr ^  ^  *r«TOfir % 3ttt m f^ ft  
&  ?w?rr | i

%u& ^  5 *rr  ̂ ^ r r  f^nmr
^ t 3ft T#t x m  ^t^r | ^  f^ fsr ^ r  
% ?[?fW >r»ft % snftnff % ?teft ^ i 
srqw xftx fgcfhr ^ ft  um  feff fer 
vrr ft^t r̂r T t̂ ^i w fht A 
wtt spr cpfrr >̂ <ift *rrf<pff 
wtr wfV«t> ^tht r̂f̂ rr i sî t <tt 

«pV 5 ^fr ^rfipt.
#  3r»rt ^ t^  ^Tf^t, «fhc 
q :̂ WTsr irmftfn^TiT f

'pt *ftr ^r *r KjnTT ferr arnrr
vrrf^ f̂rr gf̂ rsrnt *ft amfr 
ftra' It Pp w  ^r «rm ^ftr ht^V
in? Kg*̂ r ?T̂  f% fjr»TPT STTT

f̂t ?gcT gftvivi *Pt nf
t  I

yf^T fW  HT^T ^  ^*fW ®KT
5t<t %_ P f ? w ?  <rN tru^fi
Jift j t t  % ^tsn n̂cfr ^ i %*th 
Jnr ^ * ft f̂r znpr
isrsr srrrn f  i ^mpff
TT *PTT WT f s w i  o ft^T PFT
^d^rql  «it *nfW t *Pt Trar wftr ?n?r
srra1 « fi  ^  % f ^ r  ^-dsi'K flFTT̂ r
qTTTt ft, ??T^t Wtr «PT «TPT
T̂FIT ^rf|tT I HT^ T̂TT’ft TT XWA 

anr% 3ft f  jit fapr^r ^TPT e**
apr <W"<r 3*T ^TTVt % *fl?)^ 'in
% ^  *pt % ft ct?*t zmr A vtf
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am? <ft' ^Wrn
Jw  % w »tit <rrf*r ^ ^ nrr
*t*T HT*Tf ^  TfiT Z&S aft *ft*T £
fe r r  ar^w fs r r  ^ r r  | i

% wsrrarc fe{ ?rr$:? ■*,fV *fr ?' 
PfT <TF*T̂ T: 5RT WMiV T̂PT WWftrt

i f  *r^  f s t  ^ c e  ^ 3 T?rr ? i  t 

*rnr £%■* far ^  s t ^ h n r  w
^  aiT'ft 1 1 =3TT̂r h Rfar ^  I  
q*: ^  rrersros i?
A Tf̂ ^Tt ^1 

5ft 4  *nT*rar £ far vr fwnrf 
*ft VfXK ’ETTTSfTT T̂PT ^ 3TPTT q'lt ^  ^

f̂r^rsRsp strt sr̂ r | 1 fWrsff 
*ftr srrwr ^trt 1

w m  9TT̂ ff TT *T=T ?TTK «Pt gfarep* 
5r?Tsr tfr f  1 *fr n ft  *m^r ft?rr
$ ft? si% *ftr <?ft'ff 5ftr <fr 
*TTT RTR- I  Srf^r >TTî - 
^  sfrnf ^  *frr ?tm r «tr - *r$r % aft
ftp rTTT̂ ff f̂rT fa^f f)T fsr̂ ff ^  
<.551 |> I ^  ^ cf)«lJl'I'ti •T̂ f 'T' l̂ 3TT 
ŴRTT I 4 :3T*Tte *t> f<11 jT fa? ̂  fem ft 

srtr m m«r>T fasnr *m h r̂nr̂ n 1

it' 5<ad I g fai STT4H f'-lsi'i *T 
Piiĵ Kl VTV fai'l I fd^ti âTT

V W T  TfaHT % I f?=TTT ? m

qvzpTK % TP* t  I r̂fâ T JTT̂T %■ W  
aftr ?r 3tt% A f^r srf?r f^r sft ■sr̂ T̂ rrr 
aram t?t % ^3^?t srt# %
f^nr sn W r ih t?t ^  f^rr 1

<anTT<̂  ^  % f̂ TTT
3TRT t  fV %m T̂T f  I

M̂<rfT SflTTTrr t  I V R ^ 'U ff
^  ?np# ?frr s j k k  ^  f^n
W N R  %r T̂TTT ?rff ŜRTfTT | I

^t̂ tt srK wt srmrr
t e w  % 'Hiii 1

i r t  ^  ^  wt?t « ftr  vtprr ^rnjm
j  1 ^=rr *pfr *r^w  # T O  ârar 
^sr 357̂  j!T  ^rapr srarwpn «it 
finrr»r *r  ̂°  ^ r t s  ya j
Ti’ Vt| l̂ ^ I ^ 1^ ajiq

7T5 f w  f%  rv < n ff ^
<r^r ?  f^rfT * t fr  *■ w p f f  xm sr*$s 
*p^n i ?rtr war t  f%  '3̂ t f^ n m
#  P^npr * r f W r r  vm ^cfr*r ^ufi1 ^
^ifV^ft ?r ^ d i  1̂ *i'*i4 ?nwra- ^  r c  
■*f; ^ T  W ^ f  ^  cTOfi «T^T f t m  
« f t r  3; ^  "STwt %  (*t><i*T[ ^  »f)- k 
ir fh w , \° srfirarar «A r ?>< srfwsm 
m * r fe  ^fr 1 1 ^  ^  tt  im Rftv-
vPTWT ^ <ftx 3̂ T=f?f ?ftT m im«m KTPT 
W ^ T  5TmT ^ ifffir  I

^ f t  % *mr A  m  *rrr 
% ^  ^Tg-'n %  ^ r  f'rqy'f ^affrc:
^ T 9T >fff d <H; ^TfT rf \J %" ESTPT f^TT 3TRT 
f5TR% ^?T ST^ %■ <0̂  sn %  MIM ft'STPT 
ST^T gf^''-TT tJ5T I

Shri P. C. Bose (D hanbad): The
hon. M inister for R ailw ays at the 
very beginning o f  his address made a 
statement to the effect that his orig i
nal schem e for developm ent o f  the 
railways during the Second Five Y ear 
Plan has been greatly reduced on ac
count of paucity o f funds. It is un
doubtedly a matter o f very  great re
gret and it was evident from  the tone 
o f the M inister that he was feeling 
for it. It seems that the supreme 
need for  executing the plans o f the 
railways has not been fu lly  realised 
by the authorities concerned.

The railw ay is not only a b ig  indus
try in itself, but in a sense it is the 
m other o f  all industries. W ithout 
railways, no industry can function. It*- 
is the railways that feed  the indus
tries w ith raw materials and it is the 
railways again that carry the finished 
products to the markets and the con 
sumers. Therefore, the railways 
should have the highest priority  in 
the allocation o f funds from  the
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authorities. I, therefore, hope that 
the B ailw ay M inister w ill take up 
this m atter w ith the authorities con 

c e r n e d  and get this allocation revis
ed, so that the railways m ay get their 
fu ll share to enable them to develop 
to the required extent.

It has been said that the speed of 
the trains is ham pered on account of 
the bad quality o f coal. I have got 
to say a few  words in this connec
tion. , In the olden days, when there 
was no question o f m etallurgical coal, 
people used to buy any coal they 
liked in the m arket; but now  w e 
have our iron industries w hich  re
quire metallurgical coal. Therefore, 
it is natural that coal purchase should 
be controlled and the railways can
not also have special grade coal for 
steam -raising purposes. They can 
have, not coal o f the first type, but 
medium quality coal having about 20 

’ per cent of ash for steam -raising pur
poses.. I m yself live  in that area and 
I think that coal with an ash-content 
of about 20 per cent is m ore suitable 
than the special grade coal, which is 
really m etallurgical coal, because the 
m etallurgical coal clinches and does 
not quickly raise the steam. Medium 
quality coal is coal really suitable for 
raising steam quickly. Therefore, it 
is no excuse saying that the speed of 
the train is ham pered on account of 
the bad quality o f coal. This matter 
must be investigated by experts and 
the most suitable coal for steam -rais
ing purposes, except coal used for 
metallurgical purpose, should be pur
chased by  the loco  and they should 
see to it that the speed o f the trains 
is not hampered on account o f the 
quality o f the coal.

A nother question that has been dis
cussed in this House is the electrifi
cation of railways in certain areas. 
I was surprised to And that a num 
ber o f  M embers opposed the scheme 
yesterday and today in this House. 
For the last two or  three years every
body was enthusiastic in supporting 
the schem e and I understood that this

schem e was essential to avoid over
crow ding and also to  help m oving the 
mounting loads o f goods in the indun- 
trial areas like Calcutta, Madras and 
Bombay. But yesterday and today I 
heard a num ber of Members opposing 
this. This reminds me o f a story. In 
olden days, there was a king w ho ap
pointed a num ber of people for build
ing a num ber of buildings. The build
ings were com pleted and then the 
men were discharged. They ap
proached the raja and said, “W e can
not maintain ourselves unless you  
give us w ork” . The king asked the 
minister and the minister said, “I have 
got no m ore work to give; the build
ings are com pleted.”  Then the king 
ordered the men to demolish the 
buildings and paid them wages. 
A fter two or three years of 
discussion, a decision was taken for 
electrification. I have seen poles 
having been fixed in some places and 
probably the wiring also is going on. 
T o stop this w ork at this stage and 
to demolish them is like the king ask
ing the men to demolish the buildings 
and paying them the wages for de
molishing the buildings. It is really 
surprising that intelligent Members, 
after supporting one scheme for tw o 
or three years, now  suddenly go back 
and say, demolish this scheme. I for 
m yself s u p p o r t  the scheme for elec
trification o f “the railways. I think 
it w ill be very useful and in the long 
ru n , it w ill be cheaper.

Shri Nath Pal (R ajapur): It is only 
a question o f priorities, nobody says 
that he does not want electrification, 
nobody opposes it.

Shri P. C. Bose: Many friends op
posed it. I feel that it w ill be cheaper 
in the long run and it w ill be much 
m ore useful.

Mr. Deputy-Speaker: This can be
a subject o f different inttrpretations.

Shri P. C. Bose: The most important 
point is that by  electrification, yot 
w ill save a lot o f  coal which w e  re 
quire fo r  other industrial purpo«e«,
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because in- theqe areas the n u m ber ot  
goods tratos is p robab ly  25 p e r  oefat 
o f  the w h ole  lo t  o f  trains in  the cou n 
try. Therefore, i f  electrification la 
done, it  w il save a  lo t  o f  coaL A s  re 
gards electrification, there can b e  a o  
tw o  opinions. A fte r  a lot o f  w ork  
has been done, this should n ot be  
postponed. Y ou  cannot raise the 
question o f  priorities at thi« stage; it 
m ust be  done.

A s regards efficiency, I m ust say 
that our m en are quite efficient. I  am 
connected w ith  several em ployees’ 
associations and I can confidently say 
that they are not inefficient. But 
there is som ething w rong in the co 
ordination o f the w hole  adm inistration. 
Either the supervising staff do  not 
properly  supervise, or  there is som e
thing missing. In this connection  I 
d o  not w ish to go into details, but I 
have one suggestion to make. In 
every  im portant station there should 
b e  w orks com m ittees. There is a p ro 
vision in the Industrial Disputes A ct 
fo r  this purpose, but it is n ot properly  
im plem ented. I suggest that in every 
im portant station there should be a 
coordinating w orks com m ittee and 
this com m ittee should m eet every  
w eek. There is no harm  if  the offi
cers m eet the im portant w orkers at 
tea and discuss their day to day diffi
cu lties w ith  them. This w ay I think 
m any o f the problem s can be  solved. 
In som e o f  the b ig  collieries w hich  is 
the m ost difficult w ork  in the w orld , 
I have seen this done and m any diffi
culties are solved. I, therefore, sug
gest that this should b e  taken note 
o f b y  the M inister so that this is done 
all over India in every  im portant 
station. I think m any difficulties can 
b e  solved b y  this m ethod. I have seen 
that ord inary w orkm en have very  
good  ideas, but they have no opp or
tunity to  give expression to  them. 
T herefore, those ideas cannot be  car
ried  into effect. These w orks com 
m ittees w ill be  the m edium  through 
w hich  they w ill be  able to put through 
suggestions to the authorities con 
cerned and if  they are im plem ented 
efficiency w ill autom atically result.

Em ployees also should be  taken care 
o f  in m any ways. I f  they d o  not get

houses near their place o f  w ork , they 
have to  liv e  in fa r  aw ay  places and 
w alk  a ll the distance. This Is not 
desirable. The to w h a  schemes 
should be  adhered to  in  spite o f  the 
fact that allocations h av e  been cur
tailed. A ll  em ployees shou ld b e  p ro 
vided  w ith  accom m odation  w ith  their 
fam ily  and children. T h e ch ildren  
o f  the railw ay colonies m ust have
provision  fo r  education. This is a
standing ned. I h ave  been  saying 
this year a fter year, but the railw ay 
adm inistration says that it is the duty 
o f  the State Governm ents. T he State 
G overnm ents actually bu ild  som e 
schools in the tow ns and nearabout 
villages, but they never provide 
schools in ra ilw ay colonies. Therefore, 
som e arrangem ent shou ld  be  made, so 
that sm all children w h o  cannot be 
sent to boarding schools m ay  have 
som e arrangem ent fo r  their prim ary 
education w ithin the co lon y  itself.

A nother point w hich  I w ish  ▼ to* 
stress is this. S indri is said to  b e  the 
first success in nationalised industry, 
but there is n o  ra ilw ay connection  
fo r  passenger traffic. P eop le  either 
com e to Pathardih or Dhanbad, and 
poor peop le w hen  they sometimes 
com e to  the bazaar have to go  back 
by  taxi and spend a day’s incom e on 
that. There m ust be  som e passenger 
train from  Dhandbad or  Pathardih to 
Sindri w hich  is not very  far. I have 
raised this several times, and I am 
sure som ething w ould  be  done.

I have been told that the de luxe 
train from  Calcutta to D elhi stops at 
Goraoh and not at Dhanbad w h ich  is 
the m ost im portant station in  that 
area. Dhanbad is the place from  w hich 
you  can get passengers in the de luxe 
train and Dhanbad is the place to 
w hich  people com e from  Sindri, to  go 
to  Calcutta or  com e to Delhi. N obodv 
goes to Gom oh. So, I do not re a ll?  
understand w hy  the stoppage should 
b e  at G om oh w hich  is 20 m iles away 
from  Dhanbad and not at Dhanbad 
This de lu xe train should be  stopped 
not at G om oh but at Dhanbad fo r  the 
convenience o f  the public there, as 
also fo r  the incom e o f  the railways.
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W ith these words I congratulate 

the Railw ay Minister for the excellent 
budget that he has presented

Shri Kodiyan (Quilon— Reserved—  
Sch. C astes): Mr. Deputy-Speaker, 
S ir, first o f  all I have to refer to the 
first Five Y ear Plan to which refe
rence has been- made by the hon. the 
Railway Minister in his budget 
speech. It is true that a larger 
amount has been spent during the 
first Five Year Plan period on the 
railways. As against Rs. 400 crores, 
the Ministry has spent actually 
Rs. 423 crores during the first Five 
Y ear Plan period. But even after 
spending more m oney than was al
lotted, the overall position w ith re
gard to the percentage o f over-age 
rolling stock is somewhat higher than 
a t the beginning of the Plan.

It is said in the report of the Rail- 
Board that the percentage of 

locom otive had increased to 32.5 and 
with regard to wagons it had increas
ed  to 16.5 per cent. Now, the large 
percentage of rolling stock that are 
still in use on our railways often 
cause so much trouble not only to the 
public, not only to the railway ad
ministration, but also to the workei's 
w ho are often innocent in this res
pect.

In this connection I wish to bring 
to  the notice of the hon. House an 
incident that occurred not so long 
ago in Howrah. There an engine 
started to give trouble on the way 
and there was a break-down. The 
passengers got angry, began to beat 
the crew  and the staff on board the 
train.

Mr. .Depnty-Speaker: The hon.
M em ber was among the crew or 

^4mong the passengers?

Sbri Am jad A ll (D hubri): He was
an  onlooker.

Shri Kedtyan: For some time the 
train was held up and the employees 

ibad to  ask fo r  police protection. In

the end what happened was that the 
unfortunate employees were punished 
by the railway authorities and their 
services were broken by the authori
ties. So, to a large extent the high 
percentage of the rolling stock that 
are still in use on our railways is 
responsible for so much o f troubles. It 
Is said that only 10 per cent .of the 
tracks has been renewed during the 
first Five Year Plan period. Even 
in spite of spending a large 
amount to the tune of Rs. 420 crores 
during the First Five Year Plan period, 
the problem of overcrowding today is 
as acute as before. I have seen with 
my own eyes people struggling hard 
to get into the compartment; but once 
a person gets into the compartment he 
also joins the others inside in pushing 
out the fresh one who tries to get 
inside the compartment. I have had 
experience of being pushed in this 
manner.

An hon. Member: Pushed in or out?
Shri Kodiyan: Pushed out. That was 

before I got m y pass from  the Lok 
Sabha Secretariat.

Pandit Thakur Das Bhargava (His-
sar): Not afterwards.

Shri Kodiyan: Not afterwards. With 
regard to the problem o f overcrow d
ing, the hon. the Railway Minister has 
stated that he is helpless in overcom 
ing this problem during the Second 
Five Year Plan period owing to the 
lack of financial resources and mate
rials. A t the same time he has 
pointed out that he w ill be trying for 
an even distribution of ’overcrowding. 
May I point out that this is not a 
question of equitable distribution or 
equal distribution o f overcrowding; it 
is a problem of overcom ing this horri
ble experience on all our Railways. 
Therefore, to overcome the problem of 
overcrowding, more trains have to be 
introduced and more compartments 
l-.-ive to be attached to the existing 
trains.

With regard to passenger amenities 
the amount earmarked for this purpose
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in the .First i^lan period  -was Rs. 15 
crores. But on ly  a tittle above Rs. IS 
arores has been spent on  this account. 
A n d  now , even  the R ailw ay M inistry’s 
•etimate w ith  regard to passenger tra 
ffic is that during the Second F ive 
Y ear Flan period the passenger traffic 
w ill be m uch higher than at present. 
But on ly a sm all am ount o f  Rs. 3 
crores has been  set apart fo r  giving 
amenities to passengers. I appeal to 
the hon. the K ailw ay M inister to in 
crease the am ount set apart fo r  giving 
amenities to passengers, as far as pos
sible.

A nother point I w ish  to  re fer to is 
the increase o f freight rate and pas
senger fare. I strongly oppose these 
measures. I cannot 'understand the 
desirability o f  increasing the freight 
rate even w hile the recom m endation o f 
the Freight Structure Com m ittee is 
pending before the Governm ent. I 
w ould  like to ask the hon. M inister 
w hy he is venturing upon increasing 
the rates so hurriedly w hen the G ov 
ernm ent has yet to  consider the re 
com m endations o f  the Freight Struc
ture Committee. He could have very  
w ell w aited till the decision o f  the 
G overnm ent on those recom m enda
tions.

W hen one goes through the R ailw ay 
Budget, one sees that there is a ten
dency on the part o f  the R ailw ay 
M inistry to put the burden on the 
people w henever additional finance is 
required fo r  the running o f the Plan. 
I w onder w hy the hon. the R ailw ay 
M inister is not trying to  find out other 
w ays and means o f  m eeting the finan
cial requirem ents o f  the Railways. If 
wastage and unnecessary expense are 
avoided and corruption done aw ay 
with, I firm ly believe that the neces
sary resources to finance the Plan 
would be forthcom ing.

In this connection I  w ish to point 
out one unnecessary expense that is 
still going on in the Railways, and that 
is this. The coal required on the 
Southern R ailw ay is now  being trans
ported both b y  land and by  sea from  
the Bihar-Bengal collieries. I f  the

transportation o f  this co a l requ ired b y  
the Southern R ailw ay is diverted from  
the sea routtf and it is  ( ik e n  b y  the 
ra ilw ay itself, a good  am ount caa  beA 
saved.

I endorse the suggestions m ade b y  
som e hon. M em bers to  postpone the 
electrification o f  railways, because that 
w ou ld  save a good am ount to  finance 
the requirem ents o f  the R ailw ay Plan,

Com ing to the dem ands and require
ments o f  the railw ay w orkers, I wish 
to point out on ly  one aspect o f  the 
problem . That is, pending the appoint
ment o f  a Second Pay Com m ission or 
the W age B oard to  g o  into the 
pay scales o f  the railw ay em 
ployees, I appeal to  the hon. 
the R ailw ay M inister to im m edi
ately concede the dearness allow ance 
as per the recom m endation o f  the Pay 
Com mission and a 25 per cent increase 
in their total em olum ents. <

Com ing to the trade union rights, I 
have to point out only one thing. The 
R ailw ay Services C onduct Rules, as 
some hon. M em bers have already 
pointed out, are in practice a v io la 
tion o f the fundam ental principles and 
the fundam ental rights conferred upon 
the w orkers and the people o f  this 
country by our Constitution. It is in 
tact a charter o f  slavery. A ccording 
to certain clauses o f these R ailw ay 
Services Conduct Rules the w orkers 
are being asked to report about the 
political activities o f their relatives.

Som e H on. M em bers: Subversive
activities.

M r. D eputy-Speaker: Order, order.
Shri K odiyan: Genuine political

activities also are considered by  cer
tain people as subversive activities. 
Therefore, I w ish to point out that thiS 
is a violation  o f the Constitution. I ask, 
w ith due respect to the hon. M inister 
o f  Railways, under w hat law, under 
w hat provision  o f the Constitution the 
railw ay administration is entitled to  
ask the ord inary governm ent em 
ployees to  spy  on  the activities o f  
others. X hope the hon. M inister w ill
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1 ep ly  to  this point in bis speech at the 
*nd o f  this discussion.

I now  com e to another aspect o f  the 
railw ay developm ent plan. Railways 
are a vital link in our national eco 
nom y. The success o f  our Second F ive 
Y ear Plan and all our developm ent 
plans depends to a very  large extent- 
on "the 'developm ent o f the railw ays 
and its efficient functioning. There
fore, it is quite natural that a large 
amount to the tune of Bs. 1125 crores 
has been set apart fo r  the develop
ment o f  the railways. I hum bly re
quest the hon. Minister that this la ige 
sum o f Rs. 1125 crores should be dis
tributed in such a w ay that the eco
nom ically backw ard and under-deve
loped regions and States get their 
proper share in the advancem ent and 
developm ent o f  our national econom y. 
But, this aspect has been neglected by 
t$»e Railw ay Ministry and by the G ov 
ernm ent itself. 1 am referring to the 
problem  o f Kerala. The average 
railw ay lines in Kerala, when com 
pared to the all-India average is fal
low . Kerala is industrially backward 
Not only that.

Som e Hon. M em bers: Politically fo r 
ward.

Shri K odiyan: Not only that.

M r. Deputy-Speaker: These ‘not only 
that’ may not be understood in the 
records for  something intervening as 
not being taken down.

Shri K odiyan: Kerala is industrially 
and econom ically backward. T o  over
com e this backwardness, the only solu
tion is industrialisation o f  the State. 
F or speeding up the industrialisation 
o f the State, railways have to play an 

( im portant part. It is that w hich in 
■lacking to a large extent in our State. 
The people in our State have been 
consistently demanding a railway line 
between E m akulam  and Quilon 
through the coastal belt o f our State. 
E ven in 1935, the then Congress G ov 
ernm ent o f  the erstwhile Travancore- 
C ochin State nad give A  top priority to

this line. I understand from  m y co l
leagues here that the predecessor o f  
the present Railway Minister, the hon. 
Shri Lai Bahadur Shastri had assured 
to give top priority to this line. But, 
this has been totally neglected. There 
is also a demand for another line 
starting from  Mangalore and ending 
at Bom bay via Konkan. This is also 
a very urgent demand o f Kerala. I 
appeal to the hon. Railway Minister to 
take this demand into consideration 
and allocate necessary funds fo r  its 
speedy survey and construction.

Mr. D eputy-Speaker: Some hon.
Members are rising again and again 
in their seats 1o get an opportunity 
to speak. But, I find that they have 
had a chance to speak in the debate 
on the Address o f the President. I 
w ould request them not to use that 
pressure. They w ould co-operate w ith 
me, I hope, in allow ing a chance to 
other hon. M embers w ho did not get 
their opportunity at that time.

A n  hon. M em ber: This side, w e  did
not get any opportunity.

Mr. Deputy-Speaker: There are so
many. But, only a lim ited num ber 
can be accom modated. I w ill see that 
those who do not get a chance today, 
get a chance next time.

Shri M ohamm ed Tahir (Kishaa*
gan j): Those w ho did not get a chance 
in the President’s Address, I think, 
should be given a chance in the 
general discussion.

Mr. D eputy-Speaker: That is what
I am trying to say and explain to hon. 
Members. Those w ho got a chance on 
the President’s Address should not 
attempt to rise and catch m y eye be
cause I would then not suffer m y eye 
to be caught by them.

Shri Bhattacharyya (W est D inaj- 
pur): Mr. Deputy-Speaker, Sir, I have 
a specific case to place before the hon. 
Railw ay Minister. Having got this 
opportunity, I am doing it now. That 
is a long standing grievance o f  tbs



H*opl* o f  *  part <H N orth  Bengal, the 
districts o f  M aid* and D inajpur. The 
•eople o f  this area have been  suffer

in g  from  the results o f  the partition 
o f  Bengal. T he railw ay lin e in this 
area has gone over  to  Pakistan and 
they are suffering from  lack  o f railw ay 
travel facilities. T h ey have been re
peatedly agitating fo r  a small line from  
K hejuriaghat in M alda on the banks o f  
the Ganges to Raiganj in the north  
and Hili in the east in W est Dinajpur. 
Pursuant to this agitation o f  the p eo 
ple, a ra ilw ay project was fram ed 
nam ed the K hejuriaghat-Eklakhi rail
w ay  project. Surveys have been  made 
m ore than once. So far as I know , 
the results o f these surveys in every  
case have been favourable. In spite 
o f  this, project has not been taken up. 
in the Second F ive Y ear Plan. That 
is the grievance of the people.

I have noteH the argum ent advanced 
by the hon. R ailw ay M inister in res
pect o f new  lines. He has stated that 
new  lines except those necessary for  
the expansion o f the projects for  steel 
and cem ent have been elim inated I 
maintain that this argum ent does not 
apply to m y case. So far as I under
stand, the intention o f  the hon. M inis
ter is that the lines necessary fo r  steol 
and cem ent should have priority over 
lines necessary on ly fo r  passenger ira- 
ffic. M y contention is this. The line 
that I am referring to _is not neces
sary m erely for  passenger traffic. It 
is a line necessary fo r  the very exist
ence o f the people in this part of 
North Bengal. It is a question o f  life 
and death to them. That is w hy I 
claim  that this line should have 
priority  and should be included in ihe 
Second Plan.
16 hours.

I have already referred to the fact 
that the people in this area ai*6 suffer
ing from  the results o f partition. I 
shall citc another exam ple. The link 
that connected the southern and the 
northern parts o f  Bengal, I mean the 
bridge over the Padma, has gone over 
to Pakistan as a result o f  the partition. 
These tw o parts now  rem ain com plete
ly  unconnected. The result is there

la n o  arrangem ent io r  carrying neavy 
goods necessary fo r  the life  o f  th e 
peop le  in the north, from  Calcutta and 
also to  bring the produce and the 
com m ercial crops * f  the north  to  C a l-' 
cutta b y  any easy and qu ick  arrange
ment. I m ay g ive  an exam ple to  illus
trate the point. M angoes grow  in a  
very  large quantity in North Bengal, 
particu larly in the area to w hich I am 
referring now , and they are the cash 
crop o f the people, a m ajor source o f  
their livelihood. A t least they used 
to form  a m ajor source o f  livelihood 
before  partition. But because o f  the 
fact that there is no quick  arrange
ment for carrying them to Calcutta, a 
large am ount o f  the produce is being 
wasted, and people are losing their 
livelihood. N ow  that there is food  
scarcity in this area this is being acute
ly  felt. It m ay be  stated that m otor 
service m ight be provided fo r  them, 
but I maintain that m otor service is 
no substitute fo r  railw ay service 
either for  the passengers or  fo r  goods. 
Nothing but the carrying out o f  the 
projected railw ay line can m eet the 
demands and requirem ents o f  the 
people as I have stated. The scheme 
has been before the M inistry for  long, 
and so far as I know  I can find no 
justification for their not taking it up.

There is the question o f  expenses I 
know. From  m y experience o f  the 
locality I can assure the hon. M inister 
that thi . 'in*' K bound to be productive 
and paying. There are other schemes 
o f  railways w hich are being taken up 
on ly as parts o f  developm ental p ro 
jects, w hich  are not paying and from  
some o f  these schem es G overnm ent 
get only one per cent return or even 
less. This line, as I have stated, is 
bound to be productive and paying, 
and therefore, irrespective o f  the fact 
that it has not been taken up in the 
Second Plan uptill now , I request and,. 
I pray to the hon. M inister that be 
should give his kind attention to  it.

I have referred to the question o f  
expenditure. O f that also I have tried 
to get an idea. The expenses fo r  tbe 
execution  o f  this pro ject w ill not be 
m ore than Rs. 5 crores. That is not a
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very  big sum, particularly w hen it Is 
sure that the Government is going to 
get back its return from  the invest
ment that it makes. A t the same time, 
the entire sum w ill not be necessary 
at once. It would be necessary only 
from  time to time.

A  very pertinent question m ay arise 
here, the question o f lack o f materials 
and shortage o f foreign exchange; but 
even this, 1 maintain, ought not to 
stand as an insurmountable obstacle in 
the w ay o f its being taken up. So 
far as lack o f materials is concerned, 
those materials which are now lack ' 
ing like rails w ill not be necessary for 
this line before 1959. What I want to 
say is that, this line should be includ
ed in the works programm e for 1957- 
68 i f  possible. I f it is found not pos
sible, it should be included at least in 
the works programme for 1958-59, so 
tfcat the preliminary work like earth 
work may be taken up in the begin
ning o f the next working season, that 
is in October, 1958. And in 1959 
when we come to the need for meet
ing the demand for rails, two o f  our 
steel plants, Rourkela and Bhilai, 
would have begun to manufacture. 
In both o f these plants rails ore to be 
manufactured. That is the plan. So, 
ultimately it may turn out that the 
entire line may be made of our own 
manufacture. We may not need 
foreign manufacture at all. There
fore, the question o f lack ot material 
at the present time and the question 
o f shortage of foreign exchange ought 
not to stand in the way of the Minis
try taking up. That is my sub
mission to them.

If it is not taken up now, the surveys 
which have been made up till now 
Sind the efforts and the expenditure 
that have been made will all go to 
waste, and if it is allowed to lapse 
now, in the future other difficulties 
night also crop up.

In addition to what I have already 
•id, I have another argument in sup- 
*ort o f  m y contention, that is, it 
fcould be considered that this is a

border area. The area stretches 
along the Pakistan border from  the 
Ganges almost up the foot o f the 
Himalayas, and so this area needs 
protection and special safeguards. 
But for the railway line for which I 
am praying to the hon. Minister, the 
arrangements for protection and safe
guarding the border will never be 
complete, will never be effective. 
That should be one of the major con
siderations for which this line ought 
to be included in the Second Plan.

There is another submission also. 
The previous Railway Minister, Shri 
Lai Bahadur Shastri, was himself in 
this area some time ago, and when he 
was there he gave this definite assur
ance to the people that this line would 
be taken up in the Second Plan. The 
people are grateful to him for the 
assurance that they received, but if 
it is not taken up now it would be a 
great disappointment. The present 
Railway Minister has also kindly 
expressed his sympathy to the people 
in their difficulties. I request him to 
translate that sympathy into action 
and have it includ<*8 in the Second 
Plan, particularly in view  o f the 
argument that X have advanced that 
the line is bound to be productive 
and paying. O f course, the Second 
Plan has already been framed, but I 
would submit that the Plan ought not 
to be considered as something very 
ri{*id that it cannot be modified here 
and there to suit the needs o f the 
p e o p le  This is one o f the cry
ing needs, and I wish that the 
hon. Minister in his reply to 
the debate would give up the assur
ance that he has taken m y submission 
into consideration.

A fter my submission on this speci
fic ease I go into some general points. 
One of them is about the workmen. 
As the editor of one of the biggest 
journals in India, I am often called 
to attend the meetings and conference 
of the railway workers. I find a lot 
o f dissatisfaction among them, a lot 
o f dissatisfaction which can be easily 
removed— that is m y point. Some o f  
the departmental measures are taken 
in such a w ay as to cause needlew
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Irritation, 'i w ou ld  request the M inis
try  n ot to  irritate the staff in  tbia 
fashion, i f  th ey  w ant to  get g ood  
w ork  out o f  them .

There is the service ru le  about 
w orkers be ing  ca lled  upon not to 
indulge in subversive activities. That 
is a very  salutary proposition  to  w hich  
1 be lieve everybod y  w ou ld  agree, 
including the w orkers. But the ques
tion is this. W ho decides w hich  
action is subversive or  notr Is it the 
im m ediate boss or is it som ebody 
above him  or is it the M inister h im 
self, o r  should it be a com m ittee o f  
this Parliam ent w hich  should decide 
this matter? Since this is a m atter 
w hich  effects the w hole  career o f  the 
w orkers, I w ould  say that the ques
tion  o f  deciding w h ich  action o f  theirs 
is subversive or  not should not be 
le ft to  the im m ediate superiors in 
their office, for, that m ight lead to 
prejudicial decisions, and consequent
ly, the w orkers m ight suffer.

In connection w ith subversive acti
vities, I find that there is one other 
provision, nam ely that the w orkers 
and the em ployees have to keep a 
watch on their relatives or  fam ily  
m em bers or som ething o f  that kind. 
That, I believe, is almost an im possi
bility, and should not have been put 
in black and white at all. In these 
days, it is not possible even  fo r  the 
fathers to keep a w atch  on their sons 
and daughters. W e have got in our 
legislatures Congress M L A ’s and 
Congress M P’s in the fortunate posi
tion o f being the fathers o f com m unist 
sons and com m unist daughters. W e 
have also seen Congress Ministers 
sitting face to  face  w ith  their com 
munist sons and com m unist daughters 
in the legislatures. Therefore, I 
believe this »s a provision  w hich  
ought not to be put into effect to the 
prejudice o f the w orkers, and the 
w orkers ought not to be a llow ed to 
suffer because o f  this provision  in 
the rules. W e w ant that our w ork 
ers should be  content and satisfied. 
W e w ant initiative from  them, and 
w e w ant them  to be good w orkers in 
order that they m ay carry the Plan 
into effect.

Then, th ere a re  som e minor sugges
tions w h ich  I  should like to  make. 
There is a  p roposa l to  close the D sr- 
jeeling-H im alayrtn t*aUway. I w ould 
subm it that this proposal shou ld not 
be  carried  into effect. This proposal 
has been put forw ard  on  the argu
m ent that the line is a deficit one. I]
I  w ere to go on ly  b y  that argument,
I w ou ld  say that every  section o f  the 
North-Eastern R ailw ay w ill be  found 
to be  a deficit section. A re  you 
going to  abolish the North-Eastern 
Kailway, because it is w ork in g at a  
deficit? Therefore, I w ou ld  urge that 
the D arjeeling-H im alayan section 
should not be closed on the ground 
that it is w ork ing on a deficit.

Then, I com e to the question o f  
electrification. Som e hon. friends had
just w orked out a sim ple question to  
have electrification stopped b y  taking 
out Rs. 80 crores from  the le ft and 
adding Rs. 80 crores to the right. I 
subm it that this is not a m atter whiflh 
cou ld  be  decided by  this sim ple equa
tion. As som e hon. M em bers have_ 
pointed out, w orks have already been 
carried out on a large part o f the 
lines. If the w hole schem e w ere 
to be dropped now, a large am ount o f  
waste w ill ensue. And, particularly, 
the possibility o f  running the railw ays 
at a cheeper cost and w ith  greater 
c o n v e n ie n c e  to the public in the 
future w ould  be nullified. So, the 
entire electrification schem e should 
not be dropped as was suggested b y  
some hon. friend here.

There is just one m ore point, and 
that relates to m y city o f Calcutta. 
W ill the M inister kindly see to it that 
w e do not get every  day trouble in 
Sealdah and H ow rah on account o f  
the late running o f  trains at office 
hours? Daily, a large num ber o f  
passengers have to com e from  the 
suburbs o f  Calcutta to Sealdah and 
Howrah to attend their offices at a 
particular fixed time. I f the trains 
run late, they are put to a lot o f  
suffering. Recently, that led to a 
m ajor trouble in H ow rah w hen even 
the public and the newspapers had 
to intervene and plead w ith  the rail-
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Bray authorities fo r  the worker*, 
wbmrt that the M inistry should see 
to it that the late running o f  trains 
is stopped altogether.

• f t  f o w rm  m  :
i m p f h r  * r f t * r r ,  * n r %  ' T f ^

s r m r t  r s r ?  v t

t i w c  a r n r  %  f t n r ,  s f t f c
WIT f e q t  *T *n  q v z T T K  ^ T T

t  »

$ 3^ 1• *  * r r w r  <r*rr
*ttwtt * r  m ?rr ^nmr
f  f 3 w  %  ? n ^ r  n  s w t  « r r r ^ T  v**(T
#  *efT ^ 1 ^  5iT??r
*Tt’ t  %  q '̂ rF^Kl ?nT5r $

^  1̂ *1 * r f t  
$  1 *rf ^ p c  sf^r *f?t q f^n fr *ftm
%  *T R T W  ?P P  3 fR ft ^  I J T f WTT 3 f ^ f f

*  %  » J p K fl t  f  * f f ^ 3TH  *P> 3 ft
^ r t  * f t * r r  |  ^ r ¥ t  *n? ^?rer ^ r r ^ r
«PT5ft 1 1 * r f  «T5fr s m m y t irrm 
t  s f t r  zpft q r  eft tr? : ift^ r
V( ? ? o o ? T K * f f  £  I JJT p T *ff
t T R T ?  5 T O  f t #  %  ®hRu| m  z ff  spffq- 
f%  f ’- f t  *P r ? FR t f T #  *P ^TTTTT * f f ?  «Tf5T
^ t k t  1 1 ~>fr %*Tfr v*?  . 
W  t o t  n w r  J m f ^ n r  =r^t *pt. s re rfr  
1 . 1 s r n ^ f t  ? ft ̂  * r r ^ r  %
f t e f t  ^  I % f ^ T  ^ T ^ f t  i f f  f W T r T T
£  f t :  ^ 3 %  %  f^jTT s ft  ^  f5pqr
^TrTT ^  ^  ^ § n  ^ J T  f f a T  ^  I i f  ?T>T?TWT 
g  fa> *Tf5 ^  ^  fa> f V S R r f T  ^  |
qft «rrrr «ft ^rf art «fr  f t  §rf^r sr? f̂t—  
fg c ftzr  A' Hi w~$ &**
ii S T H W t  ^ S TR fh T $  I W T V f t
» f t  ^ r n f t  f t ? f t  t .  ntf wt ^ r r r  5t .f r  

v fe ? r r ^ z ff  mfftfi ^  «rrq?r 
H i » n r r  ^ T « T r  q ^ r r  1 1 ^  %tf
§$  * f t  sT or #  5> r r fr  o t t  w ?  s f e  

"fift  |  i y r<q r

^  ^ %trr?r s t v t t  % %
v t  % f t  m v *  mart
£, fTMHrfr f t  I M ’F’T «HTCf-

G f r v f ^ r v t ^ - ^  gr> TT|fjpTTPr»r 

^  ^ ftf ^ t t  ^fr <rc < itt  fara- ^  f* r  

« m  w r^ P t HT^sp fm ? r  h  <wtt p r t  

M (5 I fT^RT *f ^  (fH*! v t

^ r  3ft  sPuflfiia T |  ^  ^ f f  s t o  5T f 

3m ” ft  1 3 f̂T% ftrt^ f»r ?t jfft|

M̂ rt4 P̂TT t t’Tyj^Tf 5T4 (C

%■ ? m r r  v f j  xrjwrar f w  1 1 f m t

h h ^ i ' <rr«hfi' 3ft «T*nir t d  f t j  ^  v i s i t s  

qJtW P̂T 3 T̂

q - 1 g^ipT ifr i r f t  w r a  ^>rr Ft

5rrs^  ?̂r *ftf*raT fk firsrs: % 1 

sftt ’m r R  3 ^ r  ir  stm  ^ r  ■>fr

% ^ n ?r  t̂k  ^rrrr ^  tot <
sicftsrr zr? f # r  f ¥  ?Tr?H %  *r§?r 

% f T s t  * f tr  t t t s *  ^xrar f t  * t i  f  1 

gvpfft ? w  ^ ‘TrrT fTft * m  |  \

?TT5V %  3ft fa* t ,  f t  l&FTT
|  ftr ^75T f*TT t fsPCtsff f t  :3TR',

faqrfa $  v *  «pt «rf #  f t
?t 3 t^  3FP m  3JTT3T T̂=?5T ftn T  I

q f ?  srrr %^?r w w  ts it  v r  j f e  
:t -jfr ^  ? ftr  ^ P t o r

% eft ^  m s*r  3pr ^ T frfT ^ r 

f W f  -»ff ^np?r %  **  f  «

Trm  f t  %* ^ r  3ft 

I  ^ vff fp^ft % ^IT 5Tff t  1

^  ^ rf-nr  *r W  f^nrr f k v z
nqn: ^T?r m  3-,t? t |  f  • t

q;?r 5rr»r ^ n r  eT^srfJTP^nTerr ^  f  

srfN? v jN t c T  i f f  v;«^r f t T
£  i 4  < m  ^  *r.«rr': <rc

^ cr^ prT ^rtf^r gf %  if w T r ^ ft  f-nrr 

f b p z  n i l  f ^ n  «f^mr h  f  t *

T T a - f i ^ r ^ ^ v t v l ^ r T ^  ^  ^  h j  

£  xfrr. ^ m r  h  *  < ? w f f
spt <a«^y r?  q r  s r y f t #  z  x t o
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«T * r o f  $  i m *rr $  n $
«^ rt ^T <m; *tT VT̂ QTFT *t|p wTT f̂rar
1 1  A  e n m v t  ^  -»ft w m f t t  v m m r r
$  ft? iftTW^T 3 %  * S  ?£ $ R  <TT m  
TO^ra 5#% wf ? ^ r  *tt -jfV ^rr tot
$  f a  *&£ WTO TOT WTCT ^  3ft
'Tpft ^  £>T ft#  t  # TPT ^  £ I
*? *riH*n fr %  ? m  i^ w r  ^  jfftfi-

*fri *fl <ti *fl ^cTl ^  I %f̂ T7*T nTV ?i<a*ist>,
n t w j x  v m f ?  ^  <rc ^Eft
^*rf A 'Brnft % ?ft sttt # r  ^?r=ff f̂t 
•ptt S75=m ffcfr ft*ft, ??m  witot wpt 
?15 ft  nm sra^ # i

^r?t n«n *ft «ra ^
^  w  ^t? jjOtipt % ‘stp̂ pt %
VTT”T *TT fj+Jl̂  TT  ̂H SpTSmpT ?̂t ̂ TT̂ RT 

ft  r ft |, ^ 3% f̂TTTor m xftx ^  
VRTJT jft prfsf̂ r 5T? 5T̂ T t  fo  ?*T *Tft 
% «f,*faTfw f h  ^  TR“ f  %  sr^mT sftr 
HTfam % ff̂ T sftr ^  g fw r spT WRT 
W  *PT ̂  T̂̂ T ft  ?J*5r *TT T̂PT Wf«pp

f  i sr̂  ^,vnf^Fr ft  *nrfir | i 
frf^r w  ht^tt =t r̂rt t^n ^s ni
% p5TO% ~t?vk t,HMlf^-t) ^  V W I*H 
3TTRT 3% | sprf aRTRT, Vtf ffa*T,
*re=rr qfrr# =̂wft fw r , s*r fTT̂ : qft 
fit# r̂PT ifi^pn t  srer ^r mr'V

^ !ftT fHTOWT ĝ trTT t̂ TT ?  
n ' f n w  5R ?

315 <Tirf  ̂ f% WT'T >T «(v>le.
^t T̂Fî fr fe-<v if a'.aftm f  ?ftT 
A MPRfT f %  !{?.̂ V ?fft f̂ TflW 
A st^r =ffr ifp- 5n»r̂ T ^  »̂ p 
wm^mTlti 4 wn% tr̂ r gr̂ rm
ŜFTT g ?T tr r̂ tH ^  H «F  ̂ ST^ff

% ?rm t ^ t  f  i ^  ?=fm f ^ f r
^  S*l f(l«0  ff^l >J||rlCl

^ i »rt ^  5fnff <Pt f̂t ^t f^ ft 
»n^ |  t t ®5 t o w
% ftiH iftr 'TfT̂ f % ftitf JPftxr

V T T ^  %  f c lt r  W F T  j f w r r  ’T O T  t f c
f  ? ^ rr  m m  ^  %  i f r  w r?  *(h «n fr  
<c’r f  w m  *rrc% w m  ^  y f  f  \

q r  ^ft v ivr» l  wtpt £h  ^  w w r o i

1 1
trw : f t  ^ n r  ^  P r  * r ?

v w  f t ,  g n t r  «£ %  * f t r  T fe n r i  
#%  5 T ^  ? WFPft f  < p w t f w  fh fi 
f  1 IT? WT arm ft r«FT ^T  4>H*ITvfl
’ P’ t %  f^ T T  g p r a i  x f t x  r r x - w r v r O
# F m r  ?ft « m  ^ t t  f i r w f < r O  %  ? r ^ f i  
f  s f t r  ^ T %  STEIefT V T  ? m f t  f  
T O R  ? T f f t n ^ T T ^ t  > t m  3 7 T T  ^ f t
^  fpr?fV ^  ? ?r »ptt ^ft ?fr ^  v n r
*TOft t  ^T V t ^r^TT ^ft ’TTf^tr |

i~ S  u f? T O ^  3 W t  >FT t n p  ? v fp T H  
%— tn p  q r r r  f r a ? T  » f

f r ^ r  %  a rr^T  > ft I p m T ^  
f r  ^=r# r̂ 3jf?r i f f r a  ^ t t  % 1 ff^*TH 
^ x  | ,  i * t  « t * t  | ,  sr? ^ n r K f
H c T R w r  «rc  f tc r r  1 1 r ^ r r  
%  ir ?  ^ r n r n r  f t  * r ^ ? f t  %  f tp  ^ N - « p 4 -  
M T frs ft  ^ t  ^ fV r T T  s rfr^ ' ^ t  m r r  eft v t  
<snA 1 w f o v r  h i« ?  ^ t ,  ^n%  q rf^ T p r 
« m ^ t ? F T  ?r ^  * t t  h t ^ i t :  ^?r ? r » t ; I t  ^ t  
^fr# ^irr 5 HT ’srrf^q’ f»ro% 
«p ^ ^ rr'= n ff ^ tt  f » r  q 'm r  ^ r m  * n
ftp  ^  ^ T  TT^ 5  ’ T t r  f l H T ^  %  1?f?r ?TT^f 
v w » j f t  ^ ft  w t  m R r  1
spTfiT, i&r stV  ^tt f^?r *nr %
35T?: t  v f r r  v z  ^ t  ^TT^ TT f i T T ^
r?r# ^riHni^m n  wpfr ^ % n ; 1 ^q- 
^ 1 %  t  ^  W  h  w * f t
cH> ^ t f  f^P T W H  >T̂ t 3̂‘4'RTT ^ I

vw rfrm  A ^  vrr̂ rT ̂ rrsf 11 *flr 4 
s t i ^ '  r « m  ti<  ̂ x r ^ i w f g 'F  s w t  *p t , ■sft 
J T ^ f r  ^  « p m  « r c ^  t  % * ^ r H w  'T T ^ f 
VTVET MicT MI Tqr̂ T ^<1 ^  n\*i\ v t

v ^ s r r f r v f  %  f ^ r  * f t r  A  
^ a n ^ r t s T ^ f t ^ f T ^ s r v T  ^ n v r  
* t z ^ t  : t  t w  i f t r  ^ r r  h  f t p f f t  y s n r ^  v
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(  *fr xrar ]

t  ^  *wr t 
*15 H vw  i>t «rw 5*ww

f c f a r ^ r  f5r*n*r*rrvTwftrR*sft& ycr 
^ f i t  ^T 'p 'rr| fam w H w «rT rnT f^ ff 
^ t^ '^ ^?[^ n ft3r»T ^ 'T ^ T f3^ orr5rm  1 

^  -»ft ^ r t  srr^tr ^
37TTCT ^  T5TT ^pjft 'jfT vJrHftT
£r ^  $  * ?  ari 1 ^ r  «r^r ?*r
*sr% f  for fjprm  % ^jfrf^wr
*t»fr *?t -^«T^viyr % vpc^t, sm r 
n  «fr|t <p|t ^ t k h  sra vft t^ t |, ?fr 
^ tfr  *ft£t tjfff % t p t  h
vnrc f  *ftr *tf?r snrfst 1 1 

ftsjtcv< npf :3 ttt % «rr
gr?r£t f«ngr % sfttrf w #
V I  *nj*0* t. < % 3WM ^  *W
?m rf *ftr «FT>yf w f f  >fft araffr jdcft 
$  xftT wTkfr >Ftft 5TT̂  srirfr |, gw  *T*m 
trwr^ff^r «ar*f *rtr stwjth: ^nrt
*?t Jf3̂  q ^ T ^  % farif «r»R STFrffaT flT̂ FTT
* d f  $sn*r ^srdr > r ) f  ?ft ^?r# f w i  
^q^rr f s r  t^ctt t  sftr *r<rf *tm 
■TT tft aptf ^TW i f t ?Tff ftcft % I

HlŴ fiq Vqi^ ST oft *T 
ir^t^T TT « i i i  vpt% sttt i**t> wtft
<TT*T; fapJTTHT MltT'TT fj I fsPT ^FT 
Tt STtT 3?TTT ^TPT f?7-TMT f
if?? f t  ar4- g r n f t 1 1  ^  *r? t  f*r * fsr
?rft ^ st Tt sr|^ ^  
* f & ^ t s ^ 3 r ? a r ^ T T ^ ? r r f c T t  
3T̂ t % ^  ^=r# vi^rrfT^f ^  sr*r
iTRT Tt ^ T T  €t *n^T %
srnrr ?rr Tfr | ?ftr 3#  f%xT 
f%ijT «rnr i w  «rr

»p^t f v  ir? ?*rr*
I  I ^  ^  *?t f ?  3
wt *nfV i ^  «Tm Tfft *k  TTT*rrA 
y w m l ^  ^rpft^ ^nraT ^
*% f*r % sip ffa

1489 Katlwav Budget—

^ft «rnr $?fr,sfftT w% m  ? t  #  
^ p t  $' arTT 4 m  f̂ rq- <rr?̂  
*rt #irn: ?  $5%^- ^sfyf^qr ^ o^-fff
W w  5T̂ f f̂t sfrr «r̂  HfErr f«rr
i m f  5crr;^r h ? w t  ^  1 1

f<r w r  ^  ^r?% tjrwr 5 r ^  tfftr  1

?r*ft >ttt ^mr jpfv^
? ?, ^  ^  ^  T t <rsjTft sn t 
«fV I ^ a r fw  H TPfr % Vr^X
&( $ sfrr 'ranr Tif «(Y 1
-3RT ^HT«+i *T - i n  <. 5R 5T ^TTTTT %  

f=mr»r % jpft ^  isfrr â rt tk
^<p S5t#t €r 5 % jit »pt % ftrtr
4TH^H h?Y 1 ^  t o  -vfr ^r cR?

tr r̂ gftpTT «rr « fir  ^*rrr «ptt

*?r wrar^Vd' f f  «fr  % f ^ r  «rr3T?iT ^ 7 %  
^  H i  srphnf)- f f  1 w - f r a
o t i ^ s t  ^rrr^r! #  ?rN5p ?rrr ^  jt^ - 
*TT czfpf 5*4 o( I tri 1Ht <. r> ri I ’TT ,̂i"d I
^  %  trsp c fT 's  art wm  q ^ r ^ ffs r  ^ s r t  

ftfcf)TT T ^ w h r  zfts n rr j i t t  
iRr FTf^)- % f?TTr >T?T ,̂T
afr r̂rf=TTfr gr % ^fT?r
sw ? jt ir^PTqr % ■frq^rforf
5*TT f ^ 5 T T ^ ~  t^ftr^rsr#  qfr 
^  5 »tt^: c r r a t  ^ r r t f l f  ^  art
ara rt^  r ^ v  |  ^  ^  qr^fr 1 1
«ERT ^T ^  ^>TTS aprra W f l
5TKt dH+'t ^ t 5pV q r̂ q w i Ŷ

sfm  T T  ?  eft ^ T T f t  W
^W c ft I  I ^ T  s jtrft arRff ^
^ r r  h  ^  sjft ^ f i f r  ^ f t
1 1 w  ? t t?  3 ? r # m r  j ^ r f t

f t ^ f r  5*rT'cV ^ N n
5pT 'Sfnsrf % ferr f^ p r  «p^% |W W  

^  %  t t p t  * f  f « r « i i t

1 1

f » r r ^  * H t  T i  ^ ft  K T n m  
«rr, v t̂ r  Tr?r j| t
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«r? ? m p T ^ k  " b m r

»rrcr |  fcftw r w s a fftr  s t *  ^ ht 

« r t n T  $  3 * f t n .  x t f r  *  ^  ^
*fr m v r  ^  smr * $ f  $ 1

« r r w  ^ fr  f ^ n m f h r  q n f r n t t  « rc
• $S  $  *  iftXSTJT ^ffW T
^sr# ^  *frr stt̂  q r  w r r  $, «ft<>3r^T
#  ^ < W T&T  ■sft f  % f ^ T  *T $ t T T  «W ? T
w f t  £ ..........................

M r. D eputy Speaker: The hon.
M em ber need take any notice o f  offi
cia ls present. H e m ay m ention facts. 

"The officers m ay or  m ay not be pre
sent; and he should not take notice o f  
•them.

«ft f t , w m  vTO : T??T ttttt

<tft m ^ W H T W N t r  |  far 33T

^ITpT TTC 3fT ^ T * t  fa^TT *fhc O T T -

sr^r ^  *r»mrcmT i f c fc re irprrn^r 
t o #  f ,  *r?t ^  f^rtr * n f? m  %

v f t  ^rr# =anf^r 1

■ <re ^m pr qnr r n f  ^rsr? % ^ r r r  s f t r  

n t x ^ x  v  sft^T ^  f w  a * r  * t ? h
f I t  ' r f [  n r  ^ n c ft f  1 q f ^ m r
^  ’t r s r m ^ r  ^

*r?^rT v i T <  v r w f t  <t § ^ h  * t  
^ R j f a x i  ? tc ft t  ^  <=PFft t  1 
^ ftp T  I T  CTgPT^TT 'T ift  Mg'q 'TTcft ^  I

^  «rm s ft  ^sr# * r f t  *r^t<rtr
«Pt *fr*?T  ^Tf^tT ^  ^ fip

ir, s m r?  ^  *r^taT §ttt, f « n m

?T jr g r  VT^T fa+T-HT ^  f3RT%- ^ Trft

% f t r  « t t c * J 5 T * t  %  ^ t n  %  w w f  %■ n ^ r c  
^fhsrr r r t r ^ x  % w m  <rr^r i t  ■jt 

< t  % ftr  ^nr w « t  $  1 
« T ^  * ^ ? f t  5fT W r * f K  4THT

ornrrr ^frx f ^ r  ^ t  % i t r r r i Y g  r̂rw i 

sffK r t r ^ x  % «tpt *$* « ftr

*T5HT 5JTT ?  I

T ^ f t  < p ft%  I r  g r r c s ^ i r  # ? r o t  
^  '*n ft  < r  ^ i %  « r f T  % « f t r

w  fft- ^ f w
•p t w r %  T ? r  < 5 i^  ^  w ^ n u n  i ^ w -  
T^fd«r ^ f W n t f n r  nrrr wrx "qfV f  «f^t 
% fvmnrf P r r o  ftRT
^  ff'THT *T?Wr *TT ?  f

t w  ^terr ^ Hnmr «r^f
?r n r H T  w ’ f i  »rc  # s r#  ^  F m r  
«F?tf f ^ r r  ^  % t ^ t  1 1 * * r » r T
T f T ^ r n r  ^  5> r ^ r  t ;  f %  jt%?t  * t w t t

*Tr^ W5T»T V  fWT •Tf3T*lT
^  3?T*T ^ T V T  "TS^ft ^  V * l < 3 ft
^nrr^r^r «T«r f  q r  n-'Prr 
m f<  n p n  9T*rtft ^
?> 7 ^ - 1 1

TT̂ T̂ rr ITT 5TTW TJW *T? >F?5ft
^  f«F ^  3t?t ?r »r?m r
IT̂ PT %, ^ T  TT ^STrff f^TTSf
5TT?r vi1!in  ' i t i  F ’T P T  *T T  t r v
y ^ ti  I ?TT i f t f ^ T i T T  «il'*< HPT % I

n ^ rr ^ n  t ^ t  ^  %  sr? %
^d-T-MT 3fT ^  ^ ft 5^5

« f t  ■‘ f t  ->ft ^ r  f ^ r  m  ^ r
fs 1

? r»ft f°r? 5 ^ «m=r 
wft -r ^  *r r  f«p  ^r ^ ' T f t
j f r  H t m  ^  < tre w  ^ % h h t ,  ' t ^ t Ih t ,

WT^T «PTPT %
?r# ^ t t  1 i r ^ q -  #  fcs&

flT fT  ^  T ^ T  *TT f 't 'M , 5 *T  ^  f t r  -d+t
?TT?H %  ? T f  ^ ft  ^  T T  =*T^f > ft 

H ^ t  ^  I

r ? r #  v f t  «r t  ^fr T m o r ,  &  ,
* f t r  ^ r*rf  t  w  ^ t  * F ^ f  -vfV « f * r f

|  ? W  ^ T #  HTif=T 5TCB A
sfram %• « f p r  %t t v R r t

»r ^ t w t t  ft?  ^5 v t  
g f W r  % ?n# »ft, » r f w r  ^ r  ^ t  g w r  %
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fopprrqr

f w c  ¥r %ftx * < * m  ftrc r %  ?rr«r
s p m r  W ' - m  3 tp t % fa r?
m ;  f t * f r  I
% f*nrr ttanrc # *fr g*r ?r
<$fa«rr f t * f t  t « r f r  v r  * m r  * p t p t  
t i $ » ^ w p T V T m w ^ f v v ^  3 * r $ n * m r p f t  

jfpfr 1

* r f t  <t t  2t ^ rt * r w
* v f  1 w  %  ^ a r ^ T  #  t ^ r  s th t ^ t t h t  
^T^TT £  I % W S  rrWfftf

f t w  %  f f TT*: K I ^ P T  ETC f?
f  t S.. « *. fipTZ *R ?T§T % 

=sR̂ t | *fR 3.0? f*W? *R 
« T f ^ f ) '  £ 1 $r xr*rr $*r
q y w irer *r*sf %• *rwrf
^TTrft % I % fa?T ?T? » r r f f  eft 3 . O I
p m  vx sfSsrV q f ^ f t  %fix 
r™Kr*m * r t  < p % *r < p ^ t crrsft s * ff
sr ^ . * °  f r c  «rc t ^ p t t  f t  *r n ft  t  
j w i  JTcfhrr x r f  f i m  t  f %  s r ^ fr  n nzt
V  t n f^ w f  « E t , s ft  ^ R - f k T s r  3 n n r 
mt̂ t % *n# ■sr€ snr -̂ rr *rs
'^“PTT T s a i  ^  1 '•ft 6*< I i ^ t r R
t^ r #  «pr V m  |  ^ - w t  ftr??ft %  
w  ^  frp r  tT ^ T ^ ir  ^ r r f  » r ffY
| I 3ft f«TfR % **3^ ?np STT#
f  * t f t  W H  S? f a t r  5T§n sprf
^ t u  f^rsraT I ,  %f\x ^
m f r  <t?  ^Tcfr |  apfff% t r v  * f t

f t  3 t h  %  z t f i  =rV * n f r  g p  Jrr^ r ^  1
X* f ^ t r  ^ T T  rfr 5 T^ T ^ T T  ^TfgTT 
fr  *rfi *r  ^  t̂ s*rft % f-rtr
* f i S T V * r % , F » T * ? P ^ IFT a m
ffPTT '3RT m -vfr

arR % ^  Trrfr vp  3rr?ft|?w3-w 
i n f r z f t  srt ? f? r  w w  f t  mm t »

<rr%ft sro  #  zjf «f^rr w arr 
P p  sfr y f f a r  %~r# anr ^rmzx

<T̂  I  I 2Tft 'R  x?rft

•tfrs T fft  t  fa  '**£, *ttx 
?nft % m f^fr «i?r *Pt ̂ t a r^  
^ w ft | s f t  ^?rt f t  !T$f f t  w f t  1 
*[w ^5fr.?r fp »r*r vt wrx mrft f̂r%

'3£VT ITTT f  | %fVT VCVR 
v t  i r f  ? ^ T T  '^ r f f t r  fjp f»TTT 
<rr l^atrc-r ^  ^  urt 1 1

f r e t f o  w i  t w i  m n  
| ,  «r% ? r ?rf ^ n r vgm 1 %trx *?m 
5STT?T ^  5fR>TT OTI I
Shvi Pramathanath Banerjee (Con- 

tai): Sir, I thank you for giving m& 
an opportunity. I am afraid there U 
nothing more to say about the rail
ways.

Mr. Deputy-Speaker: Then, I will
call another Member.

Shri Pramathanath Banerjee:
Almost everything tor  and against has 
been said. I come from the place 
which was under the jurisdiction of 
the former B. N. Railway, now S. E. 
Railway. The people of the place 
used to call it Be Never Regular 
Railway. That noble tradition U 
still kept up by the Madras Mall 
which even now seldom runs regu
larly.

Many dark deeds have been per
petrated there; even now they are 
not being suppressed. Stealing, 
wagon-breaking and such misdeeds 
have made the people of the area 
remain under constant fear of loss. 
Both businessmen and private persons 
are suffering. The railway also has 
to pay a huge amount for compensat
ing the loss. Yost of the sufferer* 
do not complain as they do not like 
to go through the harassment of legal 
proceedings.

Under the pressure o f  the hon. 
Minister, 1 know the authorities am 
trying hard to stop such things. But, 
what can they do? All officer* 
and workers connected with. th» 
actual working of the railway* «**
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co rru p t T h e  d r iv e n  and guards and 
the station master* and their 
assistants and coolies ore  in  collusion 
w ith  the loca l thieves, daeoits and 
goondas and the class o f  traders w ho 
are thriving on such nefarious deeds.

Shri Shahnawa* K han: The hon.
M em ber is m ore generous than w e 
deserve!

M r. D eputy-Speaker: The hon.
M inister m ay invite him to discuss 
the question.

Shri Pramathanath B anerjee: The
condition  o f  class IV  w orkers, nam ely, 
the gangmen, khalasies, etc. w hose 
pay scale is betw een Rs. 30 and Rs. 35 
is w orse than the railw ay coolies. 
They cannot depend on  the small 
earnings. Therefore, they jo in  these 
miscreants and thus try to live in such 
a  hard time. This is a m iserable 
scale o f  pay and if he wants to  stop 
these things, he must raise their scales 
o f  pay.

H owrah station is in an utter and 
m iserable condition. It is one o f the 
principal and the biggest stations in 
India. The station platform s "and the 
surrounding places have becom e a 
veritable den o f  thieves, pick-pockets, 
swindlers, smugglers o f opium, ganja, 
liquor, etc. and also gold. Even 
w om en are sm uggled daily for im m or
al purposes. Hundreds of pas
sengers travel w ithout tickets and 
thousands o f  mounds o f luggages are 
not w eighed and paid for properly, 
are taken in and out o f the 
platform  by  paying a little sum to the 
railw ay officers. H ow  can these 
things be checked? There was an 
enquiry com m ittee o f  w hich Acharya 
Kripalani was the head. Has any 
action been taken on the report of 
that body?

M r. Deputy-Speaker: N orm ally,
reading o f speeches is not perm itted 
in the House. The hon. M em ber is 
new  and I can give him  some latitude 
but sometimes he should look  up to 
me.

Shri Pramathanath Banerjee: I f no 
action has been taken, w hat is the use 
o f  such a force?

M y suggestions to  th e  hon. 
axe, firstly, to  appoint loca l com m it
tees at p laces «u d ) 'a* Khfergpur w hich  
w ill look  a fter the areas covering 
about fifty  m iles and secondly, fo r  the 
Hpwrah station, to  appoint a com m it
tee o f  M em bers o f  Parliam ent from  
all parties w ith  one o r  tw o responsi
ble officers from  the ra ilw ay staff and 
railw ay union w ho w ill sit m onthly.

16-39 hrs.

[ P a n d i t  T h a k u r  D a s  B h a r g a v a  i n
the Chair ]

They w ill look  into the w orking o f  
the railw ay offices and take note o f  
the com plaints and see that all com 
plaints are rem edied. They w ill also 
hear the com plaints o f  the unions 
connected with the railw ay w orkers. 
I know  there are very  honest railw ay 
officers, but they 80  not venture to 
open their m outh for  fear o f  being 
placed in difficult situations. These 
officers, I know, are ready to help 
such a Committee if they are assured" 
o f  their safety.

Mr. Chairman, Sir, through you  I 
appeal to the hon. Railw ay M inister 
to take the help o f  all o f  us to eradi
cate the gross corruption now  ram p
ant in the Railw ay Adm inistration.

Last o f all, I beg to draw the atten
tion of the hon. Mulfster to the long 
standing grievance and dem and o f m y 
area, Contai. Contai is 36 miles 
aw ay from  the nearest railw ay 
station. Contai is grow ing into 
im portance by  the opening o f  a sea 
resort or sanitorium at Digha which 
has got one o f the finest beaches in 
the w orld. It is the only sea resort 
in Bengal w here visitors from  all 
parts o f  India, and even from  foreign  
countries, flock. W e want a railway 
connection. I hope and pray that the 
hon. M inister w ill kindly give his 
prom pt attention to m y proposal.

Shri M oham m ed Tahir (K ishan- 
g a n j): Sir, 1 am  very m uch thankful
to you  fo r  giving mq permission to  
speak on the R ailw ay Budget. First
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tS h ri M oham m ed Tahir] 
o f  all, I w ould  like  to  congratulate our 
the D eputy M inister, fo r  having pre- 
friends, the R ailw ay M inister, and 
seated before  a com prehensive 
budget w hich leads us to know  that 
they have achieved som e develop
ments artd-_lbey are also expecting 
som e m ore achievem ents in future. 
W e wish that they successfully do so 
in future.

The greatest achievem ent o f the 
R ailw ay Department is that every 
citizen o f  India feels on ly through this 
Departm ent that he is a citizen o f 
an independent country, because 
w herever he goes he can surely see 
som e sort o f  developm ent carried out 
by  this Department only and in no 
other department. No such develop
ments as in the Railway Department 
have taken place in other depart
ments.

Sir, I w ill take only a very little 
time to give some im portant sugges
tions so far as the Railways are 
concerned, especially the North-East
ern Railway. The North-Eastern 
is the only route by which w e can go 
from  Delhi up to Assam. So far as 
public interest is concerned, we 
have got our States far off from  the 
Capital. This is the only route by 
which w e can connect these States 
nam ely Bihar, Bengal and Assam the 
eastern-m ost part o f  India with Delhi 
our Capital. The second thing I want 
to submit about the importance o f 
this railway is that this line is m ore 
im portant from  the strategic point o f 
v iew  as also from  the point o f  view  
o f  defence. As hon. Members are
aware, during the last great war this
was the only route through w hich the 
arm y and other necessaries w ere 
reached to the eastern front. There
fore, greater attention should be paid 
to this railway line.

In this connection I want to m ake 
tw o  suggestions. I w ould suggest 
that either you  connect this N. E.
R ailw ay in Its metre guage with
Delhi, or  you  convert the N.E. Rail
w ay, w hich is now  m etre guage, into

broad guage so that there m ay b «  
direct link from  Delhi upto Assam.

The second thing that* I want to 
plance before this House is that 
doubling o f this line 'is  most necessary. 
The whole line must be doubled and 
then only we will find ourseJves in 
a very safe position in respect o f  our 
far off States, especially in the eastern 
area and from  the point o f  v iew  
o f  strategy and defence also it is 
most essential to take up this scheme 
and to com plete it without much 
delay. A lthough there are so many good 
things to be said about the Railw ay 
Department, there are some bad 
points also. So far as timings o f 
trains are concerned, I have to e x 
press m y greatest dissatisfaction. 
In the N.E. Railway, more especially 
in the section from  Katihar to Jog- 
bani, which is a very small section o f  
not m ore than 50 rhiles, w e  are tired 
o f  the late running o f trains. The 
same is the case on the main line 
also. I hope the hon. M inister w ill 
take care to see that the timings ara 
maintained in future.

My next point is about the opening 
o f  a new railw ay line. I w ould most 
hum bly suggest that a railw ay line 
is most essential from  Purnea up to 
Galgalia in the north-eastern part o f  
our country. I want this line to be 
constructed from  P um ia  via Am ore, 
Bahadurganj, Tera Gaj and Digal 
Bank up to Galgalia. This is most 
neglected area. W ithout having any 
means o f proper com m unication in 
that area the people are feeling very 
much disgusted. It is a ju te grow ing 
area. The cultivators there find it 
very difficult to take their goods to 
defferent market places. Some days 
back, 1 remember, when the present 
Railway Minister was in charge o f  
Communications he had been to 
Pui'nia District. A t that time w e had 
requested that a line should be opened 
from  Purnia to Galgalia through the 
route I have just now mentioned. I 
do not know  whether he rem embers 
it now or not. H ow ever, I w ould  
once again request him  to give du *
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consideration to  this matter o f  open
ing  a new  line from  P um ia to  G al
galia. That w ill to  a  great length 
relieve the sufferings o f  the people o f  
that area, especially the cultivators.

Then, during the harvesting season 
thousands and lakhs o f  labourers  from  
Sonepur rights up to Katihar go to 
Bengal and Assam. A t that time 
you  w ill find that the num ber o f  
labourers travelling Ch the roofs 01 
trains is not less than the regular 
passengers. That is a very  danger
ous thing. This is their pitiable 
position on both the occassions, when 
they go as w ell as when they com e 
back. I w ould therefore, suggest 
that at least during the harvesting 
season there must be some arrange
ments to run special trains from  Sone
pur to  Kathiar right up to Siliguri, so 
that these labourers can travel in 
com fort and the regular passengers 
m ay not be put into trouble.

There is one thing which I w ould 
m ost hum bly submit so far as ameni
ties are concerned. I am glad that 
the Railways have made some 
im provem ent so far as amenities are 
concerned, but I most hum bly request 
the hon. Minister to im prove the 
amenities further. I want to tell him 
that I have left taking meals in the 
railw ay stations.

An Hon. M em ber: Fast?

Shri Mohammed Tahir: I am sorry 
I cannot take m y meal at railway 
stations, because, as a Muslim, I Rave 
got some regard so far as the taking 
o f  meat is concerned. What I want to 
B a y  is, there is no arrangement in the 
•railway stations for  doing Zabiha. 
F orm erly, there were Muslim cooks 
in  their railway t-tutions. Now, 
they are not there, and it is very 
difficult to  say whether the meat is 
Zabiha.

A n  Hon. M em ber: This is a s c a la r  
State.

Shri Mohamm ed Tahlf: Yes; I do
adm it that this is secular State. But

it does s o t  m ean that one section o f  
the people should nofc take '‘meat. 
Does secularism mean that one section 
o f  the people should not take meatlk 
I f that is so, then, it is a ll right. But 
I assure the Hon’ble mem ber that it  
does not mean that. W e should have 
proper meat served at railw ay 
stations. I w ould request the hon. 
Minister to see that he arranges fo r  
the serving of this food  at least in 
some important stations so that w e  
m ay also take our m eal w ith satisfac
tion. Form erly, the meat was accord
ing to our faith and our religious 
orders. It is known as that of zabiha. 
The w ord used in our religion is 
sabiha. That should be there. "We 
should have m eal to our satisfaction. 
I f  not, it w ould be very  difficult. I 
w ould assure m y hon. friends that 
most o f the muslims have almost left, 
taking their meals in the railway 
stations on account o f  Non-Zabilur 
meat. We want Zabiha meat. I thiutk 
y ou  w ill also like perhaps zabiha. 
meat.

Lastly, I w ould submit one thing. 
It is about the discrimination that has 
been shown in the railway depart
ment. The Janata trains have been 
started in our railways. It is w ell 
and good. It is very good to give 
the name ‘Janata’ for  a train, but 
those passengers who do not travel in 
third class and w ho are used to travel 
in higher classes aTe obviously debar
red from  travelling in the Janata 
trains. It is clear discrimination, 
because there is no arrangement for- 
such passengers travelling in higher 
classes to travel in such a train hav
ing only 3rd class. So, let there be 
a name as Janata train, but provide 
upper classes also in such trains 
There is no harm if  upper classe! 
also are put in Janata trains.

I hope the hon. Minister w ill tak< 
note o f  m y suggestions. I hope w< 
shall be able to see that the sugges 
tions are taken note o f  and actioi 
taken so that the public might b< 
satisfied with the railways. This ii 
a ll and I have done.



S h ri S. C. Samanta (T a m lu k ): In 
1823 railw ay finance w as separated 
from  general finance, by  a convention.
A . resolution was passed accord ingly 
in the then Central legislature and the 
railway bad com plete control over its 
finances and organisations. B y  this,
It was not m eant that the G overn 
ment had no control over railw ay 
finances. The G overnm ent had o f 
eourse overall control. But now, we 
Snd that at intervals, these conven 
tions and resolutions are being renew 
ed and review ed according to the 
amounts that are to be allotted to the 
general finances from  the railw ay 
finances. A ccording to  that conven
tion and resolution, the railw ay had 
presented their budget every year, 
and the general budget had nothing 
to do w ith it. This year, a ll o f  a 
sudden, in the general finance, an 
increase o f  railw ay fares has been 
m entioned. W hy has it been done? 
W h y has the Railw ay Minister, in 
his speech, mentioned that about the 
increase o f  passenger fares, “X am not 
doing anything but the Finance M inis
ter m ay do something” ? W hy should 
It be so?

M ay w e not claim from  this House 
that that resolution and convention 
should first be biTfught before this 
House, passed, and then, necessary 
procedure be fo llow ed? I think this 
procedure should be adopted, and the 
procedure that has been taken should 
be corrected in future. I hope that 
the R ailw ay M inister w ill give 
thought to this matter.

The present Railw ay M inister was 
the M inister o f  Communications som e
time ago. I brought in a resolution 
to the effect that the posts and tele
graphs finances should be separated 
from  general revenues. They could 
not accept it. M y proposal then was 
that if  they could not seperate posts 
and telegraphs finances— a subject 
which is akin to the railways in 
many respects— they should take up 
the railw ay finances w ith  the general 
finances, and no discrimination need 
be made. Still, that was not done. 
Now. the Communications M inister
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having becom ing the R ailw ay M inis
ter has yielded to the Finance M inis
ter encroaching upon the thing. I- 
think a time w ill com e when ra ilw ay 
finance w ill be amalgamated with the 
general finance.

Sir, m y friend Shri Dange suggest
ed yesterday that the electrification 
of railways can wait. 1 w ould b eg  
o f him to reconsider it. The- 
im provem ent programm es that has- 
been taken up and considered by  xrta 
Railway Board and by this House, in 
respect o f the first and second F ive 
Year Plans prove that all items cannot 
wait and that all items should toe 
taken up. This electrification o f  
lines was considered for a long time. 
It is not for  any imaginary purpose 
that Rs. 80 crores w ill be spent on 
electrification. It is a necessity.
Last year, a com m ittee was appointed 
by  the railways to go into the ques
tion o f  overcrow ding in trains. T h e y  
dealt with overcrow ding in B om bay, 
Calcutta and Madras and in som e 
other places. They have subm itted 
their report as to how  to tackle w ith  
overcrow ding. W e always decry
the railways because they cannot p ro 
vide space for  passengers w ho have- 
sometimes to ascend to the top o f  the 
trains for travelling. For the trans
port o f  goods and passengers, should 
w e not take the necessary m easures? 
The railw ay line that has been p ro 
posed . . .
17 hrs.

[ M r . S p e a k e r  in  the Chair ]
Mr. Speaker: Order, order; it is n ow  

5 o ’clock. The hon. M em ber m a y  
resume his speech tom orrow.

RESOLUTION RE: THERM O-NUC-
L E A #  TEST EXPLOSION S

The M blhter o f  Defence (Shrl< 
Krishna Me non) rose—

Shri V , Raju (Vishakhapatnam ):
With your permission, I w ould like to 
ssy a few  words. I am rising on  a. 
point o f  order for  the reason that th*:



Governm ent is not g iv in g  us sufficient 
opportunity to  debate foreign  affairs 
during the current session. There
fo r e ...........

M r. Speaker: N o, hon. M em ber has 
ot the right td interrupt the p ro - 

:eedings o f  this House.

Shri V . R a ju : That is true, but w e 
w o u ld  like you  to perm it a long 
•debate on  this issue.

M r. Speaker: I f the hon. Membei
■wants to m ake any subm ission, hi 
“w ill k indly w rite to  m e. W ithou 
ra y  permission, excep t those thing: 
ifoat are in the O rder Paper, nothini 
e lse  can be raised, unless it is a point 
■of- o r d e r  w hich  w ill prevent the fu r 
th er  proceedings o f  the House. He 
m ay w rite to m e or see me.

Shri V . R aju : I hope you  w ill g ive 
us an opportunity to debate foreign  
■affairs.

Mr. Speaker: W hatever is reason
ab le  I w ill alw ays do.

Shri Krishna M enon: The resolution 
that stands in m y name, I have sub
m itted on behalf o f  the M inistry o f 
External A ffairs and is one w hich 

•causes concern not on ly to the M em 
bers o f this House and this country, 
but the vast m ajority o f  peoples in the 
w orld . * This matter cam e before  the 
House fo r  the first tim e in February,
1954, when in a statement m ade by 
th e  Prim e M inister, this House called 
fo r  what was ’ called a stand-still
agreem ent on atom ic explosions—
nuclear and therm o-nuclear exp lo 
sions. Since then this idea has 
gathered m om entum in the w orld . 
W hile there are considerable d iffer
en ces  regarding the general problem  
•of disarm ament or the degree o f  con 
trol and inspection that have to be 
introduced in regard to nuclear and 
therm o-nuclear weapons, there has 
been a grow ing volum e o f  opinion in 

-every cou n try ...........

Shri BraJ R aj Singh (F irozabad):
-On a poin t o f  order, Sir. Can the
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hon. m em ber speak w ith ou t th e  reso
lu tion  be in g  form ally  m ov e$  in  the
H ouse?

Mr. Speaker: H e w ill first o f  a ll
speak and m ov e  th e  resolution  at t in  
end; it does not matter.

Shri K rishna M enon: ...........w ith
reference to  m aking a beginning in  
that d irection  fo r  the suspension o f  
these w eapons. This resolution  has 
been before  the H ouse; it has been 
circulated. B ut in v iew  o f the obser
vation w hich  has now  been  m ade, I 
w ill read it out. I hoped that the 
time o f  the House w ould  b e  saved.

M r. Speaker: I take it that the hon. 
M em ber m oves it as in the O rder
Paper.

Shri K rishna M enon: I m ove the
resolution as it is on the O rder Paper.

M r. Speaker: I w ill treat it as
m oved. T he hon. M em ber can pro
ceed.

Shri Krishna M enon: The tim e that 
is available to the House to debate 
this matter is so b rie f that it is 
essential in the beginning to m ention 
its scope and its purpose. The resolu
tion deals, in the first pargaraph, 
w ith the general problem  o f nuclear 
and therm o-nuclear war. But the 
bulk o f  it is concerned with the 
mere im m ediate concerns in regard 
to the effects o f  radiation arising 
from  these experim ents w ith refer
ence to  mass destruction.

I w ant to  say at this stage that the 
approach that the G overnm ent makes 
to his problem  in m oving this resolu
tion before  this House is not one o f  
criticism o f  any other great pow er 
concerned in regard to  the general 
policy . This resolution is not on the 
issue o f  foreign  policy , bu t is con 
cerned w ith the results on hum anity 
the present generation and the future 
and is intended to express the view! 
o f  this House and this country tt 
push on the gathering m om entum  t< 
add to  the gathering m om entum  lot 
the suspension o f  nuclear and therm o 
nuclear tests, so  that in  th e course o
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the observations one has to make, if  
references are made to the participa
tion o f  any particular country or to 
the explosions for w hich they are 
responsible, it may not t>e taken, not 
in this House but outside, that it is 
intended as a criticism o f  a destruc
tive character.

Secondly, I w ould like to say that 
nothing that is said either by  m yself 
or  in this debate w ill ever be 
construed by our people or others as 
any desire or any lack o f recognition 
o f  the great revolutionary changes 
and the revolutionary progress that 
has been made by the discovery or 
rather the release of atom ic power. 
T h e  fact that w e  condem n and regret 
the use o f this pow er o f mass des
truction does not mean that we lag 
behind anyone in the desire to see 
nuclear and therm o-nuclear pow er 
develop for peaceful purposes. There
fore, while hard things may be said 
and the picture that is drawn o f the 
destruction in works both to the 
w orld as it is today and the genera
tions that w ill com e after us may be 
uruesome, that is only one side o f  the 
picture. Given the capacity o f  man 
to apply his great talents and 
resources at his disposal fo r  the ser
vices of mankind, this new power, 
the beginning of which was known to 
the world, which was made available 
to the world in the beginning o f  this 
century, can be o f very great service.

The resolution deals in the first 
paragraph with the long-term  prob
lem of the prohibition of atomic 
weapons. This country and the G ov 
ernm ent on behalf o f  this country 
have said in every international dis
cussion, in every international gather
ing which has debated this point, that 
w e stand unqualifiedly and without 
Reservations for the total prohibition 
o f nuclear and therm o-nuclear weapons 
and all form s of nuclear and therm o
nuclear and biological war. There
fore, there is nothing new  that is 
stated here; w e have started and used 
our ow n initiative and such opportu
nities as presented themselves to

promote the ’efforts towards restrain
ing the further developm ent o f these 
weapons.

The approach to the short-term
problems is contained in paragraphs
2 to 6 . At this stage, one should 
refer to the begin. tur\.g tKe 
ment o f this new energy, going back 
to the beginning o f this country, in 
1913 when Lord RutherforJ split the 
atom. But he did not believe— he 
died in 1937— that atomic energy 
w ould t;ver be used in large-scal* 
war. Till 1937 it was regarded as a 
laboratory experiment, interesting in 
its way and a great contribution to 
science. In 1932 came the experi- 
m f.its o f Cockraft (and also Chadwick 
on neutrons) who disintegrated the 
atom using artificially accelerated 
particles for bombardment. It is from  
that time onwards that the new deve
lopment begins. In 1938, a y e a r  
before the war, when in Germ any 
w ork was being done on further 
atomic researches, Hahn and Stras*- 
man started w ork on the splitting o f  
the uranium atom. From that period, 
the whole of the atom ic pow er has 
come into the field o f  weapons.

So far as the use o f  them as, what 
is popularly known as bombs, w«a 
concerned, in the July o f 1984 at 
Alam agordo, in New M exico, the 
United States exploded the first 
nuclear bomb. Com pared to the 
modern bomb it was a little toy. Th* 
next month tw o bombs w ere dropped 
in Japan, one on Hiroshima and the 
other on Nagasaki. I w ill refer t* 
them in a short w hile when w e deal 
with the destructive effects o f these 
bombs.

These weapons, Sir, are o f  three 
kinds. It is necessary to refer to 
them not in order to introduce into * 
parliamentary debate a great deal o f 
detail, but it has reference to the 
present-day developments. The first 
o f these atom bombs, a typical-sized 
one which has an explosive pow er 
equivalent to 20,000 tons o f  T.N.T., it 
what is called a fission bom b and It 
consists ot fissile materials, such M
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[Shri K rishna M enon] 
uranium* 235, plutonium  and a num 
ber o f  other m aterials. N ow  the a to 
m ic pow ers have m oved fa r  aw ay 
from  there and today the atom ic bom b 
hold is m erely  used as a m atch to 
ignite the h ydrogen  bom b.

The second type o f  bom b is the 
fusion bom b w here exp losive  action 
arises from  the sudden evolution  o f 
energy in a “ fusion”  process in  w hich  
various form s o f hydrogen  interact to 
produce helium . N ow  w hat happens 
is that the process that takes place is 
essentially analogous to  cum bustion, 
but the ‘m atch’ required to “ ign ite”  
it must produce an initial tem pera
ture of som e m illions o f  degrees 
centigrade. Such tem peratures cou ld  
on ly  be  achieved b y  using an 
atom ic bom b. The tem perature that 
js produced in the core o f  a therm o
nuclear bom b is several times, I am 
told, the tem perature at the centre 

the sun.
N ow  com es the third type o f  bom b 

about w hich there is a considerable 
am ount o f discussion. But it is 
believed  that the tw o great atom ic 
pow ers have- already tested them. 
That is the fission-fusion-fission bom b. 
That is w orse than the fission o f  the 
atom bom b and fusion o f the h yd ro
gen bom b. This third type o f  bom b, 
believed to have been tested, consists 
o f II.-bom b surrounded by a shell o f  
ordinary uranium. Copious quantities 
o f  fast neutrons are produced. They 
are able to produce fission in uranium 
-L'nfi. The explosive pow er o f  an 
A .-Bom b m ay be increased enorm ous
ly w ithout any proportionate increase 
i ' 00 <t. Bom bs o f this type in the 
10-million ton TN T equivalent class 
have been believed to have been 
to -ted Thi: is the latest developm ent 
in regard to this terrific pow er of 
destruction.

Now, the normal effects of these 
bom bs are three-fold . One, the blast 
that they create: the mere pushing of 
air that destroys edifices, structures 
and anything that is around. The 
second is the heat that is generated 
and the third is radition. The greater 
part of what I have to say this a fter
noon w ill bo devoted to the If.sl, but

both  in H iroshim a and N agasaki the 
dam age was largely  carried  b y  blast 
and heat; in  H iroshim a nearly  90 
per cent, o f  the houses w ere  destroyed 
b y  the blast and the heat; and about
365,000 peop le o f  that city  w ere 
afflicted.

In regard to the effects o f  the 
bom bing o f  these tw o Japanese cities, 
studies made afterw ards show ed that 
peop le w ho w ere there at that time 
and survived, or even  the soldiers 
w ho w ent there thereafter, suffered 
from  the effects o f  radiation and 
some o f  them  began to show  signs of 
leukem ia —  b lood -ce ll cancer —  and 
other types o f diseases.

N ow  the effect o f this bom b today 
com pared to hydrogen  bom b as I said 
a little w hile ago was equivalent to 
som e 20,000 tons o f  TNT. But a 
m odern hydrogen  bom b, a typical 
bomb, is about tw enty megatons. 
believe the last one exp loded  was 1 ' 
These new bom bs are a m illion  tiirtss 
m ore pow erfu l than the bom bs drop 
ped at Nagasaki and Hiroshima.

Shri Bharucha (East K handesh): 
Thousand times m ore pow erfu l.

Shri Krishna M enon: Yes. thousand 
time;-. W e, therefore, are in a posi
tion o f having to com pare what m ay 
be called this process o f  nuclear w ar 
as against the m olecular w ar o f  old 
times The use o f these weapons 
today are not confined to the bom bs, 
a larr^ stockpile of w hich exist in 
every countrv. but their introduction 
into what are called tactical weapons, 
w hore it is assumed that an atom ic 
head in a cannon w ill produce the 
effect o f a thousand tons o f  TNT, and 
if vnu use a thousand o f them you 
have vptv considerable effects in this 
way. Tt is also know n that these 
tactical weapons are portable and 
could be used as m olecular weaponc 
w ere used before  as conventional 
arm?.m?nt. If you add to it the use 
o f atom ic weapons as warheads to 
guide missiles, then you .have a situa
tion w here the w orld is faced b y  the 
effect o f this destructive pow er in a 
w av w here no country, no institution 
can e^cntje and hum anity as a whole
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can only perish. If these weapons 
w ere used fo r  war purposes, there 
w ould be very  little left in the w orld, 

.in the way o f  civilisation as w e know  
it. I think it is useful for the purpose 
o f  this debate, as the im pact o f what 
w e say here m ay have on public 
■opinion, to refer to one or tw o o f  these 
-effects.

I w ill read the first one. w hich  is on 
the individual. This com es from  an 
A m erican A rm y Colonel w ho addres
sed the S ixty-S econd  Annual C onven- 
•tion o f  the Association o f M ilitary 
Surgeons in the United States. This 
is what he said:

“ An atom bom b explosion pro
duces coagulation o f  the tissues 
and the mechanical destruction 
o f  the choroid in the retina by 
converting the tissue fluids into 
steam and thereby exploding 
the retina ”
That is the effect on the individual. 
1 have here considerable material 

v. ith regard to the bom bing o f the 
two Japanese towns. .In  Hiroshima 
niw t of the w ooden houses within a 
radius o f one kilom ete^ from  the 
hypocenter wore instantly crushed to 
p.cot's and the whole of the town was 
■ V-itioycJ. What is more important 
; that concrete buildings though they 
.‘•1 lowed a creator endurance, were 
alsc> subject lo  fire and blast. ana 
dest royed.

Tlio bom b dropped on Nagasaki 
was more pow erfu l than that of 
Hiroshima, but its destructive force 
was greatly influenced by the hilly 
terrain o f the city. This is a factor 
that goes into such protection as one 
may seek from  atomic warfare. The 
num ber o f afflicted people in H iro
shima w ere: 78,000 dead; 37,000

, .^wounded; 14,000 w ere not to be found: 
"v’'235,000 afflicted; making a total o f

365,000 in a small city o f Hiroshima.
Scientific experiments have been 

made as to the results of atomic war 
and the atom ic bombardment on a 
country under present conditions. The 
present conditions vastly very from  
Hiroshim a and Nagasaki. I think the

most inform ative of these are the 
civil defence operations conducted in 
the United States in June 1955 under 
what h  called “Operation Alert” . In 
the 1955 exercises it was assumed 
that the United States was struck by 
about sixty atomic and hydrogien 
bombs. Based on the data collected 
by the Bomb Damages Assessment 
Group o f the Civil Defence Adm inis
tration it was estimated that at the 
end of the first day of the attack 
more than eight million people were 
killed and another eight million 
would have died a lew  weeks later. 
About a quarter of the deaths would 
have been caused by radio-active fa ll
out; that mem s, even if they had 
been hundreds o f miles away from the 
explosions, they w ould still get killed. 
‘ ‘It is also estimated that the attack 
w ould have damaged 11 million dw el
ling units and rendered about 25 m il
lion people homeless. In New York 
alone, a five megaton bom b at 
surface-burst (that is, burst on the 
ground} w ould have killed about 3 
million people, that is 30 per cent, o f 
New Y ork ’s population, and injured 
another 23 per cent. That is, out o f 
every eight New Yorkers about three 
were estimated killed and two injur
ed.”

The blast effect o f a single therm o
nuclear weapon is enough to destroy 
the very largest o f the cities. Its 
radiological effect is enough to 
devastate an area as much as that of 
some of the largest States in our coun
try 100,000 square miles can pro
bably be taken as a reasonable figure 
for the area o f radiological hazard 
arising from  a multi-m egaton bom b-
100.000 square miles is not a small 
area. It is in fact somewhat less 
than 1/500th part o f  the total land 
surface o f the earth.

The British research on this, the 
results o f  which are more conserva
tive. as can be expected, states thus:

“ Given a sufficient number o f 
bombs, -to part o f the w orld w ould 
escape exposure to biologically signi
ficant levels of radiation; to a greater
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o r  lees decree, *  legacy  o f  genetic 
d u n a fe  w ould  be incurred anil u  
increased incidence o f  delayed effects 
•n the individual w ould  probably  be 
induced. A lthough  it is difficult to 
im agine the general occurrence o f 
radiation intensities w hich w ould  
elim inate the entire hum an race, 
atom ic w arfare on a large scale could 
not fail to increase for m any genera
tions the load o f  distress and su f
fering  that individuals and all human 
societies w ould be called upon to 
support.’*

A n  A rm y General, General Gavin, 
was called before  the Senate Enquiry 
Com m ittee last year, and he was 
asked by Senator Duff w hat he 
thought w ould  be the effect o f  atom ic 
explosions, o f  bom bs dropped on 
Siberia, on the Russian people. This 
was his answer. He said he was not 
really com petent, and he said ‘you  
have to ask the A ir  F orce ’. This is 
w hat he said:

“ Current planning estimates 
run on the order o f  several 
hundred m illion deaths that 
w ould be either w ay depending 
upon w hich w ay the w ind blew .”

Therefore, it is possible fo r  the peo
p le  w ho release the bom bs them 
selves to be killed.

“ If the w ind b lew  to the 
south-east they w ould  be m ostly 
in the U.S.S.R., although they 
w ould  extend into the Japanese 
territory and perhaps dow n into 
the Philippine area. I f  the w ind 
blew  the other w ay, they w ould 
extend w ell back up into W est
ern Europe. A nd I use the figure 
“several hundred m illion ’ , w hich  
contrasts w ith one estimates that 
w e hitherto have.”
N ow , this is the situation in w ar 

time. But, fortunately, although
there are threats o f  war, w e  never 
had the experience o f  the use o f  
these weapons fo r  the purpose o f
mass destruction, except the tw o
cases I have m entioned, at the end o f  
the Second W orld  W ar.
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But w e  are now  concerned with, the 
large num ber o f  explosions that ana 
talcing place, each  on e  probably  m ar* 
stupendous in its effect. A n d  i f  w e  
are to understand the p ow er o f  thete 
explosions I think the best th ing is  
to say that the last exp losion  o f  the 
United States, the b ig  one that w as 
exp loded  in Bikini in 1994, fo llow ed  
by  that o f  the U.S.S.R. in N ovem ber
1955, are both supposed to  be m ulti
megaton bombs. A nd scientists have 
calculated— and I am told  accurately 
— that the exp losive pow er o f  each 
one o f these bom bs is m ore than 
double the exp losive pow er o f  th* 
explosives used in all the w ars in 
civilisation.

Shri Bharucha: Three times as
much.

Shri Krishna M enon: W e are
inform ed that the chem ical explosive^ 
required to make this kind o f  baiv* 
w ould cost Rs. 2,000 crores and w o u li  
occupy m any hundreds of buildings 
like this; and at the same time, one 
o f the bom bs w ould probably cost a 
few  crores o f rupees. It might 
interest the Finance Minister to know  
that there is some econom y factor, 
but o f a character w hich  is very 
gruesome.

On the whole, the calculations are- 
that there have been 110  o f  these 
atom ic and therm o-nuclear explosions,, 
seventy by the United States, thirty 
by the Soviet Union and ten by  the 
United K ingdom . I w ould like to say 
here that these are on ly rough esti
mates, because each o f  these countries 
is not likely  to reveal the exact 
figures.

Now, in regard to the effects ol 
these explosions, 1 w ould  like to deal 
w ith  them under four heads. Tht 
first o f them are the general effects 
of these explosions. The purpose oi 
this Resolution in asking fo r  a stand
still suspension o f  these explosions u 
that on the one hand that w ould  be 
the first step towards atom ic dis
armament, and i f  there be no further 
experim entation, if  the w orld  power*



concerned w ere brought to- the posi
tion  that there w ould  be no raor« 
experim entation, it means that there

^  w ould  be n o  m ore m anufacture; there 
w ill be  a holding back o f  the progress 
towards atom ic destruction. That is 
one part.

* But much m ore than that— and that 
is w hat concerns the ,vast masses of 
the people, naturally, on account o f 
the suffering that w ill be inflicted—  
are the effects o f the explosions them
selves, apart from  any war. Even it 
there is no war, i f  the experiments 
are made, what are the effects? Those 
effects are o f the third kind, to w hich 
I have referred, arising from  radia
tion, which may be either on the skin 
surface or it m ay dam age and do 
in jury to every part o f  our anatomy.

The latest about these general
• -ffects has been spoken o f by the

v liobel prize winner, Dr. Linus
• Pauling, chemist at the California 

Institute of Technology, when he said 
that the bom b test scheduled fo r  the 
Christmas Island in the Pacific— now 
over— w ould lead to one thousand 
deaths from  leukaemia, that is cancer 
o f  the blood. If the bomb tests are 
carried on at their present rate, he 
said, the number of children born in 
each generation w ith such serious 
effects as feeble-m indedness and de
form ities will be increased by 200,000.
“A ll scientists are agreed that the 
e ffe c ts  o f the H -bom b tests are very 
small when com pared with natural 
radiation” , Dr. Pauling said, “ Bux 
w hen you convert these effects to 
many people, the num ber becomes 
large enough to anyone interested in 
human suffering to be concerned

♦ about it.”

•^,1' It is estimated that the children o f 
•the present population o f the United 
States w ill be some 100 million. And 
today tw o millions of them suffer 
from  deform ities and other results o f  
mutations in the normal course, but 
as a result o f  -these tests those w ill 
be increased by several thousands, and 
m ay be m uch more. And if the tests
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were carried on on a larger scale, it 
would be difficult to say what would 
happen.

According to the British Medical 
Journal, British opinion so far as the 
official, scientific side is concerned, 
has rather tended to say that it is not 
so bad as it looks. The general 
argument has been that in the human 
frame there is so much radiation—  
that is true— arising from  the radia
tion of the rocks around us or the 
potassium in the body and other 
causes. There is natural radiation, and 
therefore the argument advanced—  
not by  scientists, but by politicians in 
the United Nations— is, "Y ou have ao 
much radiation in you, so what does 
it matter if there is a little m ore?” 
The answer»to that is, it is just like 
saying that normally when w e stand 
w e probably carry on our bodies 
somewhere round 15 lbs. o f atmos
pheric w eight per square inch, and so 
with another 15 lbs. we w ill not feel 
uncom fortable. So it is just a ques
tion o f  the margin. I think, Sir, I 
must go through this very quickly.

The British say— this is from  the 
British Medical Journal Lancet:

“ W e are alarmed at what may 
happen if tests go on m uch longer 
and we are unconvinced that harm 
has not already been done. It seems 
that the Governm ent in its attitude 
to the control o f nuclear tests, is 
depending too much on certain 
reassuring facts and not making 
enough allow ance for the big  gaps 
in knowledge.”

I referred to the general effects 
w ith regard to radiation. But the 
main effects arise from  three sources. 
One is contamination, the other is 
genetic effects of the mutations that 
are induced which lead to the birth 
of imbeciles or deform ed creatures, 
and all kinds o f  things like that. Now, 
with regard to contamination— It is 
not as though one picks out from  on« 
country, but it seems we have m ore 
information about it— the first 
hydrogen bom b was exploded in 19M,



[S hri Krishna M enon] 
and the w orld  d id  not k n ow  o f  its 
real nature till tw o  years later. The 
reason w as that it happened that 
during the explosion, the Japanese 
fishing craft ca lled  Fortunate D ragon  
— not so fortunate in this particular 
case— carried 23 fisherm en w h o  w ere 
affected, and that cam e to  the atten
tion  o f  the N avy authorities in the 
United States, and their treatm ent 
and look ing after and the general 
pu b licity  brought to  the w orld  the 
in form ation  about the effects o f  the 
hydrogen  bom b. In Bikini, w hich  
bom b is regarded as o f  the sam e size 
as the b om b  exp loded  b y  the Soviet 
Union a few  m onths afterw ards, these 
are the results:

“ Thirteen months after the first 
hydrogen  bom b test in Bikini in 
1954, the contam inated water
mass o f  the Pacific Ocean, at the 
scene o f the explosion, had
spread over one m illion square 
m iles.”

“ T w o days after the 1954 tests 
the radioactivity o f  the surface 
waters near Bikini was observed 
to be a m illion times greater 
than the naturally occurring
radio-activity . This m aterial was 
transported and diluted by 
ocean currents, and four months 
later concentrations three times 
the natural radiation w ere found
1.500 miles from  the test area; 
thirteen months later the con 
tam inated w ater mass had spread 
over a m illion square miles. A rti- 
flical activity had been reduced 
to about one-fifth  the natural 
activity, but cou ld be detected
3.500 m iles from  the source.”

This is the result o f  the exam ination 
and reporting on the sequel o f  Bikini 
bom b.

There was a report in Indian new s
papers at that time that m any articles 
o f  food  sold in Calcutta had been 
found to be contam inated by  radio
activity by  a team  o f  scientists o f the 
Calcutta U niversity C ollege o f  
Science. I have not been  able to 
d iscover w hat further investigations 
w ere m ade in regard to  them. For 
lack  o f  time, I w ill not read out the 
remainder.
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Perhaps, th e m ost far-reaching  
effect o f  radiation, is w hat happens to  
posterity. A b ou t this, there is little  
direct know ledge. E ven if  w e  ■accept
ed  the v iew  that the present hazards 
are sm all, in  v iew  o f the com m on 
judgm ent that the far-reach ing effects 
are not know n, are not measured, the 
exp lod in g o f  these bom bs in such a 
w ay as w ould  affect posterity becom e^ 
a -grave danger. The British R esearch  
C ouncil says:

“There is little d irect know ledge 
o f  the genetic effects o f  ionizing 
radiations on man, but with certain 
reservations it is justifiable to  draw  
upon our kn ow ledge o f  the effects 
o f  radiation on other organisms.** 

Experim ents have been  made on  flies 
and since they breed so quick ly, it 
is possible to know  for how  many 
generations it w ould have effect and 
so on. In the case o f  man, it w ou ld  
take a century to  find out.

“ Damage to  genetic materials 
cum ulative and irreparable.
It must be realised that genetic" 

studies inevitably tend to be slow  and 
that sufficient know ledge on w hich to 
base these firm conclusions w ill be 
accum ulated only after m any years o f  
intensified research.”

The A m erican conclusions on this 
are far m ore emphatic. The National 
A cadem y o f  Sciences o f  the United 
States says:

“ The basic fact is— and no 
com petent persons doubt this—  
that radiations produce mutations 
and that mutations are, in gen 
eral, harmful. It is difficult, at 
the present state o f know ledge 
o f genetics, to  estimate just how  
much o f what kind o f  harm w ill 
appear in each future genera
tion after mutuant genes are 
induced by radiations. D ifferent 
geneticists prefer different w ays 
o f describing this situations; but 
they all com e out w ith  the 
unanimous conclusions that the 
potential danger is great.”
The same conclusions have been 

m ore em phatically reached b y  m ore 
recent investigation. The effect on
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genes and chromosomes which are 
measured in the lower species are 

·-· regarded as sufficient to know that, if 
there were an atomic war or even if 
there were not, but the test explosions 
continued, are enough to induce 
mutations in the whole world of a 
character which will affect a consi-
derable part of the population. So 
much for genetic effects. 

Perhaps the worst effect of the fall-
out from these nuclear bombs is the 
consequences of ingestion of radioac-
tive substances which comes either 
from the air or from the soil. A subs-
tance which the scientists call stronti-
um 90 first came to public knowledge 
only as a result of thermo-nuclear ex-
plosions. This particular aspect must 
concern us a great deal more today. 
Because, during the last two or three 
ye·ars, these bombs inst ead of being 
<~xploded on the surface or near the 

--- , ~rface are now exploded high up in 
: .. higher ' atrnosphere. Ther efore, the 

.__.., immediate con sequences, for example, 
of any explosion in Christmas Island 
would b'e very small. The fact is, 
from the fall -out from these bombs, 
the most h a rmful substance-1 am 
not dealing with all the substance-is 
that called stronti.u.m 90 which is 
chemically akin to calcium and there-
fore, is absorbed in the body in the 
same way a s calcium is absorbed. Th e 
great American authority D r . Lapp of 
the United States Atomic Energy 
Commission, who, incidentally in 
r eviewing the book that h ad been 
publish ed by the Government of 
India, r eferred to the sou ndness of 
the inferences drawn and wondered 
how the Government of India came 
into possession of all this knowleage, 
and suggested that the time had come 
for de-classifying the information, 

, _..says : 
'~ · h h d ·" "The unique nature of t e azar 

··- is indic-ated by the fact that one 
ounce of radio-strontium, or 
about a teaspoonful, contains the 
equivalent of the max imum pos-
sible amount for every person 
on earth. The number of atoms 
in an ounce of material is so 
astronomical, even when divided 

by the population of the earth, 
that it amoun ts to 70 trillion per 
person. M-any po.unds of radio-
strontium - (and this is the 
important part, for, after all we 
hav.e been talking about ounces) 
-are produced in a super-bomb 
·explosion." 

Dr. Kothari, the Adviser to the 
Defence Ministry tells me that the 
amount of radio-strontium that came 
out or would have come out from the 
15 megaton explosion is about 30 
pounds. But, fortunately for us, or 
account .of the enormous heat that · 
gen erated, the whole of the substance 
goes up into higher ·atmosphere and 
probably may take ten years to come 
down . By the t ime it comes down ns 
radioactive effect becomes less. Its 
half life is about 10,000 days. It 
emits r ays which a re harmful to us, 
when it descends from the atmos-
phere, it settles on the gr ound or on 
plants and fol iage which are 
eaten by cattle. The cattle transmit 
some of the strontium 90 to 
the human beings. Fortunately for 
u s, there a r e cer tain defence mecha · 
nisms against strontium in the plant 
itself and in the cattle. But, it is 
pointed out that in the countries of 
Asia, particularly in countries like 
this, where the greater part of calcium 
comes from vegetables, the danger 
is greater. In Western European 
coun tries and the economically 
a dvanced countries, a greater p art of 
the calcium 'is absorbed in the human 
body through milk. But, here, th e 
greater part comes from v egetable 
substances. We, probably, would have 
10 to 100 times more harmful conse-
quences from the fall-out strontium 
than the European populqtion would 
have. That is not an a.r g ument for 
not eating vegetables. But, those are 
the facts. The considerable amount 
of str ontium th;:it 'ts released, when it 
gets into the human body, works into 
bon·e in the same way . as calcium 
does. Calcium builds the bone. 
Strontium creates bone cancer and 
also induces leukaemia and cancerous 
diseases. There is no known method 
of treatment of this though many 



19 JU*olwtfcm re : 22 M A Y  1867 T herm o-N uclear T est 1520
E xplosions

fShri Krishna M enon] 
claim s are made. There are other 
radio-active substances in  same w ay. 
But, this is considered to  be the worst 
enem y in this matter.

I w ould  like to read a little m ore 
about strontium because it is pro
bably the w orst hazard in this. G iving 
evidence before the United States 
Congress, a M em ber o f  the United 
States A tom ic Energy Commission 
w hose name is not revealed, said:

“Let m e be m ore specific. One o f  
the nuclear products released by 
any nuclear explosion is a subst
ance that is called radio-active 
strontium. Unlike ordinary stron
tium, this strontium gives oft beta 
radiation, w hich is one o f  the three 
kinds o f radiation emitted by 
radium. Prior to  the atom ic age, 
♦here was no radio-active strontium 
in the atmosphere o f the earth.”
NTow, that increases the responsi

bility o f those w ho have today the 
pow er to stop these explosions.

“There was no such material 
before the com m encem ent of 
these explosions. The gentleman 
in question continued:

“ O f the radio active strontium 
released in an explosion of a large 
therm o-nuclear weapon, some 
falls to earth rather quickly over 
thousands o f square miles and 
some is shot up into the stratos
phere. From thence, it settles 
down, diffusing throughout the 
w hole envelope o f atmosphere 
that surrounds the earth. Rain
fa ll speeds its descent, but it 
comes down slow ly; only a frac
tion of it is deposited on the earth 
during the course o f a year. 
From  the earth’s soil, radio-active 
strontium passes into food and 
then into the human body, where 
it is absorbed into the bone 
structure.”
And this is what it does:

“Here its beta rays, if intense 
enough, can cause bone tumours. 
W e know that there is a lim it to

the amount o f  .this . strontium 
that the hum an body  can absorb 
w ithout harm ful effects. Beyond 
that lim it, danger lies and even 
death.”

The problem  is to fix the lim it t  
have read out the quantity o f  radi*» 
strontium that falls out from  one e x 
plosion. The statement goes on:

“ In any event, there is a lim it 
to the tolerable amount o f radio
strontium that can be deposited 
in the soil. Consequently, there 
is a lim it to the num ber of large 
therm o-nuclear explosions that 
human race can withstand.

“ The sheer fact o f this effect 
is certain. The new  pow er w e 
have in hand can affect the lives 
o f generations still unborn.”

That is the evidence given to thf* 
United States Congrass by a Member 
o f their own A tom ic Energy Com -., 
mission.

Let me refer to the Japanese testi
mony on this subject. Dr. Tadayoshi 
Doke of the St. Paul’s University, 
Japan, after a detailed examination 
of the problem  of 'Contamination of 
the W orld by F all-out from  N u c le a r  
Test Explosions’, has observed (M arch 
1957):

“The conclusions which may 
be drawn from  the above consi
derations are that, even if the 
tests o f nuclear weapons are stop
ped right now, the average 
amount of accumulating strontium 
90 is bound to exceed the m axi
mum perm issible amount fo r  the 
population.

“ Further m ore, i f  the tests are 
continued at the rate o f today, 
the average amount o f accumulat
ing strontium 90 w ill exceed the 
m axim um  perm issible amount 
fo r  the occupational w orkers."

This statement has not been sub
stantiated b y  anybody e l s e .
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It is believed that the explosion 'of 
<me o f  these .megaton bombs is equi
valent to a ton of radium, that is to 
say equivalent to the radio activity 
a ^o.» o f  radium. The total quantity 
qp radium so far produced is only a 
'e w  pounds. Fortunately for us the 
.radio-activity that is liberated in the 
explosion does not last as long as 
that of radium. Radium would pro
bably last for thousands of years, but 
this goes away after some time, but 
at any rate, the amount of discharge 
at the time of explosion is consider
ed equivalent to a ton of radium.

These are the effects which are now 
being seen all over the world. The 
Japanese have protested 'to a very 
considerable extent. They have 
made representations to various 
Governments against the contamina
tion and the pollution of air and 
watnr.

It is no argument to say that any 
country is exploding bombs on its 
own territory. I have heard it said 
in defence of the Soviet Union or in 
extenuation of their bomb explo
sions that they have offered to sus
pend the tests. I think we are en
titled to ask: if they have offered,
why don’t they suspend them? Sec
ondly, it has been argued that it is
on their own territory. It may be
on their own territory, but the atmos
pheric envelope of this air cannot 
"be partitioned, and what is more, 
nobody can control these winds. 
Even in Bikini, when the wind 
velocity was only about 20 miles an 
hour, it extended to 50 miles on one 
side and 120 miles the other way 
in a few hours.

That takes us to the present posi
tion as to the stage of discussion on 

■.this matter and to the position we 
take up. The Government of India 
have asked for total suspension of 
these tests. They have even suggest
ed that any country that takes the
initiative in this suspension would
make contribution to the whole pro
blem of suspension. And this is not

merely a sentimental position, be
cause when you look at the destruc
tive atomic power and the develop
ment that has been reached, it is like 
this. The atomic Powers today, 
certainly the two great Powers, have 
got the capacity, have got weapons 
of destructive capacity, to wipe out 
tfiis planet. So, if  that is so, what 
is the use of having ten times the 
power of wiping out. You can wipe 
us out only once. Therefore, there 
is nothing more to be gained by these 
experiments of these weapons. And 
their consequences are very serious.

It is true that each country has 
stated that it will stop the tests if 
the others stop it, and they have also 
in the joint communique issued Vrhen 
the Prime Minister went to Moscow 
both condemned the use of these ex
plosions. I have not got the phraseo
logy here, but it says something 
about stopping them, but we have 
said in this resolution that any 
country that either tries to reach 
agreement or takes the initiative in 
suspending these tests would make 
a great contribution in relieving the 
great concern of humanity all over, 
particularly in the countries that are 
near the centres of the explosions. 
Most of these explosions take place 
in the Pacific Ocean or in the large 
land mass of the Soviet Union or in 
the deserts of Nevada in the United 
States, but as I said, the wind doe* 
not wait for anybody, and it depends 
on which way it blows.

It is somewhat of a misleading 
situation that today these explosions 
take place high up in the air, and as 
happened the other day— I speak here 
as a layman— when the United King
dom arranged for a bomber plane to 
go through the cloud, and it was re
ported there was not much damage. 
There could not be very much be
cause it was exploded very much 
high up and the fallout comes down 
slowly only after a few months or a 
few years. Therefore, we are likely to
be consoled that on account o f the
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» « w  technique o f  exploding it so 
high it la n ot easy to  contaminate 
and therefore the result* are not so 
bad.

N ow, our attempts in this connec
tion  both  b efore  the Disarmam ent 
Com m ission and the U nited Nations, 
and the m om entum o f public opinion 
and the various interventions made 
by  the Prim e M inister w ith regard to 
foreign  countries during exchanges of 
view s have resulted no doubt in the 
m om entum  o f  w orld  opinion. In 1954 
when this statement was made in 
this House, that was the first time a 
call was m ade fo r  suspension. It is 
true there are m illions and millions 
of people today w ho join  movements, 
sign manifestoes and so on in sup
port o f  it, and o f  course, there is the 
feeling in every country, G overn
ments apart, that there must be  a 
suspension of these tests.

The objections raised are that it is 
not possible to defcect 'these exp lo
sions and therefore if one country 
suspends it, the other country which 
is not so m oral— and each one says 
the other is not so m oral— w ould go 
on with the tests and w ould be at 
the greatest advantage. The G overn
m ent o f India from  the very  begin
ning have opposed this position. First 
o f  all, they have said that from  the 
amount of scientific know ledge at 
their disposal it is not correct to say 
that you  can explode a Hydrogen 
bom b in your pocket, that is to say, 
detection is always possible. Though 
this position is put forw ard by the 
Governm ents o f  the atom ic countries, 
scientists themselves have supported 
the v iew  that w e have taken. In the 
Bulletin o f  A tom ic Scientists publi
shed in the U nited States this matter 
is discussed and it is said there:

“ It is by  now  generally known 
that testing o f  therm o-nuclear 
weapons cannot be concealed from  
the w orld ; its cessation therefore 
w ill not need verification by  inter
national inspection, which has 
been the bone of contention bet
w een W est and East ever since.

U.N. negotiations concerning the 
control o f  atom ic energy began 
in 1945. The testing o f  in ter
continental missiles is not equally 
easily detected from  outside the 
testing country— if the latter has 
at its disposal the land m asses 
o f  Siberia, or the w ide reaches 
o f  the Pacific. H ow ever, a  relati
vely  small num ber o f  extra-terri
torial, internationally m anned 
radar stations within each large 
country w ou ld  probably  suffice to  
make the concealm ent o f  such 
tests impossible. It can be suggest
ed, therefore, that foo lp roo f 
control o f  the perfection  o f  inter
continental ballistic missiles, as 
such, as w ell as that o f  nuclear 
warheads, is technically feasible 
w itho.it excessive interference 
with national sovereignties. The 
possibility o f  freezing the arms 
race in the w ay suggested. . . .

------ in fact, this was one of the p ro 
posals put by the Governm ent o t  
India before the Disarmament Com
mission to freeze the arms race-------

“ The possibility o f freezing the 
arms race, in the w ay suggested 
...........thus depends only on w he
ther the U.S. and the Soviet Union 
want this to happen, and not on 
technical difficulties w hich stand 
in the way of an agreed and con 
trolled elimination o f  existing 
w eapons. . . .

. . . .  Furthermore, they argue, 
only such a freeze can prevent the 
nations not now  in the van o f the 
arms race from  acquiring w ea
pons of mass destruction. The 
acquisition o f atom ic weapons by 
smaller powers is bound to create 
a m ultilateral danger, less predi
ctable and less controllable than 
the present danger o f  the out
break o f atomic w ar by  one o f the 
tw o arm ed camps.

. . . .  Their belief that w e are now  
offered literaly the last opportu - , 
n ity to avoid  an irrevocable dead
lock o f  mutual terror is a sober
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estimate o f  reality, and not an 
exaggeration to whip tip support 
for a pet disarmament plan.”

.Therefore, there is no reason to think 
that by and large these tests cannot be 
detected.

A  new proposal has been now  put 
forw ard more or less as an answer to 
ttie demand fo r  total suspension.

This was made before the Disarma
ment Commission, when India pre
sented her proposals, and came from  
the United K ingdom  in what is called 
the limitation and registration o f tests. 
Government have taken the view  and 
have propounded it before the Com
mission and later, that this proposal 
o f  the limitation or regulation o f tests 
is b y  far worse than the present situa
tion, because the limitation o f  tests 
and their registration would mean that 
loijie international authority is given

the use of atomic weapons. You 
legalise them; you give it a moral 
sanction.

But, apart from  that, no one really 
considers that limitation or registra
tion of tests is possible, because if the 
argument against suspension is that 
you cannot detect the other fellow ’s 
explosion, that would equally apply 
t>o this, because limitation means con
trol, and control means detection; and 
if it cannot be detected for the pur
pose of suspension, how can detection 
take place for the purpose of limita
tion?

Therefore, it appears to us merely as 
a political response to a genuine de
mand for the total suspension of w ea- 
-tons. Therefore, the Government of 
ndia, in all the conferences, despite 
he fact that, much to our regret, 
span has supported this position, 
»ave been definitely opposed to this 
o-ca lled  compromise position, because 
he number of tests that are register- 
sd and conducted would be adequate 

to bring about all the evils to which 
I have referred a little while ago.

May I say here that we have now 
reached a stage when the continuation

o f these explosions have passed on to  
nearer or greater potential harm than 
ever before. W hile it is true, as 1 
said in the beginning, that this coun
try would never stand against the 
experiments that are necessary for the 
progress o f science, we are not dealing 
with that particular aspect at the pre
sent time.

We are passing to an age when these 
weapons, whether they be thermo
nuclear or nuclear, are becoming part 
of the ordinary arms race o f  Govern
ments. Their manufacture is becom 
ing easier, and their costs are going 
down. As I said, even when it was 
first brought about, the cost was very 
small. Now, they have discovered 
other processes which bring down the 
cost further. And with the knowledge 
of atomic science all over the world, 
and what is more, the application of 
atomic energy for peaceful purposes, 
which would develop techniques in 
every country, which would develop 
experts in every country, the manu
facture of these weapons by a consi
derable number of nations becomes 
more and m ore probable.

While in 1945, the control o f atomic 
energy was first mooted in the United 
Nations, the problem was much sim
ple r than it i.-; today, because the stocks 
of raw material were known, the pro
cesses were known, and it was possi
ble to exert control much better than 
now.

Therefore, we are now passing on 
to a stage where the atomic weapon 
is becoming a greater menace because 
of the capacity o f its great spread. It. 
is also known that in the military alli
ances in which the atomic powers are 
engaged, the use o f tactical weapons is 
regarded as normal. And while, so 
far as the United States is concerned, 
these tactical weapons canot be passed 
on to anybody without Congressional 
sanction, in the event of a war or in 
the event of a conflict of a large-scale 
kind, their importation would be a 
matter of only a few  days or hour*, 
as the case may be, according to the 
methods o f transport.
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Therefore, this resolution seeks to 

express the concern o f  this B ouse, in
deed, as has been expressed b y  the 
Parliam ent o f  Japan, recently by the 
legislature in W est Germ any, as ex 
pressed b y  the Heads o f  States in m any 
places, and b y  large num ber o f  
bodies o f  public, opinion, w ho have 
studied this matter.

Finally, I w ould  like to say that 
-though it is true that the great discov
eries in this field, and indeed, in the 
.atom ic field, are largely  in the hands 
■of these three very great Pow ers, the 
contribution that has m ade it possible 
is not confined to them. Today, i f  you  
ask our scientists, they w ill tell you  
that today this developm ent has been 
possible by the contributions made to 
the developm ent o f  atom ic science by  
people all over the w orld, not exclu d 
ing our Bbabha and Krishnan and 
what is more not excluding the 
mathem atical contributions o f Rama- 
nujam  long before  the atom was 
split. Therefore, this pow er is not 
their own. It has been derived from 
the com m on contributions of hum a- 
» ity . It can be used for the purposes 
of its advancement. But now it lar
ge ly  threatens, if war broke out, to 
exterm inate large portions of the 
human race, if not all o f it, and all 
those civilisations, as w e know  it. It 
is, therefore, necessary thai. such 
efforts as w e can make by the organi
sation o f  w orld  opinion should be 
m obilised for the purpose o f  saving 
humanity from  the present situation. 
W hile one can cyn ically say, ‘W hat is 
the use o f passing resolution?’ we m ay 
not be blind to the fact that during 
the last two or three years, w hile 
tests have gone on and m ore and 
m ore tests are going on, equally the 
volum e o f opinion has increased, and 
the consideration of suspension has 
com e to be debated upon, though the 
objections are put forward.

So, any support that w e as a G ov
ernment and as a country give, any 
gathering o f  the forces in this d irec
tion, w ould be a contribution towards 
obtaining the suspension o f these w ea
pons, w hich I am convinced, w ould be 
a first step towards atom ic disarma

ment. O nce these tests stop, then 
there must -b e -a  <ull iaapact an the 
atom ic race as such.

Sir, there are 19 amendments tc 
this resolution. I can on ly any that 
these amendments reflect the amount 
o f  concern in the House in regard t* 
this problem , and also the Interest 
taken in the study o f  it, and in sup
porting, even as the m overs o f  the 
amendments consider, a m ore empha
tic denunciation o f  this matter. W e 
have exam ined these am endm ents; 
they largely fa ll into call fo r  action o f 
a character w hich has been discussed 
in this House before, such as that the 
Prim e Minister should call the other 
Prim e Ministers together, or that he 
should call another Bandung C onfe
rence, or that w e should com e out o f 
the Com monwealth or that w e should 
stop taking aid and so on and so forth. 
Of coux.se, all these problem s nave 
their ow n ordinary merits or othM ^ 
wise. But I regret that it 's not p o W  
sible to accept any o f these am end
ments. They have served their puiw 
pose.

Shri Raghunath Singh (V aranasi): 
Amendm ents are not being put to 
vote now.

Som e Hon. M em bers: The amend
ments have not been m oved yet.

Mr. Speaker: It is open to the hon. 
Minister to state in advance what ni3 
opinion is on these amendments be 
cause they are on the Order Paper.

Shri Raghonath Singh: The amend
ments are not on the OrcUr Paper. 
They have not been placed before the 
House.

Mr. Speaker: Order, order.
Shri Mahendra Fra tap: (M athura): 

This talk has been a crime. Psycholo
gically, this talk has been a crime 
May I explain?

Shri Krishna M enon: I f  the amend
ments are not before us, I am very  
happy. On the other hand, if they are 
going to be pressed, I tell you . what 
the position is. So faT as this resolu
tion is concerned, it is not possible to 
incorporate these amendments, fo r  the 
reasons I have mentioned.
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I beg to m ove:
“This House view s with anxiety 

and concern the continued deve
lopment and production o f nuc
lear and therm o-nuclear weapons 
o f  mass destruction which il em
ployed in any armed conflict, 
w ould spell the destruction o f 
mankind and civilisation.

(2) This House expresses its 
m ore immediate and grave con
cern about the present menace 
arising from  the harm ful and un
predictable effects of radiation 
:onsequent on the continuing ex 
plosions o f nuclear and ther*no- 
■juclear weapons fo r  test purposes 
which are carried out by the 
United States, the Soviet Union 
ind the United Kingdom.

(3) This House regrets and de
plore that despite the declared in
dentions of all nations not to 
im bark upon war and in the face 
if the mounting opinion and an- 
ciety in the world in regard to the 
frave and growing menace of 
hese tests 0/  nuclear and thermo- 
luclear weapons, to the present 
ind the future of mankind, the 
3reat Powers concerned have not 
ibandoned their programmes of

such test explosions. They already 
proved injurious to populations, 
in lands both far and near to 
the location o f  such tests and 
dangerously pollute the w orld ’s 
air and water and threaten the 
present and future generations 
with known and unknown risks 
and consequences.

(4) This House further expres
ses its considered opinion that the 
proposals at present canvassed for 
the so-called Limitation and 
Registration o f  these tests w ill not 
help to rid the w orld  o f the dread
fu l con sequ ence  o f  radiation to 
present and future generations, 
nor pave the w ay to the abandon
ment of these weapons of mass 
destruction. On the other hand, 
such regularisation would tend to 
m ake therm o-nuclear war seem

more legitimate and to appear 
to have the sanction of the world 
community.

(5) This House earnestly ap
peals to each and all o f the three 
Great Powers concerned at least 
to suspend without further delay 
their programmes for the explo
sions for test purposes of nuclear 
and thermo-nuclear weapons pen
ding agreement on their disconti
nuance and the abandonment ot 
the production and stock-piling oi-' 
such weapons.

(6) This House considers that 
if any or all the Powers concern
ed take the initiative or agree to 
the suspension o f their test-explo- 
sions, a substantial contribution 
would be made to rid the world 
o f the fear which has led to the 
present armaments race and open 
the way for the lowering of ten
sions, progress towards disarma
ment and international co-ope
ration and peace.”

I commend this Resolution to th* 
acceptance of this House.

Mr. Speaker: So far as the refe
rence to the amendments by the spon
sor of the resolution is concerned, th* 
sponsor has got all the amendments 
before him; every hon. Member hat- 
got them on the Order Paper: He will
only have a right o f  reply at the end. 
In advance, he wants to tell the House 
what his opinion is on these am end
ments which are on the Order Paper. 
Such of them as are admissible w iir 
be admitted; others may not be ad
mitted. But there is no harm, and 
the hon. Minister is quite in order if 
he refers to what has been tabled here, 
on the supposition that they w ill be  
admitted, even if  they have not been 
m oved; in fact, they cannot be moved 
now. And after they axe moved, once 
again, the hon. Minister may not have 
an apportunity to speak here. Hon. 
Members may, therefore, read th* 
rules. I shall now place the resolution 
before the Souse
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Sbri M o u n te d  lm ain: (C U to ld rn f) :
3 w ant to seek som e inform ation from  
the Minister.

Mr. Speaker: Not n ow ; later on 
I  shall first put the resolution before  

'th e  House.
Mr. Speaker: Resolution m oved;

"T his H ouse view s w ith  anxiety 
and  concern the continued 
developm ent and production  o f  
nuclear and therm o-nuclear 
w eapons o f mass destruction 
w hich if em ployed in any arm ed 
conflict, w ould  spell the destruc
tion  o f m ankind and civilization.

(2) This House expresses its 
m ore im mediate and grave con 
cern about the present m enace 
arising from  the harm ful and un
predictable effects o f  radiation 
•consequent on the continuing ex 
plosions o f  nuclear and therm o
nuclear weapons for  test purposes 
w hich  are carried out by  the 
United States, the Soviet Union 
and the United K indgom .

(3) This House regrets and de
plores that despite the declared 
intentions of all nations not to 
■embark upon war and in the face 
o f the mounting opinion and anxi
ety in the w orld in regard to the 
grave and grow ing m enace of 
these tests o f nuclear and therm o
nuclear weapons, to the present 
and the future of mankind, the 
Great Pow ers concerned have not 
abandoned their program m es o f 
such test-explosions. These have 
already proved injurious to popu
lations in lands both far and near 
to  the location o f such tests and 
dangerously pollute the w orld ’s 
air and w ater and threaten the 
present and future generations 
-with known and unknown risks 
and consequences.

(4 ) This House further express
e s  its considered opinion that 

the proposals at present canvass
ed  for the so-called  Lim itation 
and Registration o f  these tests 
w ill not help to rid  the w orld  of

the dreadful consequences o£ 
radiation to present « n d  future 
generations, nor pave the w ay  to 
the abandonm ent o f  these weapons 
o f  mass destruction. On the other 
hand, such regularisation w ould  
tend to m ake therm o-nuclear w ar 
seem m ore legitim ate and to  ap
pear to have the sanction o f  w orld  
com munity.

(5 ) This House earnestly ap
peals to each and all o f  the three 
Great Pow ers concerned at least 
to Suspend w ithout further delay 
their program m es fo r  the exp lo 
sions for  test purposes o f nuclear 
and therm o-nuclear, weapons pen
ding agreem ent on their disconti
nuance and the abandom ent o f  the 
production and stock-piling o f 
such weapons.

(0 ) This House considers that if 
any or all the Pow ers co n ce rn e d  
take the initiative or agree to the 
suspension o f  their test-explo
sions, a substantial con tribution - 
w ould be made to rid the w orld  
o f the fear w hich has led to the 
present armaments race and open 
the w ay for the low ering o f ten
sions, progress towards disarm a
ment and international co -op era 
tion and peace” .

A  num ber of amendments have 
been tabled I would like to know 
how many hon. M em bers w ho have 
tabled the amendments are presen' 
m  the House, and whether they want 
to press any of them.

Shri Bharucha: I want to m ov
amendment No. 1.

Shri II. C. Patnaik (G an jam ): 1
want to m ove amendm ent No. 13.

Shrimati Parvati Krishnan (Coim< 
batore): I want to m ove amend
ment No. 12.

Shri Raghunath Singh: I woulc
like to m ove amendment No. 2.

Shrimati lia  Palcltoudhnri (Naba
dwip)* I want to m ove amendmer 
No. 5.



8hri Hem B a n u  (Gauhati): 
A m endm ent in m y name. Sir.

Mr. Speaker: What is the number?
Shri Hem Bara a: I do not know.

Mr. Speaker: I cannot admit it; I
am not going to  waive notice.

8hri Sapakar (Sam balpur): No. 10,
Sir.

Shri Sivaraj (Chingleput—
Reserved— Sch. Castes): No. 19.

Shri XJ. C. Patnaik: No. 13.
Shri Raghunath Singh: No. 2, Sir.
Shrimati Ha Palchoudhuri. No. 5.

Shrimati M anjala Debi (Goalpara)
N o. 18.
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effective measures to dissuade 
nuclear Powers from further test
explosions;

(b) to convey to the Govern
ment of United Kingdom that un
less further test* are forthwith 
suspended, India may have seri
ously to consider the question of 
withdrawing from the Common
wealth; and

(c) to convey to the Govern
ments of U.S.A. and U.SS.R. that 
unless further tests are forthwith 
suspended, India may have seri
ously to consider the question of 
declining any further gratuitous 
aid or outright donations for her 
internal economic development 
from both these countries".

Shri Dasappa ( Bangalore J: No. 11.

Ihri Shree Narayan Das (Darbh- 
unga): No. 3

Shri Radha Raman (Chandni 
C h o w k ): No. 16.

Shri D. C. Sharma (Hissai ): No. 8.

Shri H. C. Matliur (P ah): No. 4.

Shri Brajeshwar Prasad (.Gaya): 
No. 17.
18 hrs.

Mr. Speaker: Subject to admissiDt- 
lity, these amendments will be treated 
as moved. They are :

1, 2, 3, 4, 5, 7, 8, 10 11, 12, 13, 16, 17,
18 and 19.

Shri Bharucha: I beg to move:
That at the end of the Resolution, 

*he follow ing be added, namely: —

“ (7) That with the above ends 
in view, this House recommends 
to the Government: —

Shri Raghunath Singh: I beg to
move:

That at the end of the Resolution, 
the following be added, namely:—■

“ (7) This House is of opinion 
that India should leave the Com
m o n w e a lth  if any member nation 
of the Commonwealth pursue the 
policy o f  producing and testing the 
thermo-nuclear test explosions.

(8) The Government of India 
should move the U.N.O. to restrain 
its members to produce and test 
thermo-nuclear weapons failing 
w h irh  all the peace loving nations 
o f the world should unite and 
resort to social and economic b oy 
cott of such nations” .

Shri Shree Narayan Das: I beg to
move:

“Th.tt at the end of the Resolution, 
the following be added, namely: —

“ (7) That with the above ends 
in view, this House recommends 
to the Government: —

(a) to convene a conference of (a) to take suitable steps to cons-
Asiatic and African Powers oppo- titute a National Council for the
sed  to continuation of nuclear prevention of thermo-nuclear test
tests to evolve Immediate and explosions after convening an AH
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India C onference o f  th ow  inter— 
ted in it representing all parties 
and view s; and

(b )  to  take suitable steps xu 
convene an International C on fer
ence fo r  the prevention o f ther
m o-nuclear test explosions repre
senting all nations w ith  a v iew  
to  m obilise w orld  opinion against 
it as also to constitute a W orld  
C ouncil fo r  the purpose” .
Shri H. C. M athnr: I beg to m ove:
That at the end o f  the Resolution, 

he fo llow ing  be added, nam ely: —  
“ (7 ) This House considers these 

therm o-nuclear test explosions as 
acts o f aggression against human 
race and condem ns them  as such” .
Shrimati Ita Palchoudhuri: 1 beg to

m ov e ;
That at the end o f  the Resolution, 

the follow ing be added, nam ely: —  
“ (7 ) With the above ends In 

view , this House recom m ends to  
the G overnm ent:—

(a) to convene a conference in
India on the lines o f  the 
Bandung Conference— o f  all
such Pow ers o f the w orld  
w ho hold  sim ilar view s as 
India in regard to the use and 
tests o f atm oic and nuclear 
weapons w ith a v iew  to m ak
ing a jo in t declaration of 
their view s and appealing to 
nuclear Pow ers to desist from  
m aking further test explosions 
and use o f  nuclear and atom ic 
weapons for  destruction of 
hum anity; and

(b )  to evo lve  a schem e for close 
co-operation  o f  various coun
tries in regard to peaceful 
uses o f  the atom ” .

Shri Naludurgker: I beg to m ove:
That at the end o f the Resolution, 

the fo llow ing be added, nam ely: —  
“ (7 ) This House appeals to all 

other nations o f  the w orld  to 
bring possible effective pressure 
upon these three great Pow ers for

the discontinuation o f  the produc
tion and explosion  <6f these nuc
lear and therm onuclear weapons.** 
Shri D. C. S h u n t :  2 beg to  m ove: 
That at the end .of the R esolution 

the fo llow ing be added, nam ely :—
“ (7 ) W ith the above objectives 

in view , this House recom m ends 
to the G overnm ent o f  India to 
intensify its efforts at national 
and international levels so as to 
secure the tdtal abolition o f  such 
tests and the total banning o f  the 
m anufacture o f  nuclear and ther
m o-nuclear weapons.”
Shri Supakar: 1 beg to  m ove :—
That at the end o f  the Resolution, 

the fo llow ing  be added, nam ely: —
“ (7 ) This House hum ble urges 

upon the United Nations O rgani
sation to so amend its Charter as 
to incorporate in its ‘Purposes a»rA  
Principles’ , the total and im m edi
ate ban on the production, use 
or the test explosion  o f  an y  
nuclear or therm o-nuclear w ea
pons b y  any nation” .
Shri H. C. Dasappa: I beg to m ove: 
That at the end o f the Resolution, 

the follow ing be added, nam ely :—
“ (7) With these ends in v iew  

this House recom m ends to the 
Governm ent o f India the desir
ability o f initiating talks w ith all 
such Nations or the w orld  as are in 
agreem ent w ith the above ob ject
ives for  the purposes o f m obilis
ing w orld  opinion against produc
tion o f nuclear and therm o
nuclear weapons, their test exp lo
sions and their use in case o f  w ar 
and o f m aking the w orld  safe fo r  
hum anity.”
Shrimati Parvathi Krlstman: 1 bCV

to m ove:
That at the end o f  the Resolution, 

the fo llow ing  be added, nam ely: —
*‘ (7 ) W ith the above ends in 

view , this House recom m ends:—
(a) that the G overnm ent take 

steps to cor.vene a  Conference
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i.tShrimati Parvathi Krishna.nl
o f  the Pow ers opposed to 
continuation o f  nuclea* tests 
to evolve im m ediate . and 
effective measure> to  dissuade 
nuclear Pow ers from  further 
nuclear tests and stock-piling 
of nuclear w eapons; and

<b) that the appeal o f this House 
be forw arded to the Parlia 
ments o f  the U.S.A., U.S.S.R. 
and the U .K.” .

S h ri U. C. Patnaik: I beg to m ove:

That at the end o f the Resolution 
th e  fo llow in g  be added, nam ely :—

“ (7) This House recom m ends to 
the G overnm ent o f India,—

(a) to take the initiative and 
launch a w orld -w id e  campaign 
against nuclear and therm o
nuclear tests;

<b) to call fo r  a m eeting o f  Asian 
and A frican  nations to p ro 
test against individual W est
ern nations defiling the air 
and w ater o f  A fro-A sian  
countries w hile endangering 
hum anity itself by these tests, 
fo r  their ow n defence p re 
parations; and

<c) in particular to warn the 
United K ingdom  in unam b
iguous terms that India w ill 
quit the Com m onwealth if  
Britian persists in these anti
humanitarian activities” .

Shri Radha Ram an: I beg to m ove:

That at the end o f the Resolution, 
th e  fo llow ing be added, nam ely:—

“ (7) This House requests the 
Prim e M inister o f  India to take 
im m ediate steps as w ill lead to a 
C on feren ce o f Prime Ministers o f 
«u ch  countries as have been h old 
in g  therm o-nuclear test Explo
sions, w ith  a view  to achieve the 
a b ov e  ob jects” .

Shri Brajeshwar Prasad: I beg to
m ove:

That at the end o f the Resolution, 
the follow ing be added, nam ely:—

“ (7) This House i.~, c f opinion 
that an ultimatum :.hou'rl bo 
given to the U.S.A. only to slop its 
test explosions failing which the 
Goveriimejit o f India w ill make 
an oftcr either c f  a federal union 
or of r. military alliance to China • 
and Russia” .
Shrimati Manjula Debi: I beg to

move:

That at the end of the Resolution, 
the follow ing b. addoll, namely :—

“ (7) This House is o f opinion 
that India should send delegation 
to the three Big Powers to stop 
im m ediately further nuclear or 
therm o-nuclear tests. This dele
gation may be of National or 
International character, repre
senting the w orld opinion against 
the use o f  these deadly weapons 
against mankind."
Shri Siva R aj: I beg to m ove:
That in the Resolution—-

In para 6 add at the end—
“ and this House appeals, in the 

name of humanity, to the people 
o f the United States, the Soviet 
Union and the United K ingdom  
to join  with the people o f  India 
in their effort to make their res
pective Governments to stop fur
ther test explosions.”

Mr. Speaker: A ll these amendments 
are before the House.

Shri Mohammed Imam : M ay I
make a submission, Sir? This is a 
very important subject and all o f  us 
are anxious to take part in the debate. 
There are so many amendments and 
the time at our disposal is very  
limited. So, I submit that if the 
Minister is agreeable, this resolution 
m ay be taken up on another day and 
a full day may be fixed or at least
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a few  hours. It is quite necessary 
on  account o f  the im portance o f the 
m atter w hich concerns all.

Shrim ati Parrathl K rishnan: I
w ou ld  like to  support it.

Mr. Speaker: Does the Prim e Minis
ter w ant to say anything about the 
suggestion?

The Prim e M inister and M inister o f  
External Affairs (Shri Jawaharlal
N eh ru ): They can have a w eek  if
they can find time. I cannot find it.

Mr. Speaker: These amendments
w hose num bers have been read out 
are also before  the House along w ith  
the resolution. Hon. M em bers can go 
on till 7 o ’clock. Bach hon. M em 
ber may get about 10 minutes.

Shri T . B. V ittal Kao (K ham m am ): 
W hat can be said in 10 minutes? I 
w ill m ake a submission. Y ou  are 
aware that on Friday, there is a P ri
vate M em bers’ day and there w ill 
be 2J hours. On that day Private 
M em bers w ill have a chance on ly to 
introduce Bills and there is no chance 
fo r  the Bills to be taken into consi
deration. These 2 j hours m ay be 
allotted fo r  this.

Shri Raghunath Singh: That is a
very good suggestion.

The M inister o f  Parliam entary 
Affairs (Shri Satya Narayan Sinha):
The matter should be finished today.

Shri U. C. Patnaik: In v iew  o f  the 
fact that the hon. M inister him self 
has taken one hour and there is only 
one hour more fo r  all the M em bers 
w ho are anxious to speak, I would 
suggest that on Saturday some time 
be given to this.

Shri Jawaharlal Nehru: Certainly,
Sir, i f  you  consider that necessary or 
desirable, the House w ill sit a little 
late today, till half past seven or even 
e ig th .. (Interruptions.) I might 
point out that I am placed in a slight 
difficulty. I do not m ind if the hon. 
M em bers do not want their private 
Resolutions on Friday and that time
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is taken fo r  this. But; I am  natural
ly  interested in this Resolution and it y  
was m y intention to  say a fe w  m ortis 
at the conclusion o f  the debate. M y  
colleague w ill not speak again; I shall 
w ind up.

Perhaps the House knows that the 
Prim e M inister o f  Japan is coming, 
here tom orrow  and he w ill be  here
on Friday especially. It m ay be that 
m uch o f m y time on Friday m ay b e
taken up in discussions w ith him. I
w ould have w elcom e a longer discus
sion o f  the subject. The G overnm ent 
does not want to stifle discussion on. 
this im portant subject but it is a  
question o f  finding time. So far as I 
know, I have no doubt that there &  
no one in this House w ho does not 
agree w ith the Resolution as far as i t  
goes. They w ish to add things to it;
that is the point. Now, whate'
they wish to add m ay be for  positive 
action w hich can be considered alone 
w ith other suggestions at other times, 
separately. It it not an essential 
part o f this. There is a certain 
im portance that a Resolution o f  this 
type should be  passed fairly  early to  
have the effect w hich we w ould lik e  
it to have. I f it is postponed fo r  
sometime and then the debate goes 
on, I submit, w ith all humility, that 
it loses force, although certainly , 
important speeches w ill be  delivered.

Mr. Speaker: The House w ill now
sit till 8 o ’clock, if necessary, and at 
any rate till 7.30. There is no harm 
if w e sit occasionally a little late. 
Spokesm en o f the various groups w ill 
have an opportunity to speak and 
every hon. M em ber w ho has tabled 
an amendm ent cannot expect to speak. 
They w ill be allow ed fifteen minutes 
each.

Shrimati Parvathi Krishnan: Mr.
Speaker, Sir, on behalf o f the com 
munist group in Parliam ent and on 
behalf o f  party m em bers outside the 
Parliam ent and, in fact, on behalf o f  
the w om en o f  our country w ho have 
a particular interest in this problem  
and in this Resolution, I w elcom e this 
Resolution, that has- been tabled today 
because it gives us an opportunity to
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discuss a matter that is o f  vital im 
portance as the hon. M over him self 
■aid—at vital im portance not on ly  to 
our people but to mankind as a whole.

It i* a w elcom e feature— a feature 
fo r  a change— that the Government 
has taken the initiative to place 
before Parliament a subject w hich is 
unanimously in the interest o f  our 
people; it has placed before 
Parliament a subject which is o f 
utmost im portance to the country and 
to the world.

But, at the same time, I cannot but 
express a sense of disappointment. 
W hile speaking on the Resolution and 
in the w ording of the Resolution 
itself, admirable sentiments are 
expressed. On an issue like this, it 
is not enough if we remain content 
w ith sentiments. It is necessary that, 
apart from  sentiments, we should be 
able to visualise, to envisage a way 
out o f the impass that seems to be 
facing the w orld and the people o f 
the world. This is m y only grudge, 
and it is with a view  to overcom e this 
lacuna in the resolution that 1 have 
brought forw ard tw o amendments, 
which give an indication o f some 
positive action that might be taken 
by the Government and by Parlia
ment.

W e are holding this discussion to
day in the background of an 
intensified arms race by the three 
Great Powers, particularly intensified 
in the field of the therm o-nuclear 
weapons. We are meeting today in 
the atmosphere o f an increase in the 
cold war, and also o f drawing away 
from  friendly contacts that might 
have been developing during the last 
tw o or three years. It is in this 
atmosphere that we are meeting and 
discussing this resolution. There
fore, when we discuss it, we must 
discuss it with a view that w e put an 
end to this, that we want to put 
forw ard certain proposals, put fo r 
ward certain ideas before our people, 
before the Parliament and befdre the
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world, which will lead to end the cold 
war, which will help to bring closer 
contact between the people of various 
nations, and which also w ill help to 
bring a stop to this mad and frenzied 
arms race that is taking place in the 
world today.

The hon. Mover of the resolution, 
for reasons that he expressed, did not 
comment on, or even did not draw 
attention to the feet that certain pro
posals have been made by one side 
and another. There is only one 
proposal that he referred to, but he 
did not refer to the fact that it is the 
Soviet Union tnat took the initiative In 
putting forward certain proposals for 
a basis of discussion and those pro
posals were rejected, and the alterna
tive proposal was the proposal of 
giving notice of the tests that are to 
take place.

Now, the very attitude that the 
United States and the British have 
taken towards this whole issue of 
the nuclear tests in one that causes 
grave apprehension. The hon. M over 
went into great detail as to 
the various technicalities of the 
developments in m odem  science 
wnich have led to the manufacture of 
hydrogen bombs. He went into great 
details as to the various scientists’ 
opinion that are there, as to the effects 
and after effects of the explosions of 
the various nuclear weapons. I
would like to remind the House that 
today, even though the Bikini test 
took place on the 1st March, 1954, th® 
after-effects of that test are being felt 
in the islands in the Pacific. A  well- 
known and eminent scientist o f
France, Prof. Paul Berthold, has given 
an interview to the Press in various 
countries pointing out that in hia 
travels in the Pacific he came acrosa 
the after-efforts o f the Bikini Island 
test two years later. We know today 
that already after-effects are going on 
as a result o f the Bikini test- W e 
have reBd in the newspapers only a 
few  days ago that a child in Saigon 
died as a result of being drenched In 
radio-active rain. So, it is no longer 
a matter of speculation; w e know tbM

1957 Thermo-Nuclear Test IJ42
Explosions



I  $  43 Jc*ttSM.uitoM x'f.

these aft*r~effgcU  ana there. W e 
kuow  that oa r  present generation and 
the future is threatened by  the a fter
effects o f  therm o-nuclear tests.

Today, Sir, in the year 1957, the 
danger o f  w ar is not on ly  a  danger 
o f  killing. W hen w ar breaks out, it 
is not on ly  a danger o f  massacre on 
a large scale, It is not on ly  going to 
be  a repetition on a m uch larger scale 
Of what happened during the second 
w orld  war. Today the danger o f  
w ar exists even at this very  minute. 
W ith the therm o-nuclear tests being 
in the offing, w ith  these tests being 
conducted, w ith  the scientists giving 
their reports that once these tests are 
conducted certaily hum anity is in 
danger fo r  a large num ber o f years, 
w e cannot hope just to sit back, w e 
cannot trust on ordinary appeals to 
G overnm ent, but w e have to go one 
step further and take an initiative in 
mobilising, in channelising w orld 
opinion and the opinion in our coun
try, in order to bring to bear sanity 
on those powers— that today are car
ry ing  on this mad arms race.

Various scientists w ere quoted by 
the hon. M em ber w ho m oved the reso
lution. He also quoted the opinion 
o f  one scientist w here there is a cer
tain am ount of, shall I say, softening 
o r  toning dow n o f  the after-effects o f  
the nuclear tests.

But another eminent scientist, Prof. 
Joliout Curie has also referred to this 
matter, and this is what he says:

“ An attempt is made to oppose 
the opinions o f scientific experts 
and to create confusion as to the 
reality o f  the dangers. A  few  
days ago eighteen German scient
ists, including Professor Otto 
Hahn, w ho discovered the fission 
o f  uranium, w arned the G overn 
m ent o f  the Germ an Federal R e
public. The w orld  press gave 
this warning w ide publicity, but 
at once some radios announced 
that biologists in the United States 
ha® found by experim enting on 
animals a product which, if intro
duced into the human organism.
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w ou ld  protect it against the dam
aging effects o f  radiation, Thie 
news, so rapidly announced, cer
tainly wtthoirt due cttetrol, is on e  
o f  the manifestations o f  psycho
logical w ar designed probab ly  to  
m inim ise the effect o f the G erm an 
scientists* appeal by  claim ing the 
disquiet o f  public opinion.”

So, w e  have to take all these various 
reports very carefully , but certainly 
there is one feature that is com m on 
to  all countries. Today, apart from  
those w ho are the paid hacks and the 
paid scientists o f  im perialists at the 
same time, by  and large, the scientists 
are o f one opinion when they say that 
the effects o f  radiation are certainly 
very  harm ful and, as to the protec
tion that m ay be £sund out, science 
is very far behind. There is no out
standing scientist w ho has yet held 
forth  that prom ise to the w orld. Cer
tainly, it is indeed the tragedy that 
so m any great scientists including 
M adam Curie, one o f  the leading 
wom en scientists o f the w orld, sacri
ficed their lives in order to carry out 
research in radium, in order to give 
to hum anity something for  curing 
diseases and for helping hum anity to 
live in better condtions, free from  the 
fear o f  disease; w hile they sacrificed 
their lives because o f  the effect o f  
radiation, because o f  the w ork  they 
did for science. They fe ll a prey to 
sickness and they w ere the martyrs 
to the cause of science. They w ould 
turn in their graves if they knew  that 
w hatever they contributed, w hatever 
research they did, is today being used 
in order to create weapons o f  destruc
tion, in order to carry out tests that 
really spell destruction o f  humanity. 
This is the reality today.

Sir, what w e expect o f  our G overn 
m ent is that having taken the initia
tive in bringing this resolution before  
us, having taken the initiative in g iv 
ing the M em bers o f  Parliam ent an 
opportunity to discuss this issue, hav
ing taken this initiative, they can

- ZS M A Y  l i f e ?
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«jne step forw ard and convene a con- 
itren ce  not only o f the Bandung 
powers, because, today, it is not only 
the Bandung powers that are concern-- 
ed with it; it is not only the Bandung 
pow ers that have been raising their 
vo ice  against the therm o-nuclear 
weapons, but all those powers today 
where the people, by and large, are 
voicings, themselves though their G ov
ernments, through their Parliament 
against the therm o-nuclear tests. 
This is how we can bring pressure on 
those powers which h iv e  to be 
brought under control and which w ill 
have to be brought togetner in a sum
mit conference in order to carry on 
discussion in an atmosphere free from  
suspicion, free from  fear and sup
ported by the m ajority o f the people 
in order to come to an amicable agree
ment over this issue.

We have our doubts ^ad our fear?, 
much as we welcom e tins' resolution, 
because, only in Chriptmas last year, 
the Primo Minister went to the United 
States of America and had talks with 
tho President o f the United States of 
America. A fter tlio?-<* talks what did 
we learn? We learnt that the A n eri- 
cans were now posted with the aspira
tions of the Asian people; liiey are 
w "ll posted with the improvements 
that are there m Asia. but. soon after 
that, a very strange understanding 
has dawned upon them. Certainty,
the American people showed their 
love of our country. But, unfortu
nately for the American people, the 
American Government have gone 
back on whatever understanding was 
given to them, and there has been
an intensification of infiltration of
United States policy in Arab States 
w ith an attempt to isolate President 
Nasser.

Tw o years ago, at the Common
wealth Prime Ministers’ Conference, 
a resolution was adopted; a resolution 
wherein these sentiments have been 
embodied, sentiments that the nuclear 
tests should be brought to an end, 
that the Commonwealth Premiers, all

o f  them, would get together and try 
to do their level best to bring tha 
weight of their opinions on the powers 
that were carrying on the nuclear 
tests. But yet today the leading mem
ber of the Commonwealth, the guid
ing star of the Commonwealth is the 
country which is responsible for the 
test-, that are due to tp.ke place in 
Christmas Islands..........

An Hon. Member: That have taken 
place ...............

.Shrimati Parvathi Krishnan:. ..that
have taken place and will continue in 
the Christmas Islands. That is why 
wo have always this fear. Why is it 
that there is no action? We do not 
say that the Indian Government ha» 
not been doing whatever it could do. 
We have certainly welcomed every 
step that has being taken towards 
stopping the teats. We welcomed (he 
proposal:, that were being put before 
the sub-commission on di armament. 
But today there has to be a qualitative 
change in what our Government does. 
The times have passed when runti
me) its have to be expressed. Today 
the women are marching in the street* 
of Japan. Women have taken the 
initiative in Germany. IS von in West 
Germany, today the Parliament has 
passed a resolution. Throughout the 
world today there is a feeling that 
certainly something has got to  be 
done. Throughout the world in the 
middle o f the suspicion that exists, in. 
thp middle of this growing cold war, 
there is one very very welcom e fea
ture, and that is that the force of 
public opinion has become something 
very special and very effective in 
international life. Here is our Gov
ernment which has got the force of 
public opinion, ribt only of our peo
ple, but all the people throughout 
Asia, people in America, people in 
the United Kingdom and people in 
every country in the world behind 
it on his issue. They hav« got the 
force of this public opinion behind 
them. They will have the moral sup
port o f the people throughout th» 
world and they w ill certainly bays'
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)m !  to Oral rictory in this particular 
ease, I te  on ly force  that can help to  
bring sanity in this w orld , rem em ber 
that you  w ill be  certain ly  victorious. 
There is no need to  be  diffident about 
this. There is n o  need to  feel that 
yon  are alone or that yet you  might 
be' stepping on  tender corns. The 
tim e is gone to  play cricket and to
day we have to  do something else, to  
forget the o ld  school tie and certainly 
m ove forw ard in a courageous m an
ner, because mankind w ill never fo r 
give those w ho miss their opportu
nities. Today if you  take this magni
ficent opportunity that is before you, 
*o t  on ly the mankind o f today, but 
mankind fo r  generations to com e w ill 
think not on ly w ith pleasure, but 
with gratitude and rem em ber that it 
is because this initiative was taken, 
because the public opinion o f  the 
w orld  could be channelised by the 
Initiative you have taken, that the 
threat o f war, that the threat of 
macs destruction even without war 
cou ld be averted.

This is m y appeal to the G overn
ment that this initiative lie taken, that 
the traditions and the culture o f our 
people be  taken forward, that the 
cries o f  those m illions o f  wom en do 
not fa ll on deaf ears, that the cries of 
unborn children do not fa ll on deaf 
ears, that our children and grand
children should live in a w orld safe 
M t only from  war, but from  tne 
after-effects o f  radiation and safe 
also from  the potentialities o f  the ex 
periments that are being carried on 
w ith  regard to  the manufacture of 
destructive weapons.

W ith these few  words, 1 w ould like 
te request the hon. Mem ber once 
again to reconsider his attitude to
w ards the amendments. I f  this paiti- 
cular amendment is not acceptable to 
him, be can at least com e forward 
with some amendment which w ill be 
th* operative part o f  this resolution 
and which w ill go beyond just repeat
ing the appeal that has been repeated 
tfane and again on the Moor o f  various

- Tao^iasnents, aM&ikfi&a-'tti various
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again in the various JqAst st*te*ne«te
■ th*t the P rim e Ministers c t  various 

countries l w w t fa»tt|hWgt to  put b e 
fore  the people o f  the w orld .

Shri Nath Pat (H a jap ur): Mr.
Speaker, Sir, I m ust confess at the 
very  outset that I have not fu lly  
recovered from  the fall-ou t o f  the 
atom ic speech delivered b y  the hon. 
the Defence Minister. I have a feel
ing, Sir, that the hon. M inister per
haps cou ld  have saved him self the 
trouble o f  giving us the origin, the 
grow th and the present dangers o f  
nuclear fission. I think, Sir, he could 
have perhaps made an assumption 
which w ould not have proved w rong 
that the legislators assem bled in this 
sovereign body o f  the country cer
tainly are aware o f the dangers o f  
atom ic and hydrogen bombs.

A fter having said this during the 
brief time that I have at m y disposi 
I shall try to confine m yselt to  the 
main part o f  this resolution today. 
This is not the first time, Sir, that 
mankind has hovered on the brink o f  
a catastrophe and this House can 
perhaps recall w ith pride that in 
trying to save the w orld from  plunging 
headlong into this disaster this coun
try has played a leading role. I do  
not want to strike an unduly patriotic 
note, Sir, but when w e are m oving 
this resolution, I have this in m y 
mind. I do not want this House to 
join  the queue o f those peace councils, 
peace organisations, which have been 
passing time without num ber long 
platitudinous resolutions on the 
desirability o f having peace and 
stopping all explosions. In the past 
when this country, its Parliament and 
its Government, took a definite stand 
the w orld took it most seriously. I 
want, Sir, that w e  act on  this resolu
tion also in such a w ay that once 
again w e can. persuade the w orld  
about the underlying sincerity o f  this 
country, its parliam ent and govern
ment. There are reasons w hy I am  
saying this and I w ill proceed to give 
them  soon enough.
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B efore  that I  weuSd. Iw w ever, like 

t o  a * y  this. T he desire lo r  avoid ing  
■the use at a tom  fa r  'wear, and  to  use 
th em  fo r  peacefu l purposes is one that 
t tw u e e m b  all curtains, a ll those 
im aginary curtains, about w hich  w e 
h ave  been  told, iron curtains, bam boo 
curtains and otheV curtains. This is 
a  desire that Is, I think, fu lly  shared 
b y  peop le o f  a ll couutries throughout 
th e  w orld , because it is  our future 
th at is threatened, and m ore and m ore 
particu larly  i f  the scientists are to be 
believed , the future o f  generations 
that are to com e. W e do not want to 
quote  an A lfred  Schweitzer, or  O p- 
penheim er, or Otto hahn o r  scientists 
fro m  the USSR, or the USA, because 
w e  have seen w hat an atom ic bom b 
can  do. W e do not w ant to  bother 
ourselves about megatons, w hether 
th ey  w ere 20,000 tons TNT, TRI nitro- 
toluene, or  som ething else. There is 
Nagasaki and Hiroshima standing and 
w arning as a beacon before mankind. 
That was just enough and if  that was 
not enough the fate o f  the unfortu
nate Japanese fishermen w ho suffered 
from  the fall-ou t w hen they w ere as 
m uch  as tw o hundred miles from  the 
scene o f  the explosion w ould  have 
been  enough. This is a thing, Sir, 
that is like a thorn on the minds o f 
a ll citizens throughout the w orld. 
That is a com m on factor. W e find the 
leaders o f the tw o blocs w ho have 
m anufactured, these mobs, “ w ith ato
m ic bom bs in their hands hidden be
h ind them saying, ‘Y ou  stop your e x 
plosion; I w ill stop after you  have 
done.* That thing has been going on. 
I am rem inded o f  that touching car
toon  by  David L ow  w here the leaders 
o f  the tw o blocs w ith the deadly w ea
pons hidden behind them, each looking 
at the other and saying, ‘Y ou  stop 
yours; you are manufacturing*

India can play h er part here be 
cause it is our bona fldet that per
haps w ill be believed by  the w orld. 
W han I m ake this statement it is with 
a sense o f  fear and apprehension. It 
is  true that the tare blocs talk « o » -

tinuously o f  the necessity or the desir
ability o f  stopping the explosions, 
stopping the testa. W hat prevents 
them? I think the Prim e Minister has 
repeatedly hit the nail on  the head 
when he said that at the core at the 
w hole problem  is the atmosphere o f  
fear and suspicion that the tw o b locs 
entertain about one another. A n d  
unless we do as, I think, very largely 
this country and its Governm ent have 
been doing, i.e. to try to help and 
rem ove this fear and suspicion w e 
w ill not be  solving this problem.

India had been able to play some 
part in the lessening o f  this fear and 
this suspicion. W hat has happened 
today? This is what I want to say, 
that w hen w e pass this resolution I 
do not want the people in the w orld 
to feel that “here they are join ing the 
ranks o f  those w ho always raise the 
cry  o f  peace, peace, peace in all the 
languages o f  the w orld  or say ‘stop 
the atom ic bomb*.’* In the past, when 
India cam e out w ith a proposal, the 
w orld took it most seriously. There 
was danger in Korea, and India cam e 
with a solution. W e are proud o f  this 
fact that this nation contributed very  
largely in stabilising peace and a vert
ing a m ajor catastrophe in that area, 
which w ould not have happened but 
for the sagacity and wisdom  w hich 
this old nation brought to bear on the 
problem . Then again the w orld  
hovered precipitously on the danger 
o f  a m ajor catastrophe in Indo-China. 
Once again w e contributed something 
to bring about sanity to a mad world. 
But I do not feel that we are en joy 
ing today that w onderful position 
which w e then en joyed, and I am 
very sorry to say this. I w ill not be 
going much into the past, but if this 
appeal is to be taken with that degree 
o f  seriousness w ith which the pro
nouncements o f  this nation and ita 
Parliament have been treated b y  the 
world, w e  must go to something that 
has happened in the im mediate past. 
Permit me, Sir, to say this, because 
I never maka personal remarks; X 
was touring many countries in fa  1 ajia
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d u r in g 'f e e  past fe w  * m onths; and I 
fou n d  peop le  w hose love fo r  this 
country  cannot tel: ur. reached, w hose 
loya lty  to the cause o f  this country 
and w hose basic be lie f in the integrity 
and honesty o f  the political stand this 
country  has taken from  tim e fo  time 
cannot be  im peached, express som e 
iutpcleVy, som e w orry  about w hat w e 
have been doing. The w orld  has 
be lieved  in our approach, evaluated 
and accepted it on the basis o f  the 
face  value o f  it. But there is no 
longer that conviction  in the w orld  
that if  there be  any pow er throughout 
the w orld  w hich approaches inter
national problem s not w ith  any axe o f 
its ow n  to  grind but really basing 
its policy  on certain m oral principles 
w hatever the propaganda machines of 
the other blocs m ay say, it was India 
w hose foreign  policy  was based and 
guided by  certain m oral principles. I 
think, Sir,- the very  unfortunate 
things that led to the equivocations, 
to  the vascillations on defining our 
attitude tow ards the tragedy in Hun
gary have made many people w orry  
about the moral basis o f our country. 
Can w e blam e them? It was our 
Prim e M inister w ho in M iltonic terms 
in his m em orable address delivered to 
the A m erican Congress had said, 
“ W hen freedom  is threatened, justice 
is m enaced or aggression takes place; 
w e shall not, and cannot, remain 
neutral” . That is a policy  epitom ized 
in a few  words ,,which no one could 
have questioned or can question. The 
w orld was legitim ately expecting that 
w e adhere to that policy  em bodied in 
those golden words. , Many people, I 
am  sorry to say, think that w e fe ll 
from  that standard. In our foreign  
policy , w e have to restore the 
o ld  confidence, i f  an appeal like 
this is to  succeed, that never shall 
this nation deflect from  its path o f 
approaching and deciding foreign 
po licy  on sheer merits. W e shall not 
b e  lectured or c o w e d . down. H ow  
nicely  w ere w e told  w hen w e w ere 
needing rice and there was the dan
ger. o f  starvation, ‘w e w ill rather go 
hungry and die than sell the basic 
principles o f  our foreign  policy .’ That

was som e stuff. Onee again th* w orld  
w ill have to  be  show n w hat India 
has to  CoatribuSft. Weft cannot threa
ten as other nations threaten,*’ i f  you  
d o  not do this, our Sixth  F leet w ill 
be com ing.”  W e cannot threaten the 
w orld , “ if  you  do not stop aggression, 
our rockets w ill be flying against 
you.”  W hat was our sanction? W hat 
was the basis? Historians w ill b e  
wondering for a  time, how  cou ld  a  
nation, m ilitarily so poor,— w ith  dua 
respect to our D efence Minister, m ili
tarily so .poor— hav'e p la y ed  so im por
tant a role in the counsels o f  the 
world. It was the m oral sanctions 
you  had created, supported b y  the 
com bined w ill o f  400 million people. 
That was the basis and foundation o f  
the foreign  policy  o f this nation- Once 
again w e w ill have to bear the force  
o f this m oral sanction o f  India to 
persuade those w ho are pow er-m ad 
and going from  one explosion ^o 
another. I f  w e do so, w e m ay 
again play our due part in bringing 
sanity to this world.

The atom has got. perhaps, poten
tialities o f  destruction o f the w orld. 
But, it can re-create another w orld  
too. W e have quoted scientist about 
the dangers o f 'a tom ic explosions. 
Perhaps, in taking the new task upon 
w hich w e are about to embark, lot us 
rem em ber that the most conservative 
estimate shows that w e can conquer 
the deserts o f  Sahara, G obi and R a j
asthan if  the atom is harnessed to 
peaceful purposes. W e can w ipe away 
all the poverty, all the squalor, a ll 
the m isery if the atom is harnessed. 
Who disagrees that it can be and it 
should be harnessed? But, there is 
one nation that can persuade the 
w orld to throw  away the bom b and 
use the atom, and that is India. That 
we can do if w e show once again that 
we stand firm ly com m itted to  th« 
policy o f  non-involvem ent, not shaker 
by any threat or any promise. Diffi
culties, there w ill be. '  W e shall 
encounter them  and face them bold ly  
Neither promise, nor threats shal 
deflect us from  that path. I f  w e  do 
this the w orld  w ill be persuaded tc 
listen to  the vo ice  o f  this nation.
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Sbri V . R a ju  (V  isakhapatnam ): 
•Sir, It was with a great deal o f inte
rest that I listened to the speech at 
the D efence Minister. As the Mouse 
w ould  rem em ber, I rose to ask per
mission to have a full-dress debate on 
foreign  affairs. I do fee l that during 
this session, Parliam ent ihould be 
a llow ed to debate Foreign affairs. 
You, Sir, w ere very  kind and pleased 
to inform  m e that I should write to 
you and you  m ay then allot «  day for 
Foreign affairs separately and that 
today’s debate m ay be restricted to 
the atom  bom b and hydrogen bom b 
test5 lhat are taking place.

Mr. Speaker: I did not say tnat 
day w ill be allotted.

Shri V. Kaju: I did not say you
said it. 1 .->ald that ^ou asked me to 
i^S te to you  and that you might con
sider the possibility o f having a lu ll- 
dress ciehate on Foreign affairs. H ow 
ever, I have the feeling that, although 
this Resolution is very elose to cr  
borders clorely on Foreign affairs, the 
greater stress today is upcn the 
scientific aspects of atomic weapons on 
the one hand and the moral case 
for the banning o f those weapons. I 
do not want to spoil the harmony in 
this House by saying tbat a pious 
resolution of this nature w ould not 
achieve the objective that we attempt 
to fulfil. There can be no dispute 
throughout the w orld that atomic 
weapons should not be used. There 
is also no dispute that the develop
ment o f atom ic weapons, that is, the 
active test o f these weapons is itself 
dangerous irrespective o f their being 
used during war. Further, the test
ing o f the weapons themselves is a 
type o f  war on mankind in toto. It 
is a universal war that is being fought 
between all little men in the world 
whether they are Russians or Chinese 
or Indians or Americans and the 
various Governm ents that are fighting 
this w ar against the com mon man of 
these countries. And nowhere in 
this resolution do I find a condemna
tion  o f any one o f these Governments

for waging war against mankind 
totally and excusing themselves in the 
fact that they by testing these w ea
pon:. are hoping to defend m erely 
their individualistic civilisations or 
patterns of living which they have 
tvoivod. I think, the Defence Minis
ter v,; n very keen on saying that it is 
not our purpose to criticise any one 
of the great Powers. Then what is 
the purpose o f  this resolution, I 
would I say w e must condemn
all o f them collectively if necessary, 
without any fear or favour as far as 
we are concerned, and therefore to 
that extent, if  w e have no fear of 
(•ontiemning the great Powers, w he
ther it be th'i U.S.A., U.S.S.R., or 
the U.K., then w e must basically 
consider the case for this condemna
tion.

What exactly w ould we gain by 
this condemnation? W hat exactly do 
we lose by thi.? condemnation? If I 
was told to discuss mere real politik,—  
and 1 think most political parties and 
mure so  parties which are in pow er 
tend to becom e real politik, and «•? 
such when w e becom e real politik  we 
fon;e-t even the hereditary back
ground o f the evolution o f our politi
cal party. It is not for me from  the 
Opposition to discuss the question o f 
non co-operation and satyagraha. I 
think there is a larger group o f direct 
living sishvas or students o f  Mahatma 
Gandhi. They in their very huge 
fight for the Indian revolution used 
Uie whole question and technique o f 
non-violence. They took suffering 
upon themselves. The negative pro
cess was used to prove something 
very positively that man through the 
path o f  peace, through the acceptance 
o f an inner suffering could achieve 
the freedom o f his country. In a 
similar manner, I would like to say 
here and now that the use o f the tech
nique o f non co-operation can and 
should be introduced in our foreign 
policy, especially when it deals yrHh. 
the case o f  atomic weapons and their 
use. I f  this is not taken in hand at
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-this mrtrtwiTit. then this resolution be- 
•comes meaningless. I also could aub- 
.scribe to it, because whatever you 
*call it, strontium 90 or 900, w ould  be
come part o£ my diet. I am a vege
tarian m yself and I w ou ld  not like 
to start eating m eat m erely  because 

■of the danger o f  an atom ic fallout. 
A n d  what about the p oor  anim als 
-w ho eat vegetables. W e are I aup- 
4>ose indirectly going to consum e all 
-those things. A ll  these fears are 
-there. Therefore I w ou ld  agree to 
.any sort o f  resolution that is passed 
.so far as the scientific aspect o f  these 
^atomic tests is concerned. But so far 
;as our foreign  p o licy  is concerned, so 
ifar as the direct effect o f  our policy  
on  this matter is concerned, I want 
the G overnm ent to be positive. It is 
not m erely a question o f destruction 
from  the atom ic bom b or the hydro
gen bom b. The w hole question o f 

, destruction even  from  the b ow  and 
arrow  arises at this stage o f  the his
tory o f  m ankind. The present G o v 

ern m en t as a G overnm ent o f  a 
sovereign  State uses all form s of 
armaments. I can nam e you  a m ore 
destructive weapon, possibly a m ore 
gruesom e type o f  w eapon w hich is 
being used in the w orld  today. It is 
the Napalm  bom b. It is fa r  w orse 

-than the atom ic and hydrogen  bombs. 
A t least they k ill us outright, but the 
Napalm  bom b destroys the skin sur
face and b u m s us com pletely, and 
human beings live w ithout having 

.an y  possibility o f  having any skin on 
them. There are m any other grue
some weapons w hich  are available, 
and therefore in our foreign  policy 
w e must be prepared at every stage 
to condem n aggression w hatever the 
cost may be, and this I say the G ov 

ern m en t o f India has not been doing.

Take the question o f  Egypt just a 
few  m onths back. W hat happened? 
A  European country, not m erely  one, 
the U.K., but also France and Israel 
attacked it. I do  not know  whether 
to call Israel a European country or 
an Asian country. A ll m y sympathies 
Ure w ith the Jewish com m unity be- 

„ cause I know what H itler d id  to

them. I know the difficulty o f  a 
m inority  w hich  strives with an ideal, 
with a oansek>tm mental ideal, and 
w hich  can survive after a period o f  
three thousand or  fou r thousand or  
five thousand years. W e, fo r  oui*. 
part, are very  proud  o f  our civilisation  
w hich  is five thousand or  six  thousand 
years old . W h y should the Jew s also 
not be  proud o f  their civilisation? Let 
them  be proud o f  it. The Israeli 
tribes m ay have crossed the deserts 
round about 3,000 o r  4,000 B.C. I am  
very  happy that they are as old a 
civilisation as w e  are.

But, during a ll this period, w ith  
all the suffering that they have had 
to  go through in these generations, 
they have not learnt the hum ility 
necessary to know  that after all, one 
cannot pay back suffering w ith  the 
same type o£ aggression. But this is 
precisely w hat they have done in 
Egypt. A n d  w ith  their European e x 
traction, w ith  the h igher percentage 
o f  arms aid, and w ith the dollar Itfeis 
that they have obtained from  th e 
United States, they have been arm ing 
themselves also. A n d  what is the 
position?

The European nations w hich  have 
got the financial capacity and also 
the scientific technology to  build 
atom ic weapons do not use the atom ic 
bom b; they do not have to. W hy 
should they? To defeat Egypt, you  do 
not have to use atom ic weapons. But 
if you  want to have a w ar som ewhere 
betw een W estern G erm any and Eas
tern Germ any, there, o f  course, you  
must store atom ic weapons, because 
it is possible that both parties use the 
same weapons. But as far as Egypt 
is concerned, w e do not have to use 
atom ic weapons.

I w ould like to ask, ‘ What did the 
Indian G overnm ent do in this situa
tion?’. I know  there are many 
friends here— and I am not one of 
them; I w ould  like to  m ake that clear 
—w ho w ould like to vitiate that 
issue w ith  certain internal p ro 
blems that arose at the same tune in 
Eastern Europe. I am  net one o f
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those w ho have fe lt ihat m erely be
cause the Egyptian question was 
there, and the Hungarian question 
w a s  also there at the same time, w e 
j^hould go into them, and w e should 
equally balance these issues in our 
foreign  policy. Even among the 
spokesm en o f  the ruling party, some 
took  one side, w hile some others took 
th e  other side; some condem ned the 
P rim e M inister and his Governm ent 
-for being too lenient on the Hungarian 
■question. There w ere others w ho did 
.likewise on the Egyptian question.

I take neither side in this issue. But 
I  w ould like to point out clearly one 
thing. Even on the basis o f humani
tarian  considerations, did w e condemn 
in  this Parliament, in this House, the 
action  o f a superior nation to try and 
rape an inferior or weaker nation? 
'We took no such action. Even today, 
th e  Governm ent o f  India cannot de
c i d e  a policy o f  no war against evfn  
Its ow n neighbours. W e have not 
-come to peace even with Pakistan. I 
w ou ld  say, let us take unilateral 
-action and pass a resolution that we 
w ill not use our ancient Sherman 
'tanks against them— or perhaps we 
■are a little more advanced at the 
moment; we are buying wnat are call
e d  jet fighters which can go through 
the sound barrier, by  diving and not 
while on a level flight, while probab
ly  our neighbours are supposed to 
have fighters which travel through 
■the sound barrier on level flights; so, 
w e are still slightly inferior to them, 
as far as conventional armaments are 
'concerned. But, during all these 
years, w hy did we not pass a resolu
tion, m aking it the opinion o f this 
House, that, whatever the occasion 
-may be, w e shall not go to war? That 
does not mean, o f course, that if 
■Pakistan or som ebody else attacks us, 
jwe should not defend ourselves. But, 
Jet there be a categorical statement 
that w e w ould never consider the 
question o f  war. Let such a resolu
t ion  be passed in this House, and let 
us and not m erely the question o f 
our own neighbours, but let us also

pass a resolution condemning all 
aggression, including the Rritish 
agression in Egypt. Let us be posi
tive in our actions. Let us leave the 
Commonwealth. Let us take action 
against the British for having. . . .  (

An Hon. Member: What action?

Shri V. Raju: Leave the Common
wealth. After all, I am not concern
ed with the money y*u have got or 
the financial contacts Ihat you have 
to maintain with the Commonwealth.
I am not here to give jo u  answers or 
to pick out your chest-nuts out of 
your fire. If your fotWgn policy is to 
be practical, if it is to lead to some 
sort o f benefits internally, that Is your 
business. You should find out why 
you have failed in those regions. As 
far as I am concerned I am dealing 
with the question of war and aggres- 
•ion and I say that unless we cate
gorically state that we ban the use 
o f all weapons, conventional or other
wise, these mere platitudes will be of 
no avail. A fter all w e are not a 
small nation; we are one-fifth of the 
human race. (A n Hon. Mem ber: One- 
sixth). We are one-sixth and possib
ly the oldest with our neighbours the 
Chinese as far as continued civilisa
tion or tradition is concerned. And. 
I am sure that if one-sixth of the 
human race non co-operated with the 
world in many ways— there are many 
ways of this non co-operation— and 
actively end positively condemned the 
aggressor j— in this case, Russia, 
America and Britain— for continued 
testing o f these atomic weapons, I am 
sure there w ill be more salutary and 
positive benefit than by this 
House passing this resolution.

Shri Supakar: I thank the hon.
Defence Minister for bringing a reso
lution which voices the feeling o f  the 
w hole o f India at her horror in the use 
and testing o f atomic weapons by big 
Powers. But, I am sorry to aay that 
he is not able to accept my amend
ment.



I subm it that it is not enough if -we 
appeal to the three b ig  nations w ho 
*re experim enting w ith these nuclear 
and therm o-nuclear weapons and p lay- 
ing w ith  the lives o f hundreds and 
thonsands o f  people. I subm it that it 
is not enough to call a con ference o f  
nations w hich are powerless spectators 
o f  this grow ing m enace to the w orld  
population. It is not even enough to 
condem n the b ig  pow ers in their p lay
ing with these terrible weapons w hich 
m ay som e day cause the destruction 
o f  mankind. I w ould subm it that the 
*vorld, after the year 1945, has put 
m uch o f its faith in the United Nations 
Organisation and w e must see that the 
U nited Nations Organisation has, as 
an article o f faith, the banning o f 
nuclear weapons and the m anufacture 
and testing explosions o f these nuclear 
weapons.

The D efence M inister has spoken in 
great detail about the devastating 
effect o f these weapons, and how  they 
may some day cause the destruction 
o f  the human race. 11 n  hif/h tune 
that w e put an effective check to the 
cold  w ar that is v'cir.g wc.nc'l the 
big nations w hich had divided them 
selves into practically 1wo blocs and 
■re canvassing the support o f the other 
nations to make the w orld  com e to a 
total conflagration. This cold war is 
gaining ground and m ore and m ore 
m ilitary alliances and treaties like the 
SEATO, MEDO, NATO, etc. are com ing 
into being and are increasing in num
bers. At the same tim e* these h orri
ble  explosions and experim ents are 
grow ing in num ber and volum e with 
dangerous consequences. It is time for 
us to put all rjur pressure on the UNO 
to take a bold  step in curbing these 
dangerous tendencies of the big 
powers.

Y ou  w ill rem em ber how  the League 
o f  Nations was born out o f  the ravages 
o f  the First W orld  W ar and how  it 
was sabotaged b y  the form ation o f 
m ilitary alliances. A fter the form ation 
o f  the U.N.O. about 12 years ago at 
the and o f the Second W orld  W ar, we 
find all these m ilitary alliances and 
these teat explosions are being carried
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out. A t this stage, w e roust taka at 
bold  step and approach the U.N.O. to  
be  active and put pressure on them  
to stop this cold  w ar and n u c l e i  
explosions for  all times to  come.

W e are the heir-s o f Lord Buddha, 
A soka and Mahatma G andhi and w e  
should take the lead in this matter and 
take up the case in the U.N.O. and 
ask it to incorporate this as an article  
o f  fp.ifch in v iew  o f the fact that the 
U.N.O. i  ̂ going to m eet within a m onth 
to consider the possibility o f  am end
ing its Charter.

Though the D efence M inister m ay 
not agree to accept my amendment, I 
hope lie will do his best and that ou r 
representative in the U.N.O. w ill d o  
their best to see that those pow ers 
which carry out those dangerous 
experim ents and w ho play w ith  th* 
toy of mass suicide of human ra c v a r e  
brought to book and that they are ncf 
longer allow ed to play with this toy.
19 hr.s.

Shri Joachim  A lva  (K annara): M r. 
SSpeaner, Sir, the hon. Prim e M inister 
whilst inaugurating the first reactor 

in Bom bay during the last
yt?ar said:

"W e shall not uJlise our atom ic 
energy for violence. I am sure 
even my successor G overnm ents 
w ill honour this pledge.”

This, Sir, is our sheet anchor and the 
core at our defence and foreign  policy. 
This policy is based on our ancient 
philosophy of tolerance, on the policy  
o f  Paneh Shi la which w e not m erely 
declare but practice. W e shall not 
display any panic w hen bom bs m ay 
fall around us or far from  us. We- 
are not carried away by  the ravage^, 
o f any philosophy, be  it com m unistic 
or aggressive capitalism.

The Prim e Minister, on an earlier 
occasion  when the U.S.A. w ere carry
ing on nuclear tests around Japanese 
waters expressed grave concern on 
behalf o f  the nation, that these tests 
w ere carried on to Wie utter detriment
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<oi  the Japanese people— that was about 
tw o  or three years ago—and thereby 
struck a chord o f  kinship w ith our 
Japanese brethren. The voice o f the 
lL&itern people ha* been raised, not 
seldom  against these tests being 
carried  on in the Asiatic and African 
xone3. A frica  has been so far spared. 
The Marshal Islands, the Pacific 
Islands and the Christmas Islands—
4he name bears the name o f  Christ—  
are being used for experim ents b y  the 
pow ers o f the W est or even by  the 
U.S.S.R.

W e want to know  w hy Japan was 
to m b e d  on August 6, 1945 at H iro
shima, w hen Japan had sought peace, 
when Japan had begged tor peace even  
before the second w ar ended through 
"the intervention o f  the Vatican. W hv 
w as Japan selected as a testing ground 
by President Truman to drop this 
a{£puc bomb, when the w ar was over 
on one side of the western w orld  and 
the war was just getting over on the 
other side o f the eastern w orld  also?

Tw o or three years after, the war 
ended  in Europe I was in the Skoda 
Factory at Praha. The manager of 
that factory told me— that is one of 
the largest factories of Europe that the 
Am ericans bom bed the factory and 
they were reduced to ashes when the 
war was almost getting over. When 
Hitlerite aggression was rampant in 
■Chechoslovakia, we have known how 
H itler reduced a village next door to 
Prague and the villagers said that not 
even  cats, mice and dogs w ere spared 
o f  the terror. That village is famed 
in the history of freedom  and known 
as LIDDICE. Today it is not a question 
o f  cats, mice and dogs. Everything 
■will be destroyed by nuclear warfare.

I want to know how  America with 
its prosperity can afford the risk o f a 
w ar; how  the U.S.S-R. with all the 
horrors that it underwent under 
H itlerite aggression can afford the risx 
o f  a nuclear war. Maurice Dobb has 
said in his book Soviet Economic 
D evelopm en t Since 1917 (Publisher
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Routledge & Kegan Paul) on the deve
lopment o f Soviet Russia detailing the 
effects o f Hitlerite destruction He 
rays:

“The countrywide in the path of 
the German retreat for hundreds 
of riiles was made a wasteland, 
devoid o f  livestock and buildings 
and often of inhabitants. Nearly 
2,000 towns, 70,000 villages and 
factories employing 4 million 
persons were partially or wholly 
destroyed, according to official cal
culations, and 25 million persons 
were rendered homeless. Contem
porary Soviet estimates placed the 
sum of this appalling devastation 
nt naif the material devastation in 
Europe.”

Whi'st, on the other hand, looking 
at the prosperity o f  United States o f  
Am erica one shudders to know how 
the United States of America is risk
ing away its prosperity in the pit o f  
nuclear war. The prosperity o f the 
United States o f  Am erica has been 
described in The W orld The Dollar 
Built by  Gunther Stein (Publisher: 
Dobson). This is the description o f 
U.S.A. prosperity immediately after 
the war. It says:

“ The United States, as «  whole, 
has never been so prosperous in 
pcace time as in the late forties 
and early fifties. This may seem 
surprising in view o f  the enormous 
po it-war growth o f America's 
national income pyramid. It stood 
at 183 billion dollars at the clim ax 
of the war, in 1944. By 1947 it 
reached almost 200 billion dollars, 
nearly as much as the combined 
incomes o f all other nations on 
earth. By 1948 it was 223 billion 
dollars. In 1949, at 217 billion 
dollars it still equalled two-flfths 
o f  the aggregate o f a w orld that 
had practically recovered from  the 
war, or the combined Incomes o f  
all Western Europe, the British 
Commonwealth, all o f A sm , A frica  
and South America.”
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I  am  describing the prosperity o f  the 
U nited States on the one hand and its 
possible destruction and how  the 
U.S.S.R. suffered in H itlerite G erm any 
to show  how  the tw o great pow ers are 
tossed against each  other.

A dm iral Strauss, the Chairman o f 
the A tom ic E nergy Com m ission o f  the 
U.S.A. has said that the U nited States 
and the U.S.S.R. today are engaged 
“ the co ld  w ar o f the class-room s” . It 
is n ot m erely  a cold w ar o f  the class
room s but a hot w arfare that w ill b low  
hum anity to pieces.

The resolution m oved by  the hon. 
D efence M inister is in consonance w ith 
the m otion that was passed exactly  
tw o years ago at Bandung. There, 29 
nations resolved that,

“This con ference considered that 
disarm am ent and the prohibition 

. o f  the production, experim entation 
and the use o f  nuclear and therm o
nuclear weapons o f  w a r w ere 
im perative to save m ankind and 
civilisation from  the fear and pros- 
>/ect o f w holesale destruction” .

Thax is the resolution passed by  the 
Bandung Pow ers consisting o f  29 
nations— A frican  and Asian Pow ers— 
in April, 1955. This resolution has 
com e up before the Parliam ent o f  
India at the appropriate time, not a 
day later, so that the attention o f  
peace-loving Indians and the peace- 
lov in g  peoples o f  Asia and A frica  m ay 
be focussed and united together, so 
that w e m ay unequivocally express 
our voice  on the side o f  peace.

In the N ehru-B ulganin-K hruschev 
statement o f 13th Decem ber, 1955, the 
leaders o f  the U.S.S.R. and India thus 
declare:

"In  particular, the leaders o f 
both  countries w ish to emphasise 
again their strong conviction  that 
there should be unconditional pro
hibition o f  the production, use and 
experim entation o f  nuclear and 
therm o-nuclear w eapons” .
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U nfortunately, the M arshal o f  th e  
British R oya l A ir  Force, S ir jo h i^  
Slessor, says:

“ The hydrogen  bom b carries f o r  
us a message not o f  despair but at. 
h op «” .

This is the w ay the m ilitarists h av e  
got the upper hand over the civilian  
populations and the civilian  m inisters 
expressing a language on  behalf o f  th e  
populations. It was the Labour P arty  
in Britain that sanctioned the p rodu c
tion o f  the atom  bom b; and it is th e  
T ory  G overnm ent that sanctioned th e  
production o f  the hydrogen  bom b. 
E xactly a m onth ago in the House o f  
Com mons, there was a b ig  debate on  
defence matters, w hen  the T ories  
passed a resolution expressing th eir  
b e lie f in the ultim ate deterrent o f  th e 
hydrogen bom b. The Labour Pajjty 
m oved an am endm ent saying that thejr 
did not believe in the deterrent o f  th e  
hydrogen bomb, but it w as too la te  
for the Labour Party itself to turn the 
course o f  events so as to m ake its  
voice  felt clearly. It had divisions in  
its ow n ranks and it could not fa c e  
both ways. Mr. Duncan Sandys, th e 
British M inister o f  D efence, said in 
the debate, spotlighting the intention 
o f the W est that “nuclear disarm am ent 
by itself w ould be 'disastrous since it 
w ould  give decisive m ilitary 
superiority to Russia w hich  w ould  
always be able to maintain a larger 
conventional fo rce ” .

It is a great pity that President 
E isenhower is perhaps overw helm ed 
by the opinion o f  the pow erfu l Penta
gon. Then again, the NATO, as th e  
heart and core o f  the entire d e fen ce  
policy  o f  W estern Europe, stated that 
they are opposed to the banning o f ,  
the tests o f  hydrogen  bom b. T hey h ave  
stated their clear opposition to  it. So, 
on one side, w e  have one part o f  th e  
w orld  declaring its opposition to  th e  
banning o f  tests and the other w illing ’ 
to  give it up. I hope the resolution as 
expressed b y  other countries and as 
expressed b y  the hon. D efence M inis
ter and some other G overnm ents as 
w ell as this Parliam ent o f  India, w ill
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/em phasise the spirit o f  opposition to 
'th e  nuclear weapons.

The w orld  was living in fear during 
the second w orld  w ar that H itler w ould 
unleash the bactereological or germ  
w arfare from  his arm oury; but even 
Hitler did not dare to unleash bactereo
logical or germ  w arfare, though o f 
course he sent V -2  rockets across 
Britain. But today, by  pu lling the 
sim ple trigger, the w orld  can go to 
pieces, through the show ing or display 
o f  the arm ed m ight o f  nations b y  their 
nuclear weapons. W e stand aghast 
and fee l that a w ar is com ing near us 
w ith  a dreadful prospect o f  atom ic 
weapons. The arm ing o f  Pakistan with 
the U.S. arms m ay result in a “ Pearl 
H arbouring”  o f  the Indian A ir Force. 
It is a possibility w hich w e cannot 

^ig^jore or forget. H ow ever rosy the 
prospect o f  peace m ay be betw een 
India and Pakistan, there m ay be 
the possibility o f  our Indian A ir  Force 
and our defence forces being “Pearl 
H arboured” in a second by the Pakis
tan A ir Force and her m ilitary strength 
as a result o f  their being armed by 
the superior weapons o f the U.S.A. 
Y et w e shall remain calm and serene 
and hopeful o f the future, without any 
bitterness towards our enemies or 
towards those w ho are raising one 
type o f w arfare against the other. 
We have witnessed in our generation 
right before our eyes the wanton 
destruction o f  Egypt by France and 
England. England was the leader o f 
dem ocracy, but m ay it be said to the 
credit o f  the British Labour Party 
that they stuck to  a man and prevented 
the Tories from  carrying on their pro
gramme o f  aggression aided by  a free 
w orld, aided by  Am erica and the 
effective intervention o f  the U.S.S.R. 
But what w e cannot understand is the 
Eighth Fleet o f the U.S.A. being 
stationed in the Mediterranean within 
an easy reach o f  1,500 miles o f the 
bom bing range o f  Hungary, Rumania, 
Czechoslovakia, Bulgaria, Poland and 
•ven M oscow , then com ing dow n on 
Beirut, show ing them their fists and 
telling the Jordans, "W e have com e in 
a friend ly  spirit; i f  you  want help, w e

are ready to help you ” . This is not- 
the tem per o f  peace. This is not the 
temper o f peace shown by great m en 
o f  the calibre, nobility and standing 
o f President Eisenhower, w ho have- 
seen the ravages o f war. But if the- 
Pentagon and other NATO leaders are- 
determined by show o f  might to dis
turb this temper o f  peace, the w orld  
stands shaken up. The great progress 
made at Geneva at the Summit m eet
ing and the moral elevation that the- 
w orld then experienced has been, 
sabotaged; and, today w e are on the 
brink when a simple trigger perhaps 
w ill destroy this part or that part of 
the world.

It is in the fitness o f  things that 
India, as a nation wedded to non
violence, w edded to peace, a nation 
that has had the grand old leader, 
Mahatma Gandhi, a country down the- 
ages giving the message o f peace, 
should now enforce this message to the 
w orld ; that w e pass this resolution 
unanimously without a dissenting 
voice, whatever the amendments m ay 
be.

I found m y esteemed friend, Mr.
Nath Pai, w ho has done fairly good 
w ork for the cause of Goa abroad, 
splashing cream, Witter and honey
when he spoke about our foreign 
policy. But he brought a bit o f gall 
when he said that he did not approve, 
or that his friends in Europe did not 
approve, o f our stand on Hungary. I 
wish m y friend had read the debates 
in the last Parliament when this matter 
o f Hungary was debated at length and 
the replies the hon. Prime Minister 
gave in regard to the stand taken by  
the gallant leader o f  our delegation, 
Shri Menon at the U.N. in regard to 
Hungary. Had he been fortified with 
the perusal o f the debates in the 
Indian Parliament on the question o f 
Hungary itself, he perhaps would have 
been in a better position to round off 
what he gave us in terms o f praise.

I shall not take much time o f  thi*~ 
House. I w ould say this much xnM 
Africa and Asia are really perturoMk-



A fr ic a  and Asi^ shall no m ore be  
m ade the guinea-pigs fo r  further 
experim entations in the nuclear tests.
W « today are on the brink o f this dis
aster and perhaps the com bined voice 
■of the w orld , the com bined vo ice  of 
the peoples o f  the w orld , w ill finally 
trium ph and achieve fo r  us w hat per- 
haps armies and battalions m ay not be 
able to do. Ours m ay be the only 
lon ely  voice ; ours m ay be a voice  that 
m ay not be heard by  the pow ers’ that 
be, m ay be in W ashington or  M oscow .

as I stated already, the peoples 
-on one side o f  Europe, the w hole 
■of Europe, have seen the ravages of 
w ar and w ould not risk facing another 
war. W hilst one nation' is fu ll o f  
prosperity, X w ant to know  w hy the 
A tlantic Ocean is not made the test
ing ground for  these experim ents and 
w hy  the Eastern waters alone are 
being chosen fo r  experim ents. I hope 
that our voice w ill reach across the 
corridors o f  time, across the corridors 
o f  the chancelleries o f  the w orld  and 
in the next few  w eeks a strong voice  
w ill rise in all parts o f  the w orld , so 
that the prohibition and the suspen
sion o f  these nuclear tests m ay be a 
reality.

Shri Jawaharlal N ehru: Mr. D eputy- 
Speaker, on m any previous occasions, 
hon. M em bers sitting opposite have 
com plained about our foreign  policy  
and copm lained Chiefly because they 
said that w e acted as knight errands 
going out into the far corners o f  the 
w orld  and taking upon ourselves the 
burdens o f other countries. Today I 
was happy to find that w hat w e have 
done in the past on m any occasions 
w as referred to w ith some degree of 
appreciation. It took some tim e per
haps for the facts to sink into the 
minds o f  hon. M em bers on the opposite 
.aide.
19.15 hrs.

[ M r . S p e a k e r  in the Chair.']
Som e o f  those w ho used to criticise 
us, today spoke in  appreciation o f 
what w e have been doing. A t the same 
'time w e are called! upon to do som e
thing w hich w e w ere  w arned pre
v iou s ly  not to do.

1 5 6 7  R esolu tion  re : 22 M A Y

Som e hon. M e rubers have sent their
am endm ents and h ave  iipoken on this 
m otion. W hat is this? M ere senti
ments. Stand up and do the right;
check  others from  doing ev il; prevent 
others doing that. B e knight errands, 
h o ld  the w orld  by you r broad 
shoulders. N ow  I do not quite under
stand th ese ' tw o contradictory
approaches to this problem .

Som e M em bers have said that in thii 
long resolution there is no condem na
tion, not a w ord  o f condem nation. 
N ow  that gives me a clue as to w hat 
this w onderfu l action was that was 
demanded. The action presum ably 
was strong language o f condem nation. 
That in the m ind o f some hon. M em 
bers has becom e the b iggest, action 
they can indulge in— strong language.

This is too serious a m atter to be 
dealt w ith in this w ay. I* is trug that 
this resolution expresses sentiments, 
in m oderate. tem perate language, 
nevertheless it expresses them pow er
fu lly  and strongly. A nd it is no small 
m atter for this Parliam ent o f India 
to express its sentiments in a form al 
resolution.

A n  hon. M em ber in an amendm ent 
says that this resolution be sent on by  
post or telegram, or w hatever it be, to 
som e other Parliam ents, notably to the 
three great pow ers w hich  possess 
the^c hydrogen and atom ic bombs. 
Now, I submit. Sir, that the passage o f 
this resolution in this House is som e
thing much m ore for the w orld , not 
only for  our country, but the w orld, 
than sending it in an envelope to some 
other House. I know it has sometimes 
been the practice o f  som e Parliaments 
to send resolutions like this to other 
Parliaments. I f  I m ay say so w ith all 
respect, Sir, I do not want this prac
tice to be  adopted by  this House. W e 
pass resolutions and it is for  the w orld j 
to read them  and they do read and 
taka notice o f  them, because w e do not 
pretend, w e  should not pretend, to do 
som ething that is beyond our capacity 
and power.

Hon. M em bers have said: you  must 
g o  and check the cold  w ar; you  must
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d o  this; you. must do  that. 1 « u  *  
little surprised w ith all this, as iX this 
ffauw ^ar this country,—let us be clear 
about it—has it in its pow er to go 
about m anaging the affairs o f  the 
world, to  put an end to  the cold  war, 
o f  checking aggression in Egypt or 
m n c w b m  else or interfering, or  con
demning or checking w h »t has hap
pened in Hungary, as if w e can do all 
this. Surely, the drst thing fo r  us to 
realise is how  far we can go, and how  
far w e cannot go and not to indulge 
in talk or in resolutions or in some 
kind at action which is utterly beyond 
our capacity. I f  w e have attained 
some respect in the eyes o f  other coun
tries o f  the world, it is because we 
have spoken with some sense o f  res
ponsibility, with some sense of, not 
condemning, but trying to win over 
the other people, certainty expressing 
our opinion with firmness but w e have 
a w a y s  tried not to condemn. And 1 
want to tell the hon. Member who 
accused us o f  not condemning, that 
this is our deliberate, w ell thought out 
policy not to condemn. O f course, the 
mere expression o f  an opinion is con
demnation o f  a contrary opinion; that 
is another thing. W e m ay express our 
opinion strongly, whether here or else
where in the United Nations. That is 
a different matter. But the whole 
point is this, that when you are deal
ing with a situation like this, cold war, 
etc., where parties to that cold war 
indulge in the strongest language 
against each other, the moment you 
enter that sphere o f  strong language 
and condemnation, you cease to have 
any real effect. Immediately, whether 
you wish it or not, you are parties to 
the cold  war this way or that way. 
And the approach to reason, the calm 
approach to reason o r  to the emotions 
o f  the other party is  lost. Of course, 
if I m ay say so, not that I pretend to 
act up to it, but it may be said to be, 
to a small extent, the Gandhian 
approach. I  do  not presume to be 
capable or  to  be worthy of following 
Gandhiji in his policy entirely. But 
anyhow w e have all learnt something 
i w a  him  i
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But apart from the Gandhian or any 
approach, may I say this? And when 
I say Gandhian approach, the hon. 
Member talked about satyagraha as if 
satyagraha was something, shall X say, 
some action devoid of the motives 
behind it, devoid of the complex of 
circumstances, devoid of the voice and 
temper o f the person indulging in it.
1 say if satyagraha is to be talked 
about, satyagraha should be under
stood. Satyagraha is not going to 
prison or breaking people’s heads— 
certainly not— or indulging in strong 
language or condemnation. That is 
not satyagraha. It is entirely opposed 
to the spirit of satyagraha. Merely 
abstention from using weapons is 
neither satyagraha nor peace. Satya
graha ultimately is the approach of the 
mind, the friendly approach of the 
mind, the peaceful approach of the 
mind, the approach to win over the 
other party. However, I cannot go 
into this question now.

But I do submit that in this parti
cular matter if we go about saying 
things or doing things which we can
not give effect to, w e do not do any 
credit to ourselves or to the cause we 
seek to serve. Hon. Members often 
say "Hold a conference". Am I to 
summon the leaders of the U.S.A., the 
U.S.S.R. and U.K. and other countries 
to come to Delhi and tell them what to 
do? Surely, Mr. Speaker, to this 
House I should have thought that such 
a proposition would have appeared 
rather unreasonable— I use very very 
mild language. That is not the way. 
If someone summoned me like that 
saying “ I will tell you what to do”, he 
will get a curt answer from me, how
ever big the country may be. And for 
me to summon the' great leaders of 
great countries— whether I like them 
or not is another matter—would be 
presumptuous in the extreme. And 
nobody would come. Conference* are 
not hald in this way—aaying that the 
Prime Minister thinks it worth while 
to summon the leaders and Film® 
Ministers and Heads o f  States and toll 

how they should behave! It i f
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neither diplom acy nor politics o f  any
thing. 1 cannot understand thin—  
“ sum mon a conference, whether any
body  comes to it or not, you  s o  on 
sum moning". I suppose hon. M embers 
opposite have got some idea in  their 
heads o f  som e type o f  conference to 
w hich they have got accustom ed to 
attend. But this is a different matter. 
A n d  even if a conference is held, it 
w ill be a different type of conference, 
and it w ill be o f  persons in conflict 
w ith  each other. It is not asking a 
few  friends to com e and having a 
jam boree about it. Therefore, i f  w e 
w ant to be effective, in so far as w e 
can be effective— I do not claim  to say 
that w e can be ultim ately effective; it 
is a very difficult thing to presume; 
one tries to do one’s best— how  are w e 
to  proceed? I f  w e  w ere in a measure 
effective, say, in thd Korean affair or 
in  the Xndo-China affair—I think w e 
w ere, in a measure, effective in help
ing to bring about peace— it was not 
through a conference, it was not 
through pow erfu l speeches; it was 
through quiet, long continued hard 
work, conducted in all modesty, w ith 
out any shouting, w ithout any publi
city. Therefore, w e  managed to 
achieve some result. Therefore, w e 
cannot consider this matter w hich has 
raised, as the House knows well, strong 
feelings all over the w orld, lightly.

I think, as hon. M embers realise, 
the basis o f  it is fear. Fear, over
whelm ing fear o f  the other party is 
some extraordinary thing: these coun- 

v tries w hich possess hydrogen bombs 
talking about,- w e are prepared to give 
it up if the other party gives it up and 
nobody gives it up. W ide proposals 
are put forw ard; a chain o f  test 
explosions is taking place w hile the 
proposal is being considered. I am not 
criticising or condem ning even that 
although I dislike it intensely. I am 
m erely venturing to point out how  
unrealistic all this business is. The 
reality is, overwhelm ing fear that the 
other party might go ahead, that if  w e 
hold our hand even fo r  one day or  a 
month, the other party m ay go ahead 
and so d o  not allow  the other party 
to go ahead.

1857 T h fr m o 4 r t id n r  Test 157X 
Explosions 

H ow  to  deaf w ttb  tha-jituatioa? B y  
com m and issued from  N ew  D elhi? B y  
passing resolutions o f  condem nation 
everywhere? I subm it that is not the 
way. W e have to  proceed as strongly 
but as cautiously as possible' In tW f 
matter. This is not the first tim e that 
w e have taken up this. The M over o f  
this Resolution rem inded this House 
how  three years ago, I think. In 1934,
I ventured to speak on  this subject In 
this House and put' forw ard a p ro 
posal in all humility, about the sus
pension o f these tests. A t that time, 
that proposal was rather treated w ith 
a certain measure o f  levity by  other 
countries, by  other people that w e 
com e into the field and m ake these 
proposals not understanding the great 
issues at stake. Later, this matter 
was discussed in the Disarma/nent 
Sub-Committee o f the United Nations. 
A  long statement was made b y  us 
about disarmament generally and 
more particularly about these matters 
It is a big statement. Here it is. That 
was referred to the Disarmament Com 
mission. W e have been pegging away 
at this matter,— pegging away not 
m erely in the broad sense o f  talking 
about peace and goodw ill among men 
— that is good— or at public meetings 
— it does not help by itself—pegging 
away as precisely, as scientifically, 
w ith practical proposals: not vaguely, 
not by  condemning—that is no good— ; 
not m erely b y  talking about peace 
and goodwill, which are very desirable. 
That also does not help in solving the 
problem . W e have put forw ard every 
time, whether it was Indo-China, 
whether it was any place, practical 
suggestions and proposals; whether it 
was Egypt or any other place, w e  have 
always tried to avoid condemnation. 
The hon. M em ber lias brought in the 
case o f Hungary. N ow  that is not at 
issue, but I should like again to  repeat 
— in Hungary what happened? TUy 
particular occasion to w hich he pro
bably refers is w hen the matter came 
up before the United Nations. The 
Secretary-General had been asked to 
enquire and report. The Secretary- 
General came and said that he waa not 
ready at that tim e to  report. There
upon some countries, m ore Jsartieularly
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our neighbour country, immediately 
brought up *  resolution o f condemna
tion, W e said: ‘*You must wait io r  the 
report o f the Secretary-General and 
then we can deal with the matter".

Shri Nath Pat: But no tanks need 
have been used, you would have pre
vented that. I agree with the rest of 
you, Sir.

Shri Jawaharlal Nehru: Talking
about a certain resolution brought for
ward by Pakistan especially and some 
ither countries condemning, we said 
ĥat at that stage when the Secretary- 

General said he could not report, We 
ihould wait for his report. As a 
natter of fact, if  you wish to read 
what has been said there and in this 
House, we expressed our strong dis
approval at the things that occurred 
In Budapest and the rest of Hungary, 
i# th e killing and the use of tanks and 
the suppression of what I called in this 
House a strong national uprising. But 
again, in that matter too, we were up 
against a highly difficult and explosive 
situation which some of us thought 
might, in the course o f days, perhaps 
blow up into a world war. It is easy 
enough to express one's opinion, but 
when one is confronted with such a 
situation, one has to think first of all 
o f avoiding this huge blow-up and 
then do anything else. However, that 
is not the point dealt with here.

My submission to the House is that 
in this resolution we should confine 
ourselves to what has been said. In a 
sense, o f course, the resolution itself 
is disapproval, otherwise we would 
not ask for it, but if you condemn you 
close the eyes o f other people, and 
people immediately begin to think this 
person or this country is ganging up 

Against us, and we enter, whether we 
wish it or not, into that thick atmos
phere of cold war in the mind of the 
other, and reason does not count there.

The hon. Member said something 
about a no-war declaration by us in 
regard to Pakistan, in regard to other

countries, that we should make it 
unilaterally. I should like to inform 
the hon. Member—he is new to the 
House, and' that is why he does not 
know—that we have made it uni
laterally, not once but many 
and in writing, in this House. We have 
stated it perfectly clearly that we will 
not go to war with Pakistan, we will 
not use our defence forces against 
Pakistan on any account unless we 
are attacked, when certainly we will 
have to defend ourselves, and we will 
defend ourselves. I go a step further 
and say that that is our general policy, 
and it is on that we try to base our 
defence forces.

Shri V. Raju: May I interrupt for a 
moment"!

Mr. Speaker: On a point of personal
explanation, is it?

Shri V. Raju: When I raised the 
question of a no-war declaration, I 
also meant that it carries with the 
responsibility to condemn aggression 
elsewhere also. Mere passing of a no
war declaration without the duty of 
condemning aggression elsewhere 
would be totally negative, that is what 
I would say.

Shri Jawaharlal Nehru: I do not
understand the connection between 
the two. Whether condemnation is 
desirable or not may be considered on 
merits, but I venture to say that in the 
murky atmosphere of today—at any 
time, but especially in the murky 
atmosphere of today—this kind of 
condemnation of other countries does 
not convince them of their wrong
doing. In fact, I may say we deal with 
Pakistan and we have disapproved a 
great many things that Pakistan ha# 
done, but so far as I am concerned, I 
have tried to restrain myself as much 
as I can in regard to condemnation 
etc., of Pakistan’s activities.

Now, there are just one or two 
other matters. I wish to make one 
thing clear with regard to the criticism 
which is made in these smendmeftts.
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“W hat is this? This is o n ly  a pious 
sentiment. W hat are y ou  going  to  do 
about it ? ’. W ell, w hat is suggested to  
be  done, it  I m ay say so, m ay also be 
term ed a  pious sentiment. W hat m ore 
is it? Shouting lou d ly  does n ot help.
It m ay be an im pious sentiment, i f  you  
like. Ours is a pious sentim ent it m ay 
becom e an im pious sentiment, but 
sentim ent a ll the same. It is said 
that w e should ca ll a con ference 
together; w ell, it m ay be som e kind o f 
action, but, I have pointed out that 
conferences are not ca lled  in this w ay, 
and i f  they are called, they are not 
lik e ly  to  have any response. It is not 
done in this w ay.

T herefore, I do subm it that w e 
should pass this resolution as it is 
w ithout bringing in other factors. For 
instance, I believe, in som e am end
ments, som ething is said about the 
Com m onw ealth; it is said that w e 
should break our contact w ith  the 
Com m onwealth. As to w hether it is 
desirable or  not, I do not think it is 
desirable— I have stated it in the 
House— fo r  a variety o f reasons. It 
does not com e in m y w ay or in the 
w ay o f m y policy  or any policy ; 
it helps m e to further our policies in 
various ways. But w hether it is 
desirable o r  not, it is certainly 
absolutely undesirable to tack it up 
w ith  this thing. Im m ediately, you  
bring in other issues. Y ou  bring in 
another m entality here and elsewhere. 
A nd you r appeal is lost, because tnis 
new  m entality is created. So, I sub
m it that all these other amendments, 
these attempts to tack on things, really 
take aw ay from  this resolution the 
dignity o f  this resolution w hich  goes 
from  this House to  the w orld  and 
undoubtedly to those G reat Pow ers 
w hich  are m ost concerned, as w e ll as 
other Pow ers.

I  submit, therefore, that this resolu
tion should be passed a6 it is.

M r. Speaker: Is it necessary to  con 
tinue the debate now ?

S everal H ob. M em b en : Ho.

various other matters.
N ow , is it necessary to  put a n y  at 

the am endm ents to  the vote  o f  the 
H ouse?

Several Hen. Members: He.
H r. Speaker: So, I take it that n one 

o f  the amendm ents is pressed. D oes 
the D efence M inister w ant to rep ly?

8hri V. K. Krishna Menoa: No.
The am endm ents w ere, b y  leave, 

w ithdraw n.•
M r. Speaker: So, I shall put the

resolution to vote.
The question is:

“This H ouse view s w ith  anxiety 
and concern  the continued deve
lopm ent and production  o f  nuclea^ 
and therm o-nuclear w eapons o f  
mass destruction w hich, i f  em 
p loy ed  in  any arm ed conflict, 
w ould  spell the destruction at 
m ankind and civilization.

(2 ) This House expresses its 
m ore im m ediate and grave con 
cern about the present m enace 
arising from  the harm ful and un
predictable effects o f  radiation 
consequent on the continuing 
explosions o f  nuclear and therm o
nuclear weapons fo r  test purposes 
w hich  are carried out b y  the 
U nited States, the S oviet Union 
and the U nited K ingdom .

(3 ) This House regrets and 
deplores that despite the declared 
intentions o f  a ll nations not to  
em bark upon w ar and in the fa ce  
o f  the m ounting opin ion  and 
anxiety in the w orld  in  regard to 
the grave and grow ing m enace o f  
these tests o f  nuclear and therm o
nuclear w eapons, to  the present 
and the future o f  m ankind, the 
Great Pow ers concerned have not 
abandoned their program m es o f  
such test-explosions. These have 
allready proved  in jurious to  popula-
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ttaaa In. t u d i  both t u  and m u  to 
th* location of such test* end 
dangerously pollute the‘world’* «lr 
and water and threaten the present 
and future generations with known 
mad unknown risks and conse
quences.

(4) This House further expresses 
its considered opinion that the 
proposals at present canvassed for 
the so-called Limitation and Regis
tration of these tests will not help 
to rid the world of the dreadful 
consequences of radiation to pre
sent and future generations, nor 
pave the way to the abandonment' 
o f these weapons of mass destruc
tion. On the other hand, such 
regularisation would tend to make 
thermo-nuclear war seem more 
legitimate and to appear to have 
the sanction of the world com
munity.

(S) This House earnestly appeals 
to each and all o f the three Greet 
Powers concerned at least to sus

pend without further delay their 
programmes for the explosion* tor 
test purposes of nuclear and 
therrno-nuclear weapons pending 
agreement on their discontinuance 
and the abandonment of the pro
duction and stock-piling of such 
weapons.

(Q) This House considers that if 
any or all the Powers concerned 
take the initiative or agree to the 
suspension of their test-exploslona. 
a substantial contribution would 
be made to rid the world of the 
fear which has led to the present 
armaments race and open the way 
for the lowering of tensions, pro
gress towards disarmament and 
international co-operation and 
peace.".
The motion too* adopted.

19.38 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Thursday, the 
3rd May, 1987.
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MEMBER SWORN 
ORAL ANSWERS T O  QUES

TION S .
S. Q. Subject 
No.
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1313— 50

S. Q .
No. Subject

230. I ado-Afghan Agreement . 
23a. Transportation o f  Raw 

Jute . . . .
233. Pakistan Foreign M ini

ster’s Statement' .
234. Safety Measure in Coal

Mines .
236- World Youth Festival
237. Scientific Instruments
238. Publicity Literature
239. Pilgrimage Centres in

Pakistan
240. Export Risks Insurance

Corporation 
041. Paper Mills in'.Orissa
242. Radio Active Minerals
243. Indo-Tibet Trade
244. Pakistan Occupation of

River Feni .
Dock and Coal workers 
in Madras Port 

Film Institute 
Indians in Singapore 
Urban Agricultural Land 
for Displaced P e rs o n s  . 

Evacuee Property .
All India Sericulture 
Training Institute 

Rural Housing 
Educated Unemployed 
Restarting o f  Closed 

Factories . .
Shrines in India and 
Pakistan

Utilisation o f  Forest 
Waste

Caustic Soda and Allied 
Industries .

*45-

246.
248.
250.

2 5 * .

*53.

*54-
*55-
»56-

*57.

238.

*59.

>60.
2 6 1 .

U. N. Charter 
Aluminium Factory 

U. P.
in

I3I3— J4

1313—16
1316— 17

1317— 18
1318—21
1321— 22
1322— 24

1324— 26

1326—28 
13*8
1328—30
1330—31

133*— 33

1333— 34
1334— 35
1335— 36

1336— 38 
1338— 39

1339
1340—42
1342—44

1344— 46

1346—+7

*347— 48

*348— 49
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*350

4- Indians in Ceylon *350—53

W RITTEN  ANSWERS TO  

QUESTIONS . . *353
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*35 • 
247. 
*49-

251.
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263.
264.
265.

266.

267.

268.

269.
270.

271.

272. 
273-

* 74 -

275 .
276.

277 -

278.
*79-

280.

Newsprint Factory in 
Andhra . 1353—54

Trade with Australia . 1354
Tractors and Bulldozers 1354— 55 
Radio Receiving Station 

at Trivandrum *355
Indian Green Tea 1355— j 6
Sea and Air Violations 1356—J7r 
Indo-Pakistan Border *357 
India’s Protest to Pakistan x357— 58 

Newton-Chikli and Amiabad 
Collieries . . . 1 358

Investigation Units for 
Irrigation and Power 
Projects *359

Paper Mill at Kesinga 
(Orissa) *359

Increase in Radio
activity *359— 60

Effect o f  Radiation 1360— 61 
Manufacture o f  Snap 
Fastners and Snap 
Buttons 1361

Evacuee Houses in
Punjab 1361

Land Reforms 1361—62
Bharathi Textile Mills,

Pondicherry 1362— 63
Migrations from East 
Pakistan *363— 64

Cement shortage . 1364
Mr. Dulles* Statement 
regarding Kashmir *364— 65

Employees Provident 
Fund - 1365

Export. o f  Monkeys 1366 
Indians in Burma . 1366— 67

Salt Production 1367—
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-rr48.
149-

150.
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Subject

Permanent Liability 
Camp*

Displaced Person* o f  
East Pakistan 

Displaced Persons o f 
B ut Pakistan 

Displaced persons from 
East Pakistan 

Employment Exchange, 
Lucknow

I«9.

M anufacture o f  Sulphur 
Industrial Developm ent 
National Small Indus

tries Corporation 
Displaced Persons in 

Bihar
Retrenched Defence 
Personnel
G enetic Analyses in 
Travancore 

Indo-Pakistan Border 
Textiles
N ew  Supreme Court 

Building 
T ea Garden Labourer . 
Accom m odation for 

M inority Community . 
M ountaineering on the 

Himalayas .
Cotton
Cars and T  rucks
R egional Employment 
Exchange Gurdaspur . 

Ambar Charkha Training 
Centres

Extradition Treaty with 
Pakistan

Labour Disputes in 
Collieries 

Bicycles Exports . 
Central Silk Board 
Distribution o f  land 
among Displaced Persons 

Unemployment in Rajas
than

W om en Programme Exe
cutives in the A . I. R . 

PunaloorPaper Mills Ltd. 
Development o f  Hand- 

loom  Industry 
Closure o f  Textile Mills 
Displaced Persons in 

Sunderbans 
Training Centres for 

Cottage Industries 
Handloom  Cess Fund 
Cotton Imports 
Unem ployed Graduates .
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1368

X369

*3«9— 7<>

1370
1371
1371— 72

1372

1373

1373— 74

1374— 75
1375 
»376

1376
1376—77

1377

1377—78
1378— 79 
1379

*379

1380
1380

1380— 81
1381
1381—82 

13>i2

1382—83

1383

1383
1384—85 

*385
1385—86 
1386 
1386
1387—88

M O T IO N  FOR ADJOURNM ENT 1388__89
T he Speaker withheld his 

consent to the moving 
o f  an adjournment motion 
given notice o f  by Shri 
B . C. Kamble and others 
regarding the alleged 
harassment o f  Aligarh o f  
Scheduled Castes who 
embraced Buddhism as 
the subject matter o f  the 
adjournment motion was 
the concern o f  the State 
Government.

PAPERS LA ID  
TABLE

ON THE
1389—90

T he following papers were
laid in the Table .
(1) A  copy each o f  three 

Notifications under 
sub-section (3)  o f 
Section 40 o f  the 
Displaced Persons 
(Compensation and 
Rehabilitation) Act, 
1954, making certain 
amendments to the 
Displaced Persons 
Compensation and 
Rehabilitation) Rule!, 
*955 •

(2) A copy o f  the Noti-
ficjtion No. SRO 
667, dated the 2nd 
M arch, J957> under 
sub-section (4) o f  sec
tion 56 o f  the Admi
nistration o f  Evacuee 
Property Act, *95°» 
making certain amend
ments to the 
Administration o f  
Evacuee Property 
(Central)Rules, 1950.

<,3) A  copy o f the brochure 
regarding the
National Instru
ments Factory,
Calcutta.

C A L L IN G  A T TE N T IO N  T O  
M A T T E R  OF U R G E N T  
PU BLIC  IM PORTAN CE *39©—93
Shri Raghunath Singh 

called the attention o f 
the Minister o f  Transport 
and Communications to 
the ‘ G o-Slow ’ action o f 
Telegraph workers.

The Minister o f Transport 
and Communications (Shri 
Lai Bahadur Shastri) made 
a statement in regard thereto



»BLL INTRODUCED . . 13*3—95
Tile Central Saleda Tax 

(Anendment) Bill .

RAILWAY BUDGET—GBNBRAL
DISCUSSION ■ 13 9 5— I J 0 2

General diteunbn of the 
Railway Budget wmi 
contracted. The . <!»•- 
cnuion waa not con
cluded.

RESOLUTION ADOPTED xsoa~«4 
The Minister o f  Defence 

(Shri Krishna Menon) 
moved the XoohitloR 
r*. Thermo-Nuclear sad 
teat Explosion*. After 
dkeuaion tbe Reaolu-~ 
tion was adopted.

AGENDA FOR THURSDAY 
23RD MAY I9S7 ■
General diicunion on 

the Railway Budget to 
continue.


